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LOK SABHA

Thursday, May 5, 1966/Vaisakha 15,
1888 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Development of Backward Areas

*1483, Shrimati Savitri Nigam: Will
the Minister of Planning and Seocial
Welfare be pleased to refer to the
reply given to Unstarred Question
No. 410 on the 11th November, 1965
and state the States vhich have
identified backward areas on the pasis
of indicators of development and the
assistance which will be given by the
Planning Commission to the States
for the development of those areas?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
All the State Governments except
the Government of Madras have fur-
nished data regarding the levels of
development of different areas within
State boundaries.

Proposals of State Governments for
accelerated development of markedly
backward areas within State bound-
aries wil] form part of the States’
draft Fourth Five Year Plans and
will be duly considered.

Shrimati Savitri Nigam: May 1
know whether the grants for the
backward areas would be given from
the ceiling of the Plan expenditure
or separately and whether those
grants will be earmarked to be spent
in the backward areas only?

: 14660

Shri L. N. Mishra: In the Fourth
Plan our object is to allot specific
sums for specific backward areas.

Shrimati Savitri Nigam; Accord-
ing to the findings of the Patel Com-
mission a plan was made and expen-
diture was continuously being incur-
red for the development of eastern
districts of Uttar Pradesh. 1 would
like to know whether that has been
stopped or the grants are still being
given, because my information is,
after three years....

Mr. Speaker: She need not give
any information. She should get in-
formation,

Shri L. N. Mishra: T cannot say off-
hand about Eastern Uttar Pradesh.
The Government of Uttar Pradesh
was to give special attention to this
area. According to my knowledge, no
special allotment has been made in
the Plan for the eastern districts of
UP alone.

Shrimat; Savitri Nigam: Then,
what would be the fate of those
schemes which have been left half
done, because the UP Government
have refused to finance them from

their own funds?

Shri L. N. Mishra: I think it is their
baby. They should pay for their de-
velopment plans.

Shri Daji: Will (a) the execution
be left to the State Government or
undertaken by the Centra] Govern-
ment and (b) the plan be an inte-
grated plan, including industrialisa-
tion, education and agriculture to
be executed by one agency or it wilt
be ad hoc grants for various schemes?

Shri L. N. Mishra; It will] not be
ad hoc grant. As a matter of fact,
the study team which was appointed
has drawn up categories of backward
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areas, divided into five parts. 1 would
not like to go into the details. They
have given some indicators for deve-
lopment. It should be uniform deve-
lopment, industrial agricultural, pro-
vision for employment etc.

Shri Daji: Who will execute it?

Shri L. N. Mishra: Of course, the
State Government.

Shri  Shivaji Rao S. Deshmukh:
What are the specific criteria by
which the backlog of development is
calculated and what are the specific
steps that the Central Government
have advised the State Governments
to take in order to remove regional
imbalance? Are they thinking of the
creation ot some statutory boards or
swome special machinery for entrust-
iag this task?

Shri L. N. Mishra: As regards re-
gional inbalance, the attention of the
State Governments has been drawn
to this problem. The State Govern-
ments have also drawn the attention
of the Planning Commission to the
imbelance in the different regions in
their own States, If the hon. Mem-
ber looks to Chapter IX of the Third
Plan Report, he will find that  the
Planning Commission has made spe-
cific reference to it. Some special
funds were alsp allotted for this, of
course within the allotment of the
State Plan. That continues. It is for

the State Governments to execute
those plans.
Shri Shivaji Rao S, Deshmukh:

What are the specific principles on
which the backlog is to be calculated
and what are the specific measures
which the Central Government have
advised the State Governmcnts to
take?

Shri L. N. Mishra: We have not
Riven any specific advice. The fac-
tors taken into account for this pur-
pose are unemployment, inAQustrial
development, agricultural develop-
ment, desert areas, cronically drought-
affected areas, hilly areas including
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border areas, areas with a high con-
centration of tribal population, arcas
with high density of population, etc.

Shri Bade: In the Fourth Plan
what is the criterion adopted by the
Government for giving grants to the
State Governments or the develop-
ment of these areas? Will it be per
capita or on consideration whether
the area is less backward or iost
backward?

Shri L. N. Mishra: This is the
question of allotment for backward
areas. It differs from State to State.
Population alone is not the criterion.
There ace other considerations also
as 1 have stated earlier.

Shri A. P. Sharma: Have the differ-
cnt State Governments, particularly
the State Government of Bihar, re-
commended specific areas as bhac-
ward areas; if so, is the porthern part
of Shahabad District also included in
them?

Shri L. N. Mishra; The State Gov-
ernments of Andhra Pradesh, Assam,
Bihar, Mysore, Orissa and Rajuasthan
have made recommendations, About
the constituency of the hon. Member
I cannot say. R

st wy fomd@ ;. wersw wEmy, &
sraar agen g fe foes @i & sar
ST 92, feer? AT v & fdx aF
¢y o7 gaifaee & 7 ufg &, &Y 5@
Ty yfrar & faq @) # wwrw &
frafs d aar 4 o WY e A & ?
ufg g1, A1 57 qat & AW E A F W
€T S Y g faear g ur A, 6T
WTEHT FY ATATAT WTHSAT KT @, gAH
are § 1€ wiws gwgr ey om @ g ?

off wo wvo fam ¢ S &, v
foe® go gaTel & ¢, B g WY ¥
aTe & § I W F TAmk WY Y )
w7 T o § av 7 farad ¥ & grem
FTATUT §, T & W TEY Fr qFAT
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stug fmd : 7 Al @t §
wi%E gt foq w1 @ § wr adi ?
Mr. Speaker: Next question,

Shrimati Savitri Nigam: 1s the
Jovernment sanclioning the expendi-
ture out of the Plan expenditure?

Mr. Speaker; Now the lady Mem-
ber goes on arguing the case.

Shrimati Savitri Nigam: It is a
very important question, Sir.

Mr. Spcaker: But five supplemen-
taries have been asked after her
question, Next question. Shri Subogh
Hansda.

Pollution of D.V.C. Water

+
*1484. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

pol-
Vallev Corpora.

(a) when the last survey on
Jution of Damodar
tion water was done;

(b) the result thereof; and

(c) whether all the industries have
been asked 1o release the effluents
after treatment and whether they
have responded to the suggestion”

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) In 1965.

(b) The survey report is under

compilation,

(¢) Al} industries have been :.sked
to release efluents after treatment
and they are responding to the sug-
gestions of the D.V.C. in a large
measure.

Shri Subodh Hansda: 1 would like
to know how this survey is made,
whether there is any permanent or-
ranisation for this purpose and whe-
ther in the past the survey has shown

VAISAKHA 15, 1888 (SAKA)

Oral Answers 14604
any kind of pollution in the DVC
voaters: if so, what is the 1eason  for
that.

Dr. K. L. Rao; The survey is con-
ducted annually. There is a snecial
organisation for this. They are con-
ducting it in three phases all round
the year from January to December.
The reports have been extremely
valuable.

Shri Subodh Hansda: 1 would like
to know in connection with part (¢)
of the answer whether the industries
are asked not to discharge the water
into the river but to utilize the water
for irrigation and power. Is there any
plan like that?

Dr, K. L. Rao: The industries have
been asked to treat these waters be-
fore they allow them back into the
river so as to control pollution as far
as possible.

Shri S. C. S8amanta: In response to
the request of the Government, have
some of the industries come forward
with the request that effluents may
be permitted to be utilised for the
purpose of compost making?

Dr. K. L. Rao: I have not heard of
any such very definite suggestion, but
the main point is that there are a
large number of industries in this
area and we have got to ensure that
the effluents do not carry any pollu-
tion to the detriment of the river's
purity,

Shri P. C. Borooah: May 1 know
whether any analysis hag heen made
of the existence of manurial value
content in the effluent; if so, whether
Government has any proposal to set
up some centralised schemc 1o teke
up the question of tapping manurial
value content if therc 1s sufficient
proof that there is existence of this?

Dr. K. L. Rao: Each industry has
been asked to trcat the cMuent in
its own plants. Each method depends
upon the particular type of industry
For example, the coal washeries
have got a closed system and the fer-
tiliser factory has got a recovar
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system. So, there is no standard me-
thod. There are series of mecthods
adopted by different industries.

shadt s g - & Wy dwAAT
A av fx 7 nF AT e a9
war &3 17§ 39T A0 oA
g 7EAT faan ag A fsNa g §
&1 &1% dq1 faary qrT w1 8 fF 9w
®1f TTEN A AT T4X IAF GG T4q7
79%1 g1 W14 % 73 qeqTz oF arfr §
I AT, A AR A FACFOSATATE
grfemedy o7 ga% faa #ar s73 o
T E?

Dr. K. L. Rao: Th2 Ministry of
Health is having conferences in order
to draft a Bill on the control of river
pollution,

Shri D. C. Sharma: This problem
was a very urgent problem in UK.

Shri Kapur Singh: It 1s a
mentary, not a supplementary.

com-

Shri D. C. Sharma: They Lrought
up a Bill to prevent it. May I know
whether this problem is being consi-
dered only with reference to the
DV.C. or with reference to all the
rivers of India which are being pollu-
ted in one way or the other or in
more ways than one,

Dr. K. L. Rao: The Ministry of
Health is considering to enact a Bill
In respect of all the rivers of India.
Now, in particular, in the D.V.C.
there has been a large industrial ac-
tivity and we cannot afford to wait
till an all-India Act is passed, The
D.V.C., under its own reguiations, is
trying to control the pollution of the
water.

Shri Narendra Singh Mahida: In
my State of Gujarat, in Baroda, there
13 a river which flows right into the
town and all the industrial water
fQows into that small river....

Mr. Speaker: That is not connect-
ed with the DV.C.

MAY 5.
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Shri Narendra Singh Mahidu: It is

connected with the pollution of the
rivers.
Mr. Speaker: That i; a general

question.

Shri Narendra Singh Mwhida: Then,
I would like to ask a specific ques-
tion. May I know whethcr the Gov-
ernment intends to help all those
sufferers who suffer by this pollution
of rivers by way of providing wells
or by way of digging canals?

Mr. Speaker: That is what he has
said.

Shrimati Savitri Nigam: 1 would
like to know what arc the main
features of this Bill and how soon it
is going to be passed because this is
causing havoc not only in the D.V.C.
but in all the rivers like that.

Mr. Speaker: Only the latter part
may be answered as to when it is
going to be passed. The Minister can-
not tell now what the clauses are.

Dr. K. L. Rao: It should be addres-
sed to the Health Ministry.

vlowd & f faos

* 1485. sivet wifefy fomm -
it gTo AT framd :
st o w0 frady :
ot gen Wy weET -
ot famrma quedy ¢
ot airvE A
Y TR JareT :
st ®awY AT

T feart s¥ famw  ma g
AT FA FA i faoe are?
& gemei g7 A e, 1965 ¥ gU
AT § & 0f g7 fasdon &
& 7T Y way wfvfwar R

(%) zfa-sml & far gom @
AmE ST et faoen o7 ew At
T afyn ;6w
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(@) ¥=e IR qor TR
I &1 faaefy a7 7T 12 47 Fo
g&ego THo & wiww T T IFTATT
ggraar A =fed ?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K.
L. Rao): (a) and (b). A statement is
laid on the Table of the House.

STATEMENT

(a) The recommendation of the
Conference of Chairmen of State
Electricity Boards held in November,
1965, in regard to making consumption
of electricity for agricultural pur-
poses duty free was brought to the
notice of the State Governments and
they were dequested to take action
in the light of the recommendation.
Government of Maharashtra exempt
levy of Electricity duty on consump-
tion of energy in the working of the
pumping sets of capacity not exceed-
ing 10 HP used for Agricultural pur-
poses. Madhya Pradesh does not levy
any electricity duty for electricity sold
or used by the agriculturist for his
lanc or in chaff cutting or in crushing
or treating the produce of his land.
No electricity duty on consumption
of electricity for agricultural pur-
Poses is levied in the Stateg of Andhra
pradesh, Jammu and Kashmir,
Punjab, Rajasthan and Uttar Pradesh.
Other State Governments are still
considering the matter.

(b) The question that agricultural
consumers throughout the country
should not be made to pay more than
12 paise per unit has been considered
by the Government of India. It has
been decided to subsidise elnctricity
rates for agricultural purposes to the
extent such rates were in excess of 12
paise per unit on 1.1.66. The expen-
diture on the basis of subsidy will be
shared 50:50 between the Centre and
the State Governments concerned.
The subsidy. in the first instance,
will be limited to 3 vearg from 1966-
€67 onwards.

Shrimati Savitri Nigam: In this
statement, it has been mentioned that
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Kashmir, Punjab, Rajasthan and
Uttar Pradesh and other State Gov-
ernments are still considering the
matter. I would like to know from
the hon. Minister how long it is go-
ing to bc under consideration and
why, in spite of our repeated requests
to the Minister, he has not asked the
State Governments to expedite the
matter and, if he has asked them,
when they are going to reduce the
rates and. ...

Mr, Speaker: So many questions
there are and if answers are not
complete. the Member complains—

Shrimati Savitri Nigam: Only one—
when this unjust behaviour to provide
electricity at such a higher rate for
agricultural purposes is going to be
stopped and when uniform rateg are
going to be introduced?

Mr, Speaker: How many ‘ands’ she
has put in this question!

Dr K. L. Rao: The hon. Member
has not read the sentence very cor-
rectly. There is already an exemption
from the electricity duty in the States
of Uttar Pradesh, Rajasthan, Punjab an
so on. There are seven States like that
which have given an “xemption from
the electricty duty. The other nine

States have yet to ubprove of this
measure.
Shrimati Savitri Nigam: May I

know what is the difference between
the rateg of electricity consumed for
industrial purposes and for agricultural
purposes?

Dr. K. L. Rao: This question  has
been repeated many times. You can
take it in general that the rate of
electricity for industrial purpose will
be less than what is for agricultural
purpose,

Shrimat! Savitri Nigam: In one
unit wh~* is the difference? It jz very
easy. You can tell it in a minute.

Dr. K. L, Rao: As I have submitted
many times, the industrial rate wili
be somewhere about 3 to 4 paise
whereas the agricultura) rate will vary
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between 8 to 12 paise. There are a
number of reasons for this.

off wranfo wre Wi 39w &
forg fawrefy ¥ Yzq qga Fw WM E AT
sy & fou faost & Yz aga s
W Ty §, grevifE wiaaw § qrary &
FAY § | T graed § FOHTY HY v A
77 s gla 5 feu gma & o
are frart & Tga & woY A v ?

Dr. K. L. Rao: As | have submit.cd
muny times, it is not pnssibie to reduce
the rates and have same rates for
agricultural and industrial purposes
for these reasons. One is that in the
industrial sector, the electric power
that is consumed is very large and it
comes to several lakhs of rupces
whereas in the agricultural sector it
will be in the order of Rs. 10 or Rs.
20 or Rs. 40. Secondly, the amount
of power that is taken in the agricul-
tural sector is only for 2000 hours per
year whereas in the industrial scctor
it is taken throughout the year.
Thirdly, the industry is concentrated
in one place and the cost involved
in putting up the transmission lines
is much less than jn the rural areas
where they are spread all over the
country. That is why--the inherent
cost being much higher-—it is nat 2l-
ways possible to give for agricullure
the same rate as for the other.

Shri Ranga: Looked at merely from
the electricity production and distri-
bution department alone, what the
hon. Member has said may appear to
be reasonable to himself, but in view
of the fact that Government wants
to give first priority to agriculture
and give every possible facility for
it to utilise more and more electricity,
for getting water from underground,
when would Government give proper
consideration to part (b) of this
question that the Central and State
Governments stould subsidise 1 por-
tion of the rate of electricity charges
so that the charges made for agricul-
ture will be the same as those for
industrial uses?
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Mr. Speaker: The answer is piven
in the statement itself.

Shri Ranga: When would they
give proper consideration--this Minis-
try as wel] as the Agricuiture Minis-
try?

Dr. K. L. Rao: In the main, it is
not possible to reduce the rate for
agriculture  below what they huve
thought, namely, 12 paise because
the amount of subsidy will then run
into several crores of rupees. This
matter has been discussed at length.
Actually the ruate of generation of
power for agricultural industry will
be much more—agricultural pumping
will be much more; it will be 1-{12
times of what they are charging; so
that itself is a subsidy. I quite ub-
preciate the hon. Member's sugges-
tion. Probably our Minister will take
up the matter again to see whether it
can be reduced further.

it o fag faareh: awl & mrg
¥ 9q egade A fawdy &1 w17 5
qrar Srar @, a9 39 F1 A7 @jj fagr
ITAT &, FYT GTHTT IF F1 T ©74 ¥
faarT waAy & a7 ad ?

Dr. K. L. Rao: That is one of our
very strong recommendations to the
States.

Shri M, R. Krishna: May 1 know
whether if ig a fact that the charges
for electric power supplied from the
projects which are fully financed by
the Central Government vary: and
the rates charged for the areas in
which the project is located are lower
than those for the arcas outside the
State where the project is located?

Dr. K. L. Rao: I am not able to fol-
Jow the question fully., In general, I
can state that for the places which
are farther away from the stations,
the rateg will naturally be higher be-
cause they have to bear the trans-
mission cost.
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Shri M. R. Krishna: Zven in the
case of Central Government pro-

ject?
Mr. Speaker; Mr. Tiwary.
o} ®o ATo fawrdt : 1§ €2He |
fear wur 7

“Government of Maharashtra
exempt levy of electricity duty on
consumption of cnergy in the
working of the pumping sets of
capacity not exceeding 10 H.P.
used for agricultural purposes.”

THY IFTT qLT TZW, AT G20 74T
FE ey 3T H AILH FpT 4T3 f 37
£ 37 & 57 qraey i agA @Y Sfafadra
frawd & & wg oA weAr g o
w2zq gq a7 # wfafadre 4@ 2 = g,
g1 3@ & feAme fewissa
Far€ Z, {97 & #7170 T g7 qH6T0 A
wfafadry adi 2 @ &, afx g, M
dzq ngAHT TT W K 3T FT 8@
qZE FTA ST TENR

Dr. K. L. Rao: They have not given
any reply. In only hope that they will
agree,

Shri Kapur Singh: May | ask whe-
ther the Government propose to
abolish or lower the minimum of elec-
tricity to be consumed or 1o be paid
for in case of ggricultural connections,
as is the case in Punjab?

Dr, K. L. Rao: There was also a
recommendation to this effect and we
are expecting quite a number of people
to agree to this—the minimum to be
charged from the agriculturists.

wit wows fom 0 3T LTAAG Hay
A ¥ earq ¥ 78 a7 § a1 78 fir wdA
387 920 # 26,000 Zg+47 ¥A fAm
wi 7% & fr 37 &7 gdfary Fawwy At
faa 77 &, 5@ fr 53 T3 F 719 52
faa) & nx & faanrg. Jaradl &,

AT T 7 fawd & as e
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gam &Y, afz gf, a1 ¥ gveT Tw qna
F a7y A & fqo da17 @ fv sra ag
T FEATH T7YF Q0 F g1, 79 aF ;MY
tw 3T gewn w1 fas 1 7t i anfi ?

Dr. K. L. Rao: We arc not aware
that so many tube-wells are¢ without
clectricity

Shri Sinhasan Singh: May I know
whether Government  are awware that
in UP there is a command area of
Governni. .. tube-wells and Govern-
meat do not permit the electrification
of private tube-wells within four miles
of a district tube-well, and at the same
time, Government have no objection
1o the putting up of private tube-wells
run by diesel oil?

Dr. K, L. Rao: This is not known to
us.  If the hon, Member sends in a
letter, we shal]l take necessary action
in the matter.

Shri Sinhasan Singh: Let him make
enquiries,

Mr. Speaker: He says that he is not
aware of that and the hon. Member
may send g letter, What else does the

hon. Member want now?

Shri S, N. Chaturvedi: May I know
whether  this recommendation or
decision of the Central Government
that the agriculturists will not pay
more than 12 paise per unit, inclusive
of duty, is being cnforced in every
State?

Dr, K. L. Rao: 12 paisc is the rate
not in every State; wherever the rates
are lower as in the case of Madras
and Andhra Pradesh, we do not ask
them to raise the rates. What we say
is that the maximum rate that can be
charged is 12 paise, and this, we ex-
pect, will be free from electricity duty.

One-man Rural Branch of State Bank
in Rajasthan

+
*1486. Shri S. C. Samanta:
Shri Bbagwat Jha Azad:
Shri M. L, Dwivedi:
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Shrimati Savitri Nigam:
Shri Subodh Hansda:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a, whether the State Bank of India
has opened a one-man rural branch in
Rajasthan State; and

(b) if so, the results of such an ex-
periment?

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
(a) Yes. The State Bank of Bikaner
and Jaipur, which is a subsidiary of
the State Bank of India, has opened
an experimenta] one-man office at
Dudu in Rajasthan with effect from
the 11th December 1965. The office is
expected to cater to the needs of about
40 villages in the Jaipur district,

(b) As the bank has been function-
ing only for a few months, it is not
possible to indicate the extent to
which savings can be mobilised in the
form of deposit or other business
which may be transacted.

Shri S, C. Samanta: May I know
whether rules have been relaxed in
regard to the getting of loans by culti-
vators from these banks?

Shri B. R. Bhagat: Certain facilities
have been given, and even the rules
have been relaxed, but I would not be
able to give specific information about
it just now.

Shri S, C. Samanta: May I know
whether all the tehsils in Rajasthan
have been provided with State Bank
branches, and it so, whether the rural
banks have been opened after that, or
this is a special case?

Shri B. R, Bhagat: 1 do not know if
all the districts have got branches of
the State Bank; probably, they may
have. But this bank is to encourage
savings not in district towns but in
the rural areas, and this will cater to
the villages.

Shrimati Savitri Nigam: Since all
the banks are controlled 'r governed
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by the Reserve Bank, may I know
why the hon. Minister is not aware of
the rules and regulations framed by
the Reserve Bank for the running of
such banks, and whether this experi-

mental bank will be started in other
States also?

Mr. Speaker: She wants to have the
information which the hon. Minister
does not have. She wants to know
why the hon. Minister is not aware of
this, When he is not aware, what in-
formation should he give?

Shrimati Savitri Nigam: I want to
know whether this experiment will be
made in the other States also,

Mr. Speaker: That is the only ques-
tion which necds to be answered.

Shri B. R. Bhagat: Already, this
has been done in four other places.
Ome is in Hyderabad, another is in
Saurashtra, a thirq one is in Patiala
and a fourth one is in Mysore. So, in
all, this has been done in five States
including Rajasthan.

Shrimati Savitri Nigam: What are
the rules?

Mr. Speaker: The rules can be look-
ed into in a printed form.

Shri Subodh Hansda: What is the
business done so far by this bank?
Since the opening of this experimental
branch, how many people have open-
ed accounts and how far have they
been encouraged by the opening of
this new experimental branch?

Shri B, R, Bhagat: The main func-
tion of these banks will be to attract
savings banks deposits and also to
advance money. The minimum limit
has been reduced from Rs. 5000 to
Rs. 200 for fixed advances against even
grains or seeds or various other assets.
As for the amount of business so far
done, as I said it has been working
only for a few months.
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Shri P. C. Borooah: May I know
whether Government is aware of the
fact that the poor peasants are still
left at the mercy of the private money-
lenders and Mahajans, particularly in
a State like Assam, where rural credit
facilities are practically nil; if so.
whether there is any proposal to set
up such banks there to augment the
credit facilities to the rural people?

Mr, Speaker: Here the question is
aboul a one-man bank at one parti-
cular place and the result of that. He
can raise it in general discussion some
time later on,

Shri Hari Vishnu Kamath: s the
Minister aware that one of the private
banks in our country has been experi-
menting for sometime now with
branches manned wholly by women—I
believe a branch has been opened in
Delhi also—ang if so, has the experi-
ment been successful and does the
Government propose to cmulate that
example?

Mr. Speaker: That does not arise.

Shri Hari Vishnu Kamath: Like a
one-man branch, all women's branch.

Shri B. R, Bhagat:
of that.

Shri Hari Vishnu Kamath: You are
not aware? You have got it in Delhi.

1 am not aware

Shri Narendra Singh Mahida: May 1
know whether other banks have also
opened such branches, and how do
they compare in their working?

Shri B. R, Bhagat: As I said, includ-
ing this, five banks, all subsidiaries of
the State Bank have opened this ex-
perimenta] onc¢ man's branch in five
places,

Shri Balakrishnan: Compared with
the working of the other banks there
is much delay in the State Bank in
its daily routine transactions. So, may
1 ask the Government to sce that the
delay is not there?

Mr. Speaker: It is a suggestion.
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Shri B, R. Bhagat: Dclay in
State Bank is a different question.
v A9 e wAHegy § faawan
+

*1487. ot vy fowd :
Y qaraver fag
Mo TW RAPT sfga :
ot gFR W wEAW
it fogfar fast :
T GloMT AYT WRTA w0 AT
g FATY WY FOT &G 6

(%) w1 AT & @ AE
T aer & g sf g
¥ &TTrae ¥ wew gewA ¥ fer oy
39 W ¥ 717 framar mar g forak
IFA ATAT AT ATHIT FAHET &
A w7 { AWTAAT AT A yrATEAT
7 I fegr ar ;
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(&) afx i, @1 @ "W &
AT £ &y wfafean ¢

() ® AT A 7 qaAdiy
Tt T o fagwar 97 A AW
oo ¥ IwET wsuaA fea §

(W) afy g, A1 3% weama i wav
afroma fres ?

few swrog & q@EN (o ®o
wo fam) : (%) & (w) ow faerwy
q9T W a7 gwT §
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#1, 71 wTA e F T Ry
A gy g e A e
& 7o faqwr sz @ FE W
frafa aart a7 o Hw By
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¥ T Qe VT 9%, WA a7 7 e
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97+ g @9 aa ¢ {5 § areai
¥ amrfa® vd sigs fawra § Tvy
H ot fafws groam qard v § Aar
wraifaa 1 af § I IgEw g
ATHET F1 AW AT Ty A
=it e fomd : A1 fagvor @ M@
2 39 ¥ uefy wgrem A fomr 2 fF——
“No quantitative assessment has
been made of the precise effects
of the three Five Year Plans on
this disparity.”
ZA QATAT & & g1 F g |1 37
* qE T I& 9T g1 2 fr amda
aqr gravor @l F wem aqr fqwway
# a9 v F1 w0 § 7 T oA A
qFW F AEE JA TRINTE AT,
w3 aqr arEw, fawr s wAed
gW WA W1 ¢ &, TR A= o4 fw
6—7 Fre A fan &y g7 faq a1
s & 1 & waY WP ¥ JAT AwEa
gfmam s g A FTaAr 2 fa 3
I FAL-FOT 1012 FUT AT Tq
& 0 oF THr "y F R O F faA A
I § g aqr wgd fawwar ¥
FICOT, CqF (7 X T 47 39 JIIAT
FATAATGER !
ot ;o wto A% : T AT 1 FEAT
LAk 1IN SRR
oY Ry fand : Feam F AW AL L,
gg Trawig AT A foe an, wow
aT| A JTRE G ¢, WY A0 a9
WY 97 w1z @ E 7

Wwo Ao faw : & we A@
T g, ATET A W WA wETT R
a1 § 1 A T @ AT TR gu WY,
gn fedy g s 97 ag ogw &
10-12 U7 15 $F 97 W19 G TF
¢, afew & @ wgar Tgar g fe aw
/9 & & T gATw ¥ @y A )
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saeqr §F 7@ &, fyaar 39F fag
e wrfedr, Iaar A8 & 1 W Q)T #7
FAT AT &7 7% &, T qla et
¥ 37% A |y vare &0 @ arfE Rt
&t a7 st s1A famr s afy
FAAT ARFm AT g A K FEAr
TngaT 7 fF F4W AT H 800 FUT
TIqT AT 8T 77 @S &7 FY gl
a1 1 fgdfa & 1670 FIT A @, AAT
¥ 4800 FITE &7 91 | AT & A=AT
aTE A1 & Fr wwar § froa frnd ¥
FET TEH 990 HITE 9T TET A 2372
Fre o o7 v §, faea s o v 2%
ZIEIT F WUA § 75 GTHE aFTA &
foo ma-sfaoa, A 98T 3g@ 1 AT
#, neriEd owEe ¥ 100 sfAwA
FT F qF & dvas wnfag § fAw
18R FAT A A | 6Y F918 Z2TAT 7 &@F
ghT | AgTAT #1 FTAT AT 3GH AT AT
e & wwet gf & Afew faad e
@ifes 4 adi gd &, az Wir \dr 2

ot ag famd : fae ¥ faam welt
q o o149 fzar q1 f§ 99 F) QI @0
F1 W1 GAF R TN T W g fAard
# FAWW ®4G7 | & qAY AEET F qE
ST ATEaT g fe g gt § fawra
& foq aeit faoeh, qear faard wfz
T EAATH F7A & ¥ ¥ Iy QoA H
Farag wré faarr wT R E 7

st ®o Ao fany : 71 & ¥ famme a7
g Afea w0 avg ¥ fed am w1 A9
qm A & qed faard, qer faw
¥ @ § gy oF AT ¥ oam g
=feama ®9 & § €7 wg A%an g f*
T TR 6 F1¢ WSE a9 AG AT
AFAI 2 1 WiT M oAESLN 2 oA
wIq &1 {8 AT H1 A g fw g A
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oF qEw qifee g T | gmfaee
HHTEEY AT gAY & 99 § 59 <@ ¥ I
T FTA &, T B A O Ay
T F A g &

sft e fag : oz & & fam
T & OF THT AT 7 g foyerar v
W gl ¥ AN & fau 45 faq ¥ ow
T qrAY fadar & 1 dfer w0
TE T W1 T F ) AT wrrE daw g
1 tf@we ¢ a8 Sq) &1 &) 9=
ot 771 & afew FTA @ ¥ gww g
T AT E AT /T KT AT WY I AATR
# A wEA g6 w4 W
feaTAT 1 TR T | 97T FX T F2;T
nF AT 9 fagr e qr 3@ q@ g
o7 Garerm feq ¥ uF are fear AT
¥ o gad gary I R wr §
# ey g g e vy @
¥ g3 @ feam %1 wg TEa X W
faar @y &7

st wo At Ay :  mw A I
o @ané @ IEEY guAr A A 9w
TR T A W AR AX A B
T 9uTH B @ & | afuw v I
& fam 3% SrewfeA fear o @ 2
2T @At £ wArE & 97 o v w7y
DRE AT AT A AT AR
WY oF o @ fomy 2w\ qar F
ATl A wATE g1 wEA & | AfET @
% o Mo ¥ AT ¥ a1 1 ¥@ afrada
Zar #, IWET AR A A 2 oA
¥ 3wt @A

sff werTEYT TR 0 1961 Y
I AT ¥y froR & swer 97 az
o o qeAr 3 fr 82 sfawA wrm
17 & A & e 18 s wrer
gr P ® ovzm & 1 ¥fex famd o
oY frafr srAw §, Sowe s ¢
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AT AT SRS FTEA § g § A
mARIfFa g ar @ T & amT
Smar g fE& it e are g
# W@ aTRT AT G §F THL FY
aaEqr W) w7 @ 3 fE @ e W
o ut SECCIEE AR SO IR B 141
Eigi

st ®o Ato fAw : GEA Wit wiwAr
faar 2 g2 %17 18 TR FTAE WAY ¥
1951 & 83 917 17 97 | 83 % 82
TR O 17 %1 18 g2
UF TTHT T KE gWT & feey g
w7 a7 A # & A owedd § wfaw
a1 IfEA Tmwr wTew gy o 2 e
1A MET AT A7 § 1 AR F wrram
Y arg & Afer | are f vt arhwew
At & 0 & 1 I IWA g
w1 ay A faar ¥ | ¥® AW gAY A
it 7oA A vl w1 ww ol
? 1 afem o 2fedr fs 2w @Ew,
¥ v oA W Hoan @
griqe, fammt atvg o & 2w &
a7 e arar arfey o BETR o) o
fawrr g Arfx AT &Y oy wv fo=
a% |

off s wel 1 AT weR
@0 ot | &1 ag wE ar fw e
wrrw, sfaafar s s faas Y
twfrem yrdeque § @ AT wEn &
aw 7 1« 82 Sfawer feper 2EEA
# Trgar & 1 89 g A Wy @ fw
AT 1 AT W A YR €
Jx AN ¥ vt orERgr ATEIT A
Lo gk N4

ot wo w0 faw : 7y wweT oW
qATE X | ¥ 97 W WA g T A
& ®1 777 warw § fe o gfaaedt o
s ¥, arfeedy ¥ @Y 3T K wTAT
gy ¥ o
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off gem @ wEAT : AT A
1954=55 ¥ UF FA¥AIE FOE 4
& Y sar F Fax femar &9 20
I ¥ g qman v O fE W A
fea-sfa-feq & & zwely 1 @ 20
ag F A I G FAw AETC A
w1 #ré fady qroaT a9 § A afe
TN I ! Ay AT A
T & ¥ 7 #Y qiw A 2 fF Ay
St feaa o 3 2 7

st wo At fasy : quv Iiw gE 2
ar 7Y, & 7 &g 7w g 1 e qR
arz § f& @& a7 § = #few A9 g
qr | AW &9 K ¥ | €W gfesAw
qi | 9% TG AEY & | IAF AR FS
4 ez gags 774 N aw g ww
#Y ARAT dF FAE FY QAT 9Y
# fawa< # FE 1 "war § wfra g
& wavg 7 FFar § fo ag oF e
2 famwy wyv qvETe F71 oogw A 2

smft wrda e /T AT
MTIHT FIT AT R THET FT WG ®IH
mifdfes aam sweR & @ T 7
Ffez &Y ara@ W # A oW AW
fag Am wfowa Afer @ Fomfea
dweT 377 fagr wmr & & amAen
g g fF 7 & X St W A
7Y ¢ forey w7 AT W Sni %
A ¥ N A FwAT 9y T o3,
ag w0 fwar or &% 7 & s aEd
£ fw safafes ot o< Famar s aifgr
fo T w7 wTAT R § 7

st wo w0 foaw : ®Tw ufmig &
fore gw o1 8 w7 W@ ¥ 3@ & WAy
T % § ) 7 @@ @ fE oo s
¢ fafan et w1, FOAENT W ag
T ¥ g g wEmvfa
A & A1 & ag } ) A & oow
wiwET AT wgar | wgT ¥
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sfa sfar 32 ©o0F 17 3gE & 22 97
g9 FA § | o9 q@ ¥ qIE-9W
T ES R A AN 2 AT WA ®
A &1 T @ o, 7@ A wrf &Y
TR

staw fog : g dwer # aw
S g ¢ e wee e
wiEt & daY # feAA) fawmarar g £
¥ gz o e § f& oaqd @
AT ¥ YIHT 7 AVEIT AT TH AT q1
T # TR w7 T wA A A
17 g7 wiasy ® o faswar &1 &5
FR ¥ gl ¥ A wAE W
w g

=it oo w0 fwr : TR ¥ wW A
fauwar sarar 7€ @@ &1 ¥feR aw
am ft mit ¢ f§ J|EA F SW0 &
AT A EY § AT W d@F oA
saTET FVERY g1 @ & 1 wdy o o
WA 2| SAL F TEE mEe § oA
gweAt § Y gy wF & Afew oz
Fg 17 o Tg1a & A1 § € 2w
& W\ WET & S oguT w9 a1 @ ¢,
ag 78 AR R

st fesm qEamaw : ani foede
1 ok a1 faw AT @@ & w7
et uma § FM | W §W FHY A
T @ ¥ fag g frard ) s
e IqW 9T W WHA AR wAT
sred & dmr fF o) Wi q@rar Ay
fF umaY nT wT wwe w7 sfy safar
qrg ¥QEAT IEA F 7 ¥qT THEY F78
TIFAT AT ar @ 7

st ®o wto famy : 7w wzY § fw
I9ET ATHA Sey g1 fawrf &, faoreh
¥ SO & W 37 ¥ I Sem
wf | A seE A oaeE wew
FRTAATEY 38X § | ag WA § i



14683 Oral Answers

ATy WA F7 faw few a@ ¥
gar g ...,

sft fiem gomaw : ow aga a0
T & faad fae qo fand arfed

st ®o Ao fany : @ wiEA ¥
¢ gume wAT @ DAr & AqeA
Iy g1 wifgd |

s} avrafa o o wET T 2
faarg, faas v I T37 T qrEw
TREQTAY FY FH OgW FOAT AgA ¥
34T ATHTT FY AW R 6 oA F oAy
WegeE Fiz, fEgeE IEEw o wE-
Afawst d¥a€ amifam & s & o
nfyFgaE F9T § I qW FE
faart o faost & muw @ ogw
a% § ¥ & IAF7 ¢ FEq AG G
gg1 ¢ 7 fager A gAY & Sy
wa1 gr3fan & fao a1 M7 9t & fao
AT T g1 &g WY {29 #omar  wre
1 AT WY ITH W AL GGH TH |
¥ graar argan g & g% fawm &
fau gvwr wmr @A WY 3 7 femavg
¥ AIFT ITF WUE IGE FIAT
gAY &

sft Ho ATo fust : &Y & WY waAFX
17 %74 § faarf & 94 Frow A
Om ag sz AE A & derd
wfag 3 1t ¥ & I 2 v 188
FOT A @ 169 FY AT |§ dead
wifeg & dqdT & fAq gw aw
FAT AWA § )

Shri Kandappan: The statement says
that in spite of the emphasis given for
rural development in all the three
Plans, there is marked imbalance bet-
ween the development of the rural and
the urban areas. Either there is no
emphasis or all the three Plans have
miserably failed. The statement also
says: “No quantitative assessment has
been made of the precise effects of the
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three Five Year Plans on this dispa-
rity...." May I know whether the
government is in a position to give a
general indication as to whether the
disparity has widened or lessened
after the implementation of the three
plans?

Shri L, N. Mishra: I will give some
figures and the hon. member can
draw his own conclusion. In 1958-59
the per capita expenditure in urban
areas was Rs. 28 and odd. ...

Shri Kandappan: I do not want any
figures; I want a general indication,

Mr. Speaker: Can he say whether
the disparity has widened or narrowed
down?

Shri L. N, Mighra: It is a question
of calculation. It was Rs. 28 as against
Rs, 20. Today it is Rs. 32 as against
Rs. 22,

Shri Daji: Therefore, it has widened.

Mr, Speaker: Hc might have it cal-
culated and give the answer.

Shri Daji: He is the Deputy Minis-
ter of Finance and he does not know
mathematics!

Mr. Speaker: He has not got it cal-
culated.

Shri R. S. Pandey: We find there
is concentration of industries in big
cities. In order to improve the eco-
nomic condition of the villages, may
1 know whether the government is
thinking of decentralising industries
and making them go towards the vil-
lages?

Shri L. N. Mishra: Decentralisation
and dispersal of industries is one of
our main policies.

Shri Ranga: Apart from the politi-
cal propaganda indulged in here by
this minister and other ministers also
regarding this matter, does he admit
or is he not aware of the fact that the
disparity in facilities provided in the
rural areas and in cities and alsb the
digparity in per capita jncome in rurat
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and urban areas has increased by and
large during the last 15 years? Only
this morning his colleague; Dr. Rao,
was saying that the rate charged for
electricity for industrial use is only
one-third of what is being charged
for agricultural use.

Shri L. N. Mishra: I cannot say
that the disparity has increased. It
wil] be difficult for me to accept that
position that the disparity has increas-
ed. I have told the House what efforts
have been taken to improve the con-
ditions of the rural population. The
hon. member must realise that 82 per
cent of India’s population live in rural
areas and only 18 per cent live in
urban areas. Thercefore, naturally, the
people living in urban areas get better
opportunities to improve their plight
than the people living in rural areas.
Therefore, the development in urban
areas is more than in the rura] areas.

Shri Daji: The cxercise of the
minister reminds me of the lines in

Oliver Goldsmith's “Village School
Master":
“Though vanquished, he could

argue still!”

He says the disparity has not increased,
‘but if we calculate from the figures
he mentioned, it has definitely increas-
ed. This clearly shows that unless the
whole approach gives plaie o a new
approach of a concerted drive for rural
development, more money spent on
planning will only result in further
growth of this disparity, Therefore, is
the government going to give any
thought to the reorientation of the
policy so that the disparity can be
narrowed consciously and in a plan-
ned manner?

Shri L. N. Mishra: It is a question
of policy. The hon, member referred
to political propaganda. I must enun-
ciate and explain here what our poli-
cies are. Our policies are to develop
rural areas. We stand for the rural
people. Tt is one of the basic policies
of the plan to develop rural areas. We
have taken a number of measures to
improve the plight of the rural people.

1966 Oral Answers 14686
Creation of Asian Food Trust
+
*1489. Shrj Shree Narayan Das:
Shri Hari Vishnu Kamath:
Shri Subodh Hansda:

Will the Minister of Finance be
pleased to state:

(a) whether any suggestion for the
creation of the Asian Food Trust con-
trolled by the Asian Development
Bank has bcen made;

(b) if so, the precise naturc of the
suggestion and the way of its func-
tioning;

(¢) whether Government have

been sounded on the point; and

(d) if so, the reaction of the Gov-
crnment thereto?

The Minister of State in the Minis-
try of Fimance (Shri B. R. Bhagat):
(a) No, Sir,

(b) to (d). Do not arise.

Shri Shree Narayan Das: May 1
know whether the attention of the
government has been drawn to a news
report in the Hindustan Times dated
6th January, 1966 that some such
suggestion has been made to the US
Government to contribute all its sur-
plus in food for the creation of an
Asian Food Trust? If so, has the
government considered the implica-
tions of this, whether India would get
any real advantage by the establish-
ment of this Food Trust or whether
it will be in a disadvantageous
position?

Shri B. R. Bhagat: The question is
whether the Asian Development Bank
which is to be constituted will take
up the Asian Food Trust. The Asian
Development Bank has not come into
being. So, the question of managing
food trust or any other trust does not
arise.

Shri Shree Narayan Das: The pre-
sent position is that we have been
importing foodgrains on a large scale
from America under PL 480. Will the
position improve after the creation of
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this Trust? Have Government given
consideration to this proposal?

Shri B. R. Bhagat: We have not
considered that question because there
is no proposal before us of any trust.
So, the question is hypothetical.

Shri Harj Vishnu Kamath: Answer-
ing a question in the last session, the
Minister of Commerce, Shri Manubhai
Shah, said that among the countries
which are not contributing to the
finances of the Asian Development
Bank was Russia  while the United
States has already joined it. Has
anything happened since then or, are
there reasons to believe, that Soviet
Russia will join the Asian Develop-
ment Bank if it has not already join-
ed it? And is there a move at the
instance of the Director-General of
the FAO to have a World Food trust
s0 as to extend help to the under-
developed  countries,  half-starved
countries by the affluent countries?

Mr. Speaker: It is a different ques-
tion. Would he kindly look into the
main question.

Shri Hari Vishnu Kamath: It re-
lates to the Asian Development Bank.

Mr. Speaker: The question is whe-
ther the Asian Food Trust is to be
taken up by the Asian Development
Bank or not.

Shri Hari Vishnu Kamath: I know,
but the Asian Food Trust is a sort of
corollary or ancillary to the Asian
Development Bank.

Mr. Speaker: He should not extend
it so far.

Shri Hari Vishnu Kamath: Then the
other question may be answered,
whether there i a move to have a
World Food Trust, not Asian Food
Trust.

Shri B. R. Bhagat: I am not aware
of it. Perhaps, my colleague, the
Minister of Food and Agriculture may
be knowing more about it.

Shri Subodh Hansda: In view of the
chronic shortage of foodgrains not

550 (Ai) LS—2.
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only in India but the world over, may
I know whether the Government con-
siders that there should be such a
trust to help the under-developed
countries with supply of foodgrains
in times of need?

Shri B. R. Bhagat: The hon. Mem-
ber says that there is shortage of food
all the world over. In that case,
there is no question of having any
trust. The only solution to this
problem is to set up agricultural pro-
duction by countries like India.

Thermal Power Stations

+
*1491. Shri P. Venkatasub.
bafah:
Shri Hukam Chand Kach-
havalya:
Shri Yashpal Singh:
Shri Ravindra Varma:
Shri P. L. Barupal:
Shrimati Sharda Mukerjes;
Shrimati Tarkeshwari
Sinha:
Shri R. 8. Pandey:
Shri Thiramala Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the principles enunciated by
the Planning Commission in locating
thermal Power station;

(b) the power stations sanctioned
in the last two years, which are away
from coal-fields and their capacity;
and

(c) the annual financial loss likely
to occur in each of these stations due
to conveyance of coal?

The Minister of State in the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): (a) to (c). A statement is laid
on the Table of the House.

STATEMENT

(a) According to the

iated by the Pl ing
sion, thermal power stations should
be sited near Collieries, Coal-Washe-
ries and Oil Refineries as far as prac-
ticable.

principles
C ¢
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(b) Three new thermal power sta-
tions which are located away from
coalfields have been sanctioned during
last two years. These are (i) Ennore
Thermal Station (installed capacity
330 MW) in Madras State, (ii) Nasik
Thermal Station (installed capacity
280 MW) and (iii) Purli Thermal
Station (installed capacity 60 MW) in
Maharashtra State. The last two
were approved in principle in 1963.

{c¢) The cost of conveyance of coal
from the coalfields in the case of
Ennore Thermal Power Station will
be Rs. 180 lakhg per year. In the case
of Nasik Power Station, it will be
Rs. 176 lakhs and in case of Purli
Power Station Rs. 36 lakhs per year.
All these do not, however, represent
financial loss as the alternative sche-
mes of transport of power will entail
expenditure.

Y gwR W WOATT © FETE F
@A & q1% 081 AN ¢ % g7 agen
arEl & qra N q9 faweeT § 37
102 918 %o wius @ gur § | Twfay
% S g g Al ¥ g oy
fawreitaz s 4 § ®r gEw SqE
s 7% ¢ & w oodifas &
qer ) girE, AT @A

Dr. K. L. Rao: 1 generally accept
the principle that thermal stations
should, as far as possible, be located
near the coalfields. But there are
some special considerations which
should be taken into account in each
individua] case before we decide upon
the location of a station. In this par-
ticular case, in the case of Ennore, it
has been thought that the alternative
would take much more time. There
was pressure of demand of power in
Madras State and also there is con-
centration of loads. So, other consi-
derations had to be taken into acco-
unt and that is why it was decided
to locate it at Ennore.

Mr. Speaker: Did it include any
political pressures?
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Dr. K. L. Rao:
sures.

No political pres-

Mr. Speaker: That is what he want-
ed to know.
oft pew we wopm ¢ K A
Trzar g I& &1 w<E ™ A A Far
AT & arF @F WY fawera gy amwr
WE ;T FO AT af] awy ar
ferart a7 A afg s 7 famrT
a1 % Fg A &7 faqre § 7

Dr. K. L. Rao: Recently it has been
our policy to locate these power

stations ag far as possible near the
collieries. Pathratu in Bihar, San-
thandi in Bengal, Kothagudem in

Andhra Pradesh and Nagpur power
stations in Maharashtra—al] these are
located right at the coal pitheads.

Mr. Speaker: He wants to know
whether for the future also there is
a proposal to construct others also.

Dr. K. L. Rao: Others also as far
as possible,

sft gore fag : A fea wY
@ & fas Fr AT AT T & Ay
T A Hat St ag FA9T gHA fE
QT qrAT BV TR ¥ qE 39 I A
g faenl, 3§ gg A fadn a1 ot
SYTET FTEEAY gAY ?

Dr. K. L. Rao: I think, the hon.
House seems to be very persistent that
the agriculturists must receive more
consideration and, I think, we wil
take up again whether the agricul-
tural rates must be reduced.

Shri Bade: In the statement it is
said that there will be expenditure of
Rs. 190 lakhs in Madras, Rs. 1768 lakhs
in Nasik and Rs. 36 lakhs in Purli.
In all these stations we are to incur
an expenditure of Rs. 402 lakhs to
bring coal from the coalfields. The
explanation —given here is:—

“All these do not, however, re-
present financial loss as the alter-
native schemes of transport of
power will entail expenditure.”
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This explanation is not correct. If
coal is brought at lesser expenditure,
the rates of electricity will be lesser
and the agriculturists will be benefit-
ed more thereby.

Dr. K. L. Rao: What has been stated
in the statement is that these are the
costs of conveying coal to the respec-
tive places. On the other hand, if
power stations are located at the coal
pits and power is transmitted, there
is a large amount of money spent also
on transmission lines and so on. If
we consider the loss, it has to be
taken to be the difference between
these two. The costs of conveyance
of coal do not represent the losses.

st g0 wro wWeqrw : ¥ FAEAAIT
Helt ot & wrAAT TgEa g aoreqr
& g wiferdy § ox arfew faga
Tx ToTfae £ €Y A GroAT o) FAH
wat o st gt & 7

Dr. K. L. Rao: It is true that in
Palana recently lignite has been dis-
covered and it is under investigation
as to how much of lignite will be
there. Depending on that a thermal
station will be located there.

Shri M. R. Krishna: What are the
reasons that compelled the Govern-
ment to change the location after
spending a considerable amount at
Ramagundem and shift it to Kotha-
gudem?

Dr. K. L. Rao: That power station
was to have been built by Dr. Dharma
Teja. Since we have not been able
to enter into an agreement and as we
wanted the work to be done quickly,
taking advantage of the conveniences
at Kothagudem, we have located it
there.

Shri M. R. Krishna: Why should
you do it after gspending lakhs of
rupees? Already a lot of money has
been spent there.

Shri Muthiah: May I know whether
the Advisory Committee on Irrigation
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and Power Projects has considered
the project report of the Tuticorin
thermal plant and, if so, their recom-
mendations?

Dr. K. L. Rao: The sub-committec
has not yet submitted its report.

Arbitration on Dearness Allowance

+
“1492. Shri S. M. Banerjee:
Shri Mohammad Elias:
Shri Daji:
Shri Indrajit Gupta:
Shri Buta Singh:

Will the Minister of Finance be

pleased to state:

(a) whether a formal decision has
since been taken by Government to
refer the question of dearness allow-
ance to arbitration;

(b) if not, the reasons therefor; and

(¢) whether this dispute could not
be resolved by bi-partite talks?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
A scheme to settle this question has
been tentatively framed and is under
consideration now. Before the ques-
tion of arbitration can be taken up
the feasibility of this scheme has to
be examined.

(¢) In the matter of the final fram-
ing of the scheme it is intended to
have discussions with some represen-
tatives of the parties interested.

Shri S. M. Banerjee: Without doubt-
ing the good intentions of the hon.
Minister I would like to know whe-
ther the proposed meeting of the Cen-
tral Government employees’ represen-
tatives js likely to take place before
the session ends so that Members of
Parliament who are connected with
it can also be present.

Shri Sachindra Chaudhuri: Actual-
ly, 1 think, Shri Banerjee should know
that T have told him that we will try
and get this done before the end of
the session. 1 had invited schemes
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from the representatives of the em-
ployees but I did not get any unfor-
tunately. Therefore I have to work
out the scheme myself. I have to put
that scheme before the representatives
of the employees as well as the minis-
tries concerned to find out whether
there could be any agreed settlement
on that.

Shri S. M. Banerjee: I would like
to know, in case a bipartite agree-
ment is not reached, whether Govern-
ment is prepared to refer the whole
question to arbitration.

Shri Sachindra Chaudhuri: T was
taught early in life never to take a
jump before I come to a stile. If I
fail, other questions will have to be
considered.

Shri Daji: In view of the fact that
this move was mooted on the 16th
of February and more than two
months have elapsed and the emplo-
vees have waited patiently and In
between the price index has again
jumped by four points and it is like-
ly to jump up further, thereby im»
creasing their anxiety for a fair neu-
tralisation for the rise of cost of liv-
ing index, is it not desirable that
before the scheme is prepared, the
views and the opinions of the emplo-
vees are ascertained by the Govern-
ment in a committee so that the
scheme can be better one and more
comprehensive?

Shri Sachindra Chaudhuri: As I
said earlier on, I had asked the emplo-
yees to give their schemes. But they
have not given the schemes. I had
to prepare the scheme myself. As I
said just now, it is my desire and my
cffort to have that scheme put before
the representatives of the employees.

Shri Indrajit Gupta: Apart from
the question of neutralisation, may I
know what is the Government's think-
ing on the concretising of earlier
statement made by the Finance Min-
ister that in future they would not
like the rise in the cost of living
index to be compensated in cash but
by some other alternative means
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which are not being defined up to-
date? What is their thinking on that
and what are the concrete proposals
of the Government?

Shri Sachindra Chaudhuri: As I
said, I have prepared the scheme and
if Mr. Indrajit Gupta is interested in
it, he will be asked to come and look
at the scheme and he may take it or
modify it or reject it.

Shrimati Ramdulari Sinha: May I
know what efforts were made to re-
solve the disparity in bipartite meet-
ings and what were the differences in
approach on this matter between the
Government and the representatives
of the employees?

Shri Sachindra Chaudhuri: As I said
earlier, there was a preliminary meet-
ing at which we discussed the matter.
We said that we would prepare the
scheme whereby it will not be neces-
sary to make cash compensation for
any rise in the cost of living index
and, on that basis, I invited the
schemes from them but those schemes
have not come from the employee's
side. 1 had to go into the matter
myself and prepared the scheme. I
am prepared to discuss that with
them.

Shri A, P. Sharma: In view of the
rise in cost of living index and in
view of the fact that Government has
never been able to compensate the
employees fully according to the rise
in the cost of living index so far, is
the Government considering the
scheme to provide these employees
foodgrains and other essential com-
modities through subsidised grain
shops in lieu of the dearness allow-
ance?

Shri Sachindra Chaudhuri: I do not
wish to anticipate the scheme, But if
the hon. Member is interested, he can
see it and the essential commodities
are being thought of and included in
the scheme.

Shri Nath Pai: Among the inequali-
ties with regard to the dearness
allowance, one that is prominent has
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been that the Government invariably
fails in taking ameliorative steps.
whenever the living cost index goes
high,—it is not even the basic one—
and, I think, the living cost index, as
framed in India, is not framed in a
scientific manner. Due weightage is
not given to those items which count
very much in the living cost index of
the working class. I think one
method of formulating the living cost
index in a scientific manner as is
known to more advanced countries
will be accepted. That is what I would
like to know from the Minister.

Shri Sachindra Chaudhuri: That
does not arise out of the Question
put before me.

Shri Nath Pal: The whole thing is
based on the living cost index. He
is a scholar and I want to know from
him. ...

Mr. Speaker: He has not got the
answer at this moment.

Shri Hari Vishnu Kamath: Let him
say, “I want notice”.

Shri Nath Pal: You agree that this
arises out of this.

Shri Harj Vishnu Kamath: Other-
wise, he would have ruled it out.

oft gow wr v ¢ § QT
argar g fF 5w avwt F st
Y wgarE war oWt a% A8 fadr 2}
Iq qZ A & A TN g w;
w1 gxar & g g s ¥
foetr Y &, oY T wwR T aTeT

* wiwrfai ®1 agart wer fad,

ca® forg Toa a0ETY ®Y g G 3 ?

afz g, @ a3 Fa a A *1 fa=re
| d F ?

Shri Sachindra Chaudhuri: Esssen-
tially the question of dearness allow-
ance to employees of the State Gov-
ernments is a matter of the State Gov-
ernments gnd the Central Govern-

ment cannot undertake to go on sub-
siding the increased cost of living in
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the States without depleting the reve-
nues of the Central Government. It
is a matter on which I am not pre-
pared to give an answer.

—_—

WRITTEN ANSWERS TO
QUESTIONS
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Jodhpur Commercial Bank

*1490. Shri U. M. Trivedi: Will the
Minister of Finance be pleased to
state:

(a) whether the assets of the Jodh-
pur Commercial Bank were frozen on
the 12th September, 1961 and trans-
ferred to the Central Bank of India;

(b) whether Government have re-
ceived any complaints from the share-
holders of the Bank regarding these
transferred assets; and

(c) the value of the assets so trans-
ferred?

The Minigter of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The Jodhpur Commercial Bank
was granted a moratorium with effect
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from the 6th July 1961 and was sub-
sequently amalgamated with the Cen-
tral Bank of India with effect from
the 16th October, 1961,

(b) Yes. Certain sharc-holders have
suggested that arrangements should
be made for ensuring that the value
of all the assets of the transferor
bank will be fully rcalised, so that
payments in full can be made to the
share-holders.

(¢) Asscts of a book value of
Rs. 110.24 lakhs were transferred to
the Central Bank of India on the date
on which the scheme of amalgama-

tion cam¢ into force. Of these
assets, advances and certain other
items of a book value of Rs. 31.25

lakhs were not considered to be readi-
ly realisable or were classed as doubt-
ful of recovery. Efforts are being
made to realise the value of these
assets, to the extent possible,

Loss of Revenue to Assam
Government

*1393. Shri R. Barua: Will the
Minister of Finance be pleased to
state:

(a) whether President’s assent has
been given to the Government of
Assam o re-introduce the Carriage
Tax on Tea and Jute levied under
the Assam Taxation (on Goods carried
by Road etc.) Act, 1954;

(b) if not, how long the matter is
pending with Government; and

(c) whether Government propose to
re-imburse the State of Assam for the
losg of revenue to the tune of Rs. 2.5
crores per year for the last few years?

The Minister of State in the Minis-
try of Flnance (Shri B. R. Bhagat):
(a) No, Sir.

(b) The matter is not pending with
the Government of India.

(c) No, Sir.

MAY 5, 1966

Written Answers 14698
U.S. Agency for International
Development
*1494. Shri P. C. Borooah:
Dr. Ranen Sen:

Shrimati Renu Chakravartty:
Shri S. M. Banerjee:
Shri Sarjeo Pandey:

Will the Minister of Finance be

pleased to state:

atten-
the U.S.

(a) whether Government'’s
tion has been drawn to
Agency for International Develop-
ment's statement reported in the
Statesman of the 16th April, 1966
headlined "AID Quotes Peace as
Price for Loans” adding in clucidation
that future loans to India will depend
on the continuation of efforts to
improve stability and peaceful rela-
tions in the sub-continent; and

(b) if so, Government's reaction
thereto?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) Yes, Sir.

(b) The Government of India has
not received the US AID’s summary
presentation to the U.S. Congress. In
his message to the U.S. Congress on
February 1, 1966, the US President
said: “Aid (other than food) to both
India and Pakistan will remain sus-
pended till there is reasonable cer-
tainty that hostilities between the
two countries will not recur”.

Stabilisation of Prices

¥1495. Shri D. C. Sharma; Will the
Minister of Finance be pleased to
state:

(a) whether any steps have becn
worked out to ensure price stability;

(b) if so, the details thereof; and

(c) the steps taken to implement
them?

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
(a) to (e). It ig the continuing en-
deavour of the Government to ensure
price stability to the maximum extent
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feasible by efforts to increase pro-
duction, to keep a restraint on demand
by appropriate fiscal and monetary
policies, and to regulate the prices and
distribution of essential articles of
mass consumption in times of short-
age.

Thefts in Silver Refinery, Calcutta

+1496. Shri A. S. Saigal:
Shri Maheswar Nalk:
Shrimati Tarkeshwari Sinha:
Shri N. R. Lagkar:
Shri Liladhar Kotoki:
Shri R. Barua:

Will the Minister of Flnance be

pleased to state:

(a) whether a large quantity of
silver has been stolen from the Silver
Refinery, Calcutta;

(b) if so, the quantity stolen; and

(¢) the steps taken to recover the
same?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) No, Sir.

(b) and (¢). On two recent occa-
sions process scrap, of fairly high
silver content, totalling 18.85 kgs was
detected outside the security area of
the Silver Refinery. On the first
occasion circumstantial evidence 1indi-
cated that there had been an attempt
at theft by a certain employee and
the investigation was accordingly en-
trusted to the police. On the second
occasion no specific connection with
any person could be established and
hence the scrap was brought to the
account of the Refinery. ‘T'he scrap
recovered on the earlier occasion will
presumably be returned to the Silver
Refinery after the police proceedings
have taken their course.

Horse Races jn India

Wwill
pleased

the
to

*1497. Dr. P. Srinivasan:
Minister of Finance be
state:

(a) whether there are any proposals
to abolish horse races in the country;

1888 (SAKA), Written Answers 14700

(b) if not, whether there are any
proposals to ban import of Jockeys at
least to save foreign exchange; and

(c) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) This is a
State subject, Sir.

(b) and (¢). Engagement of foreign
Jockeys is being controlled under the
foreign exchange regulations. The
Government keep a close watch on
any proposed engagement of any
foreign Jockey.

Renting of Government Quarters by
Allottees

*1498. shrimatj Tarkeshwari Sinha:
Will the Minister of Works, Housing
and Urban De be pl d to
state:

(a) whether it is a fact that a large
number of Government employees
who have been allotted Government
accommodation have rented the whole
of such accommodation on exorbitant
rents;

(b) whether it is also a fact that a
handsome amount is extracted as pre-
mium or pugree by such employees;
and

(c) if so, the steps taken by Governe
ment to prevent these illegal activi-
ties?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). No. As
against the total number of 39,000
general pool residences allotted to
Government servants in Delhi, the
average number of complaints of :in-
authorised subletting andor charging
of high rents etc. was only 18 per
month during the last one year.

(c) The complaintg are duly investi-
gated and wherever the allegations are
substantiated. appropriate action is
taken against the defaulters.

U.K. Loan

*1499. Shri Panng Lal:
Shri Vishwa Nath Pandey:
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Shri P. C. Borooah:
Shri D. C. Sharma:
Shri “Firodia:

Shri Ram Harkh Yadav:

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that a loan
pact was signed betwcen UXK. and
India recently;

(b) if so, on what terms; and

(c) the total amount of loan given

by UK. to India under this agree-
ment?
The Minister of Finance (Shri

Sachindra Chaudhuri): (a) to (c).
Two loan agreements totalling £ 5
million (Rs. 6.67 crores) were signed
between the Government of the
United Kingdom and the Government
of India on 20th April, 1966. The
larger loan was in the amount of
£ 4.833 million (Rs. 6.44 crores) for
financing the import of components
and specialised raw-materials from
the UK. by the Bhopal Hecavy Elec-
trical Project. The other loan in the
amount of £ 0.167 million (Rs. 0.23
crore) was for providing foreign ex-
change for the construction of a Sul-
phuric Acid Plant at Sindri for the
Pyrites and Chemicals Development
Company Limited. These loans form
part of British Consortium Assistance
to India for 1965/66 and are rcpayable
over a period of 25 years inclusive of
a grace period of 7 years and no in-
terest payment is involved.

Increase jn Power Rates by NNDMC.

*1500. Shri Maheswar Naik:
Shri Onkar Lal Berwa:
Dr, L. M. Singhvi:
Shrl Hukam Chand
Kachhavaiya:
Shri Yashpal Singh:
Shri Bade:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
New Delhi Municipal Committee has
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announcad that the rates of power
supply for both d)mestic and com-
mercial purposes are going to be en-
hanced from 9 and 13 paise to 11 and
15 paise respectively from the 1st
June, 1244; and

(b) whether Government propose to
intervene in the matter and if so, in
what way?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes, Sir.

(b) No, Sir.

D.A. to Employees in States

*1501. Shri Nath Pai:
Dr. Mahadeva Psmagsad:

Will the Minister of Finance be
pleased to state:

(a) the names of State Governments
which had announced the grant of
Dearness Allowance at par with the
allowance given to the Central Gov-
ernment employees;

(b) whether any of these Govern-
ments asked for Central assistance in
this connection; and

(c) if so, the amount given or
offered to be given from the Central
resources to the States?

The Minister of State in the Minis-
try of Finance (Shri B, R. Bhagat):
(a) Though a number of State Gov-
ernments have announced increases in
the rates of Dearness Allowance of
their employecs, only the Madras
Government have decided to bring
them on par with the existing Central
rates.

(b) Yes, Sir.

(¢) No Central assistance has elther
been given or offered for this purpose.
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Wage Policy

*1503. Shri P. C. Borooah: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether the study group on
wage policy set up by the Planning
Commission has suggested a national
minimum wage for every wage earner;
and
reaction

(b) if so, Government's

thereto?

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra):
(a) and (b). The need for a national

minimum wage was stressed by sever-
al members of the Study Group on
Wage Policy constituted by Planning
Commission’s Panel on Labour. The
subject is to be considered further
shortly at a meeting of the Chairmen
of the Seven Study Groups set up by
the Panel which have already held
their separate meetings.

Installed Power Capacity in States

*1504. Shri P. Venkatasubbaiah:
Shri Hukam Chand
Kachhavalya:
Shri Yashpal Singh:
Shri P, L. Barupal:
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Shri Ravindra Varma:
Shrimati Sharda Mukerjee:
Shrimati Tarkeshwari Sinha:
Shri R. 8. Pandey:

Shri Thirumala Rao:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total sanctioned installed
capacity of power in different States
expected to be commissioned by the
end of the Fourth Plan;

(b) the estimated demand of power
in different States at the end of the
Fourth Plan;

(c) the States where adequate power
is yet to be sanctioned according to
the load survey; and

(d) the steps taken to sanction the
project to make up the deficiencies
first?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). A statement is laid on
the Table of the House. [Placed in
Library. See No. LTv6226/661.

(¢) and (d). According to the Third
Annual Load Survey, large power de-
ficits are anticipated in the States of
Andhra Pradesh, Bihar, Gujarat,
Madhya Pradesh, Maharashtra, Mysore,
Punjab, Uttar Pradesh and West
Bengal, Additional power generation
schemes are under consigeration to
meet the deficits in these States.

Cultivation of Opium

*1505. Shri U. M. Trivedi: Wil] the
Minister of Finance be pleased to state:

(a) whether the Narcotics Depart-
ment carried out cultivation of opium
as a test measure at Neemuch;

(b) the yield recovered per hectare;
and

(¢) whether Government have com-
pared its yield with the yield fixed for
cultivation under the principles for
licensing opium cultivation?
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The Minister of State in the Minis-
try of Finance (Shrj B. R. Bhagat):
(a) Experimental cultivation of opium
has been undertaken at Neemuch for
a variety of reasons such as cross-
check on yield obtainable, the search
for seed that could give the maximum
yield or high morphine, and the
manure or type of manuring that
would give the best results.

(b) Yield recovered ranges between
25 to 54 kgms. per hectare in 1965-66
season in different plots.

(¢) Yes, Sir. This is one of the
several factors which are taken into
consideration while fixing the wmini-
‘mum qualifying yield under the
Licensing principles for the cultiva-
tors to determine their eligibility for
a licence,

Non-cash Relief to Central
Government Employees

*1506. Shri Shree Narayan Das:
Shri Guilshan:

Wil] the Minister of Finance be
pleased to state:

(a) whether Government have fin-
ally considered the question of pro-
viding ‘non-cash’ relief to the Central
Government employecs to neutralise
the rise in the cost of living; and

(b) if so, the decision taken there-
on?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) and (b).
The matter is still under consideration
but a tentative scheme has been work-
ed out and is now being further exa-
mined.

Land and Housing Policy in Delhi

*1507. Shri D. C. Sharma:
Shri P. C. Borooah:

Will the Minister of Works, Hous-
ing anq Urban Development be plcas-
ed to state:

(a) whether the desirability of a
revision of land and housing policies
tor Delhi in view of the acute housing
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shortage, particularly in the low and
middle income groups, has been con-
sidered; and

(b) if so, with what results?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand
Khanna): (a) and (b). Government is
seized of the problem. Discussions
with the concerned authorities have
been initiated. It would take a couple
-.of months before some definite results
.can be achieved.

Income-Tax vn Research Fellowships

1508. Shri S. M. Banerjee: Will the
Minister of Finmance be plcased to
state:

(a) whether the research fellowships
offered by the University Grants Com.
mission, University Departments and
similar other institutions are exempt
under Section 10(16) of the Income-
Tax Act, 1961,

(b) whether the Central Board of
Direct Taxes is following any uniform
policy in this regard; and

(c) if not, the reasons for the discri-
mination?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) Yes, Sir. All Scholarships grant-
ed to meet the cost of education are
exempt from Income-tax.

(b) Yes, Sir.
(¢) Does not arise.

Impact of Birth Control Measures on
Birth Rate

*1509. Shri Madhu Limaye:
Shri Yashpal Singh:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether any estimate has been
made of the likely birth rate during
the decade 1960-70; and
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(b) the impact of birth control mea-
sures and propaganda during the
period of planning on this problem?

The Deputy Minister in the Minis-
try of He2lth and Family Planning
(Shrl B. S. Murthy): (a) Yes, Sir.

(b) The impact of propaganda dur-
ing the period of planning has been
quite encouraging as is reflected by
the fact that while in the beginning
of the Family Planning Programme in
the country in about 1956, people
were very much hesitant in adopting
family planning method, the prevail-
ing situation is quite different. As a
result of wide publicity, quite a large
section of population has been moti-
vated in favour of Family Planning.
More and more women are accepting
the loop and more and more males
are coming forward for the steriliza-
tion operations, even from rural areas.
However, it is too early to say whe-
ther the birth control measures car-
ried out so far have had any measur-
able fmpact on the overall bith rates
in the country although it has been
observed that in some areas especially
where intensive work has been done
to promote Family Planning, a defi-
nite trend in the reduction of birth
rate has been noticed. As for instance:

(1) In Athoor Block, Gandhi-
gram, Maduraj District, regis-
tered birth rate has declined
from 44.14 in 19861 to 37.72 in
1964 (14.5 per cent fall),

A rural field study in Singur
near Calcutta has shown 12.1
per cent reduction in register-
ed birth rate from 42.0 in 1957
to 36.9 in 1961.

Reductions in registered birth
rates have also been report-
cd by States of Maharashtra,
Orissa and Punjab from 31.8
in 1860 to 28.8 in 1964 (9.4 per
cent fall). from 27.79 in 1958
to 24.07 in 1863 (13.4 per cent
fall), and from 39.49 in 1960
to 32.42 in 1864 (10.3 per cent
fall) respectively.

3)
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Rise in Prices in Delhi

*1510. Shri P. C. Borooah:
Shrimati Savitri Nigam:
Shri Tulshidas Jadhav:
Shri D. C. Sharma:
Shri Shiv Charan Gupta:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
prices of most of the consumer goods
have risen in the Capital by 10 per
cent to 20 per cent during the past
ten weeks; and

(b) if so, how the present prices of
different items compare with those
prevalent at the end of February, 1966
and the reasons therefor?

The Minister of State in the Minis-

try of Finance (Shri B. R. Bhagat):
(a) and (b), No, Sir. Weekly retail
prices of 25 consumer goods are

maintained by the Delhi Administra-
tion. Over the ten weeks period
ended April 25, 1866, there was no
change in the prices of 13 commo-
dities; prices of six commodities
registered price rises below 10 per
cent; prices of five commodities
increased by 10 per cent and above;
and price of one commodity was not
quoted during this period.

Strike Notice by D.E.S.U. Employees

*1511. Shri D. C. Sharma: Will the
Minister for Irrigation and Power be
pleased to state:

(a) whether the DESU Technical
Supervisory  Staff Association had
given a notice to go on strike from
the 22nd April, 1966;

(b) whether the talks between Delhi
Electricity Supply Undertaking and
the DESU Workers' Union have failed
and the strike has been put off to the
5th May, 1966 following intervention
by the Chiet Commissioner and the
Labour Commissioner; and

(c) it so, the reaction of Govern-
ment thereto and the steps taken in
the matter, if any?
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The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No, Sir. It is the Delhi State
Electricity Workers’ Union and not thr
DESU Technical Supervisory Staff
Association which had given notice to
go on strike from 22-4-1966, The
DESU Technical Supervisory Staff
Association which is an unrecognised
one had also given notice to go on
strike from 4th April, 1966. The Con-
ciliation Officer had discussions with
both sides. The demands on which
there was no scope for settlement
during conciliation proceedings have
been referred for adjudication by the
Chief Commissioner under sub-section
(1) of Secction 10 of the Industrial
Disputes Act, 1947, but the DESU
Technical Supervisory Staff Associa-
tion went on strike with effect from
midnight of 30th April, 1966.

(b) No, Sir, the talks had not failed.
The Union had deferred the proposed
strike till the 5th May, 1866. Subse-
quently, as a result of an agreement
arrived at on 27th April, 1966 between
the Union and the Chairman, Delhi
Electric Supply Committee, the pro-
posed strike has been given up.

(¢) Does not arise.

Government Employees on Study
Leave

*1512, Shri S. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether during study leave, a
Government servant is granted 5 study
allowance in addition to his leave
salary equal to half average pay;

(b) whether the study allowance is
ordinarily not admissible to a person
in receipt of scholarship or stipend;
and

(c) whether the study allowance or
the amount of scholarship received in
lieu of the admissible study allowance
is taxable under the Income-tax Act?

The Deputy Minister in the Ministry
of Finance (Shri L. N. Mishra):
(a) Yes, Sir.
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(b) Yes, Sir. However, if the net
amount of scholarship or stipend is
less than the amount of study allow-
ance, it is permissible to allow the
difference between the two.

(¢) No, Sir.
Trichur Hospital

4809. Shri A, K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Trichur Hospital
Advisory Committee has recommended
for the appointment of more doctors,
since the in-patients and out-patients

have increased in the Trichur
Hospital;
(b) whether the Committee has

also recommended that the rent for
pay-ward be reduced and provision
made for a public telephone; and

(c) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B, S. Murthy): (a) Yes.

(b) At present Rs. 8 is charged for
a double room and Rs 6 for a single
room. This seems quite modest. The
question of revision of the rate of
rent will be taken up if it is found
to be necessary. A public telephone
has already been installed,

(¢c) The State Government is
examining the various recommen-
dations made by fhe Advisory
Committee.

Cochin Water Supply and Sewage
Scheme

4810. Shri A. K Gopalan: Will the
Minister of Health and Famlily Plan-
ning be pleased to state:

(a) whether the World Health Or-
ganisation experts visited Ernakulam
in December, 1965 and made an on-
the-spot technical and financial study
of the Cochin Water Supply and

sewage scheme;
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(b) if so, their recommendations;

(c) whether the State Engineers
have already prepared a report; and

(d) besides the five crores of rupees
approved by the Planning Commis-
sion, how much more money would
be necessary to complete the scheme?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S, Murthy): (a) Yes.

(b) and (¢). The required infor-
mation is given in the statement laid
on the Table of the House. [Placed
in Library. See No. LT-6227/66].

(d) Rs. 34.8 crores.
Ayurveda Board

4811. Shri A. K. Gopalan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether the Kerala State
Ayurveda Advisory Board has recom-
mended to Government to organise
under the public sector and coopera-
tive sector an Ayurvedic pharma-
ceutical factory;

(b) whether they have also recom-
mended to form an Ayurveda Board
just like coir Board and Rubber Board
so that Ayurvedic medicines may have
markets in foreign countries; and

(¢) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b). No.

(c) Does not arise.
Cholera in Kerala

4812. Shri A. K. Gopalan: Will the
Minister of Health and Family Plem-
ning be pleased to state:

(a) whether Government are aware
that by eating ‘Pazham Temple' pra-
sadam brought by certain pilgrims
who had gone there in November-
December, 1065, cholera has spread
recently in some parts of Kerala;
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(b) if so, how many persons died
due to this; and

(c) whether Government propose
to make an enquiry into the causes
for the outbreak of this disease?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) The Kerala
Government has reported that no
cholera case is known to have been
caused due to eating Pazhani Temple
Prasadam in November & December,
1965 and that the attacks during these
months were only a continuation of
the epidemic which started in Janu-
ary, 1965.

(L) and (¢). Do not arisa.
Sholayar

4813. Shri A. K. Gopalan:
Shri Vasudevan Nair:
Shri D, C. Sharma:
Dr. Mahadeva Prasad:

Project

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the first three units of
the Sholayar Project arc nearing
completion;

(b) it so, when they will be com-
pleted; and

(c) the capacity of these three

units when commissioned?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The first unit (18 MW)
of Sholayar Power Station which is
now under trial run is expected to
be commissioned shortly. The other
two units are expected to be com-
missioned in July, 1866 and Septem-
ber, 1968 respectively.

(¢) The installed capacity of the
3 units when commissioned will be
54 MW,

T. B. in Kerala
4814. Shri P. Kuphan: Will the

Minister of Hesmth and Family Plan-
ning be pleased to state:

(a) whether any survey has been
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made to find out growing incidence
of T.B. disease in Kerala;

(b) if so, the regions where it is
more prevalent; and

(c) whether it is a fact that the
T.B. disease is spreading among the
bidi workers due to bad conditions
prevailing in the factories?

The Deputy Minister in the Miniy-
try of Health and Family Planning
(Shri B, S. Murthy): (a) to (¢). The
required information is being collect-
ed and will be laid on the Table of
the Sabha as soon as available.

Houses for Scavengers in Kerala

4815, Shri P. Kunhan: Wil] the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) the total number of houses so
fa; constructed for the scavengers in
the Municipalities and Corporations
of Kerala;

(b) whether any allocation has becn
made for thig purpose; and

(c) if so, the allocations made and
the expenditure incurred during the
Third Five Year Plan period?

The Deputy Minister in the De-
partment of Social Welfare (Shrimati
Chandrasekhar): (a) 178 scavengers
and sweepers were given grants for
the acquisition of house sites and 168
for the construction of houses in all
the Municipalities and two Corpora-
tions in Kerala State. Both these
schemes are in various stages of com-
pletion.

(b) Yes.

(c) Allocation Rs. 3.12 lakhs. Ex-
enditure Rs. 2.98 lakhs.

Houses for Plantation Labourers
in Kerala

4816. Shri P, Kuhan: Will the

Minister of Works, Housing and

Urban Devel t be pl d to

state:
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(a) the total number of houses so
far constructed for the plantation
labourers in Kerala;

(b) the number of houses vonstruct-
ed in Vayanad and Nilliyampathi
areas;

(c) the amount set apart for this
scheme in Kerala during the Third
Plan;

(d) whether it is a fact that the
management is unwilling to cooperate
with this scheme in spite of all faci-
lities provided by Government; and

(e) whether it is a fact that the
amount allocated are unspent cvery
year?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) 152.

(b) Nil.

(c) Rs. 10 lakhs.

(d) Yes. The scheme has not evok-
ed the necessary response from the
planters. It has therefore been de-
cided to liberalise it from 1st April
1966. Now planters will be given
financial assistance up to 75 per cent
of the cost of house—50 per cent as
loan and 25 per cent as grant. Pre-
viously the entire amount was to be
advanced as a loan.

(e) Yes.

Low Income Group Housing Scheme
~In Orissa

4817. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka;

Will the Minister of Works, Hous-
ing and Urban Development be pleas-
ed to state:

() the total amount yranted to the
Orissa State under the Low Income
Group Housing Scheme during the
Third Five Year Plan period;

(b) the amount utilised so far; and

(¢) the number of tribal recipients
of the loans during the above period?

14716

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). Rs.
51.08 lakhs.

(c) The required information is
being collected from the State Gov-
ernment and will be placed on the
Table of the Sabha as soon as it is
received.

Income-Tax Offices

4818, Shri Dhuleshwar Mecna:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
pleased to state:

(a) the number of Income-Tax

Oflices at present in Orissa;

(b) whether all of them have been
housed in the departmental build-
ings; and

(¢) if not, the reasons therefor?

The Minister of Finance (Shri

Sachindra Chaudhuri); (a) 21.
(b) No, Sir.

(c) Since the Emergency in 1962,
the construction work for office
buildings had to be kept in abeyance
in view of the pressing need for eco-
nomy in Civil expenditure. The
question of constructing  buildings
for locating Income-Tax Offices is
under constant review.

Rodent Control Committee

4819. Shri Ram Harkh Yadav:
Shri Harj Vishnu Kamath:

Will the Minister of Health and
Family Planning be pleased to refer
to the reply given to Starred Ques-
tion No. 1125 on the 14th April, 1966
and state:

(a) whether the report of the
Rodent Control Committee has since
been finalised; and submitted to
Government;

(b) if so, whether a copy of the Re-
port will be laid on the Table; and

(c) if not, the reason; for the

delay?
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The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b).
No. The report of the Committee
which was to be submitted by the
end of April, 1966 is now expected
to be submitted by the end of June,
1966.

(c) A meeting of the Commitlee
for finalising its report could not be
held in April, 1966 due to other pre-
occupations of the members.

Public Health Engineering Sub-
Division in Kuttanad, Kerala

4820. Shri Vasudevan Nair:
Shri Warlor:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether there is any proposal
to start a Public Health Engineering
Sub-division for Kuttanad, in Kerala
State; and

(b) if so, when the proposal will be
implemented?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) Yes.

(b) The proposal is under consi-
deration of the Government of Kerala,

Report of C issi for Scheduled
Castes and Scheduled Tribes

4821. Shri Siddiah: Will the Minister
of Planning and Social Welfare be
pleased to state:

(a) whether the Commissioner for
Scheduled Castes and Tribes has sub-
mitted his report for the year 1964-65;
and

(b) if so, when?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) Yes.

(b) On 24th November, 1965.
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Scheduled Cates and Scheduled Tribes
Commissioner’s Reports

4822, Shri Siddiah: Will the Minister
of Planning and Social Welfare be
pleased to state:

(a) whether the statement of action
taken on the recommendations made
by the Commissioner for Scheduled
Castes and Scheduled Tribes in his
reports for the year 1962-63 and 1963-
64 will be laid on the Table during
the current session of Parliament; and

(b) if not, the reasons therefor?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) and (b). The
statement of action taken on the
1962-63 Report will, as usual, be laid
on the Table of the House before the
Report for the year 1963-64 is taken
up for discussion in the House. Simi-
larly the statement of action taken on
the 1963-64 Report will be laid on the
Table of the House before the next
Report, viz. 1964-65 Report, is taken
up for discussion.

Survey for Incidence of Bonded
Labour

4823. Shri Manoharan:
Shri A, V. Raghavan:

Will the Minister of Planning and
Soclal Welfare be pleased to state:

(a) the progress made in the matter
of conducting a special survey to find
out the incidence of bonded labour
amongst the Panniya of Wynad Taluk
in Kerala;

(b) the result of the study; and

(c) the progress made in drafting
the Kerala Panniya Labour Contract
(Vallukuvu Panam) System Abolition
Bill?

The Deputy Minister in the Depart-
ment of Social Welfare (Shrimati
Chandrasekhar): (a) to (c). The
information is being collected from
the State Government and will be
laid before the House when received.
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Foreign Exchange to Orissa for
Power Projects
4825. Shri Dhuleshwar Meeaa:
Shri Ramachandra Ulaka:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the total foreign exchange allot-
ted to the Government of Orissa for
training its personnel abroad and
inviting foreign consultants for its
major power projects during the
Third Five Year Plan period; and

(b) the details thereof?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). The requisite informa-
tion is being collected and will be
laid on the Table of the House as
early as possible.

Sales Tax Appellate Tribunal in

Delhi

4826, Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether there is any proposal
under consideration of Government
for the establishment of a Sales Tax
Appellate Tribuna] in Delhi on the
pattern of the Income-Tax Appellate
Tribunal; and

(b) if so, when it is likely to be
cstablished?

The Minister of Finance (Shri
Sachindra Chaudhurl): (a) Yes, Sir.

(b) A Bill to give effect to the pro-
posal will be introduced as soon as
possible.

Damodar Valley Corporation

4827. Shri Subodh Hansda:

Shri 8, C. Samanta:

Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
land requisitioned for D dar Valley
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Corporation is in excess of their de-
mand for construction of dams and
reservoirs;

(b) if so. the tota] excess land still
with the Damodar Valley Corporation;
and

(¢) to whom it belongs and whether
this will be released back to the State
Government for distribution to culti-
vators?

The Mipister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) and (¢). Do not arise.
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Hostels for Scheduled Castes in U.P.

4829, Shri Vishwa Nath Pandey:
Will the Minister of Planning and
Social Welfare be pleased to state:

of hostels opened
Uttar

(a) the number
for the Scheduled Castes  in
Pradesh during 1965-66:

(b) the number of hostels proposed
10 be opcened in 1966-67 in the State;
and

(¢) the amount sanctioned by Gov-
ernment for the construction of such
hostels in the State during the above
period?

The Deputy Minister in the Depart-

ment of Social Welfare (Shrimati
Chandrasekhar): (a) Nil.
(b) Three hostels for Scheduled

Castes girls students.

(¢) A provision of Rs. 225 lakhs
has been made for this scheme during
1966-67.

Bharat Sewak Samaj

Shri Vishwa Nath Pandey:

4830,
and

Will the Minister of Planning
Social Welfare be pleased to state:

(a) whether any grant was sanc-
tioned by Government to the Bharat
Sewak Samaj during 1965-66:

(b) if so, the total amount given so
far during the above period; and

(c) the total amount sanctioned for
the Bharat Sewak Samaj, Uttar Pra-
desh Branch during the same period?

The Deputy Minister in the Minis-
try of Finance (Shrt L. 'N. Mishra):
(a) fo (c), Information is being
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collected and will be laid on the Table
of the House.

Poreign Exchange to Students going
A

Nath Pandey:
Finance be

4831. Shri Vishwa
Will the Minister of
pleascd to state:

(a) the total number of students

who were given foreign exchange for
study abroad during 1965-66; and

(b) the amount of foreign exchange
given to them during the above period?

The Minister of Finanoe (Shri
Sachindra Chaudhuri):

(a) Fresh permits issued . during
1965—2,897.
(b) Fresh permits 1965—

Rs. 2,18,43,576.

Fresh permits issued during 1st
quarter of 1966—263.

Renewal permits for students al-
ready abroad issued during
1965—3.222,

Renewal permits for students al-
ready abroad issued during
1st quarter of 1966—638.

Fresh permits 1st quarter 1866—
Rs, 17,60.097.

Renewals 1965—Rs, 1,95,96,089.

Renewals 1st  quarter 1966—

36,24,737.

Thermal Power Stations

832. Shri C. K. Bhattacharyya:
Will the Minister of Irrigation and
Power be plcased to state:

(a) whether it has been decided to
construct a number of thermal power
stations at coal pit heads during the
Fourth Plan period; and

(b) if so, their capacity of power
production?

The Minister of Irrigation and
Pawer (Shei Fahhroddia Abmod):

(a) Yes.

(b): The name of the stations and
their capacities are given below:—

Name of the Exist-  Capa-  Addi-

Station iDg capa-  city  tional
ity under  capacity
cons-  sanction-
truction ed/pro-

posed

to be
nenction-

ed

(MW) (MW (MW)

1. Ramgsundam  37.< 62.5 ..
2. K .. 240 180
3. Chandruptra 280 140 240
4. Pathratu .. 400 400
5. Korba 100 200 110

6. Satpura .. 312 ..
7. Nevveli 300 100 200
8. Nagpur . .. 400

q. 'T'alcher 2%0 .
10. Singrauli 250 300
11. Santaldib .. 480

12. Durgapura
West Bengal) 210 75 150
13. Durgapur
‘DVC) 150 140

-
TOTAL & 1077.§ 2169.5 2550

Rural Electrification in Orissa

4833, Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Unstarred Question
No. 1723 on the 2nd December, 1965

and state:

(a) the amount actually paid (‘o
Orissa Government for rural electri-
1965-66;

fication in the State duiing
and

(b) the number of vilages actually
clectrified in that State during the
abave period?

The Minister of Irrigation and
Pawer (9hri Pakbruddia ‘Ahmted): (a)
Rs, 4892 ldkhs.

(b) 119 villages have been electri-
fied during 1965-68.
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Housing Schemes in Orissa available in about June 1966 when
the accounts for th ar are finalis-
4834. Shri Ramachandra Ulaka: e?L aee or the year ate fnatly
Shri Dhuleshwar Meena:
Will the Minister of Works, Hous- .
ing and Urban Development be pleas- wal # feemafa
ed to state:
(a) the allotment made for diffe- 4836. 57 T Haw e
rent Housing chemes in Orissa dur- st WY
ing 1965-66; and *i qaare oz
(b) the schemes so far executed? Ty mm :

The Minister of Works, Housing and
Urban Development (Shri Mehr
Cband Khanna): (a) and (b). The re-
quired information is given in the
statement below:

Name ot Scheme.  Plae Funds L.1.C. Funds

«Rupees in lakhs)

-

. Subsidised Industrial
Housing Scheme. . 4. 00
2. Low Income Group
Housing Scheme. . 15.00
3. Village Housing Pro-
jects Scheme. . . 7,60
4. Slum Clearance
Scheme, . . 3.75
§. Middle Income Group
Housing Scheme. . 13.00
6. land Acquisition and
Development Scheme. 15.00
. Rental Housing
Scheme  for  State
Government Employees, .. 93.00

<

‘Total : 30.3§ 121,00

Rural Electrification in Orissa

4835. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Irrigation and
Power be pleased to state the total
expenditure incurred for the electri-
fication of wvillages in Orissa during
the Third Five Year Plan?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed): An
expenditure of Rs. 301.3 lakhs wag in-
curred upto 1864-65 and the probable
expenditure during the year 1965-68
is Rs. 63.87 lakhs. The figures of ac-
tual expenditure of 1965-66 would be
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Kothagudem Thermal Station

4837. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Lrrigation and
Power be pleased to state:

(a) whether a project report  for
the third stage of Kothagudem Ther-
mal station in Andhra Pradesh has
been prepared;

(b) if so. the details thereof;

(¢) whether Government have taken
any decision thereon;

(d) if so, what; and

(e) if not. the reasons therefor?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Yes.

(b) .Kothagudem (third stage) Ex-
tension Project involves  installation
of 3 Nos. 60 MW gencrating units. The
coal requirements for this  Extension
will be met from the Singareni  coil
fields. Cooling water will be drawn
from Kinnersani reservoir. All other
facilitics are readily available at this
site.  Power generated at 13-8kv will
be stepped upto 220 kv through 65
MVA 13:8 kv'220 kv unit transfor-
mers for feeding into the State Grid.
The scheme ig estimatced to cost  Rs.
1965-00 lakhs,

(¢) and (d). The Technical Advisory
Committee of the Planning Commis-
sion has found the scheme as accep-
table. The formal sanction of the
Planning Commission is expected to
be issued shortly

(e) Does not arise,

Inter-State Power Supply

4838. Shri Dasaratha Deb: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether there is any scheme to
formulate principles for inter-State
power supply: and
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(b) if so, when a legislation oy re-
solution is likely to be brought up in
thig regard?

The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes.
A Committee has been set up to
envolve sound principles and guide
lines for fixation of suitable tariff for
inter-State sale of power.

(b). The best course of action to be
taken further will be decided after
the report of the above Committee is
received.

Medical College for Kerala

4839. Shri P. Kunhan: Will the Min-
ister of Health and Famlily Planning
be pleased to state:

(i) whether there is any proposal
under consideration to start 4 new
Medical College in Kerala during the
Fourth Plan period; and

(b) the criteria accepted by Gov-
ernment for sanctioning new Medical
Colleges?

The Deputy Minister in the Minis-
try of Health and Family Palnning
(Shri B. §. Murthy): (a) No.

tb) The norm of one medical col
lege for 5 million population as re-
commended by the Mudaliar  Com-
mittee is kept in view besides other
factors such as uvailability of resou.
ces, qualified teachers, equipment on 't
bed facilities for giving clinical prac-
tice for the establishment of new me-
dical colleges,

Golg Bonds

4840. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Ram Sewak Yadav:
Shri Bagri:
Will the Minister of Finamce be
pleased to state:

(a) the amount of gold invested in
the gold bonds up-to-date, State-wise;
and

(b) whether the response to them is
encouraging?
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The Minister of Finance (Shri
Sachindra Chaudhuri): (a) The State-
wise subscriptions to the National De-
fence Gold Bonds 1880, reccived upto
the 23rd April, 1966, are:

Gold ten-
dered in
Kilogram-
mes

State

Andhra Pradesh 993
Assam . 11
Bihar S1
Guijarat . 1.108
Jammu & Kashmg IS
Kerala 260
Madhya Pradesh 207
Madras 1,360
Maharashtra 5,948
Mysore 1
Orisha 73
Punjab 246
Rajasthan 175
Uttar Pradesh . 338
West Bengal 470
Delhy 264
Croa 10
Pondicherry 1

12,151

ToTAL
(by Although the response lras not
been upto the expectation, it has not
been unsatisfactory,
D.V.C., Power Rate

4841. Shri Mohammad Elias:
Shri S. M. Banerjee:
Dr. Ranen Sen:

Will the Minister of brrgation and
Power be pleased to state:
(a) whether it is a fact that Gov-
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ernment have constituted a Committee
to look into the question of power
rate increase by the Damodar Valley
Corporation on the objections of the
two State Governments of Bihar and
West Bengul, who are the consumers
of the D.V.C. Power;

(b) how an impartial review can be
made by the Committee which in-
cludes the representatives of the State
Governments, which have direct inte-
rest in the matter; and

(¢) whether Damodar
poration ig not competent enough to
design its policy and if so, under
which provisions of the law the above
Commiittec hay been formed by the
Central Government?

Valley Cor-

‘The Minister of Irrigation and Power
(Shri Fakhruddin Ahmed): (a) Yes.

(b). The Government considered
the inclusion of representatives of the
two Stale Governments as essental
for a correct and proper understand-
ing of their viewpoints aund that such
inclusion would not stand in the way
of the Committee reaching objective
and reasonable conclusions.

(¢) The Committee was constitul-
eod with the concurrence of DVC and
the participating State Governments
with a view to facilitating an agrecd
solution. The provisions of the DVC
Act do not preclude such a course.

L.I.C. Advances for Housing Schemes

4842. Shri Daljit Singh: Will the
Minister of Works, Housing and Urban
Development be pleased to state the
amount advanced by the Life Insur-
ance Corporation for Housing Sche-
mes under the Low and Middle
Income Group Housing Schemes in

Punjab during the vears 1965 and
1966 so far?
The Minister of Works, Housing

and Urban Development (Shri Mehr
Chand Khanna): In 1964-65, Rs. 182.04
lakh: for the Low Income Group
Houstng Scheme and Rs. 13.50 lakhs
for the Middle Income Group Housing
Scheme.
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Tn 1965-66, Rs. 49.50 lakhs for the
Low Income Group Housing Scheme
and Rs. 14.50 lakhs for the Middle
Income Group Housing Scheme.

IO I} H ATIY WY
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fer T @ | % mAET, AR
BT qRY-AEY 9T AT Ry T A
oW w1 grEm g frEdy v
| I

Loan to Punjab

4846. Shri Daljit Singh: Will the
Minister of Finamce be pleased o
state:

(a) whether the Central Government
have granted any lean to the Punjab
Government for the improvement of
their ways and means position during
1965-66; and

(b) if so, the details thereof?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) and (b).
A ways and mcans advance of Rs. 2
crores was sunctioned to the Govern-
ment of Punjab in June, 1965. The
advance carried interest at 4 per cent
per annum and was recovered by
adjustment against the State Govern-

ment's share of Central taxes and
duties in September and October,
1965.
fewrd & fad orft
4847. it gww wR woETT
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w Feerd witv faee WY ag aAT
Lol o 0 R UME
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Hazards of Smoking

4848. Shri Shree Narayan Das: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the speecn
delivered by Dr. R. Vishwanathan
Emeritus Scientist at a Seminar on
Smoking and hcalth organised by the
Akhil Bhartiya Shareerik Shiksha
Parishad in New Delhi on the 27th
March, 1966, stating that Government
should take immediate steps to warn
the public against the hazards of
smoking; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. S. Murthy): (a) Yes.

(b) Government agree that publi-
citv  regarding harmful effects of
smoking should be intensified as part
of general health education activity
of the Central and State Health Edu-
cation Bureaus.
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Payment to Blood Donors

4849. Shri Yashpal Singh:
Shri Maheswar Naik:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Dr. Douglas Stewart,
a Canadian Red Cross official has sug-
gested the stoppage of funds to hos-
pitals for payment to professional
blood donors and collection of blood
through Red Cross; and

(b) if so, the Government's reac-

tion thereon?

The Deputy Minister in the Ministry
of Health and Family Planning (Shri
B. S. Murthy): (a) Yes.

(b) T is the policy of Government
to discourage professional donors To-
wards this objective, efforts are bheing
made to organise Voluntary Blood
Transfusion Services in the principal
towns and cities of the country. The
Indian Red Cross Society ix also par-
ticiputing in this effort.

District Parks in Delhi

4850. Shri Maheswar Naik:
Shri Dharmalingam:

Will the Minister of Works, Housing
and Urban Development be pleased
to state:

(a) whether the Landscape Com-
mittee of his Ministry have approved
a major scheme of the Delhi Deve-
lopment Authority envisaging the
development of lands for district
parks in and around Delhi:

(b) the main features of the scheme;
and

(c) the financial aspects of the

scheme?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khanna): (a) and (b). The
Landscape Committee considered a
note for the phased development of
green areas in Delhi and New Delht
and decided that the Recreational and
Park areas Sub-Committee of the Delhi
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Development Authority should exa-
mine the proposals and draw up a
detailed phased programme for the
consideration of the Landscape Com-
mittee.

(¢) A rough idea of thc¢ cost ot
laving gardens is about Rs. 6.20 crores.

Manufacture of Contraceptives

4851. Shri Warior:
Shri Vasudevan Nair:

Will the Minister of Health and
Family Planning bc pleased to state:

(a) whether a new company called
the Hindustan Latex Ltd., had been
registered in the public asector to
manufacture contraceptives; and

(h) if so, the details of the venture?

The Deputy Minister in the Minist
of Health and Family Planning (Shrl
B. S. Murthy): (a) Yes, Sir.

(b) The required information is
contained in the statement laid on
the Tabl¢ of the House. [Placed in

Library. Sce No. LT-6228/66],

Tax Liability of Ex-Chief Mhister of

Orissa
4852. Shri Hari Vishnu Kamath:
Will the Minister of Finance be

pleased to state:

(a) whether the Special Investiga-
tion squad which investigated the tux
liability of Shri Bijavananda Patnaik,
former Chief Minister of Orissa has
submitted a report ad interim if not,
final;

(b)) the
and

findings contained therein;

(c) if so, what. action has been, or
is being taken thereon?

The Minister of Finance (Shri
Sachindra Chaudhuri): (a) No, Sir.
Investigations regarding the tax
liability of Shri Patnaik are still im
progress.

(b) and (c). Do not arise.
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Tumgabhadra High Level Canal
(Stage-TI)

4855. Shri P. Venkatsubbaiah:
Shri Eswara Reddy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are aware
that severe fumine conditions are pre-
vailing in the Rayalaseema area
which is to be served by the Tunga-
bhadra High Level Canal-second
phase; and

(b) if so, the steps Government
will take to execute the Second Stage
of Tungabhadra high level canal
scheme to alleviate the distress of the
people of that area?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) Drought conditions are prevailing
in Rayalaseema area,

(b) The Second stage of Tunga-
bhadra high level scheme is expected
10 be taken up for execution in 1967-
68 in continuation of the First Stage.

Allotment of Flats by Delhi Develop-
ment Authority

4856. Shri Yashpal Singh:
Shri P. C. Borooah:

Will the Minister of Works, Housing
and Urban Development bce pleased
to state:

(a) whether the Delhi Development
Authority received few  applications
for allotment of flats;

(b) whether it is a fact that there
was poor response to the recent sale
of flats in the Tagore Gardens and
Nauroji Nagir Colonies, Dethj by the
Delhi Development Authorities;

(c) if so, the number of applications
and the flatc to be sold and those
actually sold:

td) whether any  assessment  has
been made to find out the reasons for
poor response: and
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(e) if so, what they are and the
steps being taken to popularise the
scheme?

The Minister of Works, Housing and
Urban Development (Shri Mehr
Chand Khanna): (a) to (¢). The num-
ber of flats released by Delhi Deve-
lopment Authority in the Safdarjang
and Najufgarh Residential Schemes
was 60 and 100, respectively—in all
160 flats. For the 60 flats in Safdar-
jang Scheme, 175 applications were
received and all the 60 flats have been
disposed of. In the case of flats in
Najafgarh Scheme, 44 applications
were received and the Delhi Deve-
lopment Authority has becen able to
dispose of only 38 fluts.

(d) and (e). The matter i< under

consideration,
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Kamla River

4858.. Shri Shree Narayan Das:
Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the attention of Gov-
crnment hags been drawn to the fact
that the rive; Kamla on which a
barrage has been recently constructed
near Jainagar in Bihar is showing
tencdencey to leave its present bed and
flow towards cast direstion upstream
in the territory of Nepal thus making
the burrage useless; and

(b) if so. its present position and
the steps taken to prevent the tend-
ency of the river?

The Minister of Irrigation and
Power (Shri Fakhruddin Ahmed):
(a) and (b). Some spill channels of

river Kamla in Nepal territory are
tending to develop and are likely to
become regular channels in course of
time. In order to meect this situa-
tion, the Government of Bihar have
formulated a scheme to extend the
existing embankments on either side
of river Kamla from the Indo-Nepal
border for a few miles into Nepal
territory. The permission of His
Majesty’s (iovernment { Nepal has
been sought for undertaking this work,

Work Charged Staff of C.P.W.D.

4859, Shri Vishram Prasad: Will the
Minister of Works, Housing and Urban
Development be pleased to state:

(a) whether it is a fact that under
orders issued by the Government in
1962 transferring work-charged staff

of CP.WD. to regular (classified)
establishment on pensionable basis,
their age of retirement was reduced

from 60 to 38 yeers;

MAY 5, 1966
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(b) whether it is also a fact that
as a result of the above orders, a
number of Work Assistants thus trans-
ferred to regular establishment have
been rctired on attaining the age of
58 years without any pensionary bene-
fits due to want of permanent posts
in which they could be confirmed;
and

(c) if so, whether Government have
any proposal under consideration to
make these affected persons eligible
for pension and to enhance their age
of retirement?

The Minister of Works, Housing and
Urban Development (Shri Mehr Chand

Khanna): (a) No. A number of
categories, non-industrial in nature,
were transferred from  workeharged

establishment where the age of retire-
ment is 60 to the Regular Classificd
Establishment where the age of
retirement is 58 for Class 1II em-
plovees. Options were given to the
incumbents of the posts either to
continue to remain on the work-
charged establishment or to come over
1o the regular establishment,

(b) Yes.

(¢) There is no proposal to en-
hance the age of retirement of the
Work Assistants who opted to come
over to the regular establishment.
Proposals are, however, being framed
1o create additional permanent posts
in the category of Work Assistant
with effect from the 1st April, 1964.
All workers who were in service on
that date will be confirmed in these
posts according to their seniority and
suitability.
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(m) 3% wafu & aafew ferd-
fawgi 77 feaar @ frmr g g w1

() 7 wRAIAE ® Al
favawi (§ui) 977 oAfAfoy faviow
£ wer g sem e 2 ?

wyreny Wt qfer frdoer swmen
¥ gt (st wo go ufw) : (7))
¥ g ¥ fAagmw ® awaa
oY fafarea geqam™ avr #=41g ATy
FTHAT A7 IFH KA qATMIAIO F |
T A1 EA T ®1 XA & fAm frga DY
a7t T AT AW -

1964—65  1965-66
(arfaw)  @vifaq
TR
Fo To
AHTTHT
qrEAA . R80,82,909 91,50,000
fafrraa wq-
a1 07
ITWWIYE  36,76,208  37,05,400
¥ waree
qTHAT  1,33,40,884 1.39.28,300
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(@) zm= 31 A% ¥ A
WA 7 oA FAA 0% AEE R
oo ot | o ow oW &
awt § fooqr o A T AT 2 —
1964=65  1,09,700 ¥ (qreafa®)

1965-66  1,82,200 797 (Ireafas®)

A-3-1966 ¥ 0% 7871 HGATEH
e sm s A AL E
() wfexm mwasi (fasas
afe) 7 37 FwaT = e ¥ -
AT FFYATT 265 (TEFETIT WX
zr3q A941 Afe7)

faferea gemA™

o ITETTE. a6 (T)

FENT AT TTAA] 382
ggdfzs fesdmgit 5

FaTeay AT & wEfARwTey Al
@ ma qfrare e sEET &
&% ¥ 54 nerdfes wfewm awge o)
8 WIqEfew wEA |

wwawfc wen

4863. MY fawrw waTT : AT faw
Rl QR «ATT &Y T F99 fE 1964
65 AGT 1965—66 7 gf=rgy a1 F509
v & wfuwmfra & mag =A)-
o A = e s (-
a9 =) 1 feAAr swanft owen
faan a7

fawr Wit (st weiex Wwd)
o wE W a1 ) O By
IN wWI F1 7Y 97 7% fawy onam )
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4864. it gww w woAT :
ey
it fer qzormae

F fewré wite faery w71 72 T1A
& §u 54 5

(%) 7 73 A= 7 f& wwes
afravoaT #1 517 faen 799 § qEa
o To AN AN F ATY Y AT TH
A TRFA A AE T

(w) afz zt, A7 9% ¥ W ¢

() Fv ATEr 397 @A &
fag fadg agrAr 24 & 37 ngeaT 71
HEA 1

(w) afz zr, &1 39/ T 10
L

Ferert wite faeey wioft (st Saredi
qgwT) ¢ (%) q9T(|). TTHEER
¥ ZA-%) & WG 97 66 HERE &
afazr arr fawmit Iema = & gfezr-
foF #77 & Ay ¥ qESA F97 F
VI 7 WS, 1965 ¥ A SIW X
755 fast ATE & waw W ¥o e
R §W & A9 03 AR 99 gAY
for 7 41

ARHA F waE, 9 Mz '
THAWAT AW 2T, To TAT F1 ANATT 37
arfrg 7 71 aw & AT §% v g
F7AE1 WY | T TAT WAT AF IT WAL AT
QT A ®T T & A I T fawr
T A7 ITE FTT 9@ T J7 Tt
wdt § $® AT FT9 1 gAM A
z 1w afafA feafa & Aer o
Ttrome®y g3 I F oA ¥ ven
g0 T AT A O W oy @ faa
# Y7 Td T 9T ¥R wIw-3
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Wm0 wvgfy € fod At AT )
TILATT TAENIR (3 66 AMAE)
M 47 €12 73 97 Gg=r famy w2

(1) AT (). 9, 7 1 g A
o |

wa O e

4865. oY WwTy wrer ¥ :
it gvm W wouy :
ot e fog :
wWwg:

o westre fawat :

7 vree avat afeare fdter A=t

Jg TAE T 39T %97 f

(%) a1 F7F77 %7 fa=rre. gy
25 791 & &Y IO K1 AW FTA KR

(w) afxz Argq @17 & T AW
1 g7 & T A e wfq gf 7

() = & fair o =g A7 AT
¥ a g fega wfafam g fear
g ; e

(2) #av "7Re w1 fawr wm ®
1 AT WY T FEATA QT w7 2 7

wreay aer afvwre faien s
N Fuwwt (st wo wo wfw) (%)
&

(W) ™ & N g0 H oA
feadft gnfa z€ 3 @Al a= e
fratTo JgY fear o niea

() & T AFaEEl FAATET 9T
FFTT AT H A7 a faaT sug fear
'@ @9 798 gfgT 7w 7 o 919 -

oz

(W) % a8 /7T W1 w1E A
WH O e §RT W faere Al §
QfTT #3197 97 I9IT &7 39T §Y

147 48

ANTAFTA 1T 2 fAaAT qornat & o
TN 97 AOATEA WY %9 WA 3 oy
W afaET & Araw 7 feAar wfne
BT AT AT /NIl w1 I
F79 T q F 97 g T grafreAr
forar em S FRfAw) & A o A
Eilcig 4

Girl Medicos

4866. Dr. P. Srinivasan: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the percentage of girls admitted
inty the various Medical Colleges in
various States in 1964-65 and 1965-66;

(b) whether there arc any proposals
fo advise States 1o incrcase their per-
centage of admission into Medical Col-
leges upto 50 per cent in the context
of Family Planning expansion pro-
gramme: and

(¢) if so, the details thereof?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, 8. Murthy): (1) The requisite
information is given in the statement
laxd  on the Table of the House.
{Placed in Library. Sce No, LT-
6230/66].

(b) There is no such proposal.

(c) Does not arise.
Ceiling on Urban Property

4887. Shri Kolla Venkaiah: Will the
Minister of Planning and Social Wel-
fare be pleased to state:

(a) whether Government have fina-
lised its decision 1egarding the imposi-
tion of ceiling on urban property as
demanded by the All-India Congress
Committee's meeting at Guntur in
1064;

(b) if so, the proposed ceiling;
(¢) the purpose of it; and

(d) if the reply to part (8) above
he in the negative, the reasons for the

delay?
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The Deputy Minister in the Minisiry
of Finance (Shri L. N, Mishra): (a)
No, Sir.

(b) and (¢),
arise,

Question does not

(d) The question of fixing a ceiling
on urban property raises complex
jssues. These are under examination.

Diversion of Godavari Waters

4868. Shri Firodia: Will the Minister
of Irrigation and Power be pleased to
stute:

(a) whether it has been found
practicable to divert the waters of
river Godavari to Krishna basin

while undertaking seismic studies of
possible sites for a barrage thereon;
and

(b) if so, the extent of extra area
which can be brought under irriga-
tion with this water?

The
Power

Minister of Irrigation and
(Shri Fakhruddin Ahmed):

(a) No seismic studies have been
undertaken in this connection,
(b) Does not arise.
W WY weard
4869. WmA WgTET e
7 varesy AW afcwre frdvo Tt a7

FATY FT Fa1 F 7

(%) Zor & forarar OF wwiw & =i 9
T T AT WY AeArs # w1 sqaedy
T E ;W

(W) & wiet § a7 sawar w9
A% 7 A ATy ¢

wresy aay aficere frrdvor s
¥ FawAt (‘i' Yo Yo !ﬁ) (ﬁ)ﬂ"
(&), g9AT T9Y ACETY § T T AT
Y & AT T @Y & AT g a7 Ty

o Ay
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Smallpox in Delhi

4870.. Shri D, C. Sharma:
Shri Rattan Lal:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether the incidence of small-
pox has increased lately in Delhi;

(b) if so, the details thereof; and

(¢) the steps taken in the matter?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (1) Yes.

(b) A statement showing the num-
ber of cases and deaths due to small-
pox recorded in Delhi during the
period from January, 1965 to April,
1986 (29-4-1866) ig laid on the Table
of the House. [Placed in Library.
See No. LT-6231/66].

(¢) The following stepg have been
taken to check the spread of the
disease:

(i) Vaccination drive in  the
affected areas has been inten-

sified.

(ii) Vaccination staff has  been
augmented.

(iii) Affected areas are under

surveillance.

(iv) Health Education and publi-
city  measures have  been
intensified.

agreng A wrey et forater dvear
4871. st ¥o foo aqifew : w7
frmtw, wrarer oy A fewre Y
TE IAT Y FO w4 fE

(F) 1965-66 ¥ AITITST WT-
w7 F1 AT qEA frwhe groar ¥
gwria feh afw & € @ s T
AT ¥ 07 wafe ¥ 39 o7 ferly oif
o A ; w7
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() 1966-67 ¥ wEAOE =
fat wifir 33 o7 faame 2 7

faafn, g aqr awrdm faetw
wAY (s g aw @wr) : (F) 1965
66 F T WgTING F gTAir WA
Aot & faq 70 FM@ w17 Y afw N
JaET A7 | 1965-66 ¥ qEAA A
|F F m wfr 3easr 77 2, faeg
qrAT ¥ F KT G AzrEe
€9 98 WG BT & |

(®) 40 arg w97 |

MNTA WORTT & groreal (S6) #

fowr wx
4872. ¥t AW wTAE : L2l
fawto, yrare awr Ardig fawra 7=
I FATA FT 397 F99 %

(F) s ag a=a ¢ f& W a7-
FIX & @ [EOTEGT & g4 fawr i
FTH T qET ¥ 97 fora o g W I
T 7% fagfaaar gt #1 o1 @ § o
FARA T ANTTE FTE

(&) afz 7, a1 seas qEone &
waF fawmy # e oz o o) ael &
faaag d ; ax

() 37 o2 av fagfeTar 7 &3
FFTFTTUE?

faatw, grare a9y qatln fewra
N (oY AgT wT @A) GIAT THN
T AT T & AGT AWT T2H O @AY
wmaafy |
Seizure of Gold and Currency in
Bombay
4873. Shri Baswant:
Shri Vishwa Nath Pandey:
Will the Minister of Finmance be
pleased to state:
(a) whether it is a fact that the
customg authorities made one of the
550 (Ai) LS—4.
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biggest haul in the sccond week of
April, 1966 at Bombay when they
seized 3,000 tolas of gold and currency
worth Rs. 45 lakhs; and

+hy if so, the action Government
arc considering to take in the matter?

The Minister of Finance (Shri
Sachindra Chaudhuri); (a) Yes, Sir.
On I4ih April, 1966 the Bombay Cus-
toms authorities seizeq 3,000 tolas of
gold ang currency worth Rs. 5,24,975.

(b) Seven persons have been
arrested in thig connection. Further
investigations in the matter are in
progress.

Oral Contraceptives

4874. Shri P. C. Borooah: Will the
Minister of Health and Family Plam-
ning be pleased to state:

(a) whether suitability of the first
British Oral Centraceptive discover-
¢d by Dr. Vladimir Petrow to Indiam
tonditions has been tested;

(b) if so, the result thereof in terms
of fertility contro] in India; and

(¢) the overall progress made in
the development of an oral contra-
ceptive suited to the Indian condi-
tions?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S, Murthy): (a) and (b). The
first British Oral Contraceptive dis-
covered by Dr. Viadimir Petrow was
a compound containing Megestrol
acetate 4 mg. & Ethinyl Oestradiol
005 mg. The 1.C.M.R. received 30,000
tablets (trade mark Volidan) on the
21st January, 1964 and the trial is
in progress. The results are expect-
ed by the end of 1966 or the begin-
ning of 1967.

(¢) The control trials with several
oral contraceptives are in progress in
different parts of the country and it
is too early to decide on their mass
use. The indications 8o far are not
very encouraging,
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Kopilji Project

4875. Shri P, C. Borooah: Will the
Minister of Irrigation and Power be
pleased to refer to the reply given
to Unstarred Question No. 1714 on
the 2nd December, 1965 and state the
reasons for not including the Kopili
Project in the Fourth Plan?

The Minister of Irrigation and

Power (Shri Fakhruddin Ahmed):
The detailed investigations on the
Kopili Project are now in progress.

The question of its inclusion in the
Fourth Plan will arise after the
investigations are completed and the
feasibility of the project is establish-
ed.

Welfare of Scheduled Castes and
Scheduled Tribes jn Orissa

4876. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Planning and
Social Welfare be pleased to state:

(a) the amount proposed to be
spent on the wclfare of the Scheduled
Casteg and Scheduled Tribes in Orissa
State during 1966-67; and

(b) the items on which the amount
will be spent?

The Deputy Minister in the Depart-
ment of Soczial Welfare (Shrimati
Chandrasekhar): (a) Rs. 185.73
lakhs., (Rs. 172.73 lakhs for Sche-
duled Tribes and Rs. 13.00 lakhs for
Scheduled Castes).

(b) A statement is laid on the Table
of the House. (Placed in Library.
See No. LT-6232/66].

Penal Rent

4877. Shri Yashpal Singh:
Shri Manoharan:
Shri Priya Gupta:
Shri Onkar Lal Berwa:
Dr, M. S. Anmey:
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Shri Kapur Singh:
Shri Sezhiyan:

Will the Minister of Works, Housing
and Urbam Development be pleased
Lo state:

(a) whether it is a fact that certain
appeals of Government servants re-
presenting against the recovery of
alleged penal rents which are in
arrears for Government accommoda-
tion are lying with his Ministry for
over 20 months;

(b) if so, the normal time taken
by his Ministry to dispose of such
appeals; and

(c) whether Government proposc to
fix a time limit by which such appeals
are finally disposed of and no recove-
ries are made during the pendency of
appeals with Government?

The Minister of Works, Housing
and Urban Development (Shri Mehr
Chand Khannma): (a) No.

(b) and (c). Representations from
Government servants are dealt with
as expeditiously as possible, but no
specific time limit can be fixed. En-
hanced rentg are to be recovered only
when an officer retains Government
accommodation after the cancellation
of his allotment under the rules.
Normally the rules are not relaxed.
and recoveries have 1o be made to
prevent accumulation of arrearg of
rent. The amount so rcovered is,
however, refunded, if the represen-
tation is accepted.

Eviction Notices to Families of
Jawans

4878. Shri P, R. Chakraverti:
Shri P. C. Borooah:

Will the Minister of Works, Housing
and Urban Devel be pl d
to state:

(a) whether it is a fact that evic-
tion notices have been served on the
dependents of those allottee-Govern-
ment employees holding Government
accommodation under the General
Pool in New Delhi, who had offered
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their services in the army and select-
ed for Emergency Commission and
posted at out-stations including the
frontiers in contravention of the
declared Government policy not to
dislodge families of armed personne!;

(b) if so, how many families have
been served with such notices:

(c) how many have already been
evicted since the allotee went out on
selection for Emergency Commission;

(d) the period of notice already
allowed; and
(e) whether  any representations

against such evictions are pending?

The Minister of Works, Housing
and Urban Development (S8hri Mehr
Chand Khanna): (a) According to
the existing policy of Government, a
Government servant who is sclected
for an Emergency Commission can be
allowed to retain General Pool ac-
commodation during the period of
training and thereafter for a further
period of two monthg if he is posted
to a ‘non-concessional area’. If he is
posted to a ‘concessional area', his
family is permitted to retain the civil
accommodation or to occupy suitable
alternative accommodation until he
is re-posted to a family station or until
he avails of the concession that may
be given by the Ministry of Defence
to move his family to a selected place
of residence at another gtation, sub-
ject to normal rules applicable to
regular service officers'personnel.
There has been no case of contraven-
tion of this policy.

(b) Does not arise.

(c) to (e). No families have so far
been evicted. However, in one case
of an officer, who was gelected for
Emergency Commission, and posted to
a ‘non-concessional area'. a notice to
show cause why eviction should not
be done has been served as the officer
did not vacate the accommodation at
the end of the concessional verind
permissible in his case.
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farwitw, smaTer &gy g fawte s
& wiofat gra s
4879. Wt GhETC Ww wow : &T

fomtw, wrwrw awy wmln fewre w2

I TATA FY AT w47

(%) w78 9w & f& 14 wlw,
1966 ®1 IT TATHT & 1000 &
wfaw wafegt 1 sweviw foar ot

(w) afz &, @1 379 A
= e d ;W

(7) ITET "W T ATEE X @
fao faar & 7

frater, wrate a9 i few™
st (st Agr ey wwr) ¢ (%) S,
afe= "&qT F7 947 T |

(@) gz wiwafea fem mr &t
f& @ wa™E & sgieg we s
24/15/65-T g | fearw s wiw
1966 ¥ WAATT AETEwi/Iww Aefi-
fafawt &1 1 w¥, 1966 A TOEA,
TE FATAT & FATHG AT HEAT Tho
3(27)/es—d1 ww II, feaw 25
F7ad, 1966 § fey 78 qrzwi ¥ fa5g
o |

(7) afvafaq agmwi & & &1 a1
qrrafaa 3% quiy fafew) & & fiw wr
FAW: GETART AT IvW Avft fafoet &
®7 ¥ qErwa fear ar 4 @ | g w-
a0 ¥ wg1 mar # fe xg vy ofrafa
sfergi & fu agme) 3w A
fafget & faw frer gl = g
=90 |

Reservoir on Cheyyer River
4880 Shri Eswara Reddy: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether the project reports of
Pulivendala channel agnd reserveoir on
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river Cheyyer in Cuddapah district
of Andhra Pradesh was submitted by
the State Government;

(b) if so, the action taken thercon;

(c) whether it is a fact that founda-
tion stones were laid for both the pro-
jects as early as in 1961-62, and no
work has been done since then on the
projects; and

(d) if so, the reasons for the delay
in their execution?

The Minister of Irrigation ans
Power (Shri Fakhruddin Ahmed):
(a) No.

(b) Does not arise.
(¢) Yes,

‘d) These two schemes were 1n-
cluded in the list of pdditional new
irrization. schemeg on which a view
had yet to be taken by the Planning
Commission, regarding their inclusion
in the Third Plan.

Street Lights in Government Colonles
4881, Shri Himmatsinhji:
Shri Yashpal Singh:
Shrj Sudhansu Das:
Shri B. K. Das:
Shri S. C, Samanta:
Shri N. R, Laskar:

Will the Minister of Works, Housing
and Urban Dev t be pl d to
state:

(a) whether street lights have not
been provided in certain Government
Colonies occupied by Government
servants;

(b) if so, the names of these Colo-
nies;
(¢) the reasons therefor;

(d) for how long the street lights
have not been provided in these
localities; and

(e) when Government propose to
provide street lighting in these areas?
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The Minister of Works, Housing
and Urban Development (Shri Mehr

Chang Khanna): It is presumed that
information has been sought for in

regard to Government colonies in
Delhi only. If so, thc answer is as
follows:—
(a) Yes.
(k) and (d)—
(i) Shahjahan Road--Since Octo-
ber 1963.

(ii; Part of Pandra Road—since
1954.

(iii)  Punchkuin Road (lype 1
quarters)— since December
1964,

(iv) Multi-storeyed flats in R. K

4 'Puram—Since Septemben
1965.

(v) Part of Neighbourhood II and
Neighbourhoods IV, V and
and VII of R, K, Puram—

Since September, 1965.

(c) Provision and maintenance of
street lights is the responsibility of
the local bodies. Except in part of
Pandara Road. street lights have
been provided by Government in the
other colonies but these have not yet
been taken over and energised by the
local bodies,

Of the colonies, Shahjahar Road,
Pandra Road (part) and the multi-
storeyed flats in R. K. Puram fall in
the area of the New Delhi Municipal
Committee who have not agreed to
energise the street lights and maintain
them as the roads are not ‘public
streets’ within the meaning of the
Punjab Municipal Act.

Sanction for the provision of street
lights on Pandra Road (part) has
been given by Government but the
work has not been executed as the
New Delhj Municipal Committee are
not agreeable to taking over the street
lights for maintenance, etc.

The other two colonies are within
the jurisdiction of the Delhi Munci-
pal Corporation. The street lights pro-
vided by Government will be energised
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after the roads are taken over by the
Corporation for maintenance.

(e) In the areas falling under the
Municipal Corporation of Delhi, street
lights are expected to be energised
within a month or two.

The question of maintenance of
street lights in the colonies in the New
Delhi Municipal Committee area 1s
being pursued with them and the
street lights will be energised as soon
as an agreement is reached.

M-~dicinal Plants

4882, Shri D C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

tay whether the desirability  of
having a herbarium at the Centre as
well ag in the States for the proper
identification  of medicinal  plants
has been considered;

th) if so. with what results:

(¢) the steps proposed to be taken
in the matter; and

(d) if not. the reasong therefor?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): Yes.

(b) and (c¢). Two herbaria, one
at Hardwar and the other at Rani-
khet have been set up. The quest:on
of setting up morc herbaria is under
consideration.

(d) Docs not arise,

12 hrs.

RE. EXPLOSION IN BHUSAVAL
GOODS YARD

Mr. Speaker: 1 have received scve-
ral notices about the Railway acci-
dent at Bhusaval. Earlier 1 had re-
ceived an intimation from the Rail-
way Minister thai he wanted to make
a statement. That statement is a

VAISAKHA 15.1888 (SAKA)

in Bhusaval 14770
Goods Yard (Adj. M.)

long one; he wil] place it on the

Table of the House and I will allow

questions tomorrow,

Shri Hari Vishnu Kamath (Hosh-
angabad): Will it be circulated?

Mr. Speaker: Yes: it will be cir-
culated.
sty (farT) mus

HE®G, TA A ¥ AT OF FIHART
TEATA 9T | 9% AT X AeE §T aqE
#mr wfen ar, AfeT mgd IAET @
g7 T JT TH TETE H AT FT
framr 24

wTay WgRY - g 3% &, fF 9w
FTHET 5417 F & 1A AT w7 frar
g, Afem &3 &rtan qdewm Afew
o7 v &

ot wdt ;T A ¥ AT agEEqr
FTAEE

wreaw WA frwy &7 A
faT &, IHT WY & AW W A
T T A § oW w9 Wy § fe
# gt for 3, at w9 qw fom &)
% gawt {7 qma & fog Aame g 1 fafa-
T ATER FT1 #dEHe oy WA § 1
aF FTHIHT AT WG AT A &
o7 A7 AT W0, eAwT TA aww AR
forqr o AwaT 3 )

oft amdt : FAw AHYT T K
A H AT SqAEqT T AV £ | ATATH &
e vl 3 ama fear @ fe ¥ aw
FHTAT UF qATAN FTAATE T AAAT
[ &

VW RERT A AT AT )
9 ®eie #1 A Afaw 1 w9 qw
fafag | A9 a® itz o1 Ioym | &
79 %1 6T 2w
Shri Indrajit Gupta: If the state-

ment is not a very long one, it can
be read,
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T HAIHT | TAT-HR (1o T
ganfag) T oL

Mr, Speaker: I have another diffi-

culty. The time available for the

Finance Bill is very limited and wc
cannot take up any other business.

Therefore, 1 will request the hon.
Members that we can take it up
tomorrow.
12,02 hrs,

RE. POINT OF PRIVILEGE

it vy fem@ (7i7) WA W@
zg, favrerfrsT F1 FFT A0 OF qEE
T ATET |

TTIN REAT T A% W19 IART
A Afaw | § 7 3@ ) & F7 710
Lal i oG

ot wy fowd - 33?7 agd weeT |

W WEWY . GA A |
12.2-1/2 hrs,

PAPERS LAID ON THE TABLE

AupiT REPORT, 1966, ETC., IN RESPECT OF
THE STATE OF KERALA

The Minister of Fimance (Shri
‘Sachindra Chaudhuri): 1 beg to lay
on the Table:

(i) Audit Report, 19664 under

article 151(2) of the Consti-
tution read with clause (¢)
(iv) of the Proclamation
dated the 24th March, 1965,
issued by the Vice-President,
discharging  the  functions
of the President in relation
to the State of Kerala.
{Placeq in Library. See No.
LT-621966].

(i) Appropriafion Accounts. 1964—
65. [Placed in Library. See
No, LT-6220/66].
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(iii) Finance Accounts, 1964-65.

[Placeq in Library. See No.
LT-6221,66].

NOTIFICATION UNDER CusToms Acr,
1962, ETc.

The Minister of State in the Minis-
try of Fimance (Shri B. R. Bhagat):
beg to lay on the Table:

(1) A copy of Notification No.
G.S.R, 526 published in
Gazette of India dated the 9th
April, 1966, under section 159
of the Customs Act, 1962.
[Placed in Library. See Na.

LT-6222/66].

(2) The Customs and Central
Excise Duties Export Draw-
back (General) Thirty-ninth

Amendment Ruleg 1966, pub-
lished in Notification No.
G.S.R, 528 in Gazette of India
dated the 9th April, 1966,
under section 159 of the Cus-
toms Act, 1962 and section 38
of the General Excise and

Salt Act, 1944. [Placeqd in
Library. See No. LT-6228/
66].

(3) A copy of the Kerala Planta-
tions (Additional Tax) Re-
vision  Assessment, Rules,
1965, published in Notifica-
tion 'SRO. No 68/66 in
Kcrela Gazette dated the
22nd February, 1966, under
sub-section (3) of section 27
of the Kerala Piantations
(Additiona] Tax) Act, 1960,
read with clause (c)(iv) of
4he Proclamation dated the
24th March, 1965, issued by
the Vice-President, discharg-
ing the functions of the Pre-
sident, in relation to the
State of Kerala. |[Placed in
Library.  See No. LT-6224/
661,

INDIAN ELECTRICITY (AMENDMENT)
RuLEs, 1966

The Minister of State im the Minis-
try of Irrigation and Power (Dr. K. L.
Rao): 1 beg to lay on the Table a
copy of the Indian Electricity
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(Amendment) Rules, 1966, published
in Notification No. G.S.R, 523 in
Gazette of India dated the 9th April,
1866, under sub-section (3) of section
38 of the Indian Electricty Act, 1810.
[Placed in Library. See No. LT-6225/
66].

12.04 hrs.
RELEASE OF MEMBERS

(Sarvashri Venkuiah and Narayana-

swamy)

Mr, Speaker: I have to inform the
House that I have received the follow-
ing letter, dated the 28th April, 1966,
from the Superintendent, Central
Jail, Hyderabad:

“T have the honour to inform
you that Sarvashri Kolla Ven-
kaiah and Madala Narayana
Swamy, Members, Lok Sabha
were released from detention on
the 28th April, 1966.”

Shri Nath Pai (Rajapur):
was the intimation received?
Mr. Speaker:
before yesterday.

Shri Hari Vishnu Kamath
angabad): Why so late?

When
It was received day

(Hosh-

Mr. Speaker: I shall look into it.

Shri Harl Vishnu Kamath: This is
not the first case.

Shri Nath Pai: They were released
on the 28th April.
Mr. Speaker: I shall look into it.

12.05 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS
EIGHTY-EIGHTH REPORT
Shri Krishnamoorthy Rao (Shi-
moga): I present the Eighty-eighth
Report of the Committee on Private

Members' Bills and Resolutions.
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12.05-1/4 hrs,
PUBLIC ACCOUNTS - COMMITTEE
Frery-secoNp REPORT

Shri Moravka (Jhujhunu): 1 pre-
sent the Fifty-second Report of the
Public Accounts Committee on  Ac-
tion taken by Government on the
Recommendations of the Committee
contained in their 27th, 28th, 20th,
31st, 33rd, 34th, 35th. 36th 38th, 38th
and 40th Reports relating to Civil,
Defence and Finance Accounts and
Revenue Receipts as well as a Review
of Action tuken by Government on
Recommendations made by the Com-
mittec from time to time.

12.05-1/2 hrs,
RE. EXPLOSION IN BHUSAVAL
GOODS YARD

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): I lay on the Table a state-
ment regarding explosion in Bhusa-
val Down Goods Yard of Central
Railway on 2nd May, 1866. [Placed
in Library. See No. LT-6218/66].

12.05-3 hrs.
SUSPENSION OF RULE 219

APPLICATION OF GULLOTINE FOR Drs-
POSAL OF BILL

The Minister of Parilamentary
Affairs and Communications (Shri
Satya Narayan Sinha): I beg to move:

“That rule 219(2) of the Rules '
of Procedure and Conduct of
Businesg in Lok Sabha, in its
application to the Finance Bill
1966, in so far as it relates to the
hour at which every question
necess~~v 1o disposc of the Bill
hag to be put, be suspended.”

Mr. Speaker: According to the ‘
rule, the guillotine has to be applied !
at five o'clock. I am extending it

by one hour. '
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Shri Hari Vishnu'Kamath (Hosh-
angabad): You are extending the
time and not curtailing it, I hope.

Mr, Speaker: The time is not being
curtailed; rather, we are having it
extended so that the guillotine could
be applied at six o'clock.

Mr, Speaker:a The question is:

2
“That rufe &92\(2) of the Rules
of Procedure and Conduct of
Business in Lok Sabha in its ap-
plication to the Finance Bill,
1966, in so far as it relates to the
hour at which every question
necessary to dispose of the Bill
has to be put be suspended.”.
The motion was adopted.

Mr. Speaker: The motion is adopt-
ed, and the rule ig suspended,

Shri Satya Narayan Sinha: I wou'd
like that this guillotine should be ap-
plied at six o'clock, including all the
stages, including the passing of the
Bill

Shri Hari Vishnu Kamath: If neces-
sary, it may be extended to 7 rP.m.

Mr, Speaker: That would not be
possible, because the President is un-
veiling the portrait.

Sbri Ranga (Chittoor):
mean that the third
would be over today?

Does it
reading also

Mr. Speaker: Yes.

Shri Ranga: How much time would
be available for the third reading?

Mr. Speaker: We shall finish that
within one hour.

1207 hrs.
/ FINANCE BILL, 1966—contd.

Mr. Speaker: The House will now
take up further consideration of the

following motion moved by Shri
Sachindra Chaudhuri on the 28th
Aypril. 1866, namely:—

“That the Bill {o give effect

to the financial proposals of the
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Central Government for the
financial year 1966-67, be taken
into consideration.”.
it fora averaw (3 ) ;o= fre-
&Y &1 @1 &, I T I F41 T GA FL
fear s ?

WS WERT | T X7 A AT (A AT
arfgn |

Shri Sheo Narain: If guillotine 1s
going to be applied, why should we
sit unnecessarily till 6 p.M.?

qi a5 frEm Fa g

To W wAET Sfgar  (wEEn-
az) : AEAer WEEA, AT uF famrer-
fasTe 1 TaT9 9 1 A @G Tl F
fagea® a8 € ag g &

oo AT qF Hew A1 &
faers & a1 far B F fawrs 3y,
IFHT ¥ T T frmr smawar &)

o TH AAET Afgan : w19 g
ar @ffT | HEOR ¥ UF wEaT X
quTT W & ¥ wee wY & fF qwarean
aTga feamY & agi o ¢ & S AW
AT Y WATH 2 J[AY | ATRANT FT T
yaged oA g & fr & ww @ Fg
T THATE |

weaw g wes A & 1 ¥ 5w
TR R AL T AwATE |

o T ANF Wfgar : F7 F7 ?

TR W | ARG qEE A«
amg fadt @ #1337 &, 7 99 #1 IW
¥ AgY formn o qFAT R

o TM wNgT |fgar ;AT FE
W fwefaec &1 s@ w9 3 agy
forar & 1 % wai oS ?

ovaR RQT : 77 TR G Al §
f& qrdm aE ww Ay wrd @A
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I W IAFT IAT a9 o oy 9
AAANT AT §F q4T K1 TH A7E 9
Rt FTaTAE

o T KAET AYMfgw : W9 T
ffwe f& & ¥7 ®1 Fa o1 7FATE |
# nr1 § q@ar g fs w afagi & feme
fanarfusTs F1 v Ay @ & a1 G

W HEAW - FRWT AT aFAT A |
To TR RAWT Mg : A9A 79
foar ? ® ¥ ww e ?

wow /g ¢ &3 fagn Agr 2,
H A ag Y § fEoaw A o
EAT § | AT AT 4T TG |

Now, Dr. M. S. Aney may
continue his speech. We have only
55 minutes now left for the

general discussion. I have received
a request from Shri A. K. Gopalan as
well that he has (ome back and he
wants to speak He has all my
sympathies. But I would suggest
that if it is possible for him, he might
speak during the clause-by-clause
consideration; I shall give him that
much time then and he can say any-
thing that he wants, because now
only 55 minutes are left and the
hon, Minister has to reply.

Shri A. K. Gopalan (Kasergod): I
hope you wil] have some sympathy
for me....

Mr. Speaker: He has that; T have
said that already.

Shri A, K. Gopalan: It would be
impossible for me to speak during
the clause-by-clause r-nsideration,

because 1 have not gone through all
the budget papers; a'so 1 have not
given any cut motions. Thercfore, T
would request you to kindly sce
that I am allowed some time now,
because I have prepared only as [
ag the general reactions of my party
are concerncd.

VAISAKHA 15, 1888 (SAKA)
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Mr. Spéaker: It is so unfortunale
that he could not speak day before
vesterday; he was here then and he
could have been accommodated, but
probably his doctor did not advise
him to speak. Would he be satisfied
with 15 minutes? I can ask the hon.
Minister to speak after 15 minutes.

Shri A, K. Gopalan: 15
would be too short a period,

minutes

Mr. Speaker: He should realise our
difficulties also.

Shri A K. Gopalan: The sittings of
Purliament have been extended by
three or four more days. 15 minutes
more would not make much differ-
ence,

Mr,
him
Aney;

Speaker: All right, I shail give
20 minutes. Now, Dr. M. S.
he will be very brief.

Dr. M. S. Aney (Nagpur): When I
was interrupted on the 3rd May, on
an objection for want of quorum, 1
was trying to explain the principles
laid down by the Dar Commission.
But the most important conclusions
which virtually amounted to the sub-
ordination of the principle of linguis-
tic affinity in the matter of the forma-
tion of autonomous States are laid
down by the committee known as the
J.V.P. Committee. It was the first
body that sounded a note of warning
against the linguistic principle. They
are reproduced at page 16, in para
62 of the States Reorganisation Com-
mission’s Report. It contains (a),
(b), (¢) and (d). I ghall read only
two clauses:

“(c) language was not only a
binding force but also a separat-
ing one; and

(d) the old Congress policy of
having linguistic provinces could
only be upplied after careful
thought had been given to each
separat¢ case and without creat-
ing serious administrative diglo-
cation or mutual conflighe which

would jeopardise the® ﬁollticnl
and  economic stability. of the
country.”
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I have taken this trouble to show
that the latest policy statement of
the Government of India was not in
favour of recognition of the linguis-
tic principle but opposed to it.

It is true that J.V.P.
stated that a beginning could be
made with the creation of Andhra.
Since April, 1949, when the J.V.P.
Committee’s Report was adopted,
the Congress Party has broadly
adhered to the views expressed in
this report. The Election Manifesto
issued by the Congress in 1951 is the
last word so far as the Congress is
concerned. And the Government of
India endorsed the views of the Con-
gress in this behalf. The Manifesto
declared that the decision about the
reorganisation of States would ulti-
mately depend on the wishes of the
people concerned.

Committee

One more fact about this J.V.P.
Report deserves to be meontioned
specifically It stated that the

Marathi-speaking territorics may join
together in one State if they want
10. But the merger of Vidarbha dis-
tricts in them is entircly a matter
for the people of Vidarbha to decide.
1 want the hon. Minister to take note
of that particu'ar remark made in the
J.V.P. Committee's Report.

This right of the people of Vidarbha
wasg not only conceded by the States
Reorganisation Commission, but it
has shown in Chapter VIII, and par-
ticularly in paragraphs 444 and 457
that it will be in the interests of all
concerned if the Marathi-speaking
districts of Madhya Pradesh  which
form a compact unit are constituted
into a separate State. This is the
finding of the States Reorganisation
Commission. the only authoritative
document which exists with the Gov-
crnment of India: it should be com-
pletely followed and adhered to,

The area is 36,380 square miles and
the population, according to the cen-
sus of 1961 ig a little short of one
crore, but I am sure that it must be

MAY 5, 1966

Bill, 1966 14770

greater than one crore now if the rate
of increase in the population in the
last five years is taken into consider-
ation. I am sure that the Govern-
ment of India wil] be imaginative
cnough to understand the consequ-
ences that are bound to follow if the
legitimate demand for the creation of
the State of Vidarbha is left unsatis-
fied in spite of its being strongly
supported and unanimously recom-
mended by the SRC. While those
that have been positively turned
down by that body are being taken
up by the Government on the insis-
tence of the people of Punjab and
Hariana. and rightly too, those which
had been turned down had been taken
up and those which had been accep-

ted had been discarded.  That is
the position. The Central Govern-
ment’s obstinate attitude will mean

nothing but a challenge to g law-
abiding but sensitive people of
Vidarbha to give more dynamic

proof of their keenness for the de-
mand.

Sir, I can assure the Government
that their callous attitude towardg the
people will only create a situation
wherein the law-abiding people
will be thrown more and more in
the hands of certain sections of the
political parties which have more
affinity with the expansionism of the
people of the Chinese republic and
the religious bigotry and fanaticism of
the Pakistani dictator,

I am now coming to my second
point The Government of India
must look at the picture of the deep
discontent that js seen throughout
the whole country. Many sections
of the people occupying large parts
of some of the big States are wholly
dissatisfied with the treatment meted
out to them. Take the case of tribal
areas in the State of Assam. They
were not against remaining inside
the Indian Union but they are against
being dominated by the people of
Assam in the Brahmaputra valley.



Finance VAISAKHA 15,

14771
What is the discontent in Madhya
Pradesh prevailing among the sche-
duled tribes area due to? They will
feel unhappy and miserable under
the ruie of a majority which has
failed to do justice to them in the
last eighteen years. The Bastar tra-
gedy has a deeper meaning than
what is made to appcar on the sur-
face. It is a revolt against remain-
ing in a state of slavishness under
those who have done nothing for
them for centuries together and who
are unable to appreciatc the enorm-
ous sacrifices the ruling chieis of the
tribal people have made, in the inte-
rest of forming and promoting the
progress of the Indian nation by
abdicating peacefully their sovereign
rights and agreeing to live like ordi-
nary citizens in the hope that the
majority which will dominate over
them will befriend them and help
them morc and more quickly to the
uplift of their own people. Instead
of that they come to see that they
are treated like beasts of their own
forests who can be killed and slaugh-
tered by the shikari if they happen
to displease those who hold the autho-
rity in their own hands.

Now, I come to the third point.
The third thing which is not yet
thoroughly understood is that therc
are symptoms of a growing grouping
among the smaller States of India
for protecting their own interests
against the autocratic authority of a
few big and scheming States in the
north and south of India.

Mr. Speaker:
time is up,

The hon, Member's

Dr. M. S. Aney: Within two minu-
tes I will conclude The Pradesh
Congress Presidents of Bihar and
Maharashtra combined together in
the name of holding conferences of
the Chief Ministers are giving power
in the hands of those who have be-
come the satraps and nabobs, reduc-
ing the statutory institution of the
Parliaments and their Cabincis to .
position of less consequence in the
so'ution of the problems of the na-
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tion. In regret to syy that even the
Ministerg of Cabinet rank show sca...
courtesy to the parliamentary insi.-
tutions. A parliamentary committee
duly constituted, under the c¢xpress
desire of the Home Minister, by the
Speaker for considering the problem
of the demand of a Punjabi Suba
was virtually trifled with by the
Home Minister himself. This has en-
courageq the lesser and irresponsible
elements to take up an attitude of
antagonism to that Committee, its
members, and to their duties and res-
ponsibilities, and the Committee's
report. To this, the President ot
the Congress, whoever he may
be, was a party along with the
Home Minister. This is an un-
holy combination against which the
Indian democracy must be very
vigilant and conscious.

1 will conclude by saying that the
conduct of the Minister of Home
Affairs, for whose integrity I have
personally great respect, has shown
that the interests of Indian demo-
cracy require to be placed in the
hands of those who have greater
regard for parliamentary democracy
and Jess for glorification of personali-
ties.

Shri A. K. Gopalan: Mr. Speaker,
Sir, first of all I thank you for giving
me an opportunity, after 16 months,
to say a few words.

Shri Hari Vishnu Kamath (Hoshan-
gabad): He is not responsible for
that.

Shri A. K. Gopalan: I do not say
that you are responsible, because I
know that you are not responsible
It was Shri Nanda who wanted to
give me some rest, and when the DIR
is hanging on, I do not know whether
1 will be able again to speak, and
that is why I requested you to give
me some time. I would be ghort,

The hon. Finance Minister, in his
~noech moving the Finance Bill, has
claimed generosity by granting some
relief in taxation. The so-called
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generosity of the Finance Minister
comes out only after imposing a
crushing burden of nearly Rs. 100
crores on the Indian people whose
belts are al~ady too tight. If at all
one has to call his tax concession as
an act of generosity, it would be the
generosity of a highway-man who
returned the valet to a traveller after
relieving him of all his cash. More-
over, the concessions that he has
announced will not reach the com-
mon man in this country who deserves
not only concessions but also a tax
holiday. The Finance Minister claims
that the burden of taxation is so
distributed that the economically
weaker sections of society have less
of these rigours. It is indeed difficult
to accept this contention because his
main direction of attack is against
the weaker and weakest sections of
the community, whose conditions
have deteriorated considerably as a
result of the government’s policies
The Finance Bill is in reality a Bill
which strengthens the big business
and increases the grip of the foreign
monopolists on our economy. No
platitudes on the part of the Finance
Minister can hide this hard reality
that is facing our country today.

Let us look at the proportion of
direct and indirect taxation that the
Central as wel] as the State Govern-
ments have been levying in the total
tax revenues since 1950-51. As I
have no time, I will not give all the
figures, but I will give a few figures.

MAY 5, 1966

Year Direct taxation Indirect
percentage taxation

percentage

1950-51 36.8 63.2

1955-56 33.7 66.3
1960-61 29.9 70.1

1964-65 20.4 70.6

So, direct taxation comes down from
368 to 294 per cent and indirect
taxation goes up from 632 to 70.6
per cent.
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The bankrupt policies of the gov-
ernment are leading our economy to
utter ruin and disaster. The over-
reliance of government on foreign aid
and loans is increasingly exposing
our economy to foreign pressure as
well as blackmail. India’s reliance
on foreign doles had been increasing
steadily during all these three plans.
The total foreign aid received during
the first nlan wa: Rs. 194 crores, i.ce.
5.2 per cent of the total investment.
The total foreign aid received during
the second plan was Rs. 1,422 crores
i.e. 21.1 per cent of the total invest-
ment. The total foreign aid received
during the third plan reached Rs. 2.650
crores, i.e. 25 per cent of the total
investment. The fourth plan is so
much dependent on foreign doles that
even the sovereign Parliament cannot
dicuss the plan draft unless it is
okayed by Washington and the World
Bank. Every budget is subject to
close scrutiny by World Bank and if
this trend continues, soon the Plan-
ning Commission would become a
defacto subsidiary of the World Bank.
The Hindustan Times of 1st May gives
a very startling report. The PTI
report says:

“Back-seat driving has its own
advantage, Asoka Mehta remark-
ed amidst laughter and cheers
from an audience of industrialists
and businessmen and scholars
interested in India. He said the
Indian Finance Minister has given
some incentives and that perhaps
something more could be done
after general elections.”

Something more is coming after the
general elections. The only inference
is that there is a general election in
the near future.

Another PTI report of the same day
says:

“Much of the change in the
Indian economic policies was the
result of steady pressure from
the United States 'nd World
Bank.
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In its analysis of news from
Delhi, Times said, US pressure

had been particularly effective
because US provided the largest
part of the foreign exchange
needed to finance India's deve-
lopment and keep her industry
moving.

Whether these are called strings
or conditions. the Times sail
India has little choice now but to
agree to many of the terms that
the World Bank is putting on its
aid. For India has nowhere else
to go.”

How can the government of a self-
respecting nation shut its eves to this
level of self-degradation?

The foreign loans have to be paid
back with interest. More than one-
third of the Rs. 4,000 crores of foreign
aid which the government expects
during the fourth plan would be
required for repayment of loans and
interest. The per capita indebtedness
of India to the foreign countries has
now reached a record figure of Rs. 85.
The leaders are saying everyday that
we need more aid to end aid. I am
sure, in this way we shall never end
aid. Every free nation has to decide
whether or not it would permit its
plans and policies to be based on
habitual, chronic, incurable beggary.
More slavery to end slavery is im-
possible.

The February 1066 issue of West-
minister Bank Review pointed out
India as the most heavily indebted
developing country in the world and
said:

“Some countries with debts
maturing in the next few years
can repay them only by diverting
funds from development plans
and others cannot repay at all
unless rephasing is allowed so that
payment is postponed. But that
is hardly solving the problem.”

The journal noted that during 1864
the debt repayment of the develop-
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ing countries amounted to more than
half the net aid which the countries
received. The growing proportion of
debt repayment to the net aid received
is a dangerous portent and will result
in mortgaging the economy of the
aid-receiving countries.

1 am not surprised to see the World
Bank Mission resorting to blackmail-
ing tactics or the US monopolists
insisting on more concessions before
agreeing to invest in India. It is
their notorious role which they are
playing in every aid-receiving coun-
try Unless they use these under-
hand methods, they cannot earn a
fabulous  profit. The Government
should expect more such pressures
and b'ackmail if it has to rely on
forcign aid and private capital. I am,
however, extremely surprised to see
the Indian Government surrendering
to these pressures and blackmail.

The official spokesmen of the Gov-
ernment of India have lost, I am sorry
to say, every sense of national dignity
and honour. They do not think that
suspension of aid to India by the
imperialist powers was in any way
insulting to our country's honour.
They do not feel the crude interfer-
ence by the World Bank Mission in
the economic affairs of the country as
a virtual dictation of terms for giving
aid to India. The obnoxious role
played by the Government of India
in signing the notorious fertilizer deal
has been rightly compared by some
to the role of Mirjafars and Mir-
kasims during the days of East India
Company.

There is no parallel in the modern
world history to the begging mission
launched by the Government during
the last few days. All the countries
in the world have been approached
for alms and the Union Food Minis-
ter even went to the extent of con-
vening a meeting of Ambassadors of
other countries to initiate the Govern-
ment's begging operation. The Indien
Government did not feel it g matter
of shame even to receive funds col-
lected from pocket money of school
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children of other countries. More might remember, Sir, the food situa-

than 24 countries threw alms into the
begging bowl of the Indian Govern-
ment and the begging operation is
still continuing in full swing.

The abject dependence on PL 480
imports has played havoc in our agri
cultural economy during the recent
years and the country is importing
more and more food from United
States as the days go by. Instead of
introducing genuine land reforms,
Government prefers to import food
and other agricultural commodities.
The crores of rupees pumped into the
rural sector during the three plans
has only enriched the upper strata in
the villages, keeping the mass of pea-
sants impoverished.

Why is it that we have not succeed-
ed in increasing agricultural produc-
tion? The reforms for rights in land
had been taken in isolation from the
measures for reform in the system of
cultivation. Government looks only
to the system of reform in cultiva-
tion and not to the reform of right
in land. There is a very strong con-
nection between these two and the
Government has not understood it.
So long as the fruits of cultivation
do not reach the tiller, we can never
expect him to feel enthused. The
tiller is the key factor deciding the
success or failure of production scheme
is the basic truth which our planners
and Government have consistently
ignored.

Instead of solving the problem of
foodgrains production and distribution
domestically, the Government has
sought the shameless course of suc-
cumbing to blackmail by American
Government, World Bank and Ameri-
can big business, and accepting the
now inglorious fertilizer deal, about
which I have just now explained.

Before my arrest in 1964, I made
an humble attempt to focus the atten-
tion of the Government on the dete-
riorating food situation in the coun-
try. 1 particularly pointed out, you

tion in Kerala, which was alarming
in those days. The Food Minister,
however, was complacent and assured
me that Government was doing all
that was needed. Events have shown
that the Food Minister was not serious
then, and also now, about the most
vital requirements of people’s liveli-
hood. So, we see in newspapers that
in Orissa 50 people have died of star-
vation. That is what is seen as
reported in newspapers. There may
be many other unreported starvation
deaths also. Perhaps, the Food Minis-
ter is thinking that PL-480 is the
solution to all the agrarian problems
of the country.

One and a half year have passed
but the Food Minister has failed to
learn the lessons from the criminal
mistakes committed by his Govern-
ment., He now says that everything
will be OK and there will be self-
reliance by 1970. However, the so-
called priority given to agriculture
during the Fourth Plan will only
further fatten the rural rich and the
food production would continue to
remain stagnant. The Food Minister
is almost echoing the statements of
the US Secretary of Food on India’s
agricultural problems. What the US
Secretary of Food says today, the
Union Food Minister will say it
tomorrow. Instead of calling him
Food Minister, it would be more
appropriate if we call him Minister
for PL 480. He needs assistance of
US Aid officials even to calculate the
quantum of food deficit in India.

Every imported grain of wheat
killed a grain which could grow on
our own soil. Foreign food had
rendered the implementation of our
accepted national policies impossible.
Let us understand that the problem
of achieving self-sufficiency in food,
which is yet an incomplete national
task, is an integral part of our inde-
pendent national development. India
can never be self-sufficient unless we
complete the agrarian revolution. We
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will have to implement our land re-
forms programme with a national will
and determination. We will have to
build up a socialised system of food
distribution and evolve remunerative
price policies for our peasants.

I will now deal with only two or
three other topics before I conclude.
The by-product of PL 480 doles is
the Indo-US Foundation which is
being severely criticised by prominent
educationists in the country every
day. The new organisation Wwill
enable US Government to ~ontrol the
vast field of our educational activities
by utilising our own money. In the
name of research projects the Central
Intelligence Agency of the United
States will be free to carry on sub-
versive activities in the country.
Many persons can be bought over
systematically with the heap of funds
in the hands of the Foundation and
use them for furthering the interest
of the US Government. One is really
shocked to see the Prime Minister of
our country giving her consent to such
a neo-colonialist venture. This is the
most shameless deal after the VOA
episode. It is serious enough to open
the eyes of the country to the real
dangers to our freedom and national
integrity. Thus, America will be con-
trolling us with our own money in
our own country.

The reckless borrowing from the
imperialist powers is, to a great
extent, responsible, for the serious
foreign exchange crisis that is facing
the Indian economy. That is another
big danger. Nearly 20 per cent of
our exports are mortgaged for the
payment of foreign debts which is no
doubt causing concern among those
who wish India to be independent of
foreign exploitation.

The Government is trying to come
out of the crisis by borrowing mor:
from the imperialist countries and
increasing the exports. I have already
dealt with imperialist aid. Ag regards
export promotion, I will give only one
example of the sugar industry. In
the name of earning foreign exchang~
of so many lakhs of rupees during
1966-67 the Government of India is
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likely to incur a loss of about Rs. 20
crores on export of 3.5 lakh tonnes
of sugar. The Government recovers
this amount from the Indian consumer
by way of excise duty. The Finance
Minister proposes to increase this
excise duty in the Finance Bill. As
he has admitted, “the increase in
duty is meant primarily to cover the
substantial subsidy that has to be paid
on exports of sugar”.

This vear the export |oss has gone
up because the prices of sugar in the
international market have gone up.
The loss to India in one year has
increased by Rs. 2.5 crores. The Gov-
ernment now proposes to sell sugar
to other countries, mainly to US, at
Rs. 371 per ton which means about
three kilos per rupee. Just compare
this cheap price with the price thut
the Indian consumer is being made
to pay for sugar by paying additional
excise duty. At present the control-
led rate 'of sugar is Rs. 1'25 per kilo.
In the black market it may be more,
about Rs. 2. What a high price our
people have to pay in order to earn
foreign exchange!

This is only as far as sugar is con-
cerned, but if we study commodity
by commodity, the price at which
India is exporting to other countries,
the picture is indeed revealing. Every
year the international prices of India's
traditional exports are going down
while the prices of products we
import from imperialist countries are
increasing by leaps and bounds. Only
one example I will give. Recently,
the prices of sulphur have been
increased by 20 per cent by US mono-
polists and India was compeiled 0
accept those conditions.

As far as the question of shippiny
of foodgrains is concerned, the US is
taking full advantage of India's diffi-
culties. India has now to pay freight
for 50 per cent of the foodgrains in
dollars. The charges paid by India
are substantially higher than the
market rates. The London corves-
pondent of the Ec ic Times report-
ed on February 11 this year that India
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had to pay $26 per ton compared with
$10.85 per ton for US flag oil carriers
for similar distances.

Therefore, the dependence of Gov-
ernment on foreign monopolists has
1anded us into all types of difficulties.
US aid may appear to be a delicate
necklace today but tomorrow it will
turn into a hangman’s rope. I, there-
fore, warn the Government about the
dangerous consequences that foreizn
aid and private capital would cause
to the Indian people.

The next point that I want to raise
is about non-development expenditure

during the three Plans. During the
First Plan the non-development
expenditure was Rs. 2,619 crores

which went up to Rs. 4,206 crores.
The expenditure in the Third Plan is
Rs. 9,000-and-odd crores indicating
that non-development expenditure
has gone up by 37.1 per cent during
the last 15 years. About the condi-
tion of the people in this country as
a result of this policy I do not want
to say anything because it is there.
I do not know of other parts of the
country because I was not moving
about but at least as far as Kerala is
concerned, 2 lakhs non-gazetted Gov-
ernment employees have given notice
of a strike on the 24th. As far as
the Premier Tyre Factory at Kaln-
massery (Kerala) is concerned, every
day hundreds of workers are arrested
and even according to the Education
Minister, whom 1 once met when 1
was coming to the court, about a lakh
of people are unemployed today rlue
to the power cut. I do not want to
say wanything about it now. If I have
an opportunity when the question of
Kerala comes, T will speak.

Instead of easing the problem of
unemployment., Government also is
trving to introduce unemployment.
Automation is introducing unemploy-
ment into the system. By introducing
automation in LIC Government has
g:ven a lead and there are others
also—I am told, the LIC, State Bank,
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Calcutta Electric Supply Corporation,
Dunlop Rubber, Bata and scores of
other business organisations—have
cither gone in for electronic compu-
ters or are going in for them. 1
understand that an assurance was
given by the Finance Minister that
there will be no question of retrench-
ment. That is wrong because accord-
ing to the facts as we see today, there
will be retrenchment. About 80,000
people who will be retrenched from
LI.C. if automation is introduced.

Already we have got so many pro-
blems. The people are on the war
path. If the computers throw the
people out, the people will certainly
unite, take the computer and put it
into the Arabian Sea because it is a
question of their existence. So, it
will be a fight between the machine
and the man. Unless there is a little
change in the economic situation in
the country, do not commission the
computer in Bombay and do not talk
of a new one for Calcutta. See that
it is stayed, that it is not done.

1 want to say only one thing more.
What remains of planning after all
this? If the foreign monopolists and
their Indian big business partners are
to decide on imports, profits, incen-
tives and so on, that is the end of all
planning. What remains of our eco-
nomic independence if all the deci-
sions about the Indian economy oare
to be taken in Washington and New
York and the Government exists here
only to implement what the US
monopolists and the World Bank
dictate? Once our economy becomes
totally dependent on the US imperia-
lists, our political independence itself
is in danger.

The Minister of Finance (Shri
Sachindra Chaudhuri): Sir, I will
try and contain my reply as short
and composite as possible because we
are running short of time and I will
welcome any suggestions made on the
second and third readings of the Bill.
In view of the shortage of time, how-
ever much I would like to answer
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point by point my good friends either
opposite or on this side of the House,
1 am afraid I will not be able to do
that because I will have to confine
myself to general observations and
remarks.

As far as I could see, the broad
pattern of the comments that have
been offered—and they were offered
in a very forceful manner—is this.
One pattern was: Hand over the eco-
nomy to the private sector and a
millenium will come; you have been
running the country badly, putting on
the burden of taxes; there is no
attempt at minimising taxes; you are
by your taxes making it worse. The
second line of comment is this—I
must say that the comments fortu-
nately for me are sharp only in their
division. One cancels out the other.

As 1 said, I do not propose to—I
have not done so before—take any
individual names and say that Shri
So-and-so said so-and-so and the
answer has been given by Shri So-
and-so. But I may merely give the
broad pattern so that this House
might be conscious of the fact that
there are two views in the matter.
Perhaps, the old adage: “Medio
tutissimus ibis”.

“The middle course is the best",
still holds good. If I steer that
course, perhaps this House ulti-
mately will agree with me that I
have not acted in bad faith.

This is the first line of argument.
Not only that, it goes further. What
they say is that it is bad, it is a drug
and a poison to receive loans from
foreign countries; leave it open to
private enterprise to take as much as
they want to and then it becomes
vitamins. We have heard, of course,
what is one man's meat is another
man’s poison. I am not quarrelling
with that, but still we have to test
whether it is the same man who is
taking the meat or the poison.

After all, what is the State? The
State is nothing more and nothing

550(Ai) LSD—S5.
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less than the make-up of the people
in this country and I do not know
that God gave the economics of India
on a gold plate to be handed over to
private enterprise. Private enter-
prise certainly has a right to live. I
have recognised that, but it lives
because it assists the economy and
not because it condemns the other
part of the economy which is the
public sector.

Comments have been made—I am
taking one particular example of
public enterprise—that they are rais-
ing only this much. I am told that
in heavy industries the ratio of profit
ought to be 1:1; that is to say, if
capital is Re. 1, you ought to have
Re. 1 as profit. I do not know on
what basis that statement is made.

Shri M. R. Masani (Rajkot): Turn-
over,

Shri Sachindra Chaudhuri: Very
well. Even so far as turn-over s
concerned, I do not know on what
basis the statement is made. These
statements can be made off the cuff,
just like that, without giving me an
opportunity of testing it in the light
of known or published knowledge.
Therefore, I am left in this position
that I cannot contradict or controvert
it although 1 do not accept it and, as
1 said, the materia] is not there and,
therefore, I cannot. Those who are
pleading the cause of private enter-
prise do not make it available to me,
as I said, with the logical principle
of rod and measure.

1 am told that what 1 am doing is
wrong, that the policy of the Govern-
ment is wrong and that we have gone
wrong everywhere. Not only that, a
challenge has been thrown out that
they are going to oppose this Bill
root, branch and stem, because they
feel so bad that it should not survive,
Very well, we shall see. What [ am
saying is this that so far as the taxa-
tion is concerned, we have heard one
side only, namely, this is the amount
that you take away from the economy
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of the country, from the tax-payers
of this country, and the next point is
not made, namely, that you return so
much to the tax-payer in the shape
of services, in the shape of govern-
ment, in the shape of public enter-
prises and so on. Therefore, if you
take the two into account—I am not
going to give figures; I do not have
the time to do it—you would see that
we do return, I do not say in an
entire measures, in a broad measure
in the shape of concrete things, such
as, public enterprise, health, roads,
services and so on and so forth to the
public from whom we take it.

1 will not dwell at this particular
point of time very much on the diff-
erent proposals which have been
made. As I am dealing with the yri-
vate sector, all that I have to say is
this. I have been criticised for giving
or showing small mercies. Sir, I
never ghow any mercy to anybody,
not even to myself. Therefore, if 1
have given anything, it is not a
mercy; it is because I feel it is quite
proper that it should be given. I re-
cognise the capacity of the private
enterprise more than perhaps the
protagonists that are speaking here.
Recognising that, I fee] that that is
not killing a bird which Is being talk-
ed of. If we go into it, we would find
that what we take still leaves a sub-
stantial margin. We have added cer-
tainly a little to the burden but that
is for the general benefit of the coun-
try. It 1s necessary ¢o have that
particularly when there have been
such calamities as drought and ag-
gresslon. We need the money for the
purpose of alleviating the miseries of
the people. So far as employment of
this is concerned, it may be said that
# is not used in a particular way.
But 80 far as the purpose or the
principle which is behind it is con-
cerned, there camnot be any doubt at
this moment that we have not done
any wrong.

So far as different taxes on private
enierprise are concerned, it has been
said that the little that I have given
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has not helped it because that will
not give capital formation. In my
own ignorant way, I have tried to
find out what is capital formation.
Doeg capital formation Just mean
more money in the hands of individu-
als or corporations which is not being
used, or does it mean it is going to be
money which is there for the purpose
of being used in order that there may
be greater production? Let us sce this.
Despite the fact that there is no
money in ‘he hands of private enter-
prise or in the hands of private pco-
ple, if you go to any city, Delhi or
Cacltutta or Madras or Bombay, every-
where you find the land prices rising.
Why? It is because there is comchow
or other a feeling in the minds of
those that have the money that it is
better to invest that money in such
things as land rather than put it in
any industry. And that, if anything,
is a confession of weakness in  the
private sector that they feel that it is
better to put that money into some-
thing which by manipulation would
put up the capital value of land uand .
bring forward more profits to them
with less of taxation rather than put-
ting somewhere where effort. initia-
tive and endeavour is necessary. It
is not the question of absence of
money but it is the absence of en-
terprise, we cal] them private enter-
prise, and absence of management
which makes it rather difficult for
private enterprise to expand. Those
who want to expand, they do it in~

spite of taxation. 1 may tell
this House that in spite of
everything, there are people who

come forward to say that they want
to expand. They say, “Give us the
licences; give us the power to esta-
blish different units; give us the
power to import raw materials, com-
ponents and so on.” They do not say
that because of taxation, they have
got no money and, therefore, they
are sitting back. It is a malaise in
the economy because weo have mnot
been able to import the amount of
raw material, the amount of tom-
ponents, the amount of intermediates
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which are necessary. That is not be-
cause the money is not there but it
is because these things are coming
from other countries.

For 19 years, we have been nurs
ing the private enterprise....

Shri M. R. Masani: Not 19 years.

Shri Sachindra Chaudhari; Wecll, 1
wil] not quarrel over a year or two.
In any evemt, the thing is that we
have been nursing them. Whenever
there is a floatation, a person has not
Rs. 10 and he wants to float a com-
pany woth Rs. 100. In order to do
that, he goes to borrow the money;
he goes to the different credit institu-

tions of the Government. He goes
again for under-writing to these
several institutions. Having taken

this money, having had this under-
writing, they are the people who are
in chage of the management of these
institutions. Government does rot
put in 10 people to managc it. They
provide money; they provide the re-
sources. Whether it comes from the
individual  pockets or  whether it
comes from the pockets of Govern-
ment makes little difference to the
entrepreneur who comes forward with
Rs. 10. I would like to know under
what principle of economy, a person
who has got Rs. 10 to play about with
should go in for a scheme costing Rs.
100. Thereisa thing which is known
as debt-equity ratio. If you produce
Rs. 100 by way of equity, you should
borrow about Rs. 200 or in certain
special cases Rs. 300 or Rs. 400 so
that at least 25 per cent should come
out of your pocket and the balance
out of the public, that is, those who
are contributors to the company or
through the sources which give you
money, namely, from credit institu-
tions. In this country, there is not
th:_nt enterprise which brings forward
this money. 1f we have been trying
to have capital formation, it is just
because of this that in addition to
the aid that Government can give
back in the shape of thig capital,
there should be an endeavour to
mobilise the capital which is in the
hands of the private people and for
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that purpose what is necessary is the
inducement of more production, the
inducement of cflicient management,
the inducement of enterprise and not
the inducement of tax reduction, less
tax, less tax and less tax. Their en-
terprise cannot be energised by giv-
ing more and more money. It makes
us so slow. I am afraid this is what
happens. 'Our private industry has
been a little too-aided, a little too-
helped. If it had been left to struggle
and strive, this would not have hap-
pened,

13 hrs.

That is so far as the taxation
policy of the Government is concern-
ed. 1 will not go into the little de-
tails of it at this moment. There is
also a feeling that you are taking
away too much by way of taxes, by
way of indirect taxation, 1 forgot to
say one thing. One of my {ricnds
here said, and here 1 must make a
slight personal reference, 41hat so far
ag taxation in this country is concern=
od, between Rs. 70,000 and Rs. 1 lakh
income, you pay 77.4 per cent, Now,
so far as 1965-66 is concerncd, 1t was
not 77.4 per cent but it was nearer
71 per cent. Leave that alone. It is not
on your entire income. If you taske
the entirety of the income, in that
cage, you will find that if a person
has got Rs. 70.000 as his income, about
47 per  cent—I am not giving the
exact figure—is taken away from him
as tax and annuity deposit, and the
balance is left with him. Therefore,
my crude way of mathematics is this.
It comes to this and no more. So far
as the actual recipient of Rs. 70,000
is concerned, he gets in hand about
Rs. 37.000. 1 ask you: Having re-
gard to the national income of the
country, is a sum of Rs. 37,000 a
small amount? 1 am surprised to
hear of moderation, that we shculd
not tax any more. So far as the
recipient of Rs. 1 lakh is concerned,
it is 58 per cent, that is, 55 per cent
is taken and 45 per cent 1s left with
him. That is coming from sumeone
who has neared the rate of growth
in ¢hig country, who has neared the
national income of this country.
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It so happens that my good and hon.
friend who must have studied this
subject had been himself responsible
for all the policies of this Govern-
ment. I have been here for the past
four months. Some of +<he hon.
friends have said that even within
these four months, Ishould have done
better. I agree that I should have
done better. But what about those
people who have been here for four
years and who have left e to bear
the burden. It cemes ill {rom some-
body who has done that to come and
criticise me by saying tha{ 1 should
have done this or that. I have al-
ways deprecated the business of tra-
velling overseas for the purpose of
getting ideas as to what should be
the tax or what should not be the
tax. 1 was given a list of all over-
seas countries, including Spain and I
was told that even Spain had done
better. In all my life, I have been
to Spain only once and that was 45
years ago and since then, I have not
been to Spain; I do not know the
conditions in Spain; I do not know
what my hon. friend has seen in
Spain which inspires him to say so
much about Spain’s progress. So far
as we here are concerncd, all I can
say is this. The Spanish conditions
are different. In Spain there has
been a totalitarian Government for
quite a long time ever rince Franco
came in. Whatever the position
there might be, I am not going to
emulate that particular type of Gov-
ernment. I believe only in democ-
racy; it might be faulty; it might be

weak; but still I have faith in my
people, and in this Government, and
in this Party, that we  shall
get over our difficulliecs and

we shall ultimately get to the solu-
tion of all the problems. It is not
necessary to go abroad to cull all his
wisdom or to import ideas about tax-
ation, for the purpose of giving a
fillip to the economy of this country.
It just came to my knowledge that
the socialist government in England
at the moment has introduced a taxa-
tion on employment and by that they
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mean to raise 350 million pounds by
way of tax. Of course, I have been
told that taxation laws in civilised
countries are not interfered with so
as to introduce new taxes and so on.
1 do not know what is newer or what
is more marvellous than this: if you
employ a person, you should pay a
tax. 1 am speaking from memory; I
had oaly a cursory glance over this. It
is about 55 shillings a week; i{ you
empioy somebody beyond a certain
number and, as I said, about 350
million poundg have got to be realis-
ed and that socialist government is
just back in power after the elections.
I do not go there; 1 do
not want to do 1his. In
this country I see the validity of the
arguments being put forward about
introduction of electronics for the pur-
pose of calculation and so on. That
is the whole question now. If we
were to do this in this count'ry, what
would we save? Wouid we save
moncy that way? No. What again
is montioned is that every year we
talk and change the taxation policies
by amending income-tax,  Those
gentlemen who have commented on
that would probably have been hap-
pier if 1 had not done it either fo
simplify the structure of taxation or
to lower taxation. If it is the opinion
of the House that I should take away
all the amendmen's and restore the
complexities that were there, I should
be the first person to say, “very well;
let us do it”. But unfortunately I do
not think that this view is shared by
everybody that we snould never
interfere with the tax statute for the
purpose of making the structure
simple or for the purpose of giving
relief to anybody. It i3 truc that
sometimes we also raise a little tax
by amendment.

Shri Dajl (Indore): If I heard him
correctly, is he prepared to withdraw
the whole Bill?

Shri Sachindr¥ Chaudhuri: 1 said
if that wags the opinion of the ‘House'.

Shri M. R. Masani: We are quite
prepared for it if he will drop the
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hundred crores of additional taxation
and withdraw all the amendments;
let us get back to last year’s budget.

Shri Sachindra Chaudburi; The
statements of both the hon. mem-
bers are rather regrettable. We
make statements without taking the
responsibility. Of course, each one qf
them—Mr. Masani and others—is
a wise man. 1 do not say that they
are not wise—I mean, the Opposition.

An hon. Member: He is the only
wise man on that side.

Shri Sachindra Chaudhuri: So fur
as I am concerned, I am a simple
man with very little wisdom and ex-
cept the knowledge which I have
picked up from the streets of differ-
ent cities, I do not know anything;
I do not claim to be an educated per-
son in that eense......

Shri Hari Vishnu Kamath: You are
modesty.

Shri Sachindra Chaudhuri: 1 am a
person who gathers wisdom by talk-
ing to friends like my hon. friends
on the opposite and the hon. friends
on this side also; that gives me a
certain amount of knowledge, at any
rate, which has a certain practicabi-
lity about it. I do not think it is
necessary for me to expatiate here
on what I know or what I do not
know. My friends have not come
here for that purpose.

The next bunch of criticisms against
me are that we have given up our
socialist policies and principles, that
socialism is inherent in our Consti-
tution. I agree that socialism is in-
herent in our Constitution. I have
been counselled not to be legalistic
in this matter and I am not legal-
istic in this matter. I am not going to
make any distinction between the
actual provisions in the Constitution
and the directives of the Constitution.
So far as the directives in the Consti-
tution are concerned, they say that
there should be an endeavour to
see—I am paraphrasing it—that pro-
duction in this country ig either own-
ed or controlled by the peo-
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ple of the country, There is a
difference between owning and con-
trolling. 1 have also to bc equally
alive to the provisions of Article 19
which has got enshrined in it the
right to hold property, the right to

carry on a business, the right to
carry on any occupation, and that
right is given to every individual

member of this country; every indi-
dividual citizen of this country has
got that right. I have got to take the
two together and find out what is
the meaning and the meaning to
which I come is this: “do not fail to
recognise that right; let pcople exer-
cise that rigit so long ag it is for the
general good of the country and in
doing that, remember that progres-
sively you should see that there is
an economy which is a mixed ecco-
nomy, but a controlled economy.
Have we not been progressing to-
wards that. As I was saying, there
are a few irritants about wnich there
are complaints, namely, licensing and
so on, I have said that licence will
be liberalised, but I have not said
that it will be withdrawn. The whole
purpose is this: if there is any parti-
cular industry which is found to be
working for the benefit of the gene-
ra] common men of this country, then
there should be an encouragement (o
that by making things ecasier for im-
port and so on; if, on the other hand,
it is found that there is a glut in a
particular industry, in that case there
should be a stoppage of that industry
at a particular point, so that there
may not be over production, whether
it is a consumer article or a heavy
machinery, That is the idea. Then
again what do we do if we do pot con-
trol the economy of thig country in
private hands? We have such things
as company law, capital issues and
control over stock exchange and so
on and so forth. What do we do
there? These have not been written
in the Statute Book by Parliament
over and over again for the purpose
of providing amusement to anybody,
but they have been used there and
written there for the very purpose of
controlling the private sector which
may, if not controlled, run away.
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On top of that, there is a criticism
that we have kept to ourselves the
right to introduce money into the
industries through the financial cor-
porations, financial institutions and
so on. If I invest money in a parti-
cular system, in that case, I have got
the right to call the tune, and parti-
cularly if my friends are people who
are in thig country and if they have
taken money from me, then they have
got to accour: for the use of that
money. If that is not fulfilled 1 do
not know what it is all about. Has
there been any going away from it?—
1 ask myself. And the answer is:
Certainly we have not done anything
of that kind. The control is still con-
tinuing; the control is still theve.
To say, Sir, that we are going away
from socialism is really something
which I certainly fail to understand.

The other thing is this. We were
told that so far as the monopolies are
concerned, the monopolies were in-
creasing, Now, Sir, in order to find
out what is the position of the mono-
polies, we have, in fact, set up two
differenty organisations, two diffcrent
commissions, the Monopolies Com-
mission and the Managing Agency
Enquiry Committee. They have made
their reports. Those reporis are avail-
able to this House. You will see what
they are. They have been presided
over by independent persons. My
honourable colleague the Law Minis-
ter must be looking into this for the
purpose of seeing what shape he is
giving, what legislative shape he can
give to these two particular reports.
And when he does that there would be
fewer monopolies. I do not want to
go into the question as to what is
monopoly and what is not monopoly,
what is concentration of wealth and
what is not concentration of wealth
and to what extent it is permissible.
We might get into a debate as to whe-
ther it might be 5 lakhs to one indi-
vidual or 25 lakhs to one individual.
There have been certain amendments
here suggesting that the cmall-scale
industries should be considered as
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having capital base of 25 lakhs and
not 5 lakhs. And therefore different
people have different ideas as to
what is concentration of wealth and
1 do not want to go into it. A mixed
body will go into it and do what is
needed.

Then, Sir, in regard to the criticism
made 1 would say that we have not
sold ourselves to foreigners. We have
gone to foreigners for the purpose of
gelting the very essential supplies.
There have been certain speeches
here saying: “Well; you should not go
and get the aid of foreigners in the
matter of PL 480 food.” My good
friend the Minister for Food is not
here. But he boughy food from
America for the purpose of feeding
the hungry people. There was a
clamour going on all over the coun-
try, even in the States, and particu-
larly in the State from which my
honourable friend Mr. Gopalan comes
and the clamour was that there
should be rice given and not wheat
only. Now, if we in our country re-
alise the desire of the pecple of the
country to have a particular type of
food, where we find that it is abso-
lutely necessary—and nature has not
been very kind to us and we have
had to suffer from draught—is it to be
said that at that time we have to be
so hard-hearted and say whether
you are fed or not, whether one dies
of starvation or not, we shall sit
tight on our seat and not do the
necessary thing? Now, Sir, so far as
these grains are concerned, a sug-
gestion has been made that these
grains are hoarded by the middlemen.
Well, T know, the middleman is an
easy victim-boy to get hold of and to
whip him, saying. he is the hoarder
But what happens? When you have a
cultivator who has more than what
he needs for him, who knows that he
cannot sell his stocks except at reas-
onable price when he goes to hoard
and he does not want to bring hie
stocks up? So, Instead of preaching
to me here and outside, if we all
went out and tried to persuade our
friends in the villages, in the rural
areag to bring out the food which
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they can bring out, which is in ex-
cess to their need, perhaps the situa-
tion would have been better. But in-
stead of this, we have the feeling that
the Government must do everything.
I have often been faced with this pro-
blem and if I am rather informal and
unorthodox in the expression of my
views, I hope you and the House will
show me the same kindness which
you have been showing all along.
What I have been struggling to point
out is this: Do we or do we not real-
ise that as we have got u !ight to
come and take part in Government,
do we not have a duty to see that the
Government is aided and helped to
do the right thing? It is to be done
not only by criticism. Of course
criticism is certainly welcome and it
is necessary. Government has got to
be corrected. Ministers have got to
be corrected, if they felt that they
have no reason to stay on here; and
in that I include myself. But if the
Government tries to do something in
the matter, has it not got the right to
expect that they will give assistance
in this matter?

Going back to what 1 was saying,
the PL 480 assistance was neccessary
for the purpose of getting over the
difficulties, Can it be caid that we
have sold our souls and our bodies
to Americang because we have gone
out to get aid? 1 do not honestly sce
why we use thesc terms, these terms
which are terms of self-annihilations.
It has been said that we go on a beg-
ging mission, with a begging bowl
and so on and so forth. In this world
where we hope to establish a comity
of nations one nation can go to ano-
ther in case of need and say: There
is a need for me and kindly provide
me with something. And there is
nothing wrong in asking for that. If
they are persuaded to give us aid, if
there is a genera] consclousness that
this country hag to be helped, I think
there is a value to be glven to the
sympathy that people show and not
to deride what is given as arms cr
charity, and in the process we should
not degrade ourselves by saying that
we ate taking charity or taking alms.
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Shri Indrajit Gupta (Calcutta
South West): We are paying for

everything.

Shri Sachindra Chaudhuri: My hon.
friend Shri Gupta has got a loud
voice. Why can't he speak loudly?

Mr. Speaker: He says: We are pay-
ing for everything.

Shri Indrajit Gupta: We are nay-
nig for everything. There is no
charity. We are paying through our
noses.

Shri Sachindra Chaudhuri; If Shri
Gupta says like that I have no quar-
rel. If we are paying for it, in that
case, we are giving full measure for
what we are getting. Therefore, I
say again, we have got to think in
terms of the market. When there is
a willing buyer and a willing seller
there can be a particular kind of
market prevailing. When there is a
willing buyer and not same willing
seller it is not the same mariket which
prevails. The question of what price
is to be paid depends not so much
on what would be paid by another
person in another situation but what
are our neceds for us to pay that price.
That is the point. In that respect, we
have realised also that this PL480
agsistance is not a permanent thing.
It might be necessary from time to
time, but cannot be made permanent.
It cannot be written into our ccomnvs~
mic system. In consequence of that,
it is necessary to produce more food,
and in order to produce more food,
fertiliser is necessay. There has been
a great deal of debate as to whether
the fertiliser deal has or has not been
a proper deal, whether it {3 a proper
commercial deal and whether it has
surrendered our sovereignty or not.
All that arose because there has been
a proposal that we shall allow some
people to come into this country for
the purpose of bullding some fertiliser
plants which will produce fertilisers
and in return they will be entitled to
have the pricing and also the mange-
ment of that for a number of years,
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seven years or so. We have not bar-
red out in any way our right to com-
pete; we have not barred out our
right to buy a certain quantity of
whatever they produce at a stated
negotiated price. Therefore, if we
have not done that, looking at it
purely from commercial point of
view, 1 cannot say, it is a bad deal.
Suppose you go and get this not from
this country but from some other
country, would it be open to the same
criticism or not? if not, why point
our finger at any particular country
at all? Fertiliser is necessary for
this country. It is known to this
House; it has been talked of quite
often. We have already started putt-
ing up two othr fertiliser plants with
assistance.

13.18 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

from another country, which we hope
will come into production. Equally
we are trying to get whatever help
we can in the matter of fertilisers.
How is it said that in the matter of
getting our fertilisers we are selling
our souls?

From fertilisers we go on to the
World Bank loan. As the Iouse is
aware, one of my colleagues has gone
abroad and rcports are coming in as
to what statement he has or has not
made ard what observations have
been made by certain newespapers
as a result of interviews either with
him or with gentlemen in America.
Our friend is not here, again. We
do not know whether those are true
or untrue. But we can certainly
control the statements that we make;
we can certainly give the reason or
rationale for what we are doing. We
cannot, with the utmost respect, possi-
bly dictate to people in another coun-
try as to what they will say or what
they will not say. The attitude of
that other country might sometimes
not be liked by us or it might annoy
us, and I may feel or you may feel

angry. But that does not in any
way take away from the state-
ment which has been made over
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and over again inside this House and
outside this House that this country
does not consider any aid of such great
momentary importance that it will selt
its sovereignty to another country for
that purpose or sell its self-respect
for that purpose.

In regard to a question where there
is a question of negotiating for a
credit, after all, what is happening is
this, We are considering a question
of credit; we have not even negotiat-
ed for it. But we are merely consi-
dering the pros and cong of credit,
and when we do that, we naturally
go and talk about it, and we say
‘These are our needs, this is what we
would like to have; without this, we
cannot do it'. Suppose I put myself
in this position, and suppose the
position has been that I have to go
as a private individual to a bank and
the bank says ‘Well, look, you are
saying that you need Rs. 50 lakhs for
this project; you do not need Rs. 50
lakhs; you need only Rs. 25 lakhs’;
then, 1 argue with the bank and say
‘No, you are wrong’, and then I might
settle for Rs. 40 lakhs. When I do
such a thing it cannot possibly be said
that 1 am selling myse!f and selling
everybody else in my family to this
banker for getting that amount.

It is said that we have now got a
Parlianent of this country in
Washington to which we go first be-
fore we come to this Parliament with
our plans. I do not see that at all; I
have said over and over again that we
have not got our Plan ready yet, and
we have not got the outline of the
Plan in such distinct form that we
can put it before Parliament, It is
because we did not want to go to that
other country with a completed Plam
without giving it first to Parliament
that this position has been accepted
namely that we go there and we gemn-
erally discuss what the overall re-
quirement is, having regard to what
we think would be the nature of the
plan. There would be naturally =
position where we could reconsider
the matter.
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Shri Hanumanthaiya (Bangalore
City): May I point out to the hon.
Finance Minister that it has never
happened before? This is the first
time it has happened. So much pub-
licity is given for our negotiations for
various loans before we frame a Plan.
This is the first time that this has
happened.

Shri Sachindra Chaudhuri: It may
have happend for the first time. But
in life something hag got to happen
for the first time. The first meal I
ever had was for the first time; the
first time I ate rice was for the first
time; It is for the first time that a
person is born and when he dies it
is for the first time that he dies.
Therefore, the first time has got to be
there. The whole question is what
the merit or demerit of it is, not
whether it is the first trme or the last
time, not whether somebody has done
it before or not.

The fact remains that we make an
assessment of the Three Plans, and
we are now on the threshold of the
Fourth Plan at the moment, and at
this moment, we consider this that we
must have some idea of the resources
so that we can cut our Plan accord-
ingly or frame our Plan accordingly.
In order to do that, we naturally ask
what we shall get, and 1 plead that
there is nothing wrong in that. We
are not basing our Plan on what we
shall get, but we are basing our Plan
on our needs and requirements. In
doing that, we have got to have before
we make our Plan some idea of our
resources; unless it be that it is made
sky-high and it has got to be cut down
later on perhaps for want of resources.
we have to take a realistic view of
the matter, anq we have got to see
whether or not the required resources
are forthcoming. I am not denying
this that America is a country which
is an aid-giving country, and is in
a position to give us large aid, al-
though, if T may say so, their main
complaint is that the balance
of trade is such that they
are thinking how to manage
it. The balance of trade situa-
tion in this respect seems to be
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for some reason or the other always
against that country; in England, we
hear that the balance of trade 900
million; in America we hear that the
balance of trade is against them.
Here, we know the balance of trade is
against us. So, in every country
there is the balance of trade question,
and, therefore, it is that the aid-giv-
ing country has got to consider this.
After all, as I said the other day, the
World Bank President ig a banker or
is the president of a Bank which 18
the banker for 105 nations, and they
would want an impartial assessment
of the whole situation as to what aid
we should get, and what aid we should
not get, as g preliminary basis to our
completing our Plans; in that case,
I do not see that there is anything so
alarming happening in regard to what
we have done. If we had gone there
and said that ‘Well you are our
fathers; you are our mothers, and give
this to us, and if you do not, then
we shall die, and we shall agree to
anything, we shall agree to whalever
you say’, then in that case, certainly,
you would be able to say that this is
bad.

So far as strings are concerned, 1
agree that they may be there, and I
sha!l not pretend that there would
not be any strings, My hon. friends
from the Opposition will also agree
that in every bargain there are cer-
tain conditions, and 1 am prepared to
accept the rather hackneyed term
‘foreign strings’; in every  bargain,
there are some strings. For instance,
if T go to a shop and 1 have got to
buy from him, I have got to pay for
it; not only have I got to pay for it
and buy it but T have also got to carry
whatever 1 buy. So far as the car-
rlage is concerned. there is a trick; I
may say to my seller ‘Carry my parcel
for me to wherever I want it to be
sent’; then he may say ‘No, I shall
not carry, you are to carry’. Then,
that is a string. But the point is this.
Is that string so onerous? Is that
string so bad? that it can be called
either a hamstring or a guiding string?
If we find that it is a hamstring which
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completely disenergises us or which
cripples us, certainly that is a string
which we should reject. If, on the
other hand, it is a guiding string
which guides us willy-nilly in the
path that somebody else indicates, in
that case, certainly we should reject
it. But if we know that these strings
are not there but certain conditions
are being put before us which we
should fulfil, if there is an attempt to
examine what we are doing, why
should we be so shy? After all is
said and done, we do not admit thar
we carry on our business or our in-
dustries inefficiently; so, if a person
wants to have a look at it..

Shri Krishna Menon (Bombay City
North): Do I understand the hon.
Minister to say that the guiding
strings are in another country?

Shri Sachindra Chaudhuri: 1 do not
understand this, What I said was . .

Shri Krishna Menon: The hon.
Minister said that there may be ham-
strings or guiding strings.

Shri Sachindra Chaudhuri: 1 said
that there might be hamstrings or
therec might be guiding strings. If
there is a guiding string and that guid-
ing string guides us along a particular
road, then in that case, that guiding
string might be an onerous thing. I
agree therc. But the point is that we
shall have to look at the string to
find out whether it is a hamstring or a
guiding string. If the hamstring is
not there, if the guiding string is not
there, then what is wrong with the
string?

Shrimati Renu Chakravartty
(Barrackpore): Who is guiding him?
That is the point.

Shri Sachimdra Chavdhuri: So far
as this guiding string or hamstring is
concerned, I say that if they are not
there, simply because there are a few
conditions put or simply because there
is a desire to examine our situation,
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can we, as honest people, as people
who pride ourselves on being efficient,
resent it? Why should we resent it?
Suppose I want to got some money
from a bank—again, I would go to the
same example—and the banker says
‘You are wanting this ‘money for the
purpose of building somewhere; will
you please consider whether this is
better or it is better for you to build
here instead of building there?’, If
the banker says like that, is there
anything wrong in my giving that
matter some consideration? But if I
accept the deliberate suggestion of this
bank that 1 shall build and hand over
the management of that building and
everything else to the bank, then that
is what might be called a hamstring or
a guiding string. But if that does not
happen, then a mere bank saying that
you might do this way or that way,
does not, in my humble way of think-
ing, at all amount to this that we have
sold ourselves body and soul to another
countrv,

These are the three sets of arguments
given, and as I said, I do not want to
go into them in any further detail,
because, after all, there has been a
great deal of debate on it, and if I
may say so with the utmost respect,
a debate on a very high plane, with
the putting forward of arguments and
the cutting down of arguments. The
argument put forward by one hon.
friend is destroyed by the argument
put forward by another. Their object
is the same, namely to have an arrow
directed at me, but in the process they
neutralise each other, and, therefore,
I am not so badly hit. That is exactly
what has been happening here.

And I must say this, before I sit
down, for, I do not want to take up
the time of the House any longer, that
I am deeply appreciative and deeply
grateful to this House for the personal
kindness shown to me before and even
today in the speeches that have been
made. And when I have appreciated
them and wWhen I have mentioned the
high level of the discussion that has
taken place, I should also say that I
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have either listened to or read very
carefully every word that has been
uttered here on this Bill till I rose to
reply to the debate this morning, and

VAISAKHA 15, 1868 (SAKA)

having done that, I have come to the .

conclusion that the measures that this
Government has proposed—after all,
what I have proposed is not confined
to me but these are measures that the
Government have proposed—are mea-
sures which are, by and large, good
and sound. and with those, I would like
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to recommend the Finance Bill for the
consideration of the
second time.

Mr. Deputy-Speaker:

House for the

The question

“That the Bill to give effect to
the financial
Central Government for the filnan-
cial year
consideration.”

The Lok Sabha divided.
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1966-67 be taken into

[13.32 hrs.
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Mr, Deputy-Speaker; The result of
the division is: Ayes 108. Noes 24.

The motion was adopted.
Clause 2— (Income-Tax).

Shri N. Dandeker (Gonda): I beg to
move:*

Page 5, line 20,—

after “year” insert “or for either
of the two previous years im-
mediately preceding such previous
year” (2)

Shri P. C. Borooah (Sibsagar): I beg
to move:*

Page 4, line 39,—

after ‘sources” insert—
‘if it is Dividend income or’ (1)

Shri N. Dandeker: At Page 5, line
10, there is the definition of an indus-
trial company, and all I am suggest-
ing is that, in order that we should
not get freak results because of fluc-
tuations in profits from one year to
another, the Explanation should have
a slight modification. At the moment
it reads:

“If the income attributable to
any of the aforesaid activities in-
cluded in its total income for the
previous year is not less than 51
per cent as the total income”.

It is quite llkely, and it often does
happen, that income from wmanufac-
turing activities of the kind that are
described here fluctuate from year to
year, and you may have an accidental
or freakish result whereby in a given
year the income may be less than 51
per cent, in which case you get the
situation that although the bulk of the
investment in such a company and
the bulk of its activities are in fact
industrial activities as contemplated
in this provision, it will, as a practi-
cal result, not be treated as an indus-
trial company. Therefore, the amend-
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ment which I have proposed will have
this effect. If the words,

“If the income attributable to
any of the aforesaid activities in-
cluded in its total income for the
previous year or for either of the
two previous years immediately
preceding”

were inserted, the main objective of
this clause will, in fact, be achieved
better than would be the case if this
amendment were not put in. I am
sure the Finance Minister will accept
the proposition that where, in an in-
dustrial company, in fact the bulk of
its capital and major part of activity
is employed in the way here contem-
plated, and if in any particular pre-
vious year it just happens that the
income is very low or there is a loss,
the company may find itself treated
as a non-industrial company. And
it may then losc the benefit of the
differential tax rate that is contem-
plated in the Bill, It is only for that
reason I have suggested that the test
should be not merely wWhether in the
relevant previous year the income
from the specified industrial activity
is 51 per cent, but whether the in-
come from these particular types of
industrial activity for the previous
year or in any of the two fmmediately
preceding previous years is 51 per
cent. Then alone would the objective
be achieved.

Shri Raghunath Singh (Varanasi): I
am moving my amendment.

Shri P. C. Borooah: Under the exist-
ing Act, a discriminatory treatment is
accorded to unearned income in so
far as it is subjected to a heavier sur-
charge. Dividend income is treated as
unearned income, and therefore at-
tracts a higher surcharge.

The capital market has been in the
doldrums for quite some time past.
It it is to be given a new lease of
life, dividend income should not be
subjected to a heavier surcharge. This

*Moved with the

ion of the Presid
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will give the necessary incentive to
the people to invest their savings in
companies’ shares. Government secu-
rities are already treated as earned in-
come. There is hardly any justifica-
ble reason for treating this dividend
income on a different basis and sub-
ject it to the higher surcharge, Hence
1 think there is need for this amend-
ment. It should be treated on a par.
If Government security is taken as
earned income, I think investments in
companies’ shares also should be ac-
cepted as such. This is my amend-
ment.

Shri S. M. Banerjee (Kanpur): 1
wish to speak on Clause 2 because
some of the questions raised by us in
the general discussion were unfortu-
nately not replied to by the Finance
Minister.

During the discussion I raised one
case of a Kanpur industrialist where
it 1s said that g sum of Rs, 31 lakhs
due from him as income-tax was
written off. This has created a
sensation throughout the country be-
cause we have a genera] feeling that
this was done by . . .

Mr. Deputy-Speaker: He said he

would lvok into it.

Shri S. M. Banerjee: That is true. I
want to say something more about it.
‘This clause pertains to it. 1 am told
that this was done when Mr. Morarji
Desai was Minister of Finance and
Mr. Gopala Reddi was ‘minister of
state. Whosoever it may be, whether
it was Mr, Morarji Desai or anybody
else, this requires a thorough probe.

Mr. Deputy-Speaker: What has this
to do with the amendment?

Shri S. M. Banerjee:
question of amendment,
ing generally on clause 2.

Mr. Deputy-Speaker: We are on the
amendments now. Time is very
limited.

Shri 8. M. Banerjee: While speak-
ing on the clause, I can refer to it.
1 wish to bring to the notice of the
hon. Minister another case of Kanpur.

There is no
1 am speak-
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I have already written to him that
income-tax arrears to the tune of
Rs, 50 lakhs are due from another
industrialist, Bagla group of assessees.
The certificate officer, Kanpur issued
notice asking the Bagla group of as-
scssees to show cause why a certifi-
cated house belonging to that group
should not be put to auction for
arrear income-tax dues. The said
assessees approached for stay of the
certificate proceeding which was pen-
ding for a very long time. This re-
quest could not be accepted as  the
assessees did not pay a single farthing
so far. However, the assessees ap-
proached the board and got the stay
order. I would like to know wheother
it is a fact that the income-tax com-
missioner of Lucknow who wanted to
realise that amount and intiated pro-
ceedings against him is being trans-
ferred. There are these two cases;
onc that of Mr. Ram Rattan Gupta in
whose cases Rs. 31 lakhs of income-
tax had been written off and in ano-
ther case which T mentioned just now,
income-tax arrears totalling Rs. 50
lakhg are involved, I would like the
hon. Fnance Minister to throw some
light on these two cases.
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TR WPAW - IH WA X
FEEFT qrag g ?

Wt "y fawg o A WA oA
F? Eax ozfafegm ot 73 ) age
o AEY QU WY AT 7Y 9 F4T A1
w1 T AT T A g A Iy
Tafey gewer  wgRa, & fagA aw
w g fF gt gwm § gAc
A wgraaT fw gf, 99 AwT F a9y
@ 7 3I9F faeTe F@ FTEATE Ry
| afew A § oa § gev
991 ¢ % ST & Frowr 9w dar
wfus frer | 3@ WY wEaTE) T #
Tt W ST ¥ fEw §m
A ¥ ¥ &Y IR G ww faear
afemr  wrdardy #1 Adon a7 gwr @ fe
wafaede ooy & &9 § 981 gEwy
wurar frer 1 & fadew w<ar s
T FFE" 97 N TH IF NG W6
fr A€ we e dadw 0w
TR ARIET § FE AAAT H q@-sqagre
ST @G A ¥ I wEw ¥ 9w
fram % fr tad at & oy faa
¥ § A ATE WK gE 3§ |
§q WK TF WA L
Mr. Deputy-Speaker: These are not

relevant to the clause. Let him take
other opportunities.
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& "TET A Thq w1 &7 g
2

wwR wgE 6 AT TT
fra warem & w1 afrga s
frar f& gawwm Ex7 &Y [ A AT
T BT "I A1 T §qg w9 T fEar
IE | 6 AT, 1966 F1 qE HYOA
W 2| WA §igE ¥ Hard qev
ma fF S s we ¥ fRay
X ¥ g9 a7 9T 9T T qr T
¥ WX U AT g weEd A wyl fF

TR A wfzo 1 e IR awg
T TJF &1 AT T F AT

¥ A9T qE gZ WY F@IY FYOFAT FAT
f& Fa1 A F QR WEFL Hv AAT
fagma & faq #1% 2| FHEETE 1
oy

aq & g # vz fagza wem
f& =17 qiw qwet ¥ fomx 0 72
aTE, 56 7@, 65 @ AT g0 A&
FY TET 2o WA 2, AgvhA w fx
T TG TTETRE SF_T 7 W12V fawer
e At freme A ¥ W aE W
ATAY WITHY A7 ®IA §  wE A
|19 W9EY e & oF & s
AR o Mot Garw & qHen foms
R § Tty ars fr @t OrE TrvEE
IR & wzH o A N o aFo
Tfar, T et 3,
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e AR & fog Ay w3 A w1 e
& faw 1 @ atg g0 #1 o\w e
fewat faeger @71 &Y T & W TEfag
W H e g ver & & =Y
mgem ¥ fagew wem f& A,
HAY A AT gt werar &

foodt &1 = wfF wE WX
AFome o # gwfau ag 39w dar
A A7 TR 8 1 A T AW

AFTme ~ar gt F A e Ay
ag g | AT faar Aw oA mifuw
TEE AR & AFA 20
o 4 geae merey, # fAged
o fE
JANTN WP : A7 59 §ifAAE ATA
oy famm
ot R fawg & gew w7 ®E
i #y frafr 2y gm foeey
qrfqs wTHEAY 375 ¥97 A% 2 IAF FAT
wrf wgwT 7 A 97 oA A
1 &7 AT § ITR AR 7w A aqe
&1 5w ;YT T A AT TR & 1w
st TgaTe fag - & @wna wear
107 #1108 S9feT w741 F o
AT |UET TG BT F )
Mr. Deputy-Speaker: What are the
amendments?
Shri Raghunath Singh: 107 and
108.

Mr. Deputy-Speaker: You did not
move them when I called on you.

Shri Raghunath Simgh: No, Sir; I
was here and I stood twice to move
them. It was said that they were
for clause 3, but they were in fact
for clause 2.

Mr. Deputy- Speaker: 107 and 108
were not moved.

Shri Raghunath Singh: You may
take them as moved.
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Mr. Deputy-Speaker: All right. Let
them be taken as moved,

Shri Raghunath Singh: Sir, I beg
to move:*
(i) Page 5, line 13,—

After “Ships”

Insert ‘“‘and their ancillary
industries including diesel en-
gines used in the construction
of ships and sailing vessels.”
(107).

(ii) Page 5, line 17,—
after *“ships”

Insert “and their ancillary
industries including diesel en-
gines used in the construction
of ships and sailing vessels.”
(108).

#7T mHTHT @gT e # ) g
fgam ®vq@y % w27 g faw wy
WY &y 2| AfFq fow qsran o &
fog % AT § 1 #7340 W@ WY &
& % A1 A ey wAT AR
afew form & gen S WY § ag }
fese gfem a1 39% @9 q7q dfafaadr
T 1 9 a% ofafagdr e
T feo gfam w1 e wmfae 4@y
3 forg a7 foefrew fam A wgay o
FTT0T IR qg 2w W Ay e
# fog @91 @ 39 50 qeAE ATHIA

TR FWT 2 ®mrA %7 frAw
T THIE g & 1 sarfw dew

T fggram & @ v ard wrvmTn
Ay | qF THAT wrwTT By ¥ AT Y
afaw dmew o ot f9 A & Ay oY
8 W AT B T fer R g
W A g7 HwA g9T Ay e
Y woEr SRz ¥ A festee
NRAeA L A AL @
AT gxfegat & a7 #7r w1g froag oY
JETHi ¥ AT oY o APt
IR AR BR8N S aand wife

*Moved with the recommendation of the President.
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50 %% ;A W wgrr fergeara
% T § 91 ¥ ey awe § oW
fear amar &1 1 #ErE 40 AT@ T
¥ ur e ¥ oo 5 favmamean #
T & fammamaew ¥ ogwoaar
w7 § 7 aw qw faw Alg @1 g
Ty & At T N A S s
40 &wTr Azt A O FH E
TR qA 3,3 WY 44 @\ AT
g afsa A i A o aw A
w & zafAm W oam R
# f va & fory & arg oot s
17 ATy qTY AFT AT qF IF W7
I &1 mfAw T F 79 A% AT
1 SR fAea oA Ad 3o
STAFT % W A T TR
TEY H7 THA |

59 F1oweAR g afgr fF
fedm femide o fez g & fomg
TF RS F €3I FIA M TRl 2 T
¥ fE fudtz qqrd | @ AR X
T { {OF TG FF gH qAARTH
qE AT F e o7 fadv qEy
7§ ®%4 | gafau fow @AW
¥ A it gee fggeam ® oW
# 9@ I TR KT SEREA A B
arey faemae aifosy & f6 9w o=y
w1 g3fegae Ty A IHNTH ® A
T IR A BreT AT HUA R |

QT WY FIFE A1 & &1 HIH G
# forqm? ¥ o1 wEry A @ E A
¥ fggram 3 qv@ve W @dEdr
g oA omm G wdAY ¥ foew
WS ¥ AgA T E § IwH
10 gfvérz s faw  fageam
qledr ¢ | T a T § gA
A A TGN X d 6 T G
fergem & & &R gowenfaar ¥
TF TG T IgE F ¥ 13 TR&@E
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T gy @ @ | fegea @7
I FATr oA §? Faw 3qw@Ee
=& g g § fr OT ¥ fware Y
e A &, wEAY & fuowawd
g % T § AR gawenfaar
Ffam #r g de w7 € 10
W 13,13 9782 | S YrEEwE gt
AwE fegmm ImER @ Y
fegmm dam w7 # w9 et v
T ¥ I ETRT E | WA ¥
FIVA DFAAR FT AT §T F1 W@ § IARY
TFA & qred fagma g & fa foaay
oy dfquedt e & faae fa
s foreg & Fegama § grard, e
=99, gEaT forw & Figima ®og@er
g § o7 afew oo o fF 9 I
famr agenar a1 fe gow, g AR wTE
T FIT 4T 3456 i dwew famga
w17 qF § FAIfEF SAw1 fadages A
faar § gufay s o 9en @ froag
T A A oY oY W9 e
oY & 979 T@ a1 €9 WASERT F1 Hey
WERA F1 TWEHE FT OAAT AT |

Shri Sachindra Chaudhuri: Sir, 1
am afraid I am unable to accept the
amendment proposed by Shri Dande-
ker, and my reason is this. What he
proposes is, not only the previous
vear in a particular company should
be taken into account, but even the
previous two years. I have two
reasons for not accepting it. One is
that the tax is meant for the year
previous only, and not for any other
previoug year. Secondly, it is likely
that there would be cases which have
had some industrial business in two
previous years preceding the previ-
ous year concerned, and those persons
may have nothing at all in the previ-
ous ycar concerned. It is not the
intention that they would be given
the benefit of thig definition. So, 1
am afraid 1 cannot accept it

So far as Shri P. C. Borooah’s am-
endment ig concerned' if I have to
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accept that, every income which does
not proceed, Practically, from landed
property would become earned in-
come. In that case, the entire defini-
tion or the conception of the entire
definition would go. I do not think
I can ‘accept the amendment.

So far as Shri Madhy Limayeé.
amendment is concerned..

Mr. Deputy-Speaker: There is no
amendment.

Shri Sachindra Chaudburi:
well; that is tc the Schedule. Then,
so far as Shri Raghunath Singh’s
amendments are concerned, I would
point out that the section itself is
good enough and we will he really
weaving something into it which might
create confusion if I have to accept

Very

his amendment. 1f I may remind
him, the section says:
“ ‘industrial company’ means

a company which is mainly en-
gaged in the business of genera-
tion or distribution of electricity
or any other form of power or in
the construction of ships or in the
manufacture of processing of
goods or in mining.”

This should be something which is
the processing of goods or some inh-
dustry, or the manufacture of ships.
I think all these machines would be
covered by that definition.

Mr. Deputy-Speaker: Are any am-
endments being withdrawn?

Shri P. C. Borooah: I
my amendment.

withdraw

Amendment No. 1 was, by leave,

withdrawn.
Mr. Deputy-Speaker: Is Shri
Dandeker withdrawing his amend-

ment?
Shri N. Dandeker: No, Sir.

Mr. Deputy-Speaker: I shall put it
to the vote then,

VAISAKHA 15,
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Amendment No. 2 was put and
negatived.

Shri Raghunath Singh:

I beg
withdraw my amendments,

to

M | Deputy-Speaker: All right.

Amendments No. 107 and 108 were,
by leave, withdrawn.

Mr. Deputy-Speaker: The question
is;

“That clause 2 stand part of
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.
Clause 3— -(Annuity deposit).

Mr. Deputy-Speaker: There is one
Government amendment.

Shri Sachindra Chaudburi: I move:

Page 5, for lines 31 to 35, subs-
titute—

‘3. (1) Save as otherwise
provided in Chapter XXIIA
of the Income-tax Act, an-
nuity deposit for the assess-
ment year commencing on the

1st day of April 1966 and
annuity deposit to be made
during the financial year

commencing on the 1st day of
April, 1966, shal] be made by
every person to whom the
provisions of that Chapter ap-
ply, at the rate or rates speci-
fled in the Second Scheaule.

(2) For the purposes of this
section and the Second Sche-
dule, the expressiong “adjust-
ed total income”, “annuity
deposit” and ‘“depositor” have
the meanings respectively
assigned to them under clauses
(1), (5) and (8) of gection
280B of the Income-Tax Act.’.
87).

*Moved with the recommendation
550(Ai) LSD—®6.

of the President,
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Shri M. R. Masani: Sir, I want to
speak on his amendment. I appreci-
ate the fact that the Finance Minis-
ter, by his amendment has sought
somewhat to limit the mischief of
lhe Annuity Deposit Scheme. The
those who are harassed by this scheme
are also in that direction. But the
fact remains that, for the bulk of
those who are harassed by his scheme
up to now, there is going to be no
relief. That is, the larger number of
people who do not happen to have
reached the felicitous age of 70 will
still be gubject to this impost and
those whose incomes happen to be
more than Rs. 26,000 a year.

Shri D. C. (Gurdaspur):
How old is he?

Sharma

Shri M. R. Masani: I do not qualify
entirely for that, but I hope to
achieve it, and I shall then . elay!
The point is that this is an indefensi-
ble kind of tax. Its first purpose, of
course, is to get more money into the
till of Government. I shall say
something about that later. But what
1s most objectionable is that [ ao not
know if the wit of man has devised
anything more complicated, cussed
ang stupid than this particular way
of taking money out of a man’s poc-
ket. The amount of time and energy
that has to be spent, first, to put in
the money anq then get it back, is
something quite unprecedented in the
annals of taxation.

An eminent friend of mine who
knows about all this much better
than most of us, went into The éxer-
cise of trying to count how many
times he would have to go to the
Reserve Bank if he could not pass on
this job to a peon or secretary or
he could not afford to have & peon
or secretary to do this job for him.
According to him, during the first
vear, of the annuity deposit scheme,
if this applied to that gentleman, he
would have to visit the Reserve Bank
18 times: four for making the four
instalments of advance annuily, one

MAY 5, 1968
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for self-assessment, one for regular
assessment, and six for bringing the
receipt on deposits ang six for bring-
ing the certificates. In the second
year, he would have to pay 12 visits,
for making payment, six for assess-
ment and another six visits for the
receipts. That would come to 3
visits in all. In the third year, agaim,
his number of visits will have to go
up to 34, In the 10th or the 1Mtk
year that unfortunate man would
have to pay 62 visits to the i ve
Bank of India either to make pay-
ment or to get back the money. Im
this country, we are already wasting
much time and undergoing hardship.
We have to put time to better use,
and by this amendment, the Govern-
ment is making its own wonderful
contribution! One would have hoped
that the Finance Minister would have
put an end to this enoimity this year
and allowed the people to get a litfle
relie¢ from this vexation. But again
they are going to have it, except for
the happy people who are over the
age of 70,

For the rest of us, this will remain
a compulsory harassment.

Shri Himatsingka (Godda): Don't
earn more than Rs. 25,000.

Shri N, Dandeker: Don't earn any-
thing!

Shri M. R. Masani: 1 have already
mentioned the Rs. 25,000 and 70 years
and pointed out that it only touches
the fringe of the problem.

14 hrs.

Apart from the particular charac-
teristic of waste of time, waste ot
energy and harassment, it is also
chjectionable because it diverts money
from the pockets of people who know
how to spend it more productively
than the Government, which does
not know how to invest money to
good purpose.

The hon. Finance Minister in his
reply to the general debate said an
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hour ago that there was only one
example given by me—that of the
Heéavy Engineering Corporation,
Ranchi—of tha waste of public re-
sources. 1 did not give 50 other
examples not because they do not
exist, but because as we all know,
we function under limitations of time.
The fact is that by and large, all
Government enterprises in the coun-
try are uneconomically and ineffici-
ently run and are losing money for
this country. Take the example o!
Hindustan Steel. If Himdustan Steel
has been in the private cecror, it
would have shut up its dcors and it
would not have been helped cut over
and over again by looting the pockets
sf the common tax-payer on whose
bounty Hindustan Stce] goes on mak-
Mg a loss.

The Finance Minister’s predecessor,
Mr. Morarji Desai, only 5 or 6 years
ago tried to improve the morale of
the House and cheer it up by saying
that, while it was true that the ave-
rage return from g government enter-
prise in this country was at that
time 0.3 per cent, he hoped angq as-
sured the House that in the coming
year it would be 0.5 per cent! I do
not know what fraction of g per cent
we have reached at this stage. Any
private person who took money from
the people and gave a return of that
kind would be considered utterly
unfit to handle anybody else’s money,
or even his own.

1 would like to oppose this clause.
We do not want the Annuity Deposit
Sch to (a) b it is
vexacious and (b) because it is un-
economic and against national inte-
rest that money ghould be taken from
those who know how to invest it and
put in the hands of those who have
shown utter, culpable inabilty to
make gooq use of the public ex-
chequer.

Shri Sachindra Chaudhuri: Mr.
Masani has taken this opportunity for
reinforcing what he said before. I
do not want to emulate him and re-
peat what I have said. T still press
my d t to this cl

VAISAKHA 15,
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M. Deputy-Speaker: The question
is:
Page 5. for lines 31 to 35, subs-
titute—

‘3. (1) Save as otherwise
provided in Chapter XXIIA
of the Income-tax Act, an-
nufty deposit for the assess-
ment year commencing on the

1st day of April, 1066 and
annuity deposit to be made
during the financial year

commencing on the 1st day of
April, 1966, shal] be made by
every person to whom the
provisions of that Chapter ap-
ply, at the rate or rates speci-
fled in the S&dond Schedule.

(2) For the purposes of the
section and the Second Sche-
dule, the expressiong “adjust-
ed total income”, “annuity
deposit” and “depositor” have
the meanings respectively
assigned to them under clauses
(1), (8) and (6) of section
280B of the Income-Tax Act.".
(87).

The motion wag adopted.
Mr. Deputy-Speaker: The question

is:

“That clause 3, as amended,
stand part of the Bil.”

The motion was adopted.

Clause 3. as amended as added to
the Bill

Clause 4— .(Amendment of sectio,
2).

Shri N. Dandeker: In view of Gov-
ernment Amendment No. 88, | am
not moving my amendment No. 3.

Amendment made:

Page 5, for lines 40 to 42, :ubs-
titute—

‘(i) in sub-clause (b), for the
works “if it is not a private
company”. the words “if it is &
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|Shri N. Dandeker]
company which is not a private
company” shall be substituted;’.
(88).
(Shri Sachindra Chaudhuri).
Mr. Deputy-Speaker: The question
is:

“That clause 4, as amended,

stand part of the Bill.”.

The motion was adopted.

Clause 4. as amended, was added
to the Bill.

Clause 5— Amendment of Section 13

Shri Sachindra Chaudhuri: I move
amendment No. 89.

Shrl Himatsingka: In view of the
government amendment, I do not
move my amendments Nos. 4 6, 109
and 110.

Shri N, Dandeker; I have four
amendments Nos. 59, 60, 61 and 62.
Of these, ] am not moving amend-
ments Nos. 60 and 62 in view of the
Finance Minister's amendment No. 89.
But I am moving amendments Nos. 59
angd 61.

Shri Sachindra Chaudhuri:
to move:*

1 beg

Page 6, after line 36, insert—

‘Provided that in a case where
this section applies by reason only
that under the terms of the trust
or the rules governing the institu-
tion any part of such income
enures directly or indirectly or
that any part of the income or
any property of the trust or ins-
titution is, during the previous
year, useq or applied directly or
indirectly for the benefit of any
relative or relatives of such
author, founder, person or mem-
ber, and the amount of income so
enuring or used or applied for
the benefit of such relativa or
relatives, together with the value
of the penefit derived by him or
them from the user or applica-
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Con of such property, if any, dur-
ing the previous year, does not
exceed a sum calculated at the
rate of twenty-five per cent. of
the income of the trust or institu-
tion of the previous year, the
provisions of this section shall
have effect only in respect of that
part of the income of the trust
or institution which does not ex-
ceed the amount so enuring or
used or applied together with the
value of the benefit aforesaid.’.
(89).

Shri N. Dandeker: 1

move.*

beg to

(i) Page 6, line 26—

after “year” insert “knowingly
ang wilfully”. (59).

(ii) Page 6, line 33,—

after *‘year” insert ‘knowingly
and wilfully”. (61).

Shri N. Dandeker: I want to speak
on my amendments Nos. 59 and 61
and also to seek a clarification on the
Finance Minister’s amendment No.
89. I woulg like to take up that one
first. The amendment, as I under-
stand jt and as explained in the
memorandum accompanying the Fin-
ance Minister's amendment, desires
really to improve this clause very
considerably in the sense that if the
kind of application of money or use
of property that is to be hit is 25 per
cent or less, it is only that much of
the income of the trust which would
not be eligible for exemrtion, and
the rest, now eligible for exemption,
will continue to receive exemption.
My difficulty is somewhere in the
middle of the proviso whica the
Tinance Minister has proposed. I will
tuke the liberty of reading it:

“ . . . and the amount of
income so enuring or used or ap-
plied for the benefit of such re-
lative or relatives”

*Moved with the recommendation ¢f the President.
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So far it is all right. But it goes on
to say:

“together with the value of the
benefit deriveq by him or them
from the user or application of
such property”.

When 1 started trying to work this
out, I had the feeling that the same
thing will be counted twice over.
For instance, let me take the simplest
case. I happen to be a trustee of an
educational trust. If I apply either
inadvertently or wilfully Rs. 500 per
annum by way of scholarship to some
person who ultimately turns out to
be a relative of one of the founders
of the trust, I can understand that

the Rs. 500 will be regarded as
ineligible for this particular relief
from tax. But it says, ‘“together

with the value of the benefit derived
by him”. But the value of the bene-
fit in terms of the scholarship that I
might give to a young man could be
thousands of rupees per annum de
pending upon what kind of life he
has thereafter. Suppose I give a
scholarship of Rs. 8,000 to a young
engineering student and he turns out
ultimately to be some kind of a dis-
tant relative of the founder of the
trust. What is the benefit that that
recipient has derived from the scho-
larship of Rs. 3,0007 Maybe, in due
course, this young man will earn
Rs. 20,000 a year or any other sum.
As far as I can see, under this clause
and now sought to be amended, the
tax authorities would be entitled to
disallow tax exemption to the trust
not only i, respcct whatever
scholarship has been given to thie
young man, but also adding to it the
estimated value of the benefit de-
rived by him from such application.
T do not think that was intended, but
that is the way it seems to work out.
If the Finance Minister would clear
my mind of that, that is all ] have
got to say by way of comment on his
amendment No. 89.

of

I come now to my amendments
Nos. 59 and 61, which I am moving.
The point of those amendments is
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this. There are innumerable chari-
table trusts, perfectly genuine ones,
educational trusts, trusts connected
with health and so on existing all over
India. Some of those trusts may be
50 years old. I do not know at all
how on earth any of the trustees who
are now administering those trusts
can be expected to know whether
someone who benefits from a chari-
table hospital or someone to whom
some scholarship is given is in any
way directly or indirectly related to
the founder or to the principal donor
or to the principal subscriber or to
the Hindu family to which they may
have belonged or to the members of
that family or their relatives? It is
impossible. I just would not know.
Naturally T would make some enqui-
ries, because one does not desire that
these trusts should lose the tax bene-

fit. But it is quite impossible in
practice. There are hospitals in
Bombay run by charitable trusts

founded 50 years ago and more. Arc
the trustees of these institutions to
enquire of every patient who comes
whether he is genealogically descen-
dant in one way or other from the
founder, the author or the principal
subscriber, etc. of the trusts and so on?
To obviate this difficulty, 1 have
suggested the insertion of the words
“knowingly and wilfully” after the
word “year” in lines 26 and 33. T am
quite content with that. I agree that
the benefit of tax exemption should
be denied in other cases, because the
whole object of the exercise in this
particular clause is that neither the
donor, nor the founder, nor the prin-
cipal subscriber, nor their relations.
nor their family members should
derive this benefit, because that would
be cheating the revenue. So, my
insertion of this amendment is merely
from this angle, that the trustees
administering should not knowingly
and willingly give benefits to the
relatives of the founders or donors,
as the case may be. If that is accep-
ted, then I am perfectly content.

As amended, it is a very good
clause. It will prevent possible fraud
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that may even now be occurring, but
without these words it is impossible
to administer it, because the tax
authorities these days are taking a
curious line; they are asking the
assessees to prove the negative. How
am I to prove the negative, that the
students whom I have assisted were
not related to the founder? I do not
know how to prove the negative, for
instance, that out of the thousands
of recepients of the benefits of a
charitable TB hospital in Bombay
even one is not related to the founder
or the principal donor? How could
1 prove the negative? Nevertheless,
on this clause as it stands the tax
authorities shall require the trustees
to prove the negative. Otherwise,
they will say “it is not proved that
none of the beneficiaries was related;
therefore, we disallow exemption
from tax on an estimated 10 per cent
of the income.” This kind of thing
could very well happen. I hope the
Finance Minister will appreciate my
difficulty, the difBculty which I seek
to remove by the addition of the
words “knowingly and wilfully”.

Shri Morarka (Jhunjhunu): Mr.
Deputy-Speaker, 1 would like to
seek enly one clarification, which is
of a very small nature. The amend-
ment of the hon. Finance Minister
seeks to amend section 13 of the
Income-tax Act, clause (b), sub-
clause (ii) by adding a proviso. In
this proviso the words used are ‘‘such
relative or relatives” whereas in the
main sub-clause (ii), to which this
proviso is added, the word used is
only ‘“relative”. ‘The point is that
the word “relative” which is used in
singular in a statute, .according to the
interpretation of the Gemeral Clauses
Act, . includes the plural also. Since
in the main sub-clause (ii) the term
used is “relative”, if in the proviso
the term ‘“relative or relatives” is
used, it will unnecessarily cause con-
fusion.  Therefore, unless the hon.
Finance Minigter has something deli-
bergte in, his mind for using different
expressions here I think he may use

MAY 5, 1966

Bill, 1966 14826

the same phraseology which ig used
in sub-clause (ii), to which this pro-
viso is being added.

Mr. Deputy-Speaker: The Finance
Minister.

Shri M. R. Masani: Sir, I would like
to have two minutes.

Mr. Deputy-Speaker: Two members
from the same party?

Shri M. R. Masgani: I want to oppose
this clause. Further, it is not a Party
matter.

I want to point out that while Shri
Dandeker’s amendment would cer-
tainly take away some of the hard-
ships of this clause, I do not see any
real need for this clause. The pre-
sent section of the Income-tax Act
already has a provision that if under
the terms of the Trust or the rules
governing a charitable institutian
any part of the income is used direc-
tly or indirectly for the benefit of the
members or founder of the institu-
tion, or any relation of such author
or founder, or for the benefit of a
member of a joint family or the rela-
tion of such a member when the
trust is created by a joint family, the
exemption from tax should be denied.
That is already there. Now what we
ure dealing with here is a trust which
is well-founded and functioning pro-
perly and there is no chance of even
one per cent of its benefits going to
any relation of any of the members.
But it may happen that a very poor
relative, a distant poor relative, of
some man who founded the trust, may
be 100 years ggo or 50 years ago, who
now buving come down in life, needs
a scholarship or needs hospitalisa-
tion. It may be that his grandfather
was distantly related to the man who
made the trust. But this poor man
or woman today is essentially deserv-
ing all the facilities of a charitable
hospital or a scholarship to go to a
school or college. Now, what is the
crime in being related to somebody
who founded the trust? Why this
discrimination based on birth? Why
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this guilt by association? There is
an old proverb that “charity begins
at home”. This clause is the exact
reverse of that. I agree with the hon.
Finance Minister that charity should
mot begin at home since the Income-
tax Act today provides that if you
are thinking of benefiting or provid-
ing your relations, you are out. I am
wnow talking of something else, charity
coming back home, charity being
allowed to come home as a special
€ase. in an odd case, where somebody
#n the family, distantiy related,
deserves it. If entirely on merits a poor
man or woman or child needs assis-
tance, why should the fact that he is
distantly related to somebody else
who founded the trust 50 or 100
years ago, whom he never met, with
whom he had nothing to do, whose
good fortune he never shared, be
allowed to come in the way and why
should he be branded as not eligible
for this benefit? Why this guilt by
asmociation? Why should the trust be
muloted and punished for giving
assistance to such deserving people?
There is something very wrong with
this situation that the odd poor rela-
tion of the founder, however distantly
and remotely connected in time or
space, should be penalised by being
denied the facilities which he might
deserve.

Shri Sachindra Chaudhuri: So far
as this particular clause is concerned,
1 am afraid, I cannot accept the
amendments posted by Shri Dandeker?
and I will give the explanation for it.
It was never the intention of this
enactment, nor my intention, that we
should think in terms of the ultimatc
benefit accruing to a person. Suppose
a bright young man gets a scholar-
ship of Rs. 500 and that Rs. 500 ema-
bles him to get education which
wltimately enables him to get Rs.
16,000 in one of the very big corpo-
rations the head of which Shri
Dandeker is. ] certainly would not
say that that is the benefit which he
has received.

Shri M. R. Masani:
law.

That is the

VAISAKHA 15, 1888 (SAKA)

Bill, 1966 14828

Shri Sachindra Chaudhari: I do not
think that is the law. Benefit meanas
immediate benefit.

Shri N. Dandeker:
refers to direct or indirect

The provision
benefit.

Shri Sachindra Chaudhauri: Indirect
benefit is the benefit which some-
body else may give to. him. Take the
example which Shri Dandeker gave.
Supposing 1 were to establish a trust
and in establishing the trust I emp-
loy a teacher and that teaher is to
get Rs. 500 a month for the purpose of
giving lessons to my son. That son
of mine is getting the benefit indirec-
tly; he is not getting it directly; and
the indirect benefit that he gets is
not Rs. 500 but the benefit of educa-
tion which is spread over a period
of time. That is the point. Anyhow
I do not accept that amendment.

The other point I do not accept for
this reason that this particular clause
relates to those charities which have
come into existence after the 31st
March, 1962. So, it has nothing (o
do with hundred year old or fifty
year old charities. So, if a person
who is administering a trust today,
three years after that particular date,
says that he did not know....

Shri M. R. Masani: Would the
Finance Minister kindly guide us as
to where it is mentioned that it will
apply only to those charities which
came into being after 19627

Shri Sachindra Chaudhuri: 1 will
give it to you in a minute. Will you
be kind enough to look at clause (b)
of section 13 of the Income-tax Act?

Shri M. R. Masanl: I have not got
it with me.

Shri Sachindra Chaudhuri: I have
it before me I hope he will ullow
me to finish it.

So far as this is concerned, the
Income-tax Department will have to
establish that the trustee wilfully did
i¢ and, after all, so far as willingness
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|Shri Sachindra Chaudhuri]

is concerned, it is a matter of psy-
chology. So far as knowledge is con-
cerned, it is again a matter of proof

which is not easy for the income-tax
officer......

Shri N. Dandeker: How then do we
prove the negative, that he is not
related to me? 1 am giving today o
the beneficiaries of various trusts cer-
tain money; how am I to prove that
they are not related to me? The In-
come-tax officer will ask me to prove
that they are not related to me at all.

Shri Sachindra Chaudhuri: You
can prove it by saying ‘hat he is
born of Shri So-and-so in such-and-
such circumstances. That is the only
proof.

Shri N. Dandekar: How do I prove
the negative? How do I prove that
you are not rclated to me?

Shri Sachindra Chaudhuri: By
saying that you have got ncthing to
do with me, that you are not born in
my family—the father, grandfather
or the great grandfather,.....

Shri N. Dandeker: It
assertion; it is not proof.

Shri Sachindra Chaudhuri:
assertion is proof provided....

is a more
Even

Shri N. Dandeker: It is not docu-
mentary proof.

Shri Sachindra Chaudhuri: Docu-
mentary proof is not necessary. Oral
evidence can be given.

Shri N. Dandeker; 1 do not know
how I can prove that he is not relat-
ed to me.

Shri Sachindra Chaudhuri: By
showing who was your father. grand-
father, mother and so on- -nothing
more than that—and that the otker
man did not share the same mother,
father or grandfather.

Dr. L. M. Singhvi (Jodhpur):
What is the difficulty in limiting the
operation of this clause to the
immediate family at the very best?
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A relative is a very large expression
and 4 ve.y vague one,

Shri Sachindra Chaudhuri; If he
looks to the definition of “relative”,

he will find that a relative is defin-
ed as

Dr. L. M, Singhvi: There are as
many 1s 65 different kinds of rela-
tives under the law.

Shri Morarka:
Income-tax Act.

Not under the

Shri Sachindra Chaudhuri:
thinking perhaps of the Company
Law, The Income-tax Law alsp bhas
gut a dernnition and it means omy
brother. sister or a lineal descenuant.
Anyhow, if that were to be the cri-
terion, the task of the Incume-tax
Department and of Revenues will be
more difficult and the very object of
this weuld be defeated. In recogni-
tion of what was rcaid 25 per cent
has been put in there. Supprnse. there
is a charity which produces Rs. 1
lakh, then Rs. 25,000 can go to the
re.atives in obedience to the natural
tendency that a person has thai, after
all, he would like charity 1o begin
at home and not to end there There-
fore, both these things are laken into
account,

He is

Shri N, Dandeker:
definition of

Here is the
“relative”: —

“for the purposes of sectun 13
“relative” also includes a lineal

descendant of a brother or
sister.”
In other words, it can bhe really
infinity.
r. L. M. Singhvi: If that is saq

what I said is correct,

Shri Morarka: The word “relative”
has already been there. This time
the Finance Minister is only giving
a concession. If the Income-tax
officer wanted proof f{rom Shri
Dandeker till now, surely, he has
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already been facing these difficulties.
Why is e raising this oijection now?
Now the Finance Minister is only
giving a concession that even if the
income of a trust to the extent of
25 per cent is utilised directly or
indirectly by a relative or by the
founder or the author of that trust
for their own benefit, the entire
income of the trust would not forfcit
the advantage of exemption That
is a new scheme. What can be the
obection? The word “relative” has
already been there for the last so
many years. Why is this new diffi-
culty being raiseq now?

Shri Sachindra Chaudhuri: Also,
may ! say that I do not agree with
Shri Dandeker? The definition of
“relative” is to be found in section
2, clause (41) which says:—

‘“‘relative’, in relation to an
individual. means the husband,
wife, brother or sister or any
lineal ascendant or  descendant
of that individual.”

Shri N. Dandeker: Would you read
Explanation 1 to section 13, because
that is the one that is being amend-
ed? I know, it is utterly confusing.
Explanation 1 is:—

“For the purposes of sections
11, 12 and 13 “trust” includes
any other legal obligation and for
the purposes of section 13 “rela-
tive” also includes g lincal des-
cedant of a brother or sister.”

Shri Sachindra Chaudhuri: Even
then, this has been there before and
I do not think that I can extend the
exemption to any more than what I
have done. I am afraid, I cannot
cendant of a brother or sister.’

So far as Shri Morarka is concern-
ed, he is perfectly right. The word
“relative” has been used in the first
part ang the words ‘relative o: rela-
tives” have been used in the amend-
ment. 1 slipped up there. I should
have said either “relative” or “re-
lative or relatives” at both places.

VAISAKHA 15, 1888 (SAKA)

Bill, 1966 14832
Therefor, | think, it will be possible
to strike out the words “or relatives".

§hrl M. R. Masani: The Finance
Minister was going to enlighten us
about the limitation of trusts o
trusts cstablished after 1962.

Shri Sachindry Chaudhuri: Kindly
look at section 13. Section 13 says—
actually, from that point of view 1
looked at it—

“Nothing containeq in section 11
shall operate so as to exclude
from the total income of the pre-
vious year of the person in
receipt thereof—

(a) any part of the income from

the property held wunder a
trust for private religious
purposes. . ....

(b) in the case of a trust for

charitable purposes or a
charitable institution created
or established after the com-
mencement of this Act,”

which was 1st April, 1962.

Shri M. R. Masani: Do 1 under-
stand that the whole operation of
clause 5 will only appiy to trusts
established after 1962 and other
trusts will be out of the purview of
this?

Shri Sachindra Chaudhuri:
are not affected.

Mr. Deputy-Speaker: 1 will now
put amendments Nos. 59 and 61 to
the vote of the House.

Others

Amendments Nos. 59 and 61 were put
and negatived.

Mr, Deputy-Speaker; I will now

put Government amendment No. 69
to the vote of the House.

Shri Morarka: As amended by the
suggestion here, There is an oral
amendment that the words “or rela-
tives” be deleted.

Mr, Deputy-Speaker:
accepting it?

Shri Sachindra Chaudhuri: What
was pointed out by Shri Morarka was.

Are  you
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‘that in the main clause the word is
“relative” and in the amen:dment it
is “relative or relatives”. He says
that it might create confusion and
that under the Genera] Clauscx Act
the singular includes the plural;
therefore, “relative” would be suffi-
«cient to cover ‘“relatives”. So. strike
.out the words “or relatives”.

Mr. Deputy-Speaker: I will now
put Government amendment No, 89,
:as modifted, to the vote of the Huuge.
‘The question is:

Page 6, after line 36, insert—

‘Provided that in a case wherc
this section applies by  reason
.only that under the terms of the
trust or the rules governing the
institution any part of such income
enures directly or indirectly or
that any part of the income or
any property of the trust or ins-
titution is, during the previous
year, used or applied directly or
indirectly. for the benefit of any
relative of such author, founder,
person  or member, and the
amount of income so enuring or
used or applied for the benefit
of such relative, together with
the value of the benefit derived
by him from the user or applica-
tion of such property, il any,
during the previous year. does
not exceed a sum calculated &t
the rate of twenty-five per cent.
of the income of the trust or ins-
titution of the previous year, the
provisions of this section shall
have effect only in resp2ct of
that part of the income «f the
trust or institution which does
not exceed the amount so enuring
or used or applieq together with
the value of the benefit afore-
said.’. (89).

The motion was adopted.
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Mr. Deputy-Speaker: The ques-
tian is;
“That clause 5, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 5, as amended, was added to
the Bill.

Clause 8— (Amendment of scction
32).

Shri Sachindra Chaudhuri:
beg to move*: —

Sir, 1

Page 17, for line 2, substitute—

“first put to use by the asses-

see for the purposes of his busi-
ness or profession;”. (90).
Shri N. Damdeker: Sir, I beg to

move*: —

(i) Page 6, lines 40 and 41.—
for “machinery or plant”

substitute “building, machin-
ery, plant or furniture, or
of any additions thereto”

(8).
(ii) Page 6 line 41—

for “seven hundred and rifty"
substitute “ome thousand and
Five hundred” (10).

There are only two short pointg
in my amendments. One is that
since the depreciation clauses apply
not merely to machinery and plant
but to building, machinery, plant or
furniture or any additions thereto, I
am suggesting that this excellent pro-
posal that is contained in clause 6
should extend to buildings. machin-
ery, plant or furniture or any addi-
tions thereto.

Secondly, tha object of this provi-
sion is an exccilent one, that the
Department as well as the assessees
ought not to be wasting time on
calculating complicated depreciation
provisions for small-value items. I

‘Moveci_ with the recommendations of the President.
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VAISAKHA 15,
suggest that small value in modern
times ought to mean something more
than Rs. 780. I, therefore. in amend-
ment No. 10 suggest the substitution
©of the words “one thousand and five
hundred” instead of “seven hundred
and fifty”.

Shri Sachindra Chaudhuri: 1 do not
accept them, There is really no merit
or virtue in them. There is ; differ-
ence botween Rs. 750 and Rs. 1,500.
Ag Shri Dandeker himsel{ pointed out,
the idea is to give relief to small de-
preciations and also to avoid admin-
istrative difficulties. 1 think, to avoid
administrative difficulties, to give up
tax on the extra Rs. 750 is not justi-
fied. (4

Mr. Deputy-Speaker: 1 shall now
put amendments Nos. 8 and 10 to the
vote of the House.

Amendments Nos. 8 and 10 were put
and negatived.

Mr. Deputy-Speaker: I shall now
put Government amendment No. 90
10 the vote of the House. The ques-
tion is:

Page 7, for line 2, substitute—

“first put to use by the assessee
for the purposes of his business
or profession;”. (90)

The motion was adopted.
Mr. Deputy-Speaker: The question
is:

“That clause 6, as amended,

stand part of the Bill.”
The motion was adopted.

Clause 6, as amended, wus odded to
the Bill.

My, Deputy-Speaker; There are no
.amendments to clauseg 7 ang 8.

The question is:
“That clauses 7 and 8 gtund part
of the Bill".

'Mo;';-é -wi!h the ;cur;\mendnlion of the President.
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The motion was adopted.

Clauses 7 and 8 were udded to the
Bill.

Clause 9—-(Amendment of
34).

Shri Sachindra Chaudhuri: I beg to
move*.

section

(i) Page 8, for lines 33 to 35, sub-
stitute—

“9, In section 34 of th. Income-
tax Act, in clause (a) of sub-
section (3)—

(i) after the proviso, the fol-

lowing proviso shall be inserted,
namely: —". (81).
(ii) Page 8, after line 39, insert—
‘(iiy the following Explanation
shall be. anq shall be deemed al-
ways to have been, inserted, name-
ly: —

“Explanation.—For the removal
of doubts, it is hereby rleclared
that the deduction referved to in
section 33 shall not be denied by
reason anly that the amount de-
bited to the profit and loss account
of the relevant previous year and
credited to the reserve .ccount
aforesaid exceeds the amount of
the profit of such previoug year
(as arrived at without making the
debit aforesaid) in accordance
with the profit and )oss account.”’
(92)

Shri N, Dandeker: I move®:
‘“Page 8, after line 39,—

insert ‘(2) after the proviso as
inserted by sub-section (1) of this
section, the following e¢xplanation
shall be and shall be deemed al-
ways to have been inserted, name-
ly:—

“Exrplanation—In this sub-secc-
tion the expression “profit and loss
account” includes “profit and loss
appropriation account.”. (64).
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[Shri N. Dandeker]

Sir, I have two amendments. Nos. tihe line’ in fact, however, the De-
63 and 64. 1 withdraw amendment partment has not so regarded the
No. 63. As regards amendment No. €4, matter. 1 do not know what is im-
I have a feeling that it isreally covered plied by it. But if this is still in

by the Finance Minister's amendment.
But I just wanted to be quite clear.
There were two controversies about
this allowance of development rebate.
One was whether it was prejudiced by
the fact that the profit of a particular
year was not adequate to cover the
development rebate reserve, and whe-
ther, therefore, it was proper if a
balance from the previous year's pro-
fit and loss account or if a certain
withdrawal from reserves would be
used for the purpose and whether
that would be adequate. That contro-
versy certainly is set at rest by the
Finance Minister’'s amendment.

The one that is not very clear is
this. There is also an argument
which T have not understood. 1 know
of many cases which have gone to
courts of law about the ‘above the line’
and ‘below the line’ of profit and loss
account. 1 have myself been an ac-
countant for years; I have also seen
the Companies Act. Ang it is admit-
ted that the Companies Act makes no
distinction between ‘above the line’ and
‘below the line' in the profit and loss
account. But I know the Income-tax
Department is making this distinction
between above the line and below the
line even in those cases where the
amount of development reserve is less
than or equal to the profit of the year
without having to draw upon earlier
year's profit or reserves. 1 know of
such cases; and in view of the De-
partment’s attitude I could only ad-
vise them to go to the High Court. [
doubt whether this business of mak-
ing a distinction between ‘above the
line' and ‘below the line’ is cleared by
the amendment of the Finance Minis-
ter. It is admitted in the Finance
Minister’s Explanatory Memorandum
that provisions in Part II of Schedule
to the Companies Act, 1956, in regard
to the requirement as to profit and loss
account, do not make any distinction
between ‘above the line’ and ‘below

doubt, T would certainly feel compel-
led to move my amendment No. 64
which is to the effect that the expres-
sion “profit and loss account” includes
“profit and loss appropriation ac-
count.”. I move this amendment me-
rely for this reason, that in fact. the
Department has been objecting 1«
allowing development rebate on the
ground that the debit for develop-
ment rebate reserve must be to  that
part of the profit and loss account
which is ‘above the line’ and not to
that part of the profit and losg account
which is below the line aegardless of
whether the debit for this reserve is
or is not equal tp or less than the p:ro-
fit of the year and quite apart {rom
the other argument as to whether any
part of the profit of the previous year
or carlier reserves had been drawn
upon. If the Finance Minister agrees
that there is still a doubt because the
Department has a doubt, and becausc
they have ruled adversely even in
cases where the question of a balance
or reserve from previous years was
not an issue, that is whether the de-
bit for reserve was less than the years
profit, but have disallowed develop-
ment rebate on the simple ground
that the debit appeared ‘below the
line’ part of the profit and la3s ac-
count, then I must press the amend-
ment. Alternatively, I would request
the Finance Minister to clarify that
this view is no longer held.

Shri Morarka: I welcome the
amendment moved by the hon. Fin-
ance Minister. The basic principle
behind development rebate is that it
is an incentive for the industries to
acquire new assets and since assets
cost a very high price, the Govern-
ment gives them not only the normal
depreciation allowance but a special
allowance also to encourage them to
purchase those assets and t9 meet part
of the expenditure incurred on the
asgets out of the profits they make.
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In the beginning, as you remember,
the development rebate was not there
but there was an initial depreciation
allowance. That was abolished and
then the development rebate came in.
Since the tendency was that the com-
panies frittered away this amount
development rebate by way of pay-
ment of dividend, etc. ang the Gov-
ernment wanted to stop that, There-
fore, they laid down that the develop-
ment rebate would be allowed only if
you debit 75 per cent of that allow-
ance in the profit and loss account.
In other words, 75 per cent of that
amount could not be available for the
payment of dividend. Even at that
time, it was not the intention of the
Government to deny the development
rebate in case there was no profit for
the company in that particular year;
there may be profit in the subsequent
year. So, on the principle of cairry-
forward as applied to the depreciation,
which is allowed everywhere, the
Government wanted to apply the sume
principle to the development rebate.
Since there was confusion and differ-
ent courts held different views on this
point, this clarification was very ne-
cessary. I think the entire industrial
community would be grateful to the
Finance Minister for making this posi-
tion clear so that no company, no in-
dustry, would be denied in future the
benefit of the development rebate me-
rely because there are inadequate pro-
fits or merely because that debit is
made in the profit and loss account,
below the line and not above the line.

I think it is a good thing that the
Finance Minister has done and he has
done well in moving this amendment

which would remove the doubt for
ever.
Shri Sachindra Chaudhori: I am

glad both Mr. Masani and Mr. Morarka
have accepted this amendment as
such. So far as the doubt of Mr.
Dandeker is concerned, I would say
that I have not purposely put in this
kind of an amendment. 1 share Mr.
Dandeker's view that in accounting
vou do not have anything helow the
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line or above the line nor is there pro-
vision of that description in the Com-
panics Act. If I were to put in here,
it would create confusion in the Com-
panies Act which 1 can leave as it is.
After all, Mr. Dandeker is perfectly
right. That is not a point which any
officer of the Government can possi-
bly take up against any of the peo-
ple who might appear before him. If
necessary, we should do it by making
a clarification on this particulur point.

Shri N. Dandeker: In that case, Sir,
1 withdraw my amendment No, 64.

Amendment No. 64, was, by lvave,
withdrawn.

Mr. Deputy-Speaker: The question
is:

(i) Page 8, for lines 33 lo 35, sub-
stitute—

“9. In section 34 of the Income-
tax Act, in clause (a) of sub-sec-
tion (3)—

(i) after the proviso, the follow-
ing proviso shall be inserted,
namely:—", (81).

(ii) Page 8, after line 39, ingert—

‘(ii) the following Expianation
shall be, and shall be dcemeqd al-
ways to have been, inserted,
namely: —

“Explanation.—For the removal
of doubts, it is hereby declared
that the deduction referred to in
section 83 shall not be denled by
reason only that the amount de-
bited to the profit and loss account
of the relevant previous year and
credited to the reserve account
aforesal exceeds the amount of
the profit of such previous year
(as arrived at without making the
debit aforesaid) in accordance
with the profit and loss account.” ',
(92).

The motion was adopted.



14841

Mr. Deputy-Speaker; The question

Finance

“That clause 9, as

amenden,
stand part of the Bill”

The motion was adopted.

Clause 9. as amended, was added to
the Bill.

Clause 10— (!sertion of new section
384)

Shri N. Dandeker: I move:
“Page 9, line 5,—
after ‘‘copyrights”

insert ‘“or technical know-how,
or layout drawings, or
designs ang drawings for
plant, machinery and equip-
ment, or manufacturing
drawings. designs, processes
or rights, and the like”. (12)

Shri P. C. Borooah: 1 move:
“Page 9, line 5—
after ‘“copyrights” insert—

“or Lease-hold righv or Mining
rights”. (11)

The new section seeks to provide
that any capital expenditure incurred
by an assessee after the 28th February,
1966, on the acquisition of patent rights
or copyrights used for the purpose of
the business will be allowed a deduc-
tion over a period of 14 years. My
suggestion is that this concession may
be extended to the expenditure incur-
red on the acquisition of, so to say,
lease-hold rights and miningh rights.
This is a simple thing which, I think
the hon. Minister will consider it.

Shri N. Dandeker: As I understand,
this excellent proposal in clause 10
which introduces g new section 35A in
the Act is to take cognizance of the
facts that present-day devclopments in
this country involve considerable
acquisitions of patent rights and copy-
rights and the like; and quite pro-
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perly—I congratulate the the Finance
Minister on this—this clause faces
realities and permits the amortisations
of these rights which are increaging
in number and which should be an.or-
tised in course of time.

My amendment seeks to take the
thing a little further in precisely the

same direction and for the same
reason. What is also being acquired
these days, by existing concerns

engaged in new developments or by
new companies and so on, over the
entire gamut of industiy today, is
not merely patent rights and copy-
rights but also the things that I have
mentioned in my amendmunt, namcly,
technical know-how, lay-out drawings,
plant designs and manufacturing
designs, drawings and o0 on. 1 am
only seeking what this clause already
seeks to do in respect of copyrights
and patents, namely, that any expen-
diture of a capital nature of the type
described in my amendment incurred
after such and such a date should ai.o
be amortised for taxation purposes.
In other words, these items are
already admissible in particular cir-
cumstances as revenue expenditure;
that is very good. But there are ocea-
sions when endless arguments go on
about it,—and it is g lircsome busi-
ness; payment for technical know-how
is under certain circumstances treated
as revenue expenditure¢, and other-
wise it ig treated as cap'tal expendi-
ture. And this sort of tiing goes on
and on even though al] th2 items that
are written here in my amendment
and the purposes for which thcse
things are, so to speak, acquired by

the companies concerard, are well
known.
Secondly. in so far as they are

acquired from outside, nonz of them
can be acquired or paid i without
the sanction of the Government as to
the agreement, as to the terms, as to
the necessity for it and #c on.

*Moved with the r

dation of the President
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Thirdly, in so far as they are agreed
as revenue expenditure, they are be-
ing allowed, but there is always a
whole lot of quite unnecessary argu-
ment about the nature of such ex-
penditure, because naturally these
boys are wanting to push it out as
revenue by calling it as capital in-
dustry. There is hardly any differ-
ence between the kind of expenditure
I have just referred to in my amend-
ment and the two major ones—patent
rights and copy rights—and I sugges!
that the same principle of amortisa-
tion be applied whenever they are
treated as capital expenditure.

Shri Sachindra Chaudhuri: So far
as Mr. Borooah's amendment is con-
cerned it goes against the principle
of all taxation. I cannot possibly
say that there should be amortisation
allowed for capital assets.

So far as Mr. Dandeker’s amenc-
ment is concerned so far as the posi-
tion of knowhow is concerned, there
is no definite period or description or
definition of knowhow. When yovu
have a patent right or a copy right,
there is a period given to it and,
therefore, you have some distinct
legal and practica] definition about {t.
With regard to knowhow, you do noct
have this. Therefore, I am afraid I
cannot include knowhow. So far as
drawings and designs are concerned,
they would normally qualify having
regard to the fact that without draw-
ings—if I am buying machinery and
60 on—the machinery will be useless.
So that is taken as the cost of the
machinery.

Mr. Deputy-Speakar: | now put
Mr. Dandeker’'s amendment to vote

The Amendment No. 12 was put and
negatived.

Amendment No. 11 was, by leave,
withdrawn.
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Mr. Deputy-Speaker: The question
is:

“Clause 10 stand part of the

Bill".
The motion was adopted.
Clause 10 was added to the Bill.

Clauses 11 to 14 were also added tv
the Bill.
Clause 15— (Amendment of Chapter
VIA).

Shri Sachindra Chaudhuri:
to move:*

1 beg

(i) Page 11, for line 11, subsli-
tute—

‘(b) in section 80A, in sub-sec-
tion (2)—
(i) in sub-clause (ii) of’. (83)
(ii) Page 11 after line 16, insert--

‘(ii) after clause (b), the follow-
ing Explanation shall be inserted,
namely: —

“Explanation.—For the purposes
of sub-clause (i) of clause (a)
and of clause (b) of thiz sub-
section, an insurance on the life
of any person referred to therein
shall include—

(i) a policy of insurence on
the life of such person recuring
the payment of a specified sum
on the stipulated date of matu-
rity of the policy, if such pei-
son is alive on such date, not-
withstanding that the policy of
insurance provides only for the
return of premiums paid (with’
or without any interest thereon)
in the event of such person
dying before the said st'pulated
date;

(ii) a policy of irsurance
effected by a person for the
benefit of a minor (being the
assessee, or a male member of
a Hindu undivided family where
such family is the assessee)

¥

._’Moved with the r

dation of the Pr
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with the object of enabling the
minor, after he has attsined
majority, to secure an iasurance
on his own life by adopting the
policy and on his being alive on

a datc (after such gdoption)
specified in the policy in tns
behalf;” . (94).

Shri Himatsingka: 1 beg to move:®

Page 11, line 28,—

for ‘“eight per cent.”
“ten per cent” (15).

Shri Shree Narayan Das
bhanga); I beg to move:*

substilute
(Dar

Page 11‘ line 15—
after “shall be” insert—

“and shall be deemed
to have been” . (13).

Shri Himatsingka: As you know
there has been a 10 per cent increase
on all the companies. This parcicu'ar
clause that I am referrng to relates to
deduction in respect of profits and
gains from specified industrics in the
case of certain companies. These
companies were being taxed at the
rate of 45% whereas the other om-
panies were being taxed at tie rate
of 50%. There has been an a!l 1ounl
increase of 10%. These companics
would now be liable to tax at 50.6%
instead of 49.5%. The provision that
has been made in 80E says:

always

...... there shal] be allowed
a deduction from such profits and
gains of an amount equal tc ¢c.oht
per cent thereof in computing the
total income of the company.”

The result will be that the company
will be liable to tax on the basis of
92% at the rate of 55%. It will =urk
out to 50.6%; whereas it was enjoying
a difference of 5%, it will not be
getting that benefit now. Therefore,
1 suggest that instead of 8%, it should
bt raised to 10%, so that the kind of
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companies which are engaged in ihe
business of generation or gistribatim
of electricity or any other ‘~rm of
power or of construction, manufacture
or production of any one or more of
the articles may get the benefit which
they were getting and the -lifference
may be kept on the same ba-is.

Shri Shree Narayan Das: I have a
small amendment. The Finance
minister has proposed an amendment
to the Income-tax Act, Section 88.
The Life Insurance Corporation issues
insurance policies for deferred annuity
on the life of the assessee and these
policies contain a provision for the
exercise by the insured of a cash
option in lieu of annuity. The Life
Insurance Corporation of India, while
canvassing for such policies, have been
giving the assurance that the rebate of
tax will be available on this kind of
policies also. Now the Government
has accepted the suggestion of the
Life Insurance Corporation and they
are going to provide it for such polic-
ies. My simple amendment is this.
The provision accepted by the hon.
Minister by this amendment should bz
given retrospective effect. My simple
amendment is that, on page 11, line
15, after “shall be” the words “and
shall be deemed always to have been™
be inserted. Thig will give retrospec-
tive effect to the amendment propos-
ed by the hon. Minister. 1 hope this
wil] be accepted.

Shri N. Dandeker: I would not like
to repeat the points menfioned by Mr.
Himatsingka, I would just like to
say this, that the Fifth Schedule in-
dustries are vital industries in the
country. I am glad that the various
industries that were scattered in
different Schedules are being brought
together now in the Fifth Schedule.
It should really be the main feature
of the taxation of these essential in-
dustries,—where one has a good deal
of foreign collaboration and foreign
investment, and a good deal of Indian

*Moved with the recommendation
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invesiment and so on,—that there is
stability of taxation rates over a
period of years, whatever else one
might do as regards normal basic rate
of taxation. In other words, I would
really lik: going further and suggest-
ing thaf the deduction from income
from the Fifth Schedule industries
should be somewhere around 18 per
cent,, so that you would get a resi-
dual income which, when taxed at the
higher rale, would suffer the same
effective rate of taxation as the rate
1o which they were suibjected for the
.assessment year 1965-66, Having re-
gard to that all that this particular
amendment seeks to do, is to give re-
lief at ten per cent by way of deduc-
fion from the total income of such
company, that ig to say ten per cent
of the income derived from these par-
ticular industries so that you may not
get the opposite effect to that intend-
ed. While the gen:ral rate of taxa-
tion is going to be put up by ten per
«cent, in this particular case the effec-
tive increase in tha rate will be
higher, In fact the effective rate of
-taxation in this case goes up, if the
amendment is not accepted from 45
per cent to 50.6 per cent, which is an
incr.ase of more than ten per cent.
Unless ther:fore the income itgelf is
diminished by 10 per cent ag we have
suggested in the amendment, you
would not get a parity of treatment
~with th2 other increases in the rates
of tax. Therefore, Sir, I would urge
upon the Finance Minister that while
in my judgment there is case for
stabilising the rates of taxation on
thes.: particular types of industrv, at
any rate they ought not to be sub-
jected to higher rates of net effective
taxation than income from other in-
dustries,

Shri Morarka: Mr. Deputy-Speaker,
Sir, the point raised by the hon. Mem-
ker Shri Himatsingka should be con-
sidered together with the provisions
in the first schedule. The total tax
liability on difforent companies should
be examined and then decided whe-
ther the tax burden on these com-
panies which he hag in mind has in-
creased or has decreased or has in-

550 (ai) LSD-—T.
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creased proportionately more or’less.
I would therefore reserve those com-
ments till we come to the first sche-
dule because actual rates of the cor-
poration tax are dealt with in sehe-
dule I. Thz other point which is
covered by the amendment of the
hon. Finance Minister is that, now the
payment of a premium not only for
the policy which is on the life of an
assessee, but even the policy which is
purely endowment policy would be
permissible. Sir, I would like to know
whether this is a deliberate thing or
whether it is an intended benefit that
the hon. Finance Minister wants fto
give to the assess:es. Because, the
consequences would then be like this,
that if a person has an income—say,
for argument’s sake—Rg. 50,000 a
year, then 25 per cent of Rs. 50,000
or Rs. 12,500 whichever is less—in
this particular case it happens i{o be
the same—is beinz paid by way of
promium on an endowment  policy
which may mature after 4 years.
That means at the end of the fourth
year if he continues paying Rs. 12500
every year, then at the end of tha
4th year he would receive from the
insurance company Rs. 50,000. 'This
would be tax-free. So, Sir, while
there was a justification for giving
this benefit on the policy of the life
of the assessee to provide against
some contingeney and all that, I do
not see any great merit in giving this
benefit also for the endowment
policy. Because, if the intention of
this amendment is only to give in-
centive to the people to increase the
business of the L.I.C. I have nothing
to say against it. It is good. But in
that case it should be given in a
straightforward manner. In the past
there was no Life Insurance Corpora-
tion. Many private insurance com-
panies were doing the business. Pay-
ments of premiums on such endow-
ment policies were disallowed and
the Government have held that such
deductions are not permissible. Now,
Sir, when this benefit is being given,
1 would like to know from the hon.
Finance Minister whether it is his in-
tention that one can save a sum of
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Rs. 50,000 at the end of the fourth
year by contributing Rs. 12,500 every
year out of his income and he =an get
this Rs. 50,000 completely tax-frze at
the ¢nd of the fourth year. Similar-
ly, Sir, the change which is sought to
be made by the Finance Minister is
that premia paid to effect a ‘ontract
for d-ferred annuity will be allowed
reduction even if the insured exercises
ap option to receive a cash payment in
lieu of the payment of annuiy. It
does not require much elaboration be-
cause the same principle is followed
there. 1 would like, therefore, the
hon, Finance Minister to explain what
is the rationale bchind this. 1 ugree,
it is a benevolent action on the part
of the Finance Minister. But ihen it
should be well distributed between all
the persons, at different brackets of
incomes. Why should this be ‘ntend-
ed to y particular class? Why would
benefit more? I hope, Sir, the hon.
Finance Minister would please clarify
thigs point.

Shri Sachindra Chaudhuri: So far
as insurance is concerned, I do not
accept the amendment proposing to
pive the relief retrospectively, because
that relief is given prospectively and
not retrospectively. Secondly, the
position is this that this class of polic-
)es are not many in number and they
are usually taken where you find that
the ordinary life insurance policy is
not available. It is to benefit that
class of people that it is being done.
(Interruption). It has been pointed
out by various people that people
probably not so young “will lose the
benefit of this tax relief and in con-
sequence this is being done. Of
course, Mr. Morarka has put torward
a point which we have considered.
The only trouble is this. 25 per cent
is not allowed to be contributed tax-
free; it .is only ten per cent of the
cap tal sum assured and not more than
that. If he has contributedq for 10
vears for th2 purpose of getting an
annuity I don’t know whether thcre
is difference between that and (hat of
a person who takes out a life insui-
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ance policy. It is not intendad to
extend this benefit to a case where a
person takes up an annuity policy ard
then have it taken out for three ycurs
and he converts it into a lumpsum
payment. It is not the intention that
the benefit should be given. I am
afraid 1 cannot accept thc amend-
ment proposed and I do not quite
understand what Mr. Morarka’'s sug

gestion 1s—whether 1 should with-
draw the amendment or what. 1 do
not want to withdraw it. I want ‘o

give benefit to some people.

Shri Morarka: My point was not 1o
withdraw the amendment. I cnly
wanted to know why a person whosc
income is Rs. 50000 should get a
maximum  benefit. 1f the hon
Finance Minister wants to give the
bencfit let the benefit be given gt all
levels.

Shri Sachindry Chaudhuri: 1 do not
know what he means by ‘all’. He is
taking the figure of 50,000. 1 am tak-
ing a man like myself who cannot
have more than 5,000,

Shri Morarka: That is the naximum
benefit you give—12,500 or 25 pai
cent whichever is less. That is the
maximum

Sh-i Sachindra Chaudhuri; 1 am
not taking that. That js the max:-
mum upto which there could be a
benefit. Beyond that therc will ot
be that benefit, but that is the maxi-
mum ceiling limit, and not the floor
limit, So far as the other one is con-
cerned, 1 am afraid I cannot accept it.
1 have examined this matter serious-
ly and looking at it seriously 1 have
come to the conclusion that cight per
cent will really keep the benetit. Al-
though 1 agree that there has bLeen a
rise in taxation, that is in keeping
with certain rise in taxation clse-
where. 1 have gone through that
figure carvefully. 8 per cent may be
less than what it was before. I can
not take it beyond the 8 per :ent.

Mr. Deputy-Speaker: I ghall
put the amendments to vote.

now
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Shri Himatsingka: I beg leave of
the House to withdraw my amend-
ment—No. 15.

Amendment No. 15 was. by leave,
withdrawn.

Mr. Deputy-Speaker: I shall put
amendment No, 13.

Amendment No. 13 was put and
negatived

Mr. Deputy-Speaker : 1 shall now

put Amendements No. 83 and No. 94 to
the vote of the House

The

(1) Page 11. for line 11. subst tute---

question s

‘(b) in section 80 A, in sub-

section (2)—
(i) in sub-claus> (ii) of'. (93)
(ii) Page 11, after line 16, insert—

*(i1) after clause (b), the fol'ow-
ing Explanation shall be inscrted,
namely:—

“Explanation—For the puapose:
of sub- lause (i) of clause (a)
and of claus> (b) of ihis sub-
section, an insurance on the
life of any person refer-od 'o
therein shal] include—

(i) a policy of insurance on the
life of such person securing
th: payment ol a specilied
sum on the stipulated date
of maturity of the policy, it
such person is alive oy such
date, notwithstanding that
the policy of nsurance
provides only for the rcturn
of premiumg paid (with or
without any interest there-
on) in the event of such
person dying before the
said stipulated date:

(ii) a policy of insurance affect-
ed by a person for the bene-
At of a minor (being the
assessee. or a male member
of a Hindu undivided family
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where such family is the
asscssee) with the object of
enabling the minor, after he
has attained majoriy, to
secure an insurance on s
own life by adopting the
policy and on his being
alive on a date (atter ruch
adoption) specified v the
policy n this behalf:" . (84)

The motion was adopted.

Mr. Deputy-Speaker: The auestion
15

“That Clause 15, as amonded.
stand part of the Bill”,

The motion was adop:e-l,

Clause 15, as amended. was added
to the Bill,
15 hrs.
Clause 16 —(Amendmeny of section

854),
Shri N, Dandeker: I beg to move:*

(i) Page 12 after line 4, inxert
‘(1) for the words “twenty five per
cent,”, the words “fifteen per
cent.”, shall be substituted’. (65)

12, hine 5. before ()"

(66)

(i) Page
ingert “(23)".

Amendment No. 66 is purely for-
mal one. But amendment No 63 is
of importance. What 1 am secking 1o
do by this amcndmeat is to insert a
sub-clause (1) having the effect of
reducing the rate of tax on dividends
received by companies to 15 per cent.
Today, it is a curious distinction that
we find in the matter of tax payuble
on dividend income by companies. 1
shall refer to the provigsion mn the
Income-tax Act: I hope I have ot
the right one, becausc, as I have suid,
it just goes on and on being amend-
ed, and 1 am not sure whether 1 am
ever right about it. ...

*Moved with the recommendation o—f-_th: Prcsld-ent,
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Dr L. M. Singhvi: I have got the
latest copy. The hon. Mcmbker may
have it.

Shri N. Dandeker: I am glad to
have it. But I find that it is as cor-
rected only up to 1st August, 1963.

Dr. L. M, Ssinghvi: The correction
slips have all been pasted in 1t.

Shri N. Dandeker: Scction 85A
reads thus. I find so many corvection
slips here that really it is incredibie;
it is quite incredible; I often do not
I'now where I am and I have fo find
my way through a morass of amend-
nients.

Dr. L. M, Singhvi: Income-tas
junzle; he has to find his way.

Sari N. Dandeker: However, 1 know
the thing and I shall mention the
substance of it. The tax payzble by
certain companies, I think, by domes-
tic companies, on dividend income is
25 per cent and the tax payable by
non-domestic companies on dividend
income is 15 per cent. Quite briefly,
I seek to reduce the tax on inter-
corporate dividend to 15 per cent in
the first case and leave it exactly at
what it is in the second case. Frank-
1v, I think there ought to be no tax
on inter-corporate dividonds at all,
because this system of double taxa-
tion which result; from *axaticn of
inter-corporate dividend is having the
most adverse effect on the growth and
propar development of management
structures in this country. One kind
of zrowth which is precluded by it is
this. When a company grows into s
certain size—I can name quit2 a few
companies, but I think it iy not pro-
per to do so—from the managemen
point of view, it might be desirable
that they should split into autonom-
ous subsidiary companies which would
be concerned ~ with  autonomous
management of the day-to-day atfairs
of the particular sections of business,
so that the main holding company may
be concerned with management and
decisions on policy, finance, purchase,
costing, efficicncy and things of that
knid. Another kind of growth that is
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again inhibited by taxation of incor-
porate dividends is this: when a com-
pany grows in its diversifieq activi-
ties—I know of several such cases,—
there arises a point of time at which
you need to hive off a particular
activity that has been nursed and
grown to a particular point, and you
may want to invite capital from out-
side, from the public and ss forth into
that concern. This inter-corporate
dividend taxation, this double taxation
of iacome of companies, is really com-
ing n the way of the proper growth
of industrial structures and the pro-
per growth of management cystems
and managemcnt procedures and dele-
gations of management and so forths
Therefore, at any rate, when 1 found
another kind of companies were tax-
ed on dividends at 25 per ¢ and
anoth.r kind of companies were tax-
ed on dividends at 15 per cent, I
thought that the least that oughti te
be done was that both ought to be
taxed in the same way, that is, at 15
per cent.

Mr. Depnty-Syreaker: Amendments
WNos. 65 and 66 are now before the
House.

Shri Sachindra Chaudhuri: I am
afraid I cannot accept these amend-
ments. I see the force of what Shri
Dandeker says. Bu! after all, com-
panies when they proliferate in the
way that he hag suggested. do so with
an object and for that object they pay
a certain price and the o»rice is the
tax that they pay. In taxation, as
Shri Dandeker knows better even
than I, there is no logic hur only the
necass'ty of circumstances. in this
case the necessity is that we should
have the tax.

Mr. Deputy-Speaker: I shall now
put amendm:nts Nos. 65 and 66 to the
vote of the House.

Amendments Nos, 65 and 66 were put
and megatived.

Mr. Deputy-Speaker: The question
is:

“That clause 16 stand wart ol
the BIil”.
The motion was adopted.
Clause 16 was added to the Bill.
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Clause 17—(Insertion of mew sec-
tions 85B and 85C)

Shri M. R. Masani: 1 beg to move:*
Page 13, cafter line 21, insert:

“85D. Where the incoma of an
assessee derived from a profes-
sion carried on by him -acludes
income received by him from a
company which is neither an
Indian company nor a company
which "has made the nrescribed
arrangements for the declaration
and payment of divddend within
India (hereafter, in this section,
referred to as the forcizn com-
pany), in consideration of pro-
fessional services rendered or
agreed to De rendered to the
foreign company, the assessex shall
be entitled fo a deduciion irem
the income-tax with which he ig
chargeable on hig total incomne for
the assessment year of so :auth or
the amount of income-tax «cal
culated at the average rate ot
income-tax on the income so In
cluded as exceeds the amouni 1
15 per cent thereof.” (16).

Shri P. C. Borooah: I beg to move*

Page 13, after line 21, insert:

“Option for making investment in
securities in certain circum-
stances.

85. Income-tax shall not be pay-
able by an assessee if he is an indi-
vidual, or Hindu undivided family
or an unregistereq firm or other
associations of persons or body of
individuals whether incorporated
or not or every artificial juridical
person referred to in sub-clause
(vil) of clause 31 of section 2
where the total income of such
assessee does not exceed Rs. 10,000
during the previous year and the
tax determineq according to the
provisions of this Act is invested
by such person in any security of
the Central or State Government
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if such person has not later than
the 30th day of September of the
financial year immediately preced-
ing the assessment year by notice
in writing to the Income-tax
Officer makes a declaration for

making such investments.” (67)
Mr. Deputy-Speaker: The two
amendments are now beiore the
House.

Shri M. R. Masani: I would like
fo explain amendment No. 16. There
is a growing class of professional men
in this country, of various kinds, who
have now reached maturity and a
state of efficiency in their respective
skills, thus making it possible for
them to begin having business aboard;
either they go abroad for a client or
have a foreign client employing them
in India for particular services. This
kind of professional man may be a
solicitor or a chartered accountant or
a consulting engineer or a manage-
ment consultant. And aiready, busi-
ness of this kind is accruing. It is of
very great importance to this coun-
try not only because somebody in
India makes income but because in
doing so he earns foreign exchange.
The fee that is earned is in foreign
currency which this country needs
very badly.

To give the example of my own
little firm, we occasionally do a job
for a foreign client, and we earn a
fee and that fee is brought into India
and converted into rupees. We get
the rupees and the Government get
the foreign, exchange abroad for the
use of the nation. But it is an inte-
resting thing that there is no encou-
ragement or incentive of any kind to
this kind of what I may call “invisi-
ble export.”

If tourism is one kind of invisible
export, professional services render-
ed by Indian professionals to foreig-
ners abroad or in India are also an
invisible export, because the money

*Moved with the recommendation of

the President.
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comes in without anything leaving

the country. There are various ways
in which there could be an incentive
given in such cases. One of the ways
is the one which 1 have suggested in
this amendment, pamely that the rate
of tax, as in the other provisions of
clause 17, should be limited, and [
have suggested that that limit should
be 15 per cent on the average. This
is one way in which professional
people deriving ircome from abroad
may be given the encouragement
that they deserve, and 1 do hope that
this will be considered.

There are other ways also in which
vncouragement could be given but
nothing is being given at present.
For instance, when a man exports
something, he gets export incentives,
tax credits and then he gets import
entitlement. None of these benefits
i given to a professional firm whici
vrings money into India and which
brings foreign exchange ir‘o India.
Not even the Defence Remittance
Scheme  is  available 1o them.
Under the Defence Remittance
Scheme, the only categorics which arc
tostered are gifts or family remit-
tances of capital without repatria-
tion; these are given facilitics of this
concessiona treatment. But what
about moncy that is carned? Is
there any reason why the Defence
Remittance Scheme  should not  be
mnade available  or applied to the
earninag of Indian professional people
or firms doing business abroad? This
is something which I think the Fin-
ance Minister could do by adminis-
trative action. because this is not part
of the law. I would suggest to him
that he accepts this amerdment of
miwe and also in addition consider
whether there is any particuia
reason—I cannot conceive of any—
why money that is earned through
the development of Indian skills and
knowlcdge and foreign exchange thut
is made available to the country
should not be given the facllities for
repatriation. that are  available in
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cases where it is a gift or it is remit-
tance by a member of a family to
another, The exporter gets the
import entitlement. The class of men
who make an invisible export, like
what | am talking about, do not et
import entitlement. 1 do think that
the extension of the Defence Remit-
tance Scheme should be considered
to this category of money that is earn-
ed without the expenditure of foreign
exchange, 1 agree that if the expen-
diture of foreign ex:hange catches
up with the income, then there s
nothing much gained by it and it is
a purely commercial transaction, but

where there is a ne¢t acquisition of
foreign  exchange for this country,
theve, certainly, 1 think that the

Defence Remittance Scheme should be
made applicable by administrative
action and also the tax incentive given
in line with the other two conces-
siong that the hon. Minister sc. ks (0
make in this clause.

Shri P, C. Borooah: This is a new
clause T want to insert in the taxation
laws which possibly will have some
far-reaching ctfects.

The point is this, that the assesscss
having an income of Rs. 10,000 should
be given an option to make an invest-
ment in Government securities instead
of beine taxed.  This will raise the
morale of the people in the low
income vroup without any substantial
ioss to Government revenues.

The question today is this, whether
the Government should resort more
and more to borrowing or taxation
There is no doubt that taxation haz
reached a level where it has become
inflationary in character. The object
to Government fiscal and monetary
policies should be to achieve deve-
lopment with stability in the value of
the rupee. Therefore, I suggest that
the Goverrment should resort more
and more to borrowing than to taxa-
tion.

not reduce
Government.

‘Chis clause will firstly
the revenue of the
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Secondly it will act as a deterrent to
:nflationary price rise. Thirdly, it
will introduce the much-needed psy-
chological element for saving more
and more and investing the same in
productive enterprise.

1n this connection, may 1 say that
Just now quite big arcas which are
known as backward ang hilly areas

arc being excmpted from pay-
ment of income-tax. At one time
these arcas were exempted because

they were backward, but today in
these areas a lot of money has been
spent and they have been developed,
and quite a lot of people have
become affluent, not to speak of many
multi-millionaires who are as good as
the multi-millionaires ol Calcutta and
Bombay. I do not understand why
those people should be left out. I
therefore suggest that the exemption
be done away with. That also will be
an additional source of revenuc.

Dr. L. M. Singhvi: 1 think M
Masani's suggestion is eminently rca-
sonable. It seems that on the one
hand we are provoked into inviting
skills and expertisc from abroad with
or without reason, in season and out
of season. On the other hand, we
are not prepared to give such jncen-
tives as would encourage the emer-
rence and a progressive utilisation of
skills and cxpertise available in this

country. It seems that there is
no reasor, why professional services
should be treated with such scant

consideration in our country. After
all, they are services as much as any
other scrvices are services and there-
fore it stands to reason that ccrtain
professional services should be given
the sinie ineentive or a certain mea-
surv u. oncentive so that indigenous
skills and expertise are placed on a
par with similar other services being
provided and similar other benefits
being given to persons more or iess
under similar circumstances.

1 would like to press the reaso-
nableness of the validity of the argu-
ment advanced by Mr. Masani, and
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1 hope if not immediately now, very
soon this matter would receive the
consideration of the Government that
it deserves because these skills and
expertise ure now in a developing
stage, and they really require that
recognition and that incentive which
alone would enable them to take
forward steps in the economy of the
country.

Shri Sachindra Chaudhuri: Pur-
sonally T would be very happy if I
could have done it, it would enure to
my own benefit, but I am afraid 1
cannot accept it lor this reason.
Incentive is given where incentive is
needed. [ have this faith in the pro-
fessional people of this country that
when they go abroad and earn money,
they do it not for the money which
is therc, the fee which is charged,
but they do it for the greater bens-
fit of this country and the personul
satisfaction that we are able to export
ourselves abroad, that we are capable
of doing that. TFrom that point of
view, incentive is there in the shape
of honour for our country.

Sccondly, there are many countries
where there is a provision for double
taxation relief. That is to say, if 1
pay tax in this country, I do not pay
in the other one. I can say that {rom
my own cxperience. Therefore, il
you do not pay it here, in the other
country you pay it admittedly, at
a smaller rate perhaps, but you have
to pay some tax. 1 do not see why
we should remove our taxation so
that the other couriry may benefit.

Shri M, R. Masani: What about the
other proposal I made about the
Defence  Remittance Scheme being

made applicable to this income earn-
ed o that it can be remitted in the
same way family remittances.

Shri Sachindra Chaudhuri: The
national remittance scheme itself has
a very short lifc. a few days more.
Anyway, cvery one is not like Mr.

as

Masani or Mr. Dandekar or Dr.
Singhvi, and other things might
happen. I do not want to do it
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[Shri Sachindra Chaudhu.]

So far as Mr. Borooah is concerned,
1 deeply regret 1 cannot accept his
amendment. The results will be far-
reaching. I do not think T car, accept
it.

Mr. Deputy-Speaker: | put amend-
ment No. 16 to the House.

Amendment No. 16 was put und
negatived.

Shri P. C. Borooah: I withdraw
my amendment.
Mr. Deputy-Speaker: Has he the

leave of the House to withdraw his
amendment?

Hon. Members: Yes,

Amendment No. 67 was, by
withdrawn

leave,

Mr. Deputy-Speaker: The question
is:
“That Clause 17 stand part of the
Bill.”
The motion was adopted.

Clause 17 was added to the Bill.

Mr. Deputy-Speaker: Amendment

17 is out of order.

Clauses 18 and 19 were added to the
Bill.

Clause 20— (Amendment of section
104)

Shri N. Dandeker: I beg to move*:
Page 14, line 1,—

after “shall be” insert “and shall

be deemed always to have
been” (18).
It is a perfectly simple one. The

new sub-clause proposed in the Biil
reads:

“(c) a company which is nei-
ther an Indian company nor a
company which has made the
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pdescribed arrangements fo, the
declaration and payment of
dividends within India.”

What is proposed in the Bill really
clarifiecs what has always been the
position, that companies of this type
are not within the ambit of section
104, but my fear is that the working
that the following clause ‘‘shal’ bc
inserted” may imply that it was not
so until now, and therefore, I have
suggested that after the words “sha’l
be” the words “‘and shall be decmed
alwavs to have been” be inserled
So, it will read:

“(ii) after clause (b), the fol-
lowing clause shall be and shall
be deemed always to have bcen
inserted, namely: —"

In other words, it should not lead ‘o
unforeseen  consequences by rcason
merely of the fact that this  formal
thine is being introduced now, lead-
ing to the implication that the position
was different before. In fact, in prac-
tice the position was the samec; and 1
submit the words I have suggested
may be put in.

Shri Sachindra Chaudhuri: 1 do
not share the apprehension of Mr
Dandeker, but still I have no obje:-
{ion because it mercly clarifies what T
mean. So, I accept it.

Mr. Denuty-Speaker:
1s:

The question

Page 14, line 1,

after *“shall pe" insert “and
shall be deemed always to have
been” (18)

The motion was adopted.
Mr. Deputy-Speaker: The question
is:
“That Clause 20, as
stand part of the Bill.”
The motion was adopted.

amended,

Clause 20, as amended, was added
to the Bill.

*Moved with the recommendation of the President.
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Clause 21-—(Amendment of section
109)

VAISAKHA 15,

Shri Sachindra Chaudhury: I beg to
move:*

(i) Page 15, for lines 2 and 3,
substitute——

“(d) in clause (iii),—

(i) in sub-clause (1), after the
words “an investment com-
pany”, the words “other than
an investment company which
falls under sub-clause (3) of
this caluse” shail be inserted:

(ii) for sub-clause (8), the fol-
lowing sub-clause shall be
substituted, namely:—. (95)

(ii} Page 15 for lines 15 to 17,
substitute—

“(1) if it is an investment
company or a company which
satisfies the conditions specified
in sub-clause (4) (a) of this
clause 90%;”. (96)

Shri N, Dandeker: I beg to move:*

Page 14, line 35,—
after “total income”

ingert “for the previous year
and for the two previous years
immediately preceding the pre-
vious year”. (68)

Shri P. C. Borooah: I beg to mdve:*
Page 14, line 35—

after “total income” insert—

“for the previous five years”.
¥y

(19)
Shri N. Dandeker: Just_ a few
remarks, namely that I am hoping

really to improve what is otherwise an
excellent clause, particularly as
amended by the Finance Minister’s
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amendments 95 ang 96. What I seek
to do is this. The definition of invest-
ment company as proposed to be intro-
duced by this clause is at the bottom
of page 14.

There it says that an investment
company means a company whose
total income consists mainly of income
which, # it had been the income of
an individual, would have been regard-
ed 2s unearned income. Then there
is the Explanation which says that in
this clause, the expression ‘unearned
income’ has the meaning assigned to it
in the Finance Act of the relevant
year. ] am trying to make the main-
definition clear by saying:

after “total income”

insert “for the previous year
and for the itwo previous years
immediately preceding the pre-
vious years.”

Again, it is something like the earlier
amendment I had moveq to another
clause. Without the amendment one
can get a company becoming an
investment company merely as a
result of a freak situation if in any
given year it just happened to have a

bag year. Most companies have some
investmenis. I am talking about
closely held companies. The result

would he that the company would be
treated as an investment company in
one year and not as an investment
company in another year. The object
of the finance minister is quite clear,
namely, that in so far as compulsory
distribution of dividend by an invest-
ment company is concerned, it should
apply only to the whole or that part
of the income of a closely held com-
pany which is income from investment
But T suggest that it should not be so
when the company becomes an invest-
ment company only in an odd year or
two. That is what bothers me. The
amendment I have suggested would
preclude that king of freak possibili-
ties.

*Moved with the recommendation of the President.
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Shri P. C, Borooah: My amendments
to clause (ii) amouats to substitution
of the definition of the investment
company to secure that the company
will be regarded either as an invest-
ment company if its total income con-
sists mainly of the income which if it
has been the income of an individual
would be regarded as unearned in-
come. The categorisation of companies
according to the nature of their income
is not correct. A company may ordi-
‘narily have its income from manutac-
turing profits but at the same time it
may also have some investment in-
come. It may so happen that in a
particular year due to reasons beyond
its control the manufacturing profits
may dwindle while investment income
may remain as before. In these
cirecumstances, this company which is
‘basically a manufacturing company
will come to be treated as an Invest-
‘ment company and as such it will be
compelled to distribute ninety per cent
-of its profits. This will not be fair to
this company. To safeguard against
such a contingency, 1 have suggested
this amendment. The period of five
years provided in the amendment will
be fair deiermining factor to decide
whether the earnings from the manu-
facturing operations or from invest-
ments are such as to treat it as a ma-
nufacturing company or an investment
-company.

Shri Sachindra Chaudhuri: I regret
very much 1 cannot accept either of
the amendments proposed. Shri
Dandekar’s from my point of view is
a milder one and if I cannot accept it,
1 cannot accept Shri Borooah’s. The
reason is this. As I said, we have got
1o think in terms of the income of a
particular year. A similar amend-
ment was proposed in relation to an-
other clause and I had to withstand it
ang for the same reason I withstand
this one. What happens? Supposing
there is a company which has been an
investment company in the last two
years and in the relevant previous
-year it doeg not qualify as an invest-
ment company; again one of these two
-previous years it has not been in the
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previous year before the last year it
has been an investment compnay, these
complications fo a certain extent will
arise and whether we do it one way
or the other there would be that possi-
bility of regarding the same company
as an investment company in one year
and not as an investment company in
another. That is one of the things
which is engrained into the taxation
law and I am afraid I cannot help
Mr. Dandeker. I cannot accept if.

Mr, Deputy-Speaker: I now put
amendment No. 68 to the vute of the
House.

Amendment No. 68 was put and
negatived.

Shri P. C, Borooah: I withdraw my
amendment No. 19.

Mr. Deputy-Speaker: Has the hon.
Member leave of the House to with~
draw?

Amendment No. 19 was by leave with~
drawn.

Mr. Deputy-Speaker: I shall now
put government amendments MNos. 95
and 96 to the vote of the House. The
question, is:

(i) Page 15, for lines 2 and 3,
substitute—

(d) in clause (iii),~—

(i) in sub-clause (1) afier the
words “an investment com-
pany”, the words “other than
an investment company which
falls under sub-clause (3) of
this cuause” shall be inserted;

for sub-caluse (3), the follow-

ing sub-clause shall be substi-

tuted, namely:—.(95)

( (ii) Page 15, for lines 15 to 17, substi-
tute—

“(1) if it is an investment com-
pany or a company which
satisfies the conditionsg speci-
fied in sub-clause (4) (a) of
this clause 90%;”. (96)

The motion was gdopled

~

(il
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Mr. Deputy-Speaker: The question
1s:

“That clause 21 as amended,
stand part of the Bill.”

The motion was adopted.

Clause 21, as amended, was added to
the Bill.

Clauses 22 to 24 were added to the
Bill.

Clause 25— (Amendment of section
193).

Mr, Deputy-Speaker:
clause 25,

We take up

Shri N, Dandeker: I have
amendments, Nos. 20 and 22,

Mr. Deputy-Speaker: Only 20 is
admissible; 22 is a new clause and it
is ruled out of order. 21 is also out
of order. 20 is in order and you can
speak on that.

two

Shri N. Dandeker: I move:*

Page 16, lines 6 and 7,—

omit “of the Central or State
Government.” (20)_

The other clause is on parllel lines
to the proposed clause 25 Clause 25
and 25-A are virtually identical.

Mr. Deputy-Speaker: Amendments
21 and 22 are out of order.

Shri N. Dandeker: Clause 25 is an
admirable clause and is concerned
with streamlining the procedure in the
matter of payment of interest on
securities. An assessee with small in-
come who is the recipient of interest
on securities should not be subjected
to deduction of tax and then claim the
refund of the tax., I am unable to see
why this particular thing is being con-
fined to security of the central or

VAISAKHA 15, 1888 (SAKA)

Bill, 1966 14868
state government. My amendment is
designed to eliminmate the words (cen-
tral or state governments’ with the
result that it will read like this:

“any iterest payable on any
other se urity where the security
is held by an individual, not being
a non-resident and the holder
thereof makes a declaration in
writing before the person responsi-
ble for paying the interest....”

If the amendment is accepted, taxes
will not be deducted from interest on
all types of securities, I suggest that
this would be perfectly in line with
the very object of this clause, namely,
small people ought not to be subject o
the harassing experience of having
taxes deducted from their interest on
securities and then having to go and
claim refund of taxes, Given certain
conditions there should be no deduc-
tion of tax at source. My suggested
clause 25A was exactly with the same
intention with regard to dividends.
If the finance minister accepts what I
am saying here, I hope he will of his
own accord add to the clause proposed
here the clause that I have suggested
as regards dividends so that we really
get somewhere in a rational way in
this particular field.

Shri Sachindra Chaudhuri: I am
afraid I cannot accept it for a very
good administrative reason. Where it
is a question of se urity of the central
or state government, the public debt
office pays and there is control over
that whereas so far as the private
companies or local bodies are concern-
ed, their securities are handiled by
people over whom government has got
no control wat all. Administratively
there is the possibility of there being
leakage of revenue which we want to
guard against. I cannot accept it.

Mr, Deputy-Speaker: I shall now
put amendment No. 20 to the vote of
the House,

Amendment No. 20 was put and
negatived.

*Moved with the recommendation of the President,
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Mr. Deputy-Speaker:
is:

The question

“That clause 25 stand part of
the Bill”.

The motion was adopted.

Clause 25 was added to the Bill.

Clause 28 to 28 were added
Bill,

to the
Clauses 29 and 30— (Amendment of
sections 280-A ang 280-E£

Mr. Deputy-Speaker: We shall take
up clauses 29 and 30 together.

Shri Sachindra Chandhuri: There is
an amendment, No. 97,

I beg to move:*

Pagm 17, for lines
substitute—

21 to 38,

Amendment of section 280-C

29. In section 280C of the Income-
tax Act, for sub-section (2), the fol-
lowing sub-section shall be substituted,
namely:—

“(2) In respect of the adjusted
total income in relation to whith
an annuity deposit is to be made
under  sub-section (1), such
deposit shall—

(i) in respect of the adjusted
total income of the previous year
or previous years velevant to
the assessment year commencing
on the 1st day of April, 1966,
or any earlier assessment year,
be made in advance in accord-
ance with the provisions of
sections 280E to 280T;

(ii) in respect of the adjusted
total income of the previous
year or previous years relevant
to the assessment year com-
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mencing on the Ist dav of April,
1967, or any subsequent assess-
ment vear, be made by such per-
son at any time (in one sum or
in instalments of his choice)
during the finan-ial year imme-
diately preceding such assess-
ment year at the rate or rates
specified in this behalf in the
annual Finance Act:

Provided that the Income-tax
Officer may, in such cases,
under such circumstances and
subject to such conditions as
may be specified in a scheme
framed wunder section 280W,
allow a depositor to make a
deposit or a further deposit
at any time after the expiry of
the financial year referred to
in clause (ii), and any deposit
or further deposit so made
shall be deemed to be an
annuity deposit for the rele-
vant assessment year for the
purposes of this Chapter.”

Substitution of new sections for
sections 2800 and 280P

30. For sections 2800 and 280P of
the Income-tax Act, the following
sectiong shall be substituted, namely:—

Annuity deposit allowed as deduction
in computing total i

“2800. (1) Notwithstanding any-
thing to the contrary contained in
the provisions of this Act relating
to the computation of income
chargeable under any head of in-
come, the annuity deposit required
to be made under this Chapter
shall, subject to the provisions of
sub-section (2), be allowed ms a
deduction in computing the total
income assessable for the assess-
ment year in respect of which the
annuity deposit is required to be
made:

Provided that where in rela-
tion to the assessment year com-
mencing on the 1st day of April,

*Moved with the recommendation of the President.
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1967, or any subsequent ass
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A PRI

ment year, no annuity deposit
has been made during the finan-
cial year immediately preceding
such assessment year [or such
further period as may be allow-
ed by the Income-tax Officer
under the proviso to clause (ii)
of sub-section (2) of section
280C], or the amount of annuity
deposit made during the finan-
cial year or further period
aforesaid falls short of the
annuity deposit required to be
made under this Chapter, the
amount to be allowed as a de-
du:tion under this sub--section
shall be nil, or, as the case may
be, limi‘ed to the amount of the
deposit so made, and the provi-
sions of this section shall have
effect as if references therein to
the annuity deposit required to
be made were references to the
amount of annuity deposit
actually so made,

(2) If the adjusted total income
of the depositor includes any in-
come chargeable under the head
“Salaries”, the allowan.e under
sub-section (1) shall be made in
computing the inceme under that
head, and if there is no income
chargeable under that head or the
annuity deposit required to be
made exceeds suh income, the
whole or the balance of the
annuity deposit required to be
made shall be allowed as a deduc-
tion in computing earned income
chargeable under any other head,
and if there is no earned income
chargeable under any other head
or the whole or the balance of the
annuity deposit required to be
made exceeds such earned income,
the whole or the balance of the
annuity deposit required to be
made shall be allowed as a deduc~
tion in computing any other in-
comes under any head.

Explanetion.—In  this  section,
the expression “earend income”
has the meaning assigned to it in
the Finance Act of the relevant

vear.

y deposit deducfible in comput-
ing income under the head “Salaries”
for purposes of section 192.

280P. Any person responsible
for paying any inicme chargeable
under the head “Salaries” to a
resident may, at the time of pay-
ment, deduct income-tax under
section 192 as if the estimated in-
come referred to in sub-section
(1) of that section had been re-
duced by the amount of annuity

deposit, if any, required to be
made by the assessee in respect
of such income, whether such

annuity deposit has or has not
been made:

Provided that nothing contain-
ed in this section shall apply in
the case of a person whose esti-
mated income aforesaid does
not exceed twenty-five thousand
rupees unless suth person has,
not later than the 31st day of
December of the financial year,
made a declaration, in writing
before the person responsible for
paying the income chargeable
undey the head “Salaries”, of his
intention to make the annuity
deposit under the provisions of
this Chapter and specifying
the amount which he so intends
to deposit; and where such de-
claration has been made, the
provisions of this section shall
apply as if the reference therein
to the amount of annuity de-
posit required to be made were
a reference to the amount speci-
fied in such declaration.” (97)

Shri N. Dandeker: Sir, I do not
really know whether I have to move
any amendments. I would be glad if
the Finan:e Minister will correct the
impression which I have, because if
the impression I have ig correct, I will
not want to move the amendment or
rather I would withdraw my amend-
ments. As I understand the entire
siheme, as it is now being re-cast, it
is something like this. With reference
to the people who are over 70 years
of age, or with reference to the people
whose income is Rs, 25,000 or less, the
scheme will now be entirely optional.
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[Shri N, Dandeker)

They need not make a deposit at all;
or they can make the whole of the
deposit otherwise payable, or make
only a partial deposit. And they do
not have to make it in one instalment
or 10 instalments or anything like that.
Moreover, they are not subject to
additional penal tax or the specific
penalty for not making the deposit.
That is the position, as 1 understand
it.

Secondly, as respects persons youn-
ger than 70, having incomes more
than Rs. 25,000, the position, as 1
understand it, is that they are required
to muke deposits, but they have the
option, which they may exercise every
year if they choose, of not making the
deposit or of making the deposit, by
the simple process of making the
deposit or not making the deposit as
the case may be. Then, they have the
option of making that deposit in part
or as a whole, in the sense that they
may exercise the option partly or
wholly. Thirdly, they mav do so in
one instalment or in several instal-
ments during the previous year; or if
the Income-tax Officer, for good rea-
sons, allows time, they may do so a
little  later., The only difference
between this and the earlier categories
is that in these cases they will have
to pay. if there is a shortfall of
deposit or no doposit at all, a penal
additional tax: but even so there will
be no direct penally for not making
a deposit per se. I« that right?

Shri Sachindra Chaudhuri: Yes.

Shri N. Dandeker: Then, in that
case, the only thing that I wish to do
is this, though I do not know how to
bring this in, because 1 would like to
support the amendments that have
been proposed by the Finance Minis-
ter. What I would be proposing would
be really a d ts to his d-
ments, but I do not know how to
proceed with them, be uuse, as 1 say
1 support practically the whole, new
revised scheme subject to two modi-
fications that I would like to make.
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It does not take the form any longer
of moving my own amendment to the
original clauses but it takes th¢ form
of moving an amendment to the
amendment,

Shri Hari Vishnu Kamath: You can
do that without notice.

Shri N. Dandeker:
that without notice. And it concerns
the new clause 31. Ax for clauses Nos
29 and 30. as amended by the Finune
Minister, I have no objections.

Shri Sachindra Chaudhuri: W
have clauses 29 and 30. We take that
now. On them. I must say and I as
sure Shri Dandeker, that his under -
standing of those clauses and  the
amendments is correct.  Thal was the
intention,

Yes: I can do

15.32 hrs.

[SHrIMATI RENU CHAKRAVARTTY e 15
Chair)
Mr. Chairman: So, the hon. Mem
ber does not move his amendments”

Shri N. Dandeker:
29 and 30.

Not for

clittises

Shri Sachindra Chaudhuri: |
¢ot two amendments, 97 and 98.
clauses 29 and 30, and 31 and 32
pectively.

nave
for

roes

Mr. Chairman:
his amendments,

Then, he may move

Shri Sachindra Chaudhuri: 1 have
already moved amendment No, 97

Mr, Chairman: Hc¢ may now say
what he wants to say on the amend-
ment.

Shri Sachindra Chaudhuri: It was
suggested a little while ago, Dbefore
you occupied the Chair, that the two
clauses should be taken together, and
the two amendments may be moved
together. Thercfore. 1 spoke on  the
two clauses together and on the two
amendments together, and Shri Dande-
ker addressed the House on both the
clauses and both the amendments
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Mr. Chairman: Would he like to
say something on amendment No. 877

Shri Sachindra Chaudhuri:
already said it.

1 have

Mr, Chairman: [ shall put amend-
ment No. 97 to the vote. The question
is:

Page 17. for lines 21 to 38. substi-
tute—

“Amendment of section 280C

29. In section 280C of the Income tax
Act, for sub-section (2), the following
sub-section shall be substituted, name-
ly:—

*“(2) In respeet of the adjusted
total income in reiation to which
an annuity deposit is to be made
under sub-section (1), such deposit
shall—

(1) in respe.t of the adjusted
total income of the previous
vear or previous years relevant
to the assessment  year com-
mencing on the 1st day of April,
1966, or any earlier assessment
vear, be made in advance in ac-
cordance with the provisions of
sections 280E to 2801;

(ii) in respect of the adjusted
total income of the previous year
or previous years relevant to

the t year c
ing on the 1st day of April, 1967,
or any subsequent assessment

year, be made by such person at
any time (in one sum or in
instalments of his choice) during
the fi ial year immediately
preceding such assessment year
at the rate or rates specified in
this behalf in the annual finance
Act:

Provided that the Income-
tax Officer may, in such cases,
under such circumstances and
subject to such conditions as
mray be specified in a scheme
framed under section 280W,
allow a depositor to make a
deposit or a further deposit at
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any time after the expiry of
the finan.ial year referred to
in clause (ii), and any deposit

or further deposit so made
shall be deemed to be an
annuity deposit for the rele-

vant assessment year for the
purposes of this Chapter.”

Substitution of new s:iwtions for sec-
tions 280 O and 280 P,

30. Foo scctions 2800 and 280P of

the Income-tax Act, the following sec-
tions shall be substituted, namoely:-—

Annuity deposit allowed as deduclion
in computing total income

+2800. (1) Notwithstanding any-
thing to the contrary contained in
the provisions of this Act relating
to the computation of income
chargeable under any head of
.ncome, the annuity deposit requir-
ol to be made under this Chapter
shall, subject ta the provisions of
sub-section (2), be allowed as a
dedu ‘tion in computing the total
income assessable for the assess-
ment year in respect «. which the
annuity deait 1s requi.ed to be
made:

Providel that where an rela-
tion to the assessment yecar com-
mencing on the Ist day of April,
1967 or any subseauent nssess-
ment year, no annuity deposit
has been made +iuring the finan-
cial year immediately preccding
such assessment year [or such
further period as may be allow-
ed by the Income-tax Officer
under the proviso to clause (ii)
of sub-section (2) of section
280C}], or the amount of annuity
deposit made during the finan-
cial year or further period
aforesaid -.alls short of the
annuity deposit required to be
made under this Chapter. the
amount t1n be sullowed as a
deduction under this sub-section
shall be nil or, as the case may
be, limited to the amount of the
deposit so made, and the provi-
sions of this section shall have
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effect as if references therein to
the annuity deposit required to
be mude were references to the
amount of annuity deposit act-
ually so made.

(2) I7 the adjusted total income
of the depositor includes any
income chargeable under the head
“Salaries”, the allowance under
sub-section (1) shall be made in
computing the income under that
head, and if there is no income
chargeable under that herd or the
annuity deposiy tequired to be
made exceeds such income, the
whole or the balance of the
annuity deposit reauired to be
made shall be allowed as a deduc-
tion in computing earned income
chargeable under any other head.
and if there is no earned income
chargeable under any other head
or the whole or the balance of the
annuilvy deposit requireq to be
made exceeds such earned income.
the whole or the balance of the
annuity Jeposit required to be
made shall be allowed as & deduc-
tion in computing any other in-
come under any head.

Explanition.—In this sub-section,
the expression ‘“earneq income” has
the meaning assigned to it in the
Finance Ac¢t of the relevant yecar.

Annuity denosiy deductible in com-
puting income under the hemi “Sala-
ries™ for purposes of section 192

280P. Any person responsible
for paving any income chargeable
urtder the head “Salavies” to a
resident may_ at the time of pay-
ment, deduct income-tax under
section 192 as if the estimated in-
come referred to in sub-section
(1Y of that section hal been
reduced bv the amount of annuity
deposit. if any, required to be
meie b the asscssee in respect of
such income whether such annuity
deposit has or has not been made:

14878

Provided that nothing con-
@ined in this section shal] apply
In the case of a person whose
estimated income aforesuid does
not exceed twenty-five thousand
fupees unless such person has,
not later than the 31st day of
December of ihe financial year,
made a ddeclaration, in writing,
before the person responsible
“or paving the income charge-
abie unier the head “Salaries”,
of his intention to mike the
annuity deposit undey the pro-
visions of this Chanter and spe-
cifying the amount which he so
intends to  denosit; and  where
such declaration has been made,
the provisions of this section
shall apply as if the reference
therein 4o the amount of annuity
«leposit  requiteg to  be  maae
were a recrence to the amount
specified in such declaration.”
97

The motion was adopted.
Mr. Chairman: The questivn is:

“That clauses 29 and 30, as amended
stand part of the Bill.”

The motion was adopted.
“That clauses 29 and 30, as amended
stand part of the Bill.”

Clauses 81 and 32— (Substitution of
new section for section 280Q and
Amenlment of section 280X)

Shri Sachindra Chaudhari: 1 move*:

Page 18, for lines 1 to 38, sub-
stitute—

Substitution of new section for
section 280X

*31. For section 280X of ?.hv
Ircome-tax Act, the following
section shall be substituted with

‘Moved‘-w_i;h the recommendation of the President.
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effect from the 1st day of April,
1967, namely;—

Liability to pay additional income-tax

in certain cases

“280X. (1) Where in relation to
the year i
on the 1st day of April, 1867 or
any subsequent assessment year,
a depositor does not make any
annuity deposit during the finan-
cial year immediately preceding
such assessment year or such
further period as may be allow-
ed by the Income-tax Officer
under the proviso to clause (il)
of sub-section (2) of section 280C,
or the amount of annuity deposit
mude by him during the financial
year or further period aforesaid
falls short of the annuity deposit
required to be made (which
short-fall is hereafter, in this
section, referred to as deficiency),
he shall, in addition to the
income-tax payable by him for
that assessment year, be liable to
a further amount of income-tax
calculated in the manner specified
in sub-section (2):

Provided that nothing contained
in this section shall apply in a
case where—

(a) such depositor is more
than seventy years of age on the
last day of the previous year
relevant  to the assessment
vear; or

(b) the total intome of such
depositor of the previous year
relevant to the assessment year
(the total income for thig pur-
pose being computed without
making any allowance under
section 2800) does not exceed
twenty-five thousand rupees.

(2) The further amount of
income-tax referred to in sub-
section (1) shal] be—

(i) in a case where the
depositor does not make any
annuity deposit, a sum equal
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to fifty per cent of the amount
by which the amount of annuity
deposit required to be made in
respect of that assessment year
cxceeds the difference bet-
ween—

(a) the tax payable by him
on his total income, and

(b) the tax that would
have been payable had his
total income been reduced by
the amount of annuity deposit
required to be made;

(ii) in g case where the
amouny of annuitly deposit made
by him falls short of the
annuity deposit required to be
made, a sum equal to fifty per
cent of the amount by which
the amount of the deficiency
exceeds the difference bet-
ween—

(a) the tax payable by him
on his total income, and

(b) the tax that would
have been payable had his
tota]l income been reduced by
the amount of the deficiency.

Explanation.—In this  section
the expression “annuity deposit

required to be made" shall mean—-

(i) the amount of annuity
deposit calculated on the
adjusted total income of the
depositor at the rate or rates
specified in the Finance Act of
the relevant year, or

(ii) the amount by which the
total income of the depositor for
the relevant assessment year
(such total income being com-
puted without making any
allowance under gection 2800)
exceeds twenty-five thousand
rupees,

whichever is less.”,
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Consequential or minor amendments
relating to annuity deposits in the
Income-tax Act

32. The amendments directed in
the Third Schedule shall be made
in the Income-tax Act.’ (98).

Mr, Chairman: Amendment No, 98
has been moved. Would the Finance
Minister like to speak on it?

Shri  Sachindra  Chaudhuri: 1
thought Shri Dandeker wanted to say
something on it. | merely move it.

Shri N. Dandeker: Amendment
No. 98, to clauses 31 and 32, is subject
to what I shall presently say; in order
to make theé scheme really quite
streamlined and a desirable objec-
tive, within limits, I have to suggest
two amendments to the amendment.
I do not know whether I should resd
them in the form of an amendment,—

Mr, Chairman: He has not moved
any amendment. The official amend-
ment which hag now been moveq is
by the Finance Minister. On 30th
April, this was circulated. Shri
Kamath had relerred to that. (Inter-
ruption). 1 was myself mislead as
to how this was moved. I find this
was circulated on 30th April. There-
fore, an amendment to an amendment
should have been given notice of.

Shri N. Dandeker: Then, I would
only like to make two suggestions, in
accepting this admirable changed
scheme of annuity deposits. 1 think
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myself! I do suggest that it is really
taking the thing too far, to have a
compulsory annuity deposit scheme,
moderated as it undoubtedly is now,
made applicable to people who are
70 years of age. After that, they are
quite unlikely to enjoy the benefits of
the annuity, for any length of time,
and it does mean, as you go on in
age, a considerable amount of harass-
ment of all kinds would take place.
I do not know what the longevity at
the age of 55 is according to the Life
Insurance Corporation, but I imagine
that the longevity at 55, which is the
normal retirement age for many
people, would be, say, 65, so, to have
an enactment like this, with a com-
pulsory annuity deposit scheme going
on up to 70 years of age, is really a
bit harsh. 1 would beg of the
Finance Minister to put that 70-year
limit down to 60 years.

The other amendment I suggest is
this. In g similar way, at the other
end of the scale, instead of Rs. 25,000,
a limit of Rs, 50,000 may be fixed, so
that it will remain open to people
over 60 and to the people with
incomes below Rs. 60,000, to continue
with the scheme only if they find
that it is an attractive proposition to
make investments in the scheme. But
I do suggest that the open-option
portion ought to be from Rs. 50,000
from the income point of view and
over 60 years of age from the age-
limit point of view.

Mr. Chairman: Before the Finance
Minister replies, I would like to ask
Shri Dandeker whether he would like

the changes are made through d
ment Nos. 28, 30, 31 and 32 I would
like to make a suggestion to the
Finance Minister which, I take it, will
be accepted if he is so disposed. One
suggestion is that in the new section
280X of the Act, in sub-section (1),
instead of the age-limit of more than
70 years, 1 do beg of him to accept
the age-limit of 55 to 60. I suggest
60 b I happen to be reachi

88 this year and sc I would not like
to have the amendment applied to

to move his amendment Nos. 25 and
287

Shri N, Dandeker; These
amendments to clause 31 and 82.

are

Mr. Chalrman: We are taking up
clauses 31 and 32 together. The
Finance Minister.

Shri Sachindra Chaudhuri: 1 wish

Shri Masani was here when I am
dealing with these amendments. 1f 1
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were to accept the suggestion and section (2) of section 280C. or the
very great persuasion of Shri Dande- amount of annuity deposit made
ker, which I have always appreciat- by him during the financial year
ed, I would have taken away this or further period aforesaid falls
annuity deposit scheme altogether. short of the annuity deposit re-
If 1 have to make the amount to be quired to be made (which short.
fixed at Rs, 50,000 and if 1 were to fall is hereafter, in this section
lower the age to 55—60, I would have referred to as deficiency), he
got more revenue also. But I would shall, in addition to the income
ask him to consider the practical tax payable by him for th
aspect of the matter. assessment year, be liable to
further amount of income-i-
Shri N. Dandeker: Make the thing calculated in the manner spedifie.
attractive so that the people will find in sub-section (2):
that way. Do mot make It unsitrac.  Provided that nothing contain-
tive and then make it compulsory. cd in this section shall apply in
o case where—

Shri Sachindra Chaudhuri: The . .
trouble starts when Shri Dandeker (a) such depositor is more
always wants to have it in his own than gseventy years of age on
way. He wants always to have a the last day of the previous
lump of sugar in the phial. That is vear relevant to the assess-
what we do not understand. If T ment year; or

have to do a thing, let us do it .
. N (b) the total income of such
openly and without any dubicty, depositor of the previous year
Shri N. Dandeker: Do not make it rclevant to the assessment
unattractive. I am afraid T cannot year (the total income for this
a~cept the amendment. purpose being computed with-
. . out making any allowance under
Mr. Chairman: The question is: section 2800) does not exceed

Page 18, for lines 1 to 38, sub- twenty-five thousand rupees,

stitute— (2) The further amount of

Substitution of new section for section income-tax referred to in sub-
280-X section (1) shall be—

‘381. For section 280-X of the
Income-tax Act, the following
section shall be substituted with
effect from the 1st day of April,

(i) in a case where the
depositor does not make any
annuity deposit, a sum equal
to fifty per cent of the amount
by which the amount of

1967, namely:—
annuity deposit required to be
Liability to pay additional income-tax made in respect of that assess-
in certain cases ment year exceeds the differ-

ence between—

“280X. (1) Where in relation to X
(a) the tax payable by him

the year ing

on the 1st day of April, 1967 or on his total income. and
any subsequent assessment year. (b) the tax that would
a depositor does not make any have been payable had his
annuity deposit during the finan- total income been reduced by
cial year immediately preceding the amount of annuity deposit
such assessment year or such required to be made:
further period as may be allowed '

by the Income-tax Officer under (ii) in a case where the

the proviso to clause (ii) of sub- amount of annuity deposit made
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by him falls short of the Clauses 31 and 32, as amended, were

annuity deposit required to be
made, a sum equal to fifty per
cent. of the amount by which
the amount of the deficiency
exceeds the difference bet-
ween—

(a) the tax payable by him
on his tolal income, and

(b) the tax that would
have been payable had his
total income been reduced by
the amount of the deficiency.

this section,
“annuity deposit
be made” shall

Explanation.—In
the expression
required {o
mean—

(i) the amount of annuity
deposit  calculated on the
adjusted total income of the
depositor at the rate or rates
specified in the Finance Act of
the relevant year, or

(ii) the amount by which the
total income of the depositor
for the relevant assessment year
(such total income being com-
puted without making any
allowance under section 280 O)
cxceeds twenty-five  thousand
rupees,

whichever is less.”.

Consequential or minor amendments
relating to annuity deposits in the
Income-tax Act.

32. The amendments directed in
the Third Schedule shall be made
in the Income-tax Act’'. (98).

The motion was adopted.
Mr., Chairman: The question is:

“That clauses 31 and 32, as
amended, stand part of the Bill.”

The motion was adopted.

added to the Bill
Clauses 33 to 36 were added to the

Bill
Clause 37— (Amendment of Fifth
Schedule).
Shri N. Dandeker: | move my

amendment No, 70.

Mr. Chairman; What about 71?

Shri N. Dandeker: There is some

repetition. 1 would prefer to move
amendment No. 70. which is more
comprehensive.

Sir, I beg to move*;
Page 20,—
after line 36
insert * (28) Coal and Lignite.

(29) Industrial Gases

(30) Gas Cutling and
Welding  Equipment
and Rods

(31) Arc Welding Equip-
ment and Elec-
trodes”. (70).

While speaking carlier, the Financc
Minister had said that he is bringing
together inty one schedule what are
called priority industries to be treat-
cd in a particular way, instead of
being scattered in various schedules
either to the Income-tax Act, or the
Industries (Development and Regula-
tion) Act or the firs: schedule to the
Finance Act and so on. That ig an
attempt which is cxcellent and | sup-
port it so far as it goes in clause 37.
My dments are designed to
introduce into that schedule lou:
more items. After item 27, 1 want
to add “item 28. coal and lignite”. So
far as I can see, coal and lignite are
left out and I am sure that Finance
Minister did not intend to have them
left out.

*Moved with the recommendation of the President.
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Shri Sachindra Chaudhuri: Coal
and lignite hawe been included by
seqtion 18 of the 'Finance (No, 2)
Act, 1865. They are already there.

Shri N. Dandeker: If they are in-
cluded, therc is nothing further to
be said about them.

Then, Madam, there are threc items
which also should be included, name-
ly, Industrial Gases, gas cutting and
welding equipment and rodg and arc
welding equipment ard electrodes.
The simplest way | can explain the
importance of these three industries
is this. Taken together, they are the
scissors, the needle and the thread of
the engineering industry, There is
not ; single engineering projecy that
does not involve cutting of iron or
welding of iron. These industries are
the most vital part of the whole
cngineering industry—heavy en-
gineering, light engineering, repair
work, etc. They cannot just get on
withouy these industries. I hope the
Finance Minister will agree that they
ought to be added to the list.

Shri Sachindra Chaudhuri: So fur
as this list is concerned, it has been
drawn according to the rule of thumb.
If we go on the lines of the argu-
ments put forward by Mr. Dandeker
and add these things to the list, the
word “priority” will have to be
removed from the list. It will not
be a priority list at all; it wil] be
just a general list. In those circum-
stances, although 1 am prepared to
accept that these are the scissors,
ncedle and thread of certain indus-
tries, we better leave them out.

Mr. Chairman: 1 shall now put
amendment No. 70 io the vote of the
Hnse.

Amendment  No. 710 was put and
negatived.
Mr, Chairman: The qu:stion is:
“That clause 37 sond part . f
the Bill”.
The motign was adopted.

Clause 37 was added to the Bill.
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Clause 38—(Amendment of Act 34 !

1953)
Shri M. R. Masani: Sir, I beg to
move*:

(i) Page 21,—

omit lines 4 to 13. (72).
(i1) Page 21—

omit lines 15 to 16. (78).
(iii) Page 21,—

omit line 28 to 20. (74).
(iv) Page 21,—

omit lines 30 to 39. (75).
(v) Page 22—

omit lines ! to 28. (76).

The first thrce amendments deal with
the question of the period that has
to elapsec between a man making a
gift and his dying. Till last year
if a man died within 2 years of mak-
ing a gift, estate duty was attracted.
In other words, it was suspected that
he died mula bde after making this
gift to escape estale duty! Last year
very sensibly, the Government them-
gelves came before the House ana
reduced the period to one year. ‘I'ne
position today is if a man muakes a
gift and survives for one year, it 1s
considered to be a valid case with no
intention of cheating the exchequer.
But if unfortunately he dies within
one year, it is suspected that he
already knew he was going to die
and therefore the gift should attract
the notice of the Estate Duty. Both
these are arbitrary assumptions. I do
not think people make gifts knowing
they are going to die, except maybe
for 8 or 10 days when the doctor
tells them that the matter is beyond
repair. One year, one would have
thought, was absolutely ample mar.
gin to guard against gifts of a nature
which are meant to cheat the estate

*Moved with the recommendation of the President.
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[Shri M. R. Masani]

duty. In any event, since the gov-
ernment themselves felt last year
that 12 months was an adequate

period, may I ask the Finance Minis-
ter what could have happened dur-
ing the past 12 months which has
now made the government think that
12 months is not enough and 24
months must elapse?

This morning the Finance Minister
thought that the charge we make,
and quite rightly, that the govern-
ment are playing drucks and drakes
with the taxation laws of this country,
whimsically coming forward one year
with one proposition and contradict-
ing it the next year, was rather
harsh. Here is an excellent example
of the kind of whimsicality that
characterises the government. Since
they came before the House and
altered the law last year, one would
think that they would let the matter
rest for at least two or three years.
But the constant attempt to legislate
for the fun of legislation with which
this wretched government js afflicted—
the number of lawg passed by this
Parliament is nobody’s business, with-
out members having the time to read
and digest them—this is becoming a
fashion. I am opposing this attempt
agiain to go back to two years for no
conceivable reasons. Nothing could
have happened in 12 months. Human
nature has not changcd. Why do you
want to go back? Why don’t you let
matters re:t where they were last
vear?

The next three amendments deal
with the attempt to raise the rates of
Estate Duty on intermediate slabs.
Here again, it was only two years
ago that government raised steeply
the rate on various categories of peo-
ple. We opposed it at that time; we
thought it was very harsh. That was
bad enough. Again, within two years,
they come and try to raise these
rates. This is extortion; this is loot.
There is no other way, to describe it.
A so called socialist country like the
Soviet Union does not have any
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estate duty. Millions of roubles are
bequeathed to children without a
single rouble being paid to the gov-
ernment. Yet year after year, nor-
mal, ordinary people with interme-
diate wealth of Rs. 50,000 or Rs. 1
lakh, which today is worth about
Rs. 20,000 in terms of the pre-war
rate of the value of money, people
who would not have been considered
rich in 1940 when they left Rs. 20,000
for a widow and 3 or 4 children, now

they are considered to be wicked
people who must be taxed out of
existence. We are very strongly

opposed to this mulcting of the middle
class of this country, the class that
cuse supply capital, the class which
is the backbone of the nation. There-
fore, T move these amendments.

Dr. L. M. Singhvi: Mr. Chairman, 1
wish to speak on the amendments
moved by my hon. friend, Shri
Masani. It is not so much in respect
of the rates of taxation but in res-
pect of the change from one year tu
two years which the hon. Finance
Minister wishes to bring about, by
clause 38, that I wish to speak.

It appears that section 38 has
undergone changes before and the
period of time was reduced to one
year ecarlier. Now, it seems it is not
a mere whim but caprice, and there
is a very definite difference; it is so
arbitrary, it is so unreasoned, it is
not founded on any specific experi-
ence, that it ghould really make the
government think, it should make the
hon. Finance Minister reflect whe-
ther he is being fair to this House
and being fair to himself in bringing
about such unreasoned, such un-
principled changes in the law when
there has been a clamour for ration-
alisation for a lorg time. We have
been talking of rationalisation year
after year and yet every year we
seek to infuse into it, inject into it,
un element of irrationality. I do not
quite see why it should have been
reduced from two years to one year,
as if death can stretch ijtself only as
far back ag two years. Why not make



14891 Finance VAISAKHA 15,
It five years or ten years? 1t is abso-
lutely unjustified to make this change
now. If this change had to be made,
it should have come at a time when
there is a comprehensive change in
terms of rationalisation of the tax
laws of this country. Why make ad
hoc changes year in and year out?
Sometimes 1t 1s said that it should
be one year. The next year the hon.
Finance Minister thinkg that it should

be two years. Next year, again,
another Finance Minister would
think: no, it should be one year.

There should be some reason, some
logic, some experience to justify it,
and 1t seems that there is no expla-
nation forthcoming in this respect
which can convince us.

1 would also like to say that in
view ol the reduced value of money,
up to Rs. 100,000 the property should
be exempt from estate duty. This is a
suggestion which the hon. Finance
Minister must consider in all fair-
ness and in all earnestness. On
account of the inflation, which has
veen brought about by the policies of
this Government, if the value of
money has gone down, why should
the poor tax-payer be made to suffer
on that account?

Shri Sachindra Chaudhuri: The
other day, while addressing this
House, Shri Masani said that fair
words butter no parship. Today 1
would like to mention another pro-
verb, harsh words break no bones.

Dr. L. M. Singhvi: We did not
intend to do that. That is not the
intention. Breaking the bones is not
the intention anyway.

Shri Sachindra Chaudhuri: Well,
whenever I find Shri Masani has
mounted a charger in all seriousness,
filting at windmills, I feel slightly
trightened, but not to the bones but
to my morals.

So far as this particular amend-
ment is concerned, Shri Masani has
got support from Dr. Singhvi. But
still, I am afraid, I cannot eblige
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him. The reason is this. When one
looks at the Estate Duty Act and the
Gift Tax Act, they have to be looked
at together. When certain reductions
have been made in the gift tax, there
snould be compensstory provision
made in the estate duty. 1 have not
reised the estate duty to the extent
I would have liked for considerations
which I have already mentioned.
There is no question of life being
prolonged or not being prolonged.
One year, from my point of view, 18
too short a period. If two years
were there, in that case, there 1s
some collection of estate duty. There
is another thing, also to remember.
Estate duty brings only a portion ot
the money to the Centre. All of it
does not come to the Centre, whereas
income-tax comes largely to the
Centre.

I must take the House into confi-
dence. It was also at the back of
my mind that this constant pressure
from the States to provide more money
is there which I find is true. I feex
that if I my provide them money
otherwise, I might probably be better
off.

These are the reasons for which |
am enacting “two years” instead of
‘‘one year”,

There is no such thing as logic or
equity in income-tax and other tax
laws. Dr. Singvi will remerber—and
I think, Professor Hiren Mukerjee
should be also remember—that in
the 10th century there were a series
of judgments where judges of very
great eminence and high repute have
said that i -tax is inequi ,
that it is a tax on efficiency; that it
is a tax which is realised by an in-
efficient government for the purpuse
of keeping drones and ineficicnt
people alive and that this should
never be introduced; however, the
Act being there we have got to inter-
pret it. That was the attitude. 1}
am afraid, in the 20th century the
same people are singing a different
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tune altogether having regard to the
fact that the necessities of the State
require that certain amount of tax
has got to be put. The question is
how it is to be balanced. There I
have got to take a view. I am pre-
pared to say that my good friends
are entitled to their views, but I still
prefer my own view and I do not
accept these amendments.

Mr. Chairman: 1 shall now put
amendments Nos. 72 to 76 to the vote
of the House.

Amendments Nos. 72 to 76 were put
and negatived.
Mr. Chairman: The question is:

“That clause 38 stand part of
the Bill.”

The motion was adopted.

Clause 38 was added to the Bill.

Clauses 39 to 42 were added to the

Bill.

Clause 43— (Amendment of Act 7 of
1964

Mr. Chairman: Any amendments

that are being moved?

Shri Ranga (Chittoor): You seem to
be very much in a hurry.

Mr. Chairman; Yes, we are, because
we have to apply the guillotine.

Shri N. Dandeker: I have two
amendments to clause 43. One is
smendment No. 27 and the other is
amendment No. 77.

1 beg to move*:—
(i) Page 24,—
for lines 4 to 13, substitute—

“(i) sub-clause (b) shall be
omitted”. (27). '
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(ii) Page 24, line 15—

Omit “and shall be deemed
always to have been,” (77)
The objective of the first amend-

ment, that is to say, No. 27, is to sub-
stitute something sensible for this
very curious proposition that is con-
tained in sub-clause (a). Sub-clause
(a) of clause 43, if enacted, would
have the extra-ordinary consequence
that excess dividend tax paid by
companies would not be admissible as
a deduction from chargeable income
for the purpose of computing charge-
able income liable to companies’ sur-
tax. It scens to me a very odd pro-
positicn that companies should be
expected to pay tax on tax. That
would be the consequence if the in-
come-tax that is payable by way of
excess dividends tax were not deduc-
tible from chargeable income in the
same way as income-tax otherwise
payable is a deduction from charge-
able income for the purpose of com-
panies’ sur-tax. Therefore, my amend-
ment seeks to delete this and to suo-
stitute for it the words ‘‘Sub-clause
(b) shall be omitted”; that is to say,—

“in the First Schedule, in clause
(i) of rule 2,—" of the Companics’
Profits Tax
shall  be

“Sub-clause  (b)

omitted.”

The consequencce of it would be that
companies will not have to pay tax
on tax.

The next amendment, No. 77, is
concerned with the second part of
sub-clause (a) of clause 43, For the
reasons which the Finance Minister
explained fairly clearly, because you
get there into a vicious circle, addi-
tional tax payable by closely-held
companies is at present admissible as
a deduction from chargeable income
for the purpose of computing the sur-
tax on that kind of company and the

*Moved with the recommendation

of the President,
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sur-tax itself is a deductible amount
for the purpose of computing what
additiona] tax will be payable by
closely-held companies. 1 agree that
this particular sub-clause, sub-clause
(ii) of clause (a), has to be there. But
what I object to is the words “and
shall be deemed always to have been,
inserted”. The particular thing that
they are secking to insert is also to e
deemed always to have been inserted.
1 object to that because it is going to
result in a number of companies,
which are closely-held companies, and
which have adequately distributed
cxcess dividends or the amount of
dividend required to be distributed
before they were attracted or sub-
jected to additional tax, many of
them, finding themselves in a position
where they will have committed a
default which they did not commit
before, by the mere insertion of the
words “and shall be deemed always

to have, inserted.”. Whatever
may have been the difficulties
of the original provision, by

which one tax was admissible for the
other tax and the other tax was
admissible for the first tax, a certain
situation has been in existence for a
number of years, that is to say, for
the period for which the companies
surtax has been in existence. 1 accept
the need for the change that is sought
to be made but I do not accept that
the change should be deemed to have
always been inserted because in that
case it will clause a lot of hardship to
those whose cases are closed on the
old situation however unsatisfactory
it might have been.

16 hrs.

Shri Sachindra Chaudhuri: I .«
afraid 1 cannot accept these amend-
ments. The purpose for which the
provision for dividend tax on com-
panies has been levied is to induce
cempanies to retain their profits to
the maximum extent possible for the
purpose of developing their business.
If this dividend tax is to be allowed
as a deduction in the computation of
chargeable profits for the purpose of
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surtax, in that case, the incidence of
dividend tax would be even further
cut down and I do not propose to have
that done,

So far as the other amendment 1s
concerned, that will really resolve the
difficulties. The cxisting provision for
the deduction of penal tax in compul-
ing chargeable profits for surtax
would result in a stalemate in the
czmputation of the chargeable profits
unless these words were there. This is
because the penal tax itself is charg-
cd with reference to the undistribut-
ed profits of the company and undistri-
buted profits, in their turn, are to be
computed after deducting the surtax
liability. It was with the purpose of
removing this stalemate that this has
been done. I am afraid, 1 will have
to reject these amendments.

Mr. Chairman: 1 shall
amendments Nos. 27 and 77
vote of the House.

now put
to the

Amendments Nos. 27 and 77 were put
and mnegatived
Mr. Chairman: The question is:

“That clause 43 stand part of
the Bill”

The motion was adopted.
Clause 43 was added to the Bill.

Mr. Chairman: Now, I shall take up
clauses 44 to 46,

Shri M. R. Masani: I would like to
oppose clause 44.

Shri N. Dandeker:
clause 45.

I am oppoasiig

Clause 44— (Special duties of customs)

Shri M. R. Masani: Clause 44 seeks
to continue for one more year the
special duties of customs which were
levied some time back and the next
clause relates to the regulatory cus-
toms duties.

In our speeches, during the general
debate, we have made it clear that
we are opposed not only to the addi-
tional taxation, direct and indirect
which this Budget seeks to impose or
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the shoulders of the people but also
opposed to the level of taxation pre-
vailing now. We believe that a
drastic cut, both in direct and indirect
taxation, is called for both for the
relief of the people who are hard-hit
by excessive taxation and also for
restoring the economic vitality and
life of this country. The law of eco-
nomics, the law of diminishing
veturns, had set in long ago and the
burden of customs duty and excise
duty falls directly on the shoulders of
the poor people. This is a kind of
taxation which, when the British were
here, we were taught to consider im-
perialistic. The fact that indirect
taxation was heavy was considered to
be a sign of foreign rule and oppres-
sion. It is on these general principles
und grounds that we would like to

record our dissent from clause 44
which seeks to perpetuate the high
level of indirect taxation, whether

through customs duties or through

excise duties.

Shri Sachindra Chaudhuri: While
moving Clauses 44 and 45, 1 would
say that they should continue and
there should not be any difficulty in
accepting them. 1 do not think that
the suggestions that have been made
by Mr. Masani in his speech earlier
have any merits.

Mr. Chairman: The question is:
“That Clause 44 stand part of the
Bill”.
The motion was adopted.

Clause 44 was added to the Bill.
Mr. Chairman: The Question is:

“That Clause 45 stand part of
the Bill".

Shri N. Dandeker: | uppose this
Clause as this scheme of regulatory
duties was imposed last year by what
is called 'the little budget’ of 17th
February, 1865. These fraudulent
regulatory duties were imposed under
e pretext which was false and the
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pretext continues to be repeated in
this particular clause, namely,

“With a view to regulating or
bringing greater economy in im-
ports, there shall be levied....”

I suggest that this is palpably and
deliberately a bogus statement for the
reason that today the Government
have extensive powers of various
kinds under various Acts to regulate
or prohibit imports; the question of
regulating or bringing greater eco-
nomy in imports would be an honest
device in certain circumstances very
different from those in this country.
If there was no regulation and control
over imports, if there was no regula-
tion and control over foreign ex-
change, if there was no regulation
requiring approval of various schemes
involving import of capital goods and
so on, then, in those circumstances 1
could understand the method of regu-
latory duties as a matter of imposing
a disincentive the import of foreign
goods in preference to local wmanu-
factures and import substitutes. But
that is not the case here. I objected
to this last year on the ground that
these duties were fraudulent imports
and I object to these regulatory dutles
this year also on the ground that they
continue to be fraudulent. I see no
valid reasons for what is proposed or
suggested by the Finance Minister in
support of the proposition that these
regulatory duties of customs are
necessary, as the preamble of that
particular clause says, with a view to
regulating or bringing greater eco-
nomy in fmports. 1 suggest that it is
a prevarication of a very serious kind;
and I object to this on principle as
well as for the reasons that Mr. Masans
has indicated, namely that these duties
are being slapped on, one on top of
another, Last year in the second
Finance Bill the customs duties were
jacked up at a rate which was really
staggering. Then therc are in exis-
tence the special duties of customs, to
which Mr. Masani referred earlier.
which is a 10 per cent surcharge on
the totality of customs duty; on top
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of it are these regulatory duties for
reasons that do not really exist—the
Finance Minister knows that they do
not exist, it is only a specious way
of merely putting his hands into
people’s pockets and I object to this
way of doing it. Let them go ahead
and increase the customs duties, if
they must, but not 1n this particular
fashion.

Dr. L, M. Singhvi: It is certianly not
possible to prevent the Finance Minis-
ter from putting his hands into the
people’s pockets, but I do think that,
apart from questions of economic ide-
ology, the fact that the hon. Finance
Minister is asking for a blanket dele-
gation of powers to the Central Gov-
ernment raises a very fundamental
issue. It is true that this is not the
first time that such delegation is being
asked for. I would invite the attention
of the House to the following words
in Clause 45:

“With a view to regulating or
bringing greater economy in im-
ports, there shall be levied and
collected, with effect from such
date and at such rate, as may be
specified in this behalf by the
Central Government by notification
in the Official Gazette...."”

It may be that there are precedents
which sanctiop, that, but precedents
do not override and do not supersede
the very breath and the very spirit of
our Conatitution. Such a delegation of
financial powers, such a delegation of
powers of levying taxes is not consis-
tent, in my humble opinion, with the
accepted canons of parliamentary insti-
tutions and a democratic form of Gov-
ernment.

As it is, the power of Parliament is
substantially and progressively erod-
ed by the inroads which administra-
tion and the executive and the dele-
gation of executive authority have
made. Now, if these inroads are per-
mitted to be made by gazette notifi-
cations, at such rate and from such
date as the Government may deter-
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mine, then really speaking, we arc
abdicating our financial powers. And
very severe inroads are being made
into the traditional and ancient privi-
lege of elected representatives in res-
pect of imposing levies and duties.

Apart from that, I subscribe parti-
cularly to the point of view advan-
ced by my hon. friend Shri N. Dan-
dekar in respect of the fact that the
stuted purposc of clause 45 is at vari-
ance with the prevailing fact. The
stated purpose is that it is with a
view to regulating or bringing greater
cconomy in imports. Ags a matter of
fact, it was stated at the time of the
last budget that one of the purposes
also was to collect additional monoy.
This is a very objectionable way of
collecting money. It seemg that the
purpose of effecting greater economy
in imports has been lost in the maze,
in the arxiety to collect more money
and in the anxiety to impose certain
restrictions on import which are not
reasonable.  Certainly, Government
have extensive powers in  imposing
restrictions on imports. 1n the condi-
tions in which we are today, no one
could logically advance the argument
that the Government should not have
those powers As a matter of fact,
Government are already armed with
cxtensive powers in this respect. It
doc; not appear reasonable that such
regulatory duties of customs should
be permitted to be imposed and that
too by means of legislation which
leaves it to the sweet will of Govern-
ment to impose them from such date
and at such rates as the Government
may by notification determine. This
seems to be inconsistent with the basic
tenet of parliamentary form of Gov-
ernment, and 1 oppose it principally
on that ground

Shri Sachindra Chaudhuri: | have
heard the reasoning, rather forecefully
if not very politely, expressed by Shri
N. Dandtkar and equally forcefully
expressed by Dr. L M. Singhvi. The
real reason for taking this power is
to try and encourage—l would not
use the words ‘to give an incentive’,



Finance MAY 5,

14901

[Shri Sachindra Chaudhuri]

but to try and encourage—import—-
substitution. As and when import-
substitution goes on, and there is a
complete substitution made, these re-
gulatory duties may not be necessary.
But until that is done, in the casc of
specified matters or in the case of spe-
cified items, there has to be some kind
of a duty imposed. This regulatory
cuty hag got the advantage of its be-
ing woven, into the tax-structure and
being taken away when the necessily
for it goes. But, unfortunately, the
necessity for this provision is  still
there. Otherwise, I would have been
the first person who would have with-
drawp, them.

It is perfectly true that by this
Government are seeking to take power
to make a list to which these duties
will apply. But the power is not be-
ing taken by Government by any ex-
ccutive order or executive act. Gov-
ernment have come before Parliament
asking, Parlament to give them that
power. Therefore, the objection that
Dr. L. M. Singhvi is making is really
not understood by me. If Parliament
says that Government should not have
this power, then that power would
not be given to me and I would not
be able to have it or the Government
would not be able to have it.

Dr, L. M, Singhvi: It is a blanket
delegation; that was what I submit-
ted. Why should there be this blank-
ct delegation of powers?

Shri Sachindra Chaudhuri: What
Dr. L. M. Singhvi callg as blanket
delegation is not a blanket delegation
at all, because after all, there is that
guiding principle that this would be
resorted to where the economy neceds
it.

If the economy does not need it, we
cannot do it. Apart from that, I can-
not go into the question of what is
good delegation, bad delegation or
blanket delegation. But I will say
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this, that in the situation in which we
find ourselves it is necessary for us
te resctrict our imports, by that 1
mean our foreign exchange, as far as
possible, and it is necessary further
to encourage inrdigenous substitutes,
and to that end this regulatory duty
is put in. When this regulatory duty
is put in, it is put in with the object
of keeping it for as short a period as
possible and to exclude from its ope-
ration items from time to time. For
instarce, fertilisers have been exclud-
ed from it, foodstuffs have been ex-
cluded from it. I am not saying that
tihey should be included, what I am
saying is that they have been exclud-
ed. Therefore, so far as the essen-
tials are concerned, Government keeps
it, but they have been willing to ex-
clude things. Where it is a question
of non-essentials, and where we fird
a particular industry wants to import
an item which in the opinion of Gov-
ernment can be had in this country,
there would be the possibility of say-
ing, ‘“Very well, if you want, you
must pay an extra duty.” That is
the purpose for which it is kept and
I find it very difficult to take it off. 1
am afraid I cannot accept the amend-

ment,
Mr. Chairman: The question is:

“That Clause 45 stand part of the
Bill.”

The motion was adopted.
Clause 45 was added to the Bill.

Clause 46 was also added to thc
Bill.
Clause 47— (Amendment of Act 1 of
1944).
Shri H. N. Mukerjee (Calcutta Cent-
ral): I beg to move:
Page 27,—

after line 17, insert—

“Provided that the levy and col-
lection shall not be im-

*Moved with the recommendstionbf the President.
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posed on small processing

units working with not more

than six employees and

manufacturing washing and

cleaning powders and pre-

parations.” (28)

Shri Subbaraman (Madurai): I beg
to move:*

Page 27—
after line 17, insert—
“Provided that this would not
apply to the preparation or
manufacture of the above

if carried on as a cottage
o: home industry”. (111)

16.18 hrs.
[MR. SPEAKER in the Chair)
M. R. Masani;: I would like

This is much
we have just

Shri
to oppos: this clause.
worse than those that
passed.

Shri N. Dandeker: I am not mov-
ing my amendments 78, 79 and 80. I

am  supporting Mr. Masani's total
opposition.
Shri M. R. Masani;: This clause

imposes additional excise duties on
a very wide arrange of products.
Just to glance at the list in Govern-
ment’s own memorandum, the things
on which people will have to pay
higher prices caused by higer excise
duties covers things like sugar, to-
bacco, cigars and cigarettes, diesel oil,
bleaching agents, rayon and synthe-
tic fibres, cotton textiles of various
kinds and cotton fabrics, iron and
steel, products, electric wires, paper
boards and motor wvehicles—just to
rive 3 few examples.

In other words, over the whole
Yange of consumer goods which the
tommon people use, the already high
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exicse are now being jacked up fur-
ther. This means casting a direct
burden on the shoulders of those who
are lease equipped to bear it. We
perfactly well know that every ex-
cise duty is passed on to the con-
sumer, it is not paid by the producer
or by the intermediary.

Just to give an example of the
effect not only on the consumer but
on the economic life of thig country
that this kind of thoughtless taxa-
tion creates, | would like to draw
attention to the havoc this  very
clause and the powers that it gives to
the Finance Ministry is playing in
my own constituency. In  Rajkot,
there are a lot of small-scale enter-
prises. They are modren, up-to-date
enterprises, but all very small, und
among them there is the grey board
industry, The new excise-duties in-
cluding those caus>d by notification
have an item called paper boards
which says “straw board and pulp
board including grey board”. It
gives the rate saying on a certain
category the duty goes up from 10
to 20 paise, and on the next category
from 20 to 32 paise. And on the
highest category it is raised from 30
to 35 nP.

What is the result of jt in concrete
terms? There are nine mills, all
small gcale industry in Gujarat.
These nine mills employ 75,00 wor-
kers and give employment, includ-
ing their familics, to three or fou.
times that numer. Many of these
mills are in that place. The result of
this particular levy in which grey
boards are brackettted with superior
varicties of boards has been to bring
the sales, and  in a shortwhile no
doubt, the production of grey boards
‘o a zrinding halt. This government
gocs on creating unemployment and
distress. If something is not done soon.
it will mean the shutting down of
the nine mills in Gujarat and eight in
Maharashtra. all of the small scale in-
dustrics. The levy of the duty is

*Moved with the recommendation of the President.
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direcied against the production of
grey board which happens to be the
cheapest and the most inferior of the
qualities, The result of this high
duty, which may be reasonable for
the higher kinds of boards, means
that it has become the most highly
taxed item in the enlire paper in-
dustry, Just to give an cxample. The
cx-mill price of this commodity is Rs.
450 per ton and the new duty comes
to Rs. 420 per ton, almost 100 per
cent. This means that grey boards
will be wiped out of the market; it
will no longer be cconomical to go
in for this type of product by small
units. Others may survive but the
grey board industry will be wiped
out so far as small scale enterprises
are concerned. The Small Scale
Grey Board Manufacturers’ Associa-
tion have sent umpteen telegrams to
the Finance Ministry and their un-
fortunate ecxperience is that we do
not get even a response nor a reply.
That is why 1 find it necessary to draw
attention to this so that one may un-
derstand when we pass these clauses
what we are doing. Apary from
mulcting the consumer which, of
course, if obvious, we are striking at
the root of a large number of small
enterprises in this country.

We talk about economic advance.
This kind of legislation retards our
advance, destroys the advance we
have already made. We lose ground
that we have already occupied. This
is a kind of legislation, in a constant
attempt to grab, grab and grab, that
this government represents. A few
minutes ago, he Finance Minister
was frank enough to say that he
wanted this increase for one or two
years because he wanted to  pass
some money on to the States, in
other words, to buy them off those
Chief Ministers and their cabinets,
and they have to be bought off at
the cost of the tax payer. This grab
policy is what is ruining the economy
of this country. That is one reason
why this country is today bankrupt,
why its industry iz grinding to a
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halt and agriculture is destitude, and
we have got to go abroad. Bad gov-
ernment and bad policies over the
last ten years of this nature have
brought us to this point. Therefore,
Mr. Speaker, we strongly oppose this
entine clause. We oppose additio-
nal taxation, the indirect taxes that
this clause represents, and we shall
divide this House to draw attention
to the enormities of this taxation.

Shri H. N. Mukerjee: My amend-
ment is of a very limited nature, To
a certain extent, I need not say I
agree with what my frienq Mr.
Masani has said and since 1 have not
much expectation from government
in so far as drastic alternation of its
taxation proposal is concerned, I
have concentrated on a small ins-
tance where perhaps the Minister
might be persuaded to offer a little
concession, This Bill imposes a levy
of ten per cent ad wvaloram excise
duty on organic surface-active agents
(other than soap); surface active
preparations and washing prepara-
tions, whether or not containing soap
at the effective rate of 25 per cent
per kilogram. My suggestion is that
there are some very small, minute,
almost microspic  processing units
operating in every part of our coun-
try. and they and their like have
all been accustomed to securing
cxemption from Goverpment imposi-
tions. T am suggesting through my
amendments that the levy and col-
lection shall not be imposed on the
small processing units, working with
not more than six employees, manu-
facturing, washing and cleaning pow-
ders and preparations. This is a very
typical instance of how very small
establishments are coming within the
ambit of legislation, the result being
that these small processing  units
would be subjected to great incon-
venienca, and the Government ad-
ministrative appuratus necessarily to
collect this minute amount of tax
would not really be worthwhile.

Therefore, in conformity with the
Government's practice of giving con-
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cessions to very small units of this
description, this might be parallell-
ed by other instances in the schedule,
all the items undar 'this particular
group. 1 am suggesting to the
Finance Minister that he perhaps
might be pleased to offer exemption
to these very small establishments,
in this particular case, of washing
and cleaning powders and prepara-
tions—the manufacture of these
things in establishments with not
more than six employees—and these
minute units should not come under
the axe of the impositiun of the
Finance Minister.

Shri S. M, Banerjee (Kanpur): 1
rise to oppose clause 47 altogether.
I fully support what Shrj M. R.
Masani has said. What does it imply?
Sub-clause (a) seeks to raise the
rates of duty on sugar; sub-clause (b)
seeks to raise the rates of duty on
certain varieties of unmanufactured
tobacco and cigars and cheroots; sub-
clause (c) seeks to raise the rate of
duty on diesel o0il not otherwise
specified. Then, sub-clause (i) seeks
to raise the duty on coiton fabrics.
As has been explained by us, after
all, this indirect taxation always re-
sults in raising the prices, and the
prices have already risen to a height
where it hag become impossible for
the common man to exist and lead
a decent family life. There is agita-
tion throughout the country. (Inter-
ruption) I would like to bring to the
notice of the Finance Minister and
request him that even at this late
stage, he should consider whether
these taxes are justified. In every
State, agitation is going on, and in
my own State of Uttar Pradesh, a
Member of Parliament, a Member of
this House, Shri Sarjoo Pandey, has
started a fast upto death, to focus
the attention of the public on the
Government's failure to bring down the
prices. So, I would request the hon.
Finance Minister to reconsider this
decision and see whether some re-
lief could be given instead of levy-
ing this further taxation.
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Shri Subbarman: My amendmert

No. 111 provides:

“Provideqd that this would notl
apply to the preparation or
manufacture of the above if car-
ried on as a cottage or home In-
dustry”.

1 would like to bring to the kind
notice of the hon. Finance Minister
that the manufacture of Turkcy-Red
oil is carried on as a small cottage
or home industry in Madurai. 't is
carried on by members of tne family.
At the most, they may tuke one or
two people from outside incir family.
This Turkey-Red oil is used for dye-
ing yarn which is mainly used for
haridloom purposes. This ir.dustry is
a very small industry and 1t is also
dwindling owing to certain condi-
tions. Turkey-Red oil ig manuacturcd
by mixing caustic and silphur with
castor oil, and shakinyg the mixture.
The oil is used for dycing puiposcs
as I just now mentioned, This indus-
try has been greatly uffected owing
to the chemicals and sone such solu-
tions which are manufictured in
Bombay and which are used in the
place of this Turkey-Red oil. If this
Turkey-Red oil is subjected to this
taxation, it cannot stand it at all.
There would be about 20 or 25 peo-
ple at the most who carry on this
manufacture. The assuciation of (his
small industry has scng g petition to
the Finance Minister requesting him
for exemption. I have also written to
him that if this *ax is levied, the in-
dustry will be completeiy ruined. It
employs a good number ¢‘  people.
From the employment aspect also, I
request that exemption should be
given to this industry,

Dr. L. M, Singhvi;: I am sure when
the Finance Minister levies additional
proposals, he does it with & heavy-
heart. But he must have sought to
incorporate some of the provisions
of clause 47 with a partic.larly heavy
heart, 1 think, because they touch
upon the lives of small men. It was
good to find Mr. Masani, Prof, Muker-
jee and Mr. Banerjee converging in
their opposition to the underlying in-
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crease of levies in clause 47. But dried by a manual process and s

what appears to bc the case is that
the self-employed man would be very
badly hit if clause 47 is implemented

as a tax proposal. It seems in
some cases it would be tant-
amount to mounting an  assault

on the small self-empleyed man, It
was a calssic understatement on the
part of Prof. Mukerjee to say that it
would perhaps  inconvenicnce  the
small man, No, Sir; it would mahe
the small man extinct. He would
simply disappear under the  weight
of some of these levies, It appears
to me that there is an invreased tax
on cleanlinesy and on huraan beings
being clothed. 1 hope the minister
will consider giving certuin reiiefs to
cnsure that the small self-employed
man is not climinated cut of ecxist-
enee by some of these levies.

Shri M. Malaichami (P~riyakuiaing:
Sir. caluse 47(f) seeks 10 levy excise
duty on or anic surfare-uctive agents
and surface-active preparations, Un-
der this clause comes the manufuc-
ture of turkey red oil. 1 is 5 coltage
industry carried on by very poor
people giving employuient to infina,
aged women who are nol uble 1o
leave their houses, This industry :s
carried on mainly to have 2 huand-to
mouth existence. Already tnis indus-
try is on the verge of perishment, If
by imposing this excise duty the cost
also is increasd there will not he
any market for thce commcity. This
will drive the commodity out of the
market resulting  in unemipolyme t
and starvation. So, I request that
cxemption may be wuiven '~ this ir-
dustry in view of 'he fact thal the
revenue derived from this taxation is
very little.

Shri Sachindra Chaudhuri: May
friends have been 2 liitle hard on
me when they said that had not
paid any attention to the representa-
tions which have been made in res-
peet of grey-board, When 1 heurd
that, in the back of my mind I re-
membered that T had done something
for this business. Any bcard wnich is

made waste paper and so on is known
as mill board and not  grey-board.
Sometimes the same thing is known
in  non-technical parlance as grey
board. Grey board is manufactured
by a process which is mezhanical and
not manual. 1 have received repre-
sentations from three bodies from
Calcutta, Bombay and Gujarat and.
on their persuasion, I did, in fact,
make an announcement, takirg off
duties to a large extent on niil-
boards, and | do noy gropcse to put
on duties on mill-boards which I had
taken off. 1 rececived a joint memo-
randum on 15th March, 1966 from
people making mill-boards ‘n Rajkot,
Bombay and Calcutta. They did not
say about grey board; tney talked
about mill-board. After considering
their representation cn the standard
rate of duty on mill-board has now
been reduced by one-third. from 41
paise to 28 paise.

Shri M. R, Masani: When v LS
this done?
Shri Sahindra Chaudhuri: It was

done after the receipt of that repre-
sentation, in April, If I remember
right. it was done in the beginning of
April, beforc the discussion started.
Perhaps, Shri Masani did not know
that.

Shri M. R. Masani: No, I did not.

Shri Sachindra Chauvdburi: Sir, 1
had not only listened 1o them, Lut
listened with attention and taken uc-
tion on their memorandun, Of course,
when the Finance Minister does those
things, he does not Liug ubout them.

Shri M. R, Masaut: He should pub-
licise his action.

Shri Sachindra Chaudhuri: I inform
the people who are affected, nol the
people who represent them.

S¢ far as cleansing moteriai is con-
cerned, optical whiteners and so on,
there again, before I was approached
I had made up my mind tv do some-
thing in the matter. Whut 1 propuse
to do is, whenever it is produced by
non-mechanical means. 1 thall not pat
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duty on that, and 1 propuse to do it
by order, So that there would not
be any question of cottage industries
or non-cottage industries, so that there
may be no argumen. that u cottage
industry is limited to only six peo-
ple, I say that it will not apply at all
if it is done by manual labour. 1n
that case, even if it is done by 8 peo-
ple, provided it is by manual labour
there will be no duty on that.
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one small application and on that 1
haod taken a decision not t'o impose
any duty on that.

Mr. Speaker: 1  chall not put
amendment Nos, 28 ual ill to the
vote of the House.
Amendments Nos. 28 and 111

put and negatived.

Mr. Speaker: The questicn 1s:

“That clause 47 stand part of
the Bill.”

were

So far as Turkey rcg oil is conccin-
nad receiv.d

v

ed, my answer is tha!

Division No. 14)

Akkammu Devi, Shrimat:
Alva, Shri Joachim

Habunath  Singh, Shri
Ruini. Shri Kamalnavan

Havappa,Shri

Basumat Shr

Baswant, Shri

Bhanjs Dev, Shiy L. N
Rorooah, Shri P, €.

Brajeshwir Prasad, Shu
Chaturvedi, Shn S0 N
Chaudhry, Shri Ch. imant Lall
Chaudhuri, Shri Sachindra
Chavda, Shtimati Joraben

Chuni Lal, Shri

Dafle, Shri

Daljit Singh,  Shny

Das, Dr, M. M.

Deo Bhanj, Shri P C.

Dashmukh, Shri Shivap Rao N
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Dinesh Singh, Shri

Gajraj Singh Rao, Shri
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Ilunada, Shri  Subodh
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Iqbal Singh, Shri

Jam ' imadevi, Shri
Tvotishi, Shri J. I*
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Khan, Dr. P. N.

Kovjalpi, Shri H. \.
Krishna, Shri M. R.
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Banerjee, Shri S. At

Bheel, Shri P. H.
Chakravartty, Shrimai Renu,
Daji, Shri

Dandeker, Shri N.
Dwivedey, Shri Surendranath
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Rane, Shri
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Rao, Shri Muthyul

Ruo, Shri R h
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Singha, Shri G, K.

Sinha, Shrimati Ramdulun
Sinha, Shri Satya Nara.n
Sinhasan  Singh, Shny
Subaramnan, Shri
Subramanyam, Shni T
Sumat  Prasad, Shri
‘Tahir, Shri Mohammasd
‘Tantia, Shri  Rameshwar
liwary. Shri D. N

Tiwary, Shri K. N.
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Mukerjee, Shri H. N.
Rsm Siagh, Shri
Ranga, Shri

Virbhadra,Singh,  Shri
Wadiws, Shri
Wasnik, Shri Balkrishis
Yadava, Shri B. I

Sen, Dr. Kancn
Singh, Shri Y. .
Singha, 3hri Y, N
Singhei, Dr. L. M
Soy, Shri H. C.
Vishram Prasad, Shri
Warior, Shei
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Shri D. B, Raju (Naraspur): rose—-
st amare fag (FvT) 0 W W

o cIE R L
Shri Kapur Singh (Ludhiana): He

refuses to use both hands though I
have advised him to do so often.

Mr, Speaker: The result of the divi-
sion is: Ayes..102; Noes...... 23.

The motion wus adopted.
Clause 47 was added to the Bull.
Clauses 48 to 52 were added to the Bil!.

Clause 58— (Amendment of Act i2
1963).

o

Amendments made:
(1) Page 31, for lines 1-3, suhstiinte

*53. In section 32 of the Unit Trust
of India Act, 1863—

(a) in sub-section (1), for clausc
(b) and the Explanatisn,
the folowing clause and
Exp'anation shall be substi-
tuted, namely:—(99)

(iii) Page 31, after line 12, inscyt

‘(b) in sub-section (2), (or clause
(c), the folowing clause shall
be substituted, namely:--

“(c) where in the case of a
unit holder, being an indi-
vidual who is not resident
in India, the income in res-
pect of units receivable by
him from the Trust during
the financial year—

(i) does not exceed one thou-
sand rupees, no deduciion
of income-tax shall bLe
made by the Trust from
the income distributed to
him;

exceeds one thousand
rupees, deduction of in-
come-tax shall be made
by the Trust from the

(ii)

.‘iﬂovedr with
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whole of the income dis-

tributed to him a¢ the
rate of fifteen per cent.
of such income”. (100).
(Shri Sachindra Chavdhuri)
Mr. Speaker: The question is:
“That clause 53, as amended,

stand part of the Bill.”

The motion was adopted.

Clunse 53, as amended, was added tc
the Bill.

The First Schedule

Shri Sachindra Chaudhuri:
beg to move*: —

Sir, I
(i) Page 32, line 36, for “Rs. 6,500",
substitute “Rs. 7,000,  (101)

(ii) Page 33, line 5, for “Rs. 3,500".
substitute “Rs. 4,000”. 102)

(iii) Page 35, line 34, for “Rs. 3,500",

substitute “Rs. 4,000". (103)
(iv) Page 35, line 87, for “Rs.
3500, substitute ‘‘Rs. 4,000.”
(104).
(v) Page 38 line 14, for “85 per
cent.”.  cubstitute 60 per
cent.". (105).

Shri N. Dandekar: Sir, I am taking
it paragraph by paragraph because
they deal with quite different things.
I move: —

(i) Page 34, line 8,—
after *1963" insert—

“or income received by vay of
dividends.”. (30)

(ii) Page 34, line 29—
after “19€3" insert——

“or income received by way
dividends.” (31)

of

(iii) Page 35—

omit lines 5 to 11. (32)

the recommendation of the President.
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(iv) Page 36.— (vi) Page 36,—
omit lines 1 to 6 (33). omit lines 34 to 40 (40).
(v) Page 36— (vii) Page 37,—

omit lines 12 to 17 (41).

Jor lines 10 to 20, substitut— Shri Oza (Surendranagar): 1 beg (o

“5 per cent. of the amout y "N“,’e:

which the total incomc (i) Page 35.--
exceeds Rs. 100.000" (39). tor lines 17 to 31, substitute-—

“(2) where the total income ex- Rs. 280 plus l‘) ‘per cent, of the
ceeds Rs, 7,500 but does not amount by which the
exceed Rs. 10.000. tolal income exceeds Rs. 7.300;

(3) where the total income ex- Rs. 500 plus 15 per cent. of .he
ceeds Rs. 10,000 but does no amount by which the total in-
exceed Rs, 15,000 come exceeds Rs. 10,000;

(4) where the total income ex- Rs. 1,250 plus 20 per cent. of the
ceeds Rs. 15,000 but does not amount by which the total
exceed Rs. 20,000, income exceeds Rs. 15,000;

(3) where the total income ex- Rs. 2,250 plus 25 per cent. of the

ceeds Rs. 20,000 but does not
exceed Rs. 256,000,

(6) where the total income Rs
exceeds Rs. 25.000.

amount by which the total
income exceeds Rs, 20,000;

3,500 plus 41 per cent. of the
amount by which the total
income exceeds Rs. 25,000

(34)
(ii) Page 35, line 34,-— (iv) Page 39. lines 21 and 22—
for “Rs. 3,500", substitute— for "u[.ils"pnid-up equity  share
“Rs. 5,000", (35). capital”,
(iii) Page 35, line 37.—- substitute “of the ag
e " . . subs e gregate of
for 50[1;0."3i53060). substitute Rs its paid-up equity hare

capital, i'8 free veserves and

(ivy Pages 35 and 36,— its capital reserves inciud-

omit lines 38 10 46, and 1 to 6 res- ing share premium account.”
pectively, (37).
Shri N, Dandekar: 1 beg to move: (v) Puge 40, lines 9 and 10—

(i) Page 37— omit “after the 31st day of March,

for lines 37 to 42. substitute— 19617, (48).

“A (i) on so much of

(v1) Page 49, lines 16 to 18,--
the total income as does

not exceed Rs. 100,000 omit “after the 20th day of I'eb-
40 per cent. ruary, 1964, (49)
(ii) on the balance. if (vii) Page 40, line 22.—
any, total income. (42). for “70 per cent.. substitute--
50 per cent.” .
“60 per cent. (30)
(ii) Page 38— N
omit lines 1 to 18 (48) (viii) Page 39, line 22—
(iii) Puge 38,— dor “lst day’ substitute—

omit lines 43 to 53 (44). “last day” (84)
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(ix) Page 40, line 35—
for “4 per cent.” substitute—

“2 per cent.” (51)
(xii) Page 40, line 42,—
for “'8 per cent.” substitute—
“5 per cent.” (52)

(xiii) Page 40, line 52,—

for “4 per cent.” substitute—

(58).

(xiv) Page 41, line 5—

*2.5 per cent.”

for “22 per cent.’ substitutc—
“20 per cent.” (54)

(xv) Page 41, lines 26 and 27,—

omit “after 31st day of
1961, and”, (55).

(xvi) Page 41, lines 36 and 37,—

omit, “after the 20th day of Feb-
ruary, 1964, and". (56)

(xvii) Page 41, line 40—
for 44 per cent.” substitute—
(57)
(xviii) Page 41, line 43—
for “70 per cent.” substitute—
‘60 per cent.” (58).

40 per cent.”

Shri M. R. Masani: 1 beg to move*:
page 37, line 22,—
for “852'5 per cent.” substitute,—
“47'5 per cent.” (88).
Shri Oza: I beg to move*:
1’age 85—
omit lines 15 and 168 (33).
Shri Himatsingka: I beg to move*:
Page 34—

(i) line 8,—

after “1963" insert ‘‘or income
received by way of dividead
on any shares (including di-
vidends on preference shares)"

MAY 5, 1966
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(ii) line 29,—
after “1963” insert

“or income received by way of
dividend on any shares (in-
cluding dividends on orefe-
rence shares)”. (29).

Shri P. C, Borooah: I beg to move*:
(i) Page 39 line 22—

after “capital” insert—
“plus reserves". (46)
(ii) Page 39, lines 22 and 28,—

for “Ist day of the previous year".
substitute “day of distribution of
the dividend” (47).

(iii) Page 32, line 36.—
for “Rs. 6,500" substitute-—
“Rs. 9,000" (81).

(iv) Pagc 83, line 5,—
for “Rs. 3,500" substitute—
“Rs. 6.000" (82).

(v) Page 36,—
for lines 10 to 20 substitute—
(1) where the towl Nil

income does not
cxceed Rs. 40,000

(2) where  the  total 8 per cent of !:hc
income cxceeds amount by which
Rs. 40,cco  but the total income
does not c¢xceed exceeds t
Rs. 100,00 40,000

(3) where  the  wtal  Rs. 4800 plus 12
incomc  exceeds per cent of the
Rs. 100,000 amount by which

the total income
exceeds Rs.
100,0° 0.

Shri N. Dandeker: Wquld it be
better if we go Part by Part?

Mr. Speaker: He might speak.
So many Members would like to
speak. 1 cannot allow all the
Members,

*Moved with the r
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Shri N. Dandeker: It would be
better if we go Part by Part.

Mr. Speaker: 1 have no objection.
But the Members want some time for
the Third Reading as well and at 6 O’
Clock we have to apply guillotine, We
have to be very brief.

Shri N. Dandeker: If you so wish, 1
will deal with the whole lot
together

Part 1, Paragraph A of the First
Schedule is concerned with taxation
of individuals, Hindu undivided
families, unregistered firms and other
ussociations of persons of bodies of
individuals. In respect of Paragraph
/A, I have really two groups of
amendments, one is Nos. 30 and 31 and
the other is No. 32.

Amendments Nos. 30 and 31 are
concerned with giving the same con-
22ssional  treatment to unearned

income from dividends as is already
done in respect of uncarned income
from Central and State Governments
securities gs well as income received
m respect of Units from the Unit
Trust of India. Dividends are related
15> unearned .income in the same
v.ay  interest on Government
s:curities and income from the Units
of the Unit Trust of India. I suggest
whatever is the reason for the exclu-
sion of those incomes from sur-
charge applicable to unearned income
is also the justification for the exclu-
s'on of dividends and they should get
precisely the same treatment.

Amendment No. 32 1s concerned
with the additional surcharge that is
now sought to be imposed by way of
a special surcharge on taxes payable
by individuals, families, unregistered
firms and so on. This is in line with
tha objection we take to the increase
in the rate of direct taxation. I am
8stonished that there is an attem~* .
increase the rate of direct ‘ixation
when the facts disclosea by the
Budget itsclf show that for the first
time in the history of estimating of
revenue by the Revenue Department,
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the revised estimates of revenue from
direct taxation are very considerably
lower than the original estimates
rmade last year. This is the first time
that this has happcned. It should
really have been a red light to the
Finance Minister that we have
reached, for the first time the point
of diminishing returns in respect of
income-tax. My amendment No. 32
is therefore, concerned with deleting
the surcharge on income-tax in res-
pect of the calegories of persons
covered by Praagraph A.

Paragraph B of Part I of the First
Schedule is concerned with coopera-
tive societies and here too the only
amendment I am making is the dele-
tion of the special surcharge of ten
percentage that is being imposed on
cooperative societies in the same way
us the surcharge that iz sought to be
imposed on other categories. That is
amendment No. 88

I now come to amendment Nos. 8¢
and 40, concerned with paragraph C;
1 shall have to spend a little time on
this because it is concerned with
inequitous system of taxing registered
firms. A registered firm is a collec-
tion of persons who constitute a tirm
ind they can be trading firms, manu-
facturing firms, professional firms and
«ll kinds of firms. It is not a legal
ontity really, but an aggregate of
individuals who are together for a
particular purpose and there is 1o
justification at all for singling out this
particular group of people for taxing
s2verely. In fact, the difference
between registereq firms and un-
registered firmg is precisely this: an
unregistered firm is one about which
one knows little as to how they share
the profits, how they bring in capital
and so on whereas a registered firm
is one concerning which one knows
cverything because it is an essentlal
requisite of registration that the entire
duta and the agreements governing
the firm’s formation and constitution
should be disclosed; and further-
more, the income-tax officer is also
entitied. apart from the legal validity
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of the firm, to go into the question
whether the firm s genuine or not.
Thercfore, these are firms which are
accepted not merely as legally
validly constituted firms but as firms
which are perfecly genuine. In their
case, the scparate rate of taxation
that is proposed in addition to taxing
the partners is totally wrong. But |
am aware that the Finance Minister
iv quite unlikely to abandon the
principles or lack of principles in
tuxing registered firms as separate
entities. Therefore, my amendmen'
No. 89 is concerned only with reduc-
ing very considerably the slab rates
0. taxation on such firms.

Amendment No. 40 1s concerned
ujain, as in the carlier case, with
deleting the special surcharge on
firms,

Amendment No. 41 is concerned
with Paragraph ‘D' of part 1 of the
I"irst  Schedule which deals with
taxation of local guthorities. 1 see no
justification in the case of local
authorities any more than in the case
of the other groups that 1 have just
mentioned for the imposition of the
speclal surcharge and, therefore, I
am proposing that the special sur-
charge be not imposed.

Amendment No. 83 will be deait
with by Mr. Masani because he 1
presently most concerned about the
(rhancement of rate of taxation on
the Life Insurance Corporation; I will
1ol, therefore, deal with it,

I will go on to the more compi-
ated question of taxation of cown-
panies. While the mode of selting
out  the structure of taxation of
companies is, as [ said earlier, a
tremendous improvement op the taxa-
tian structure that used to appear
hitherto in the Finance Act, I see here
the continuance of the distinction
between closely controlled companies
and the companies pot cjosely con-
trolled. I am unable to see why
closely controlled companies are
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being harshly taxed twice over. I
can understand that closely controlieci
companies frequently do not distri-
bute the profits which they have
carned; if they do not distribute
those profits, they are either subjected
to a higher rate of tax for non-distri-
bution or us used to be the casc
carlier, they would be required to
distribute  profits, whereupon the
shareholders of such closely controlled
companies are subjected to a highe:
sup.r tax or higher income-tax as
they are now. But having once
chosen them for that punitive treat-
ment, namely, tha{ ‘they should be
decmed to have distributed dividends
or must pay a gpecial penal tax for
non-distribution, I am unable to ser
any justification whatever for a
differential rate of basic taxation in

regard to such companies as com-
pared with other, not closely con-
trolled companies.

My amendments Nos. 42 and 43 arc
concerned with enacting the straight-
forwarq proposition that the basic
rates of taxation on closcly controlled
companies, ought not to be any different
from those on companiés not colsely
controlled, because closely controlied
companies are, as I have said, in fact
penalised in another way, for non-
distribution of dividends up to parti-
cular extents to which it is desired
that they should distribute.

16.56 hrs.

[THE DFEPUTY SPEAKER in the Chair)

The secoand part of my amendment
No. 42 is concerned with having
a better glab system in respect of
the small companies or rather, con-
verting the present step system into
a slab system and having a better
low-rated slab than is there at
present. The present low rated incom.
step is Rs. 26,000. I suggest that this
Rs. 25,000 has become an anciest hoary
nonsense, because today the corres-
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ponding low rate slab, to be subjected
to a differentially low rate of taxa-
tion, ought to be very considerably
higher. Consequently for small com-
panies, I have suggested a slab of
Rs. 100,000 at a rate of tax which I
shall mention presently. I have sug-
gest.d a level of Rs. 100,000 instead
of Rs. 25,000, and the structure which
1 have proposed is the slab system of
taxation instead of this complicated
slep system involving a great deal oi
complicated marginal-reliefs  provi-
sions.

Thirdly, amendment No. 42 contains
another major propasition, namely
that there is no justification tor rais-
ing the rate of taxation. The basic
rates of tax on companics ought not
to be raised any more than the basic
rates of tax on the other assessees,
and consequently, by amendment No.
42, 1 seck 10 put bock the basic rates
1o 40 per cent in the case of ‘the
lower s'ab and 50 per cent in  the
case of the upper slab.

Amendment No. 43 is merely con-
cerned with eliminating a whole lot
of junk that is at page 38 in terms of
a variety of taxation rates and so on.

Amendment No. 44 is concerned
with deleting lines 45 to 53, which is
merely a consequential amendment
for delcting all these marginal relief
complications which become necessary
only so long as you have a step sys-
tem of taxation instead of the slab
system.

Then, I come to amendment No. 45
1 regard this as an important amend-
ment. It is an amendment to lines 21
and 22 at page 39, in Part 1 of the
First Schedule. The short purpose ot
tha amendment is this that excess
dividend tax ought, I suggest, to be
payable not when dividends paid
cxceed 10 per cent of equity
capital alone, but when the dividends
paid exceed 10 per cent of the aggre-
gate of the paid-up equity capital,
the free reserves and capital reserves
including share premium account.
These are the items which consti-
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tute the aggregate capital-at-charge
that ought to reccive a basic rate of
dividend free of excess dividend tax.
That is a principle accepted also in
the companies surtax. In computing
profits chargeable to company surtax
there is an allowance made &s a basic
allowance on the capital-at-charge,
and the basic allowance on the
capital-at-charge is 10 per cent of the
paid-up capital plus free reserves
cte, and indeed a certain amount of
bhorrowed capital also which is not
what 1 am suggesting here. Couse-
quently, my amendment No. 43 is con-
cerned with  suggesting that  while
accepting a change in the mode of
taxation of dividends, from a flat rate
on all dividends to the taxation only
excoss dividend taxation, I am sub-
mitting  that the principle of the
exceess dividend tax should involve a
basic dividend which is free and
that base shnuld be related to the
capitul-at-charge and not merely to
the paid-up equity capital,

17 hrs.

Next 1 would like to take amend-
ments 48 ang 49 together These am-
cndments are concerned with a very
curious provision in the Schedule,
namely that rovaltieg received by a
forcign concern in pursuance of an
agreement made by it with the Indian
concern after the 31st day of March,
1961 is subjected to tax at the con-
cessional  rate of 50 per cent, and
correspondingly the fees for rendering
technical sorvices recelved by a
forcign concern from an Indian con-
ern in pursuance of an agreement
made by it with the Indian concern
after the 29th day of February, 1864
is also subjected to tax at the con-
cessional rate of 50 per cent. But all
other royalties #nd all other technical
aid fees arc subject to the general
rate of tax at 70 per cent applicable
to foreign companies.

I think this 1s absurd unequitous.
It is utterly absurd to penalise thosc
who had fid in the develop
ment of this country earlier a3
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against those who came in later. I
know of a number of cases of earlier
years, right from 1952 onwards, up to
these critical dates like 1961 and 1964,
who showed confidence in the deve-
lopment of this country and entered
into royalty agre2ments and techni-
cal aid agreements, all of them
approved by Government, Those very
people, who have shown greater con-
fidence in this country, are now being
subjected to a rate of tax higher than
those who came later, and this s
sought to be justified on a peculiar
ground that those people who came
in carlier have somehow adjusted
themselves to the then prevailing
Indian taxation structure, whereas
those who came in later, poor
fellows, have to be given some kind
of special treatment by way of a lowe:
rate of tax. I suggest this distinction
is utterly indefensible.

The important point is this, that for
reasons of undoubteq benefit to this
country, all royalty agreements as
well as technical aid fee agreements,
after they have received the approvai
of the Government of India, must be
regarded as something of great im-
portance and value to the develop-
ment of this country. They are
entitled to a differential, lJower rate
of tax. I suggest that that lower
rate of tax ought to be applicable to all
such cases, regardless of whether the
agreement was entered into Dbefore

or after 31st day of March, 1961, in
respect of royalties or 28th day of
February of the leap year 1964, in

respect of technical aid fees. 1 seek
to abolish these distinctions.

My amendment No. 50 is concerned
with reducing the basic rate of tax on
foreign companies in the same
general pattern that I am following,
that there is no justification for
increasing direct taxation at all. As
I have said earlier the receipts from
direct taxation during 1965-66 from
mcome-tax are expected to go down
vory considerably, 1 think the figure
i* something of the order «¢ Rs. 40
crores, and receipts from i»Xx on
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companies is also expected to go
down very considerably whore J
believe the figure of shortfall is some-
thing of the order of Rs. 30 crores It
is an astonishing proposition that pre-
cisely when revenue yields are going
down, that should be the time for
jacking up the rate of taxation.

There is another point 1 want to
make here. I suggest that in the
matter of taxation of foreign companies
there has got to be some limit to
national capacity, We just cannot go
on and on slapping on additiona:
taxes, or jacking up rates ot tax, on
foreign companics as compared to
domestic companies, The basic justi-
fication for some difference is, that
whereas the shareholders or Indian
companies that is to say ~f domestic
companies as they are called, also pay
tax in this country upon the dividends
they receive from domestic com-
panies, the shareholders of foreign
companies do not pay tax in this
country upon the dividends they re-
ccive from foreign companies, even
though paid, at any rate partly, out
of income earned by the foreign com-
panies in this country. I said, therefore
there was some justification for o
higher rate, but when the rate pro
posed is 70 per cent, I suggest it is
monstrous; 1 suggest that it does call
for the remark that there ought to be
a limit{ to national rapacity in the
matter of taxing the foreigner. It is
a hang over of the old savage days
when the foreigner was regarded as
good meat, to be cooked up and eaten,
not merely to be glared at.

My amendments to Part II of the
First Schedule are merely conse-
quential. I am suggesting reduction at
all levels in the rate at which tax
should be deducted at source on
various types of income, consequent
upon the abolition of the special sur-
charge. They are amendments 51 t~
58. I will not go through them in
detail, but they are merely concerned
with bringing into line the rate at
which deduction of tax should be
made so as to correspond with the
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rates at which 1 have suggestcd basic
rates of tax ought to stand.

These are the amendments that T
have proposed.
Some Hon. Members rose—

Mr. Deputy-Speaker: There must
be sometime for third reading.

Siri Mcoratka: This is the most im-
portant part of the Bill.
Mr. Deputy.Seaker:
finish before 6 O'clock.
Shri M. R. Masani: It is just 6 O
clock. Amendment 83, which [ have
moved, deals with the Life Insurance
Corporation clause in the Bill which
sceks to raise the tax on the LIC from
47.5 to 525 per cent. My amendment
sceks to replace 47.5 per cent in place
of 52'5 per cent, or, in other words,
to bring it bhack to the presenu

nasition.

We have to

Now, Mr., Deputy-Speaker, anyone
who thinks that it is a tax on the
LIC does not clearly understand that,
when the LIC is being taxed, it is
not the LIC but the small policy
holder who is really being taxed, that
is, ordinary people like Members of
this House, middle-class people, who
have been asked to insure and to
whom great appeals are made o that
they may think it is worth while to
go in for insurance from the personal
and national point of view. It works
in two detailed way. First of a!l if
you take away more tax you reduce
the profit of the LIC. There are a
large number of policy holders who
have taken up policies “with profits”.
There are two kinds of policies, with
and without profits and many people
take out policies with profits by
paying slightly higher premia because
they would like to share in the pros-
perity of the institution. The moment
you increase a tax like this, vou are
in fact cutting down the return to
the policy holder of that profit and
vou are mulcfing him of his hard
carned profit. Secondly, by reducing
the profit in the hands of the LIC.
you are making it impossible for the
LIC to consider building up reserves
and reducing the rate of premtum.
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The rate is high; it should be hrought
down. Instead of bringing down the
premium, government is taking away
money in order to prevent the LIC
form ever being in a position to bring
down the premia which the polcy-
holdar has to pay. This 1s anti-
common man and anti-socialist if I
may say so. These people who
talk  so loudly about makiny
things casicr for the common
man are the very people who
are mulcting the common man and
opproessing him in a hundred ways
such as this finance Bill represents.
Thercfore, in the interest of the
smal] policy holder, I would like to
urge that the House do not make this
change or rather they accopt my
amendment which prevent any njury
to the policy holders in this country.

Dr. L. M. Singhvi: 1 have very
briefly to draw the attention of the
hon. Finance Minister to the discrimi-
natory character of double taxation to
which the registered firms are sub-
jected. It is one of the most out-
rageous vagaries of our taxation sys-
tem that a body, a registered firm
which is not even a legal entity and
which is no more than an aggregate
of those who combine for business,
small peopl¢, what you may call
middle class in business are subjected
to taxation both at the personal level
as well as at the level of firms. I do
not understand why the hon. Finance
Minister should continue this very
objectionable provision which was
introduced in 1856 and about which
opposition had bcen voiced in the
most emphatic way and in the most
rational manner. This really escapes
all logic though the hon. Minister
said that there was nothing like
logic in a taxation system and cited
with telling effect what a 19th century
publicist had said, I hope. He would
concede that within the
limitations of the taxation  system
which may fundamentally have been
accused of being illogical or iniqui-
tous, a certain concession has to be
made to logic and to consistency. Why
should it be that if a person carries on
proprietary business, as an individual,
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he should be taxed only as an indivi-
dual whereas two persons, when they
combine to do business, should be tax-
ed not only as individuals but also as
a firm? This escapes all logic and all
consistency. It appears to me that it
is a kind of discrimination which has
no san:tion of logic or of consistency
and which, in being  discriminatory
against a body which has not even a
legal entity, does not justify itself in
any meanner whatever. As I said, it is
one of the many vagaries which (on-
tinue to be a part of our taxation sys-
tem, and 1 hope that the hon, Finance
Minister, if he is not able to do any-
thing, rightaway, at least would give
it the consideration that it deserves
that a registered firm should not be
subjected to such diseriminatory dou-
ble taxation

Shri Morarka: 1 wish to speak only
on onc topic, namely, Schedule 1, para
(f), which deals with company taxa-
tion. 1 also propose 1o :onfine myself
to the taxation on what is called close-
ly-held corporation or 23A companies.
I am speaking in this august House on
this particular topic for the last several
vears, and Finance Ministers after
Finance Ministers have been promising
to do something in that respect, but
unfortunately, before they can do
something actually they make an
exit., And this year also, I am very

sorry that the promise of the ex-
Finance Minister remains unfulfilled
on that account.

The hon. Member Shri Dandeker

very ably pointed out that there is no
justification at all in discriminating
between the basic rates of taxation of
the closely-held corporations and the
other public corporations. If there is
a fear that the closely-held corpora-
tions would be used as a vehicle, as
a means for evading super tax, you
can take care of that by compulsorily
requiring them to distribute all the
profits or a certain per.entage of the
profits by way of dividend and then
you tux the dividends in the hands of
the shareholders. And if the company

1966 Bill, 1966 14930

does not distribute the dividents, then,
vou levy a penal tax on the Company.
Bul as the time passed by, more re-
finements were introduced in these 23-
A companies,

Shri Sachindra Chaudhuri: They
are no longer 23A companies.
Shri Morarka: I am sorry; now

they are section 104 companies. These
companies are called section 104 com-
panies, and they arce subdivided into
three categories: one those section 104
companies which do gencral business;
another is, those section 104 companies
which arc industrial companies, and
the third is, those section 104 com-
panies dealing with priority industries.
The rate of tax on ull thesc three cate-
gories of companies differs from one
another,  You would be surprised to
know that within the scction 104 com-
panies, the lowest rate of tuxation this
yvear is 50°6 per cent and the highest
is 65 per cent. If a section 104 indus-
trial company is a closcly-held cor-
poration, if it i8 owned by a limited
number of people, and it has all the
. haracteristics of a monopoly or has a
coterie of people holding and manag-
ing and monopolising it,—if
all these things are there—and
yet, because the nature of the business
carried on by that company is a diffe-
rent or a particular one, it has to pay
a tax only of 50'6 per cent, whereas
another company which does very
good business in the sensc that it also
serves a national purpose and contri-
butes to the national development, and
vet, it has to pay a tax of 65 per cent.
As I said, there is no reason, no justi-
fication, at all, firstly, in making a
distinction between what in called a
public company and a clasely-held
company, and secondly, there is much
less justification for a discrimination
between one section 104 compeny and
another section 104 company. I have
made some calculations in this regard.
If the total income is Rs. 1 lakhs and
there are 5 partners or shareholders or
coparceners, in the case of a coopera-
tive society the total tax liability is
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Rs. 34.500. In the case of an unregis-
tered firm it is Rs. 47,500. In the case
of an individual, it is again Rs. 47,500.
In the case of a registered firm it comes
to only Rs. 18.000. In the case of a pub-
lic company it is less than Rs. 60,000.
In the case of a closely held corpora-
tion it comes to very near Rs. 70,000.
So, a closely-held company today is
taxed more than a registered firm.
more than a cooperative society and
more than even an individual....
Is 1t fair? Though the Finance
Minister  says that the tax sys-
tem  has no logic, 1 am sure he be-
lives in logi.; his profession is based
on logic. He thought he should do
justice. In his anxiety to do that. he
has moved amendment 105, That
only partly mitigates the injustice that
has been done,

1 have been making this  request
time and again. I repeat that the
time has come when the taxation on
the corporate sector must be  thoro-
oughtly examined by the government.
Last year the hon. Finance Minister
said that he would introduce some

simplification, He has made an
attempt in that direction, but that
has not :arried us very far, On the

other hand, there is a geneiral increase
in tuxation on th¢ corporations. If the
government policy is, which I am sure
it is, to encourage the formation of
new companies, while they give loans
and other facilities, so far as the fiscal
levies are concerned, they are very
very harsh towards these corporations.
This year the Finance Minister has
increased taxation on all  entities
except registered firms. Why, if I may
ask, has he not thought fit to increase
the tax on registered firms also? If
five persons form into a company by
mistake, they have to pay 70 per cent
tax, But if they form into a register-
ed firm, they can get away with 18 per
cent tax only. Is that fair? After all,
it is not a marginal difference. The
difference is very acute. I had hoped
that the Finance Minister would have
examined this proposal and removed
this discrimination. 1 am concluding
with the hope that at least now, he
would not lose any time in getting the
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matter fully examined and would be
doing justice which is overdue.

Shri Oza (Surendranagar): Sir, my
amendments 33 to 37 relate to the
taxation proposals on cooperative so-
cieties. On many occasions in this
House, veices have been raised against
levying income-tax on < ooperative
suciety incomes, according to my hum-
ble opinion not without justification.
We know that according to the coopera-
tive laws and bye-laws of the States,
there is always a ceiling on the divi-
dends which is distributable. We can-
not distribute beyond that limit. That
limit is alveady there, But if you
bring al]l the co-operative societies
under one sweep, I think the very
fundamental tenets of  co-operative
movement will be affected. For exa-
wmple we a'l know that thrift has to
he exercised, economy has to be achie-
ved and the management has also to
be very cfficient, By bringing all the
co-operative societies under one sweep
what will happen is that societies will
be discouraged in exercising thrift, in
achieving some e¢conomy here and
there and stepping up the efficiency of
the management. [ think this ques-
tion requires to be examined very
thoroughly.

In the Constitution we have given
certain guarantees to the S:cheduled
Castes and Scheduled Tribes, They
have been given some protection, But
under these taxation laws there is no
discrimination between co-oerative so-
cieties for forest labour, Scheduled
Castes and Tribes and other co-opera-

tive societies. So, those co-operstive
societices are working under very
hard and difficult circumstances. If

the co-operatives of forest labour
achieve economy by hard work and
make some profit, they attract the
“provisions of the Income-tax Act. Bo,
they have no in:entive to make profits,
The same is applicable to co-operatives
of Scheduled Castes and  Scheduled
Tribes.

Therefore, 1 urge on the Government
that they should give thought to these
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aspects. All the co-operative societies My third amendment, amendment

should not be brought under one No. 46, seeks to add reserve to the

sweep. There should be some ration-
nale in taxing co-operative societies,
especially when the Constitution has
given some guarantces and some pro-
tection to the members of some castes.
I am pleading particularly for forest
co-operatives. In Gujarat and in many
other States we have forest co-opera-
tives run by poor adibasis. They are

working very hard under
very difficult circumstan-
ces. Now these people have to go to

the income-tax officers and they arc
sometimes even harassed. The same
thing is happening to co-operative so-
cities of Scheduled Castes and Tribes.
Government should give consideration
to this matter.

Shri P. C. Borooah: I am sure my
amendments will be welcomed by
every section of the House because
they give reliefl to low income and
middle income groups. This year
the Finance Minister has raised the

exemption limit by Rs. 500, from
Rs, 3,500 to Rs, 4,000 My amend-
ment seeks to raise it to Rs. 6,000.

Similarly, for undivided Hindu fami-
lies I want to raise the limit from
Rs, 6,000 to Rs. 9,000. The cost of liv-
ing has increased during the last few
vears and , correspondingly, the money
value has gone down. If the Finance
Minister could rise the exemption
limit to Rs. 4,000, I think he can very
well raise it to Rs. 6,000, If this
amendment of mine is accepted the
whole country will call him the
real saviour of the low income group
people,

1 have one suggestion to make re-
garding making good this Joss. Now
the backward areas and hilly areas are
not within the parview of this tax.
We are sending crores and crores
of rupees on the development of
these areas. As a result of that, many
people in these areas have become aff-
luent. Since they have become rich
people, they should not be allowed to
ga without payment of income-tex.

capita] for purposes of calculation of
tax, It is not understood why the
reserves built up by a company are not
included for purposes of calculating
the excess dividend tax. Reserves are
always treated as part of the capital
base of a company. It is, therefore,
suggested that the dividend tax should
be levied on distribution in  excess
of 10 per cent of the company's paid-

up equity share capital plus its free
reserves.
My last amendment suggests the

substitution of the day of distribution
of the dividend in place of the “first
day of the previous vears’ in Ex-
planation 1(b).

Shri Himatsingka: 1 want to speak
on amendment No, 29. My amendment
refers to the First Schedule regarding
the surcharge on income-tax. There
are two kinds of income—earned in-
come and  unecarned income.
You will find at page 34 that interest
on security of the Central Government
and interest on the security of the
State Government are charged to tax
as earned income. They are not
charged as unearned income. Similarly,
incomes received from the units of the
Unit Trust of India are charged as
earned income. I have suggested that
income received by way of dividend on
any shares should also be treated in
the same manner.

As you know, no new companies are
coming up on account of the taxes that
have been imposed last year and this
year, Practically nothing is being left
in the hands of the companies and the
shareholders to enable them to put any
money in shares of new companies.
The Finance Minister was just now
pleased to say that people are invest-
ing money in buildings and  houses;
therefore, they do not think of going
in for industry. I do not think that
that is correct, That may be the case
with some individuals in Ca.cutte or
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Bombay but generally people want to
invest in companies provided it be-
comes attractive. Therefore I have
suggested that if divided income is
regarded as earned income, and not
be liable to tax as an unearned income,
that might cncourage people putting
in money in shares. Therefore I have
moved this amendment.

Shri Sachindra Chaudhuri: ] am
sorry, I canno' accept any of these
amendments, If I had to give a re-
ply to each one of these, 1 will  take
more than half an hour; therefore, 1
am afraid, I cannot give the reasons in
detail. I cannot accept them.

Mr. Deputy-Speaker: 1 shall now
put all the Government amendments
(Nos. 101, 102, 103, 104. and 105) to
the vote of the House.

The question is:

(i) Page 32, line 36. for “Rs
6,500", substitute “Rs. 7,000". (101)
(ii) Page 33, line 5for “Rs.

3,500", substitute “Rs. 4,000". (102)
(iii) Page 35, line 34, for “Rs.
3,500",substitute “‘Rs. 4,000". (103)
(iv) Page 35, line 37, for “Rs.

3.500", substitute “Rs. 4,000". (104)

(v) Page 38, line 14, for 65 per
cent.", substitute “60 per cent.”.

(105)

The motion was adopted.

Mr, Deputy-Speaker: I shall now put
all the other amendments to the vote
of the House.

All the other amendments were put
and negatived.

Mr. Deputy-Speaker: The question
is:

“That the First Schedule, as
amended, stand part of the Bill.”
The motion was adopted.

The First Schedule, as amended, was
added to the Bill.

The Second Schedule was added to the
Bill.

VAISAKHA 15,

1888 (SAKA) Bill, 1966

14936

The Third Schedule (New)

Amendment mades
Page 43, after line 9, insert—

‘'THE THIRD SCHEDULE
(See section 32)

Further amendments in the I[n:;ome-
tax Act

Seclion 156—Omit “(including annuity
deposit referred to in  Chapter
XXII-A)" with effect from the 1st
day of April, 1967.

Section 246.—In clause (0),—

(a) in sub-clause (v), omit “‘or";
(b) omit sub-clause (vi),

with cffect from the 1st day of
April, 1967.

Section 280E.—Renumber the existing
Explanation as Explanation 1, and
after Erxplanation 1 as so renum-
bered, insert—

“Explanation 2.—The provisions of this
section und of sections 280F to
2801 shall not apply in respeet of
the financial year commencing on
the 1st day of April, 1968 or any
subsequent financial year.”

Omit se.tions 280J, 280K, 280R  and
280T with effect from the lIst day
of April, 1967,

Section 280M.—For sub-section  (2),
substitute with effect from the 1st
day of April, 1967—

*(2) Where any depositor has
deposited any amount for any
assessment year which he is not
liable to deposit under the provi-
sions of this Chapter or which is
in excess of the amount required
to be deposited under the soid pro-
visions for that vear, then, the en-
tire amount or excess amount, as
the case may be, may be refunded,
adjusted or otherwise dealt with
in su.h manner and having regard
to such factors as may be specified
in a scheme framed under section
280W."",
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For section 280Q, substitute—
Rounding off

*280Q. The amount of any depo-
sit to be made under this Chapter
shall be rounded off to the nearest
multiple of ten rupees and
for this purpose any part of a
rupec consisting of paise shall be
ignored and  thereafter if such
amount is not a  multiple of ten,
then, if the last figure in that
amount is five or more, the amount
shall be increased to the next
higher amount which is a multiple
of ten and if the last figure is less
than five, the amount shall be re-
duced to the next lower amount
which is a multiple of ten.".

Section 280W.—After clause
sub-section (2), insert—

(a) of

“(aa) the cases in which, the
circumstances under which and the
conditions subject to  which the
Income-tax Officer may, under
the proviso to clause (ii) of sub-
section (2) of section 280C, allow
a depositor to make a deposit or
a further deposit after the expiry

of the fi ial year i diately
precedi the t year;”.
(108).

(Shri Sachindra Chaudhuri)
Mr. Deputy-Speaker: The question
is:
“That the Third S hedule (New)
stand part of the Bill.”

The mwotion was adopted.
The third Schedule was added to the
Bill.
Mr. Deputy-Speaker: The question
is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill."

The motion was adopted.

Clause, the Enacting Formula and the
Title were added to the Bill.
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Shri Sachindra Chaudbhuri: Sir, !
move:

“That the Bill, as amendcd, be
passed.”

Mr, Deputy-Speaker: Motion

moved:

“That the Bill, as amended, be
passed.”

Shri Ranga: Mr. Deputy-Speaker.
Sir, the Government seems to pursue
the same policy as is pursued by a
hungry tiger in a forest. He inakes
no discrimination betwcen one animal

or another. He must find a  victim;
he must have his toll. If anybody
were to ask him, “Why”, he would

say. “I am hungry: thercfore, I must
have my food”. That seems tv be the
attitude of this Government and also,
unfortunately for him, of the present
Finance Minister.

No better justification did he give.
In the 19th century income-tax would
have been treated as an anathema but
in the 20th century income-tax has
come to stay. Government nceds
morey; therefore, he is going to put
it on a, b, ¢, d, up to z, whether one 1s
capable of bearing it or not. Such is
the unjust approach to the present
economic situation in our country.

What do we find? Last year there
were two Budgets, two impositions of
fresh taxation. This year again he
has come forward and threatened to
impose Rs. 100 crores more of ad-
ditional taxation. When there was so
much of hue and cry, he must have
already had all this up his sleeve and
he offered to reduce it to the tune of
Rs. 13 crores. Anyhow, he is taking
Rs. 87 crores of additional money
from the masses of this couniry.

That is the long and short of the
demand that he has made. Is this
reasonable? Ts this just? He gimply
says, “I am not concerned with all
these things. 1 want this money for
these hungry wolves who are behind
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me, in my pack, whom I have got tu
feed. All these various Ministries and
also the State Governments are de-
manding more and more money. It is
for that purposc I am here. As  the
Finance Minister, they ask me to pro-
vide the funds. 1 have no control
over them at all. Therefore, 1 am
unlcashing thesc new taxes, new bur-
dens.” Not even the L.IC. or the
handloom weavers are exempt from
this trouble; not even the cooperatives
whg are supposed to be the favourite
children, the latest children of this
Government, are exempt from  this
rapacious demand of the Government
madc through this unfortunatc
Firance Minister.

Is there any guaraniee that this
would be the last? Three years ago,
1 demanded the Government and I
challenged them that it would not bec
possible for them, committed a; they
are to their Plans, to reduce the tax
hurdens to abstain from increasing the
tax burdens, and my forecast has
come true. Next year, would therc
not be additional tax burdens? Is
therc any guarantee that there will
not bce a supplementary budget bet-
ween now and next March? Possibly,
the same Finance Minister may conti-
nue; the same Budget might not bc
found to be enough. All the funds
that we arc placing at his disposal
may not be enough to feed all thesc
packs of hungry Government Depart-
ments that he has found around him-
self.

What do they want to do with all
this money? He says, “I am going to
help industries, public enterprises”
and we know the achievements of the
public  enterprises. Membcr  after
Member has borne witness to the fact
that the public are tired of the bad
economy of these public enterprises.
their wastefulness, their extravagancc,
their uneconomic way of managing
their own affairs and. finally, the loss
they are accumulating year after year
and failing to show any commensurate
results, Then, he says, “We are also
helping private enterprise through
these Finance Corporationg and Indus-
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teial Finance Corporation and so on.
So, we must find money for them.” !
ask: Why should you rob the ordinary
poor-folk for whom every rupee is so
valuable, take all that money and keep
accumulated in the hands of the Gov-
crnment where the value of money
goes down as it goes on increasing
and then place it at the disposal of
these capitalists who, according 1o
themselves, are supposed to be making
so much profits? Why not allow thos.
industrialists themselves to go to the
share market and get the money from
the people by showing their own re-
sults, their own achievements” On the
other hand. Government wants to col-
lect it from these poor people and
place it in the hands of the industria-
lists and other people whom it says it
is pampering. Actually, what is bap-
ening is that the money’s value is taken
away and it is placed in the hands of
the people where it can only become
less valuable.

another thing.
so much money,

Then,  there s
If they have got
if they are able to get all this
money from amongst the masses,
then the best possible use that they
can make of it is to place it at the
disposal of the Finance Ministry, the
Foodgrairs Corporation and the Minis-
try of Agricultural and also the cooper-
ative; all over the country to help owr
kisans to get credit at reasonable rates
of interest. Even today, cooperatives
are obliged to charge from the
peasants as much as 12 per cent
interest and in some places it is even
14 to 15 per cent. In Madras alone,
it has come to be 9 per cent. Al-
though the Reservc Bank is advancing
at the rate of 3 per cent these people.
the rew cooperative money-lenders,
are charging 9 per cent in South India
and 12 per cent in U.P. Now, the best
way to get out of this difficulty for
the Government is to place these funds
at the disposal of the cooperatives as
well as the Food and Agriculture
Ministry and help our kisans to get
credit at at least 9 per cent in all the
States. Ten times more than what is
now being placed at the disposal of
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the Finance is needed if really their is the education fund. How many

agricultural policy were to be imple-
mented. Money should be placed
where it is needed. On the other
hand it is being placed at the disposal
of these new white elephants and the
latest white elephant is going to be
their Bokaro. It started with Rs. 100
crores; then, we thought it was going
to be Rs. 300 crores when the Ameri-
cans were touching it, and when the
Midas had touched it it ran upto
Rs. 800 crores. But at the same time
they did not have the moral courage
to tell the Russians that this was an
absurd estimate because they thought
that tRé Russians would be unhappy
and angry and they did nct wish to
look the gift horse in its mouth.

Are they using this money in an
cconomic manner? They do not.
Look at the way in which the State
Governments are misusing these funds
and these have become the new pro-
digals of Government of India—
extravagant State Governments
wasteful State Governments, impro-
vident goverr ts, the gover! ts
which are bankrupt to such an extent
that the Reserve Bank of India had
warned the Government of India and
those Governments that they would no
longer under-write their ways and
means deficits. The time has come
for the Finance Minister to ask for
the necessary power and authoritv
from the Prime Minister as well as
the whole Cabinet to see that the
State Governments are rot conti-
nuously pampered in the same
manner that they arc being pam-
pered and they are not underwritten
in their extravagance in the manner
that the Government of India has
been doing.

Are they going to fight inflation?
My hon. friend is very sincere—I am

prepared to admit that: —in his
anxiety to bring down inflation.
Would it be possible for him to
do this apart from all other
reasons? What is it that he is
going to do with the P. L. 480

funds that he is going to be loaded
with? Onc outlet that he has found

more other funds or other trusts is he
going to create in order to utilise
those funds? The money flows into
the nerves of our economy. Would
there not be inflation and how is he
going to fight that inflation?

There are troubles on our borders.
There is the impending trouble also
from Communist China. We need
more and more of our Defence pre-
parations. Ordnance factories have
got to be built; they are being built
and they all have got to be financed.
Wherefrom is he going to get all the
money? I would like him to assure us
that even within this budget he has
sufficient scope, because of disguised
ways of keeping it there, to meet al!
those additional items of expenditure
which are going to face the Govern-
ment during the next one year. If
he has not got any such disguised
sources of funds within the ambit of
this Finance Bill, how is he going to
avoid a supplementary budget? If he
is going to avoid a supplementary
budget, let him take the people into
confidence and assure them that there
would not be a supplementary
budget.

Let him assure us that there would
not be such additional tax burdens.
How can he avoid such additional
tax burdens and supplementary
budgeting?” He can avoid them—in
only one sovereign manner in the
present circumstances, that is, by im-
posing an economy cut. That is what
1 have been repeating again and
again. My hon. friend was good
enough to say that he agreed to it and
he was really insistent upon it. But
this Finance Minister, as was the case
with the ecarlier Finance Minister
also, will not be able to impose this
economy cut unless there is a real
determ:.nation on the part of the
whole of the Cabinet here and also
their masters and the Chief Minis-
ters at the State level, really to
achieve economy and not to be ex-
travagant as they have been for the
last sixteen years, and to have a
healthy and wholesome respect for
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people’s money. Every rupee taken
away from the people by way of tax
has got to be treated as worth Rs. 10
by Government; on the other hand,
unfortunately, till now, Government
have been treating it only as 10 paise.
That improvident policy, that foolish
policy and wrong policy and anti-
common-people policy must be given
up by this Government if they
really deserve the name of a civili-
sed democratic government.

Mr. Deputy-Speaker:
Daji.

Now, Shri

Shri Sheo Narain: How is it that
you are calling only the Opposition
Members? Do we also not have a right
to speak on the Finance Bill?

Shri Daji: The Finance Bill which
we are just going to pass is bound
to generate inflationary pressures,
whether the Finance Minister likes it
or not. If wishes were horses, beggars
could ride. Actually, it is not a ques-
tion of wishes, but the very logic of
this measure is bound to generate
inflation and run-away prices.

The Finance Minister has been at
pains to tell us and the country that
he wants to seriously curb the rising
prices. But the measures that we
have adopted or are about to adopt
today do not show even an inkling of
this oft-expressed wish of the Finance
Minister. How then he is going to
square the needs of the economy, the
pledge of the Government, and the
policy of the Government and their
desire to hold the prices, with this
Finance Bill which is a sine qua non
to a blank cheque for rising prices,
certainly beats my imagination.

The problem of rising prices has
assumed very great importance
because it is coupled with unfruit-
ful and wastefu] expenditure which
18 mounting up every day. It is not
a question of mere taxation for
nation-building. We have now
reached a vicious logical circle of

's law working with a ven-
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geance, namely the white elephant of
administration consuming more and
more of fodder without yielding any
returns.

Of course, the Finance Minister
sometimes tries to tinker with the
problem of administrative expenses by
cutting down some little concessions
available to the poor employees as he
has done recently by an order where-
by he has cut down the overtime
allowances for the Government em-
ployees. Without checking the rise
in prices, if the overtime allowances
are cut down in this manner, I most
respectfully warn the Finance Minis-
ter that he is heading for trouble and
disaster. Right from the 8th May to
the 22nd May, he is going to face a
series of demonstrations, hunger-
strikes and non-co-operation move-
ment from Jarge sections of the Gov-
ernment employees including refusal
to work overtime.

An hon. Member: That is the plan
of the Communist Party.

Shri Daji: This Government which
legislates for the private employers
and says that they should give double
the normal wages as overtime allow-
ance, refuses to pay overtime to its
own employees. There is no logic
behind this decision. 1 warn him
that he is going to face a series of
demonstrations right from the 0th
of May onwards as a corollary to his
rushing forward with such extortio-
nate measures. I warn this Govern-
ment that they are going to face more
and more determined onslaughts by
the people to defend their living
standards.

Even today, one of my friends in
this House, Shri Sarjoo Pandey s
on hunger-strike at Lucknow. More
and more of such strikes and more
and more of such demonstrations will
have to be faced and they will be
mounting up so that the Govern-
ment's policies are forced to be
changed, or are retraced or are com-
pletely routed.
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Shri Ranga: The Food Corporation
employees are on strike,

Shri Dajl: The illogicality of the
Gover t's policy b all the
more oppressively evident when we
consider how discriminatory it is.

On the one hand, we are suffering
from foreign exchange shortage so
much so that even the Speaker of the
J.ok Sabha was not sanctioned
adequate foreign exchange for his
treatment and he was sanctioned only
£10 which would not be sufficient
even to meet the fee of a decent
consultant in England, and on the
other, we find that 80,0000 dollars were
sanctioned for a special issue oi The
New York Times, and if any hon.
Member looks at that issue, he will
find that it is a trash issue; excepting
for self-praising articles by some
industrialists of India and two or
three partners in America, not one
important public figure in America
has contributed a single article on
Indian development. I do not know
what was sought to be done. For
such a worthless special jssue of The
New York Times, 80,000 dollars were
sanctioned, but the Speaker of the
Lok Sabha could have only £10 sanc-
tioned for his treatment. This is the
discriminatory treatment which is
making the whole thing all the more
sore.

1 would also like to point out to
the Finance Minister that there are
so many loopholes in all the legis-
lations that are enacted. 1 would
refer specially to the case of Messrs.
Barium Chemicals Ltd. which has
been reported upon today in the judg-
ment of the Supreme Court. That
judgment is a matter of grave import,
not only for the case to which it re-
lates but for the general powers of
Government. 1 would like to know
what Government proposes to do in
the matter.

Shri Ranga: They will issue an
ordinance.
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Shri Daji: What do Government
visualise? This only shows just one
more chink in the weak armoury of
our laws dealing with the corporate
sector. I do not mind if the Govern-
ment makes it a whole game, but if
the Government think that the legis-
lation is required and they require
powers, let the legislation be fool-
proof. We have launched ourselves
into a very contradictory position now
that whereas if 1 commit a murder
or there is the report of a murder
by me, I can be challaned, the report-
ed misfeasance of a company cannot
be investigated into. I would like to
know what the Government wants 10
do about jt.

I want to use this occasion to make
a very important revelation. This
morning we had questions on gold
which was seized from one Mr.
Goenka, I know Mr. Goenka is  big
man, a very influential man, and has
friends in the Treasury Benches, but
1 want to give further information
to the House through you. This Mr.
Goenka, after the gold was seized,
tried to interlope a declaration of that
gold ante-dated through a subsidiary
of the State Bank of India, namely
the Bank of Indore, Indore. The man
does not live in Indore, he has no
business there, the gold was seized
in UP, and he makes an ante-dated
entry in the Bank’s Register showing
that declaration for a total amount of
about Rs. 30 lakhs worth of gold. But
the declaration has not been entered
in the Register of the Bank, it is not
countersigned by the Manager or the
Officer in charge of gold declaration,
but a clerk is found who signs that
paper and shows the entry before thc
date on which the gold was seized.

Then, what happens? 1 have made
some investigation to try to help the
Finance Minister, if the Finance
Minister is pleased to go and examine
the thing, a wonderful thing. Some-
times the thieves get caught when
they try to be over-clever. That
clerk who has countersigned was on
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four days casual leave including the
date on which he has affixed his sig-
nature to that paper. That shows
what? First of all the guilty consci-
ence of the man. Secondly, what
kind of a measure is this that ante-
dated declarations can be made, that
this loophole is being used? Thirdly,
when the wrong is detected, the clerk
is being made the scapegoat as if the
whole thing is a conspiracy between
Mr. Goenka and the clerk. I refuse
to believe that an ordinary clerk
could have dared to ante-date a dec-
laration of gold for Rs 38 lakhs.
Therefore, I suggest a thorough probe
by the Finance Minister into the gold
declaration of Mr. Goenka which was
nte-dated into the register of the
subsidiary of the State Bank of India.

Before 1 conclude I have got onc
word more to say. All our schemes,
all our planshave led us mowhere.
The gap between the poorer and
richer sections has increased. There-
fore, 1 would plead above all for a
reorientation of the entire Govern-
ment economic policies, so that the
backward areas of the country and
backward sections of the country are
attended to immediately, at least to
be brought to a level of minimum
standard of living. It has been said
that the world cannot be half free
and half slave. I say India cannot
be half prosperous and half starving.
Unless the entire policy of the Gov-
ernment is reoriented to bring up
very fast the depressed sections and
the depressed areas of the country at
least to a modicum level of pros-
perity, to a modicum level of life, 1
believe the whole progress of the
country will be held up.

Dr. L. M. Singhvi: I would not
like to be harsh on the hon. Finance
Minister on his maiden budget. He
is a good and able man, he is an
honest mun, a wel'-meaning man, a
man with ability and perception, but
I wonder whether he is not a man
who is somewhat helpless. It seems
that he has an unenviable inheritance.
and he is necessarily a captive of that
inheritance.
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He said that logic does not play a
very major part in the tax system
of the country. I could not agree with
him more. It seems that experience
and the lessons of the past also do
not play any measurable or palpable
role in the tax system of the country.
It seems that the only thing that
plays a part is drift and indecision in
our economic policies.

1 um sure that the hon. Finance
Minister would appreciate that these
appropriations are in the nature of
an advance to him on the guarantee
that the economic management of the
country would improve, on the
guarantee that the country would be
given a clean and honest administra-
tion at all levels, on the guarantee
that the lot of the common people
would be improved.

Shri Ranga: No chance.

Dr. L, M. Singhvi: Unless the
administration which has become very
flabby is made muscular, there is nu
prospect of the common man looking
forward to an cra of prosperity for
himself. Mr. Deputy-Speaker, I must
also mention that the rupee stands
today at the lowest ebb. Somebody
in the lobby said that in the so-called
international market which is only a
cuphemism for black market in
foreign currency, Rs. 31 fetch no
more than pound sterling. This is a
very humiliating state to which we
have come. Mr. Deputy Speaker, the
other day I mentioned that there is
continuous heavy dose of deficit fina-c-
ing in our country's economy and 1
estimated it to be of the order of
Rs, 370—400 crores during this ycar.
1 would like the hon. Finance Minis-
ter to come forward with an analysis
and appraisal of deficit financing
which unleashes inexorable pressures
of inflation in our economy. It seems
that unless the Augean stables of
inflation and deficit financing are
cleaned, we cannot possibly hope to
arrive at a situation where we would
he able to hold on our own. The
Yasic amenities in various parts of
the country wre lscking today.
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Gandhiji emphasised above all that in
his dream of India, these basic ameni-
ties must be ensured. There are
parts of India, and you are aware of
them, Sir, where even drinking water
is not available and you have to go
as far as 18 miles or 20 miles to fetch
a pitcher of drinking water. You are
aware of the food situation which is
critical today. Unless these basic
amenities are provided, unless Shastri-
ji's healing touch is brought to bear
fruit and blossom in the administra-
tive approach, we will not be able to
give to the common man even a modi-
cum of prosperity and the rise in the
standard of living of which my friend
Homi Daji spoke. Before concluding,
I would like to make a very fervent
plea to the hon. Finance Minister to
congider lifting gold control and if
necessary to set up a committee of
Members of Parliament to go intr
this. I am sure he would appreciate
that the Gold Control Act has failed
to serve any of the purpose for which
it was intended. It has generated
unemployment but it has not brought
about cither a check on the smug-
gling or any other economic relief
in this country. One more word and
1 have done. This is in respect of the
plea for rationalisation of our tax
structure. Adhocism would not do.
Unless, for example, the abolition of
the sales tax is effected, unless sales
tax is replaced by excise duty, unless
the tax structure as a whole is ratio-
nalised and renovated, 1 think the
Finance Minister would continue to
answer these angry questions and to
answer apprehensions which we have
pointed out about the utilisation of
assistance without carrying conviction.
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Shri Sachindra Chaudhuri: 1 felt
I need not inflict another specch on
my hon. friends here, for, much of
what has been said had been said in
some shape or form earlier in the
course of the debate on the general
budget and otherwise, on the Demands
for Grants and so on. Therefore, there
is very little which I have to reply
to or I can reply. We have debated
the Finance Bill clause by clause.
The only thing to which 1 would like
to refer and to which 1 have not re-
ferred, is the Gold Control Act or the
Gold Control Order. Speaking for
myself,—I know what 1 am going to
Lay is going to be very unpopular—-
1 believe that there is reason for gold
controi, but 1 am prepared to give 1t
a second thought, taking away from
my mind the reasons that I have,
«nd applying my mind to what has
een put forward in this House, so0
that I can see whether or not it can
be done away with. As I say, I am
not so wedded to any sort of measurc
that 1 do not or cannot consider it 1n
any other form. (Interruption).

Dr. L. M. Singhvi: How does he
propose to review it, by setting up
some a machinery or a committee or
in any other way” Would he indi-
cate his mind?

Shri Sachindra Chaudhuri: All that
I can say is that a committee will be
set up, if necessary. But first let me
have a look st it and let me consult
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my colleagues first, and after having
done that, let me see—(Interruption).

Shrimati Lakshmikanthamma
(Khammam): Why should the Finance
Minister be afraid, when the women
are behind him on this measure?

Shri Sachindra Chaudhuri: The
thing is this. It has been said that
the purposc of the Gold Control Act
was to stop smuggling. But the real
reason was not to stop smuggling
alone. The real reason was to try
and reduce the desire for gold among
the people in this country, so that the
money might be diverted to other
purposes. That is number one.

Secondly, so far as gold is con-
cerned, if the Gold Control Order is
removed, one of the things about
which some hon. Members here have
emphasised rightly is that the people
invest their money in gold after
having escaped taxation or after
having earned the money in black
market. So far as the gold is con-
cerned, if it is allowed to go on
increasing without any control or any
report, it would be easier as a matter
of investment for those people who
have got money to invest and which
they do not want to bring out. These
are the factors which really make me
teel a little doubtful, in fact, quite
doubtful, as to whether I should or
should not ask this House to let me
remove that order.

Shri J. P. Jyotishi (Sagar): Will
vou kindly see that the order is strict-
1y enforced?

Shri Sachindra Chaudhuri: So (ar
as not enforcing the law strictly is
concerned, that may be my fault, but
it does not mean that the law itself
is bad. It merely means this: that
we have got to think in terms of
further and better enforcement.

Now, my hon. friend Shri Daji drew
my attention and the attention of the
House to a particular gentleman—I

MAY 5, 1966

Bill, 1966 14954

do not want to name him—had a cer-
tain quantity—I forget the exact
amount and I think it was Rs. 37 lakhs
worth of gold—which according to
the hon. Member—I do not know as
1 have not examined it and I will
have to examine it now that he has
told me—was the result of invest-
ment of money which had evaded tax
and also perhaps the money which
had been made by putting up prices
unjustifiably. In other words, by
black-marketing. The easiest way of
investing it was found in this gold
1 do not know whether he was in
volved in gold smuggling or not.
Because of the law having been there,
he took or tried to take advantage of
the declaration and ante-dated the
declaration. If he had not done that,
if the law had not been there, the
information which Mr. Daji has given
us would not have been there. This
little clue which he has put before
us, which this gentleman was made
to resort to by reason of the fact that
the Gold Control Act is there, would
not have been there if that law had
not been there and it would have
been very difficult for us to get it.

18.00 hrs.

Shri D. C. Sharma: Why could not
the government find it out through
its own sources? Your machinery is
so defective.

Shri Sachindra Chaudhuri: Mr.
Daji has got sources which I have

not got. The Government of India
does not have multiple eyes and
multiple arms.

Shri  Daji: You have got better
sources, but they are tainted and
corrupt.

Shri Sachindra Chaudhuri:
use accusing me.

It is no

Shri Dajl: I am not accusing you.
but your sources are corrupt and
tainted. When I have come to know
of it, you should have come to know
of it also
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Shri Sachindra Chaudhuri: I do not
know whether they are corrupt or not.
He has said something as a responsi-
ble member of this House and natu-
rally it is my duty to enquire into
it. I do not make this statement
which Mr. Daji is making without
examination, that something is cor-
rupt or not. 1 do not judge a person
until T am satisfled that there is at
least a prima facie case. Therefore,
I cannot accedc to it that my sources
are corrupt
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Then, 1 should likg 40 say something
in self-explanation! Reference has
been made in this House to a parti-
cular circular which went out asking
Commissioners of Income-tax not to
make raids. 1 do not remember thc
exact language of it, but 1 will say
this that very soon after I had taken
office, I felt and found that in certain
cases, there was enthusiasm and the
tainted source which Mr. Daji refer-
red to persuaded income-tax officers
to go and make raids without there
being sufficient reason to do that, in
the sense that without examining it,
us a reasonable person, you shnuld
not have done it. If you examine it,
it may be that ultimately that person
will be found completely free from
guilt. But at any rate the suffering
to himself in his mind, body and
reputation, the agony of that man
and the money that is spent by the
Government in pursuing it cannot be
undone.

1 cannot recollect the exact words,
but if T remember aright, the instruc-
tions 1 gave were, where you have
got to do it, do it with the greatest
harshness. But before you start doing
it, do not have a repetition of the
Barium case to which Mr. Daji has
referred; kindly ensure that there is
prima facie evidence on the basis of
which you can proceed. If you have
any doubt in any big case, having
regard to my little experience, refer
the matter to me and I shall tell you
whether to go forward or not.
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referred to by Mr. Daji comes to me,
I will look into it myself.

1 do not see Mr. Banerjee here.
Had I seen him here, I would have
told him something more. He refer-
ved to a certain party in U.P. who
nad Rs. 31 lakhs written off. I think
the House should be told about i'.
In 1958 there had been a proposal
made by this particular party in
regard to a finding which had been
made by the now defunct Income-tax
Investigation Commission. 1 may be
out by a lakh or two; do not mis-
understand me on account of that.
The commission had found that that
particular party had to pay tax to
the tune of Rs. 52 or Rs. 53 lakhs.
On the approach being made, an
enquiry was made jnto the assets of
this person and it was found that the
person had got Rs. 15 or Rs. 16 lakhs
worth of assets at that time. He
might have had more. 1 beg your
pardon; it was not Rs. 16 lakhs but
Rs. 22 lakhs. If we made a forced
attempt then Rs. 8 or Rs. 9 lakhs
would be realised. I am prepared to
say it may be Rs. 15 or Rs. 16 lakhs
which could be realised

In these circumstances, the gentle-
man in charge at that time came to
the conclusion that it might be a good
idea to write off something and let
him have a relief, if he could provide
Rs. 20 lakhs in a certain period of
time. Thereafter, by reason of the
judgment of the Supreme Court, the
Income-tax Investigation Commission
was held to have been ultra vires
and its decisions were of no effect.
The result was that this was reopen-
ed. In 1961 it was found by reason
of this lapse of time another Rs. 2§
lakhs had to be paid by this man.
What was done was a claim of Rs. 53
or Rs. 54 lakhs—I may be out by a
lakh or two—was settled on these
terms that in a period of time the
time given was 3 years—there should
be a payment of Rs. 22} lakhs. In
that event, the balance of Rs. 31 lakhs
would be written off. Now, what
persuaded these people in charge—

Fortunately for me, that has
not arisen. But if a case like the one

luckily or unluckilv, these people are
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not there; neither the Finance Minis-
ter, nor the Minister of State, nor the
Chairman of the Board, nor the Com-
missioner who was concerned with
that is there—this is my information.
Therefore, 1 am left with this, that 1
have to examine the documents, and
on that examination what I find is
this, that there had been a look given
to it and the decision was taken on
this basis, that if we allow this man
to function, retain what he has got,
then we shall get more tax out of
him, because he is going into busi-
ness; if we take it away from him,
there would not be any recovery of
tax; therefore, perhaps it would be a
good thing if we allow him to pay
Rs. 22} lakhs in the course of three
years, plus whatever tax is due from
him on his current earnings, and in
that case we might consider the ques-
tion of writing it off. That decision
wag taken in 1961.

Shri Daji: Has he paid that Rs. 22}
lakhs?

Shri Sachindra Chaudhuri: Yes.
That is what I am saying. In 1964
he paid Rs. 22} lakhs plus such other
tax as was due from him up to that
rate. There were certain claims
against him which were not gone into
by that time as there is always delay
in income-tax matters. But he has
paid Rs. 22} lakhs without any refer-
ence to the Ministry, by reason of
the order previously made, and the
writing off was done. That is the
entire story of the writing off.

In this case you may take a view
and we may take a different view.
If you take the view that Rs. 16 lakhs
was not the correct assessment, you
may say that the decision taken was
wrong. 1 have not left it at that. 1
have asked or suggested that the
matter should be examined again,
what were the assets, what was the
value put on, whether there was any
fraud committed by this man or not,
whether any misinformation has been
given, whether any wrong is done so
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that this assessment of Rs. 22 lakhs
started in 1958 was wrong. If that is
found correct, I have said that the
rigours of the law must be enforced
to the last extent. 1 can assure this
House that whenever any such thing
happens, whether 1 come and report
to the House or not, I shall take the
strictest action. At the same time, I
would beg of this House to have con-
sideration for the people of this coun-
try, even if they are rich people, even
if they are businessmen. If there is
an examination and on that exami-
nation no positi'}levidence is found,
I there is no prima facie case, let
these people not be harassed, because
it is not the intention of this House
that these people should be harassed.
I am sure that every member of this
House, before he makes a statement
of this nature, takes care to find out
for himself how far his information
is true. That is all what T have to
say.

Mr. Deputy-Speaker: The question

is

Wt Wy fawd . fremeR 3w

FF A Fo o fag & fa=rw ¥q7
FHATH A w2 Tw w1 wATE AE
fear qun & 1 ag 56 WA wF W

AT &

Mr. Deputy-Speaker: Order. order.
please sit down.
ot gvu W wgww ()
SaTE AR wraT 2 1 AT fEeraTy
ot w fawg . IET T W g
Ro @0 faz #1 IFT R faar
| 40

Mr Speaker Order, order.
There is no time now. I have to
iguillotine it. Now. the question is: |
! “That the Bill, as amended, be §
passed.”
The motion was adopted.
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ll 18.08) hra. you that Servathri R. Umanath
. an anda Nambiar, Members,
: RELEASE OF MEMBERS Lok Sabha, have this day been

(Shri R. Umanath and Shri Ananda released from detention on can-
Nambiar) cellation of the detention order.”
Mr. Deputy-Speaker: I have to
inform the House that the Speaker
has received the following communi- 18,09 hrs.

cation, dated the 2nd May, 1866, from
the Superintendent, Central Jail, The Lok Sabha then adjourned till
Eleven of the Clock on Friday, May

Cuddalore:
“I have the honour to inform 6, 1968/Vaisakha 16, 1888 (Saka).

GMGIPND—LS I1—550 (Ai) LSD—11-8-66—070.
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